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LOK SABHA DEBATES

LOK SABHA

Thursday, August 4, 1977/Sravana 13,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPeaxEr in the Chair]
OBITUARY REFERENCES

MR. SPEAKER: I have to inform
the House of the sad demise of two
of our former colleagues, namely,
Shri Muldas Bhudardas Vaishya and
Bakshi Abdur Rashid,

Shr1 Muldas Bhudardas Vaishya
was a Member of the Provisional
Parliament and of First Lok Sabha
during the years 1851—57. He was
also a Member of Third Lok Sabha
during the years 1962-67 representing
Sabarmati constituency of Gujarat.
Earlier he had been a member of
Baroda State Legislative Assembly
during the years 1925-28.

A well-known social worker and
labour leader, Shri Vaishya was
associated with a large number of
social and labour organisations in the
country. He always championed the
cause of the down-trodend and was a
member of several organisations for
the uplift of Harijans, He was also
Vice-President of Depressed Classes
League in Gujarat. An active worker
in the fleld of education, he was asso-
ciated with a large number of edu-
cational institutions run for the
benefit of the scheduled and back-
ward classes. As a freedom fighter he
suffered imprisonment during British
regime. He passed away on the lst
August, 1877, at Ahmedabad at the
age of 81.

1908 L8—1
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Bakshi Abdur Rashid was a Mem-
ber of the Second and Third Lok Shaba
during the years 1857—67 represen-
ting Jammu and Kashmir State.
Earlier he had been a Member of
Jammu and Kashmir State Consti-
tuent Assembly during the years
1951—56. A very amiable person he
used to take active part in the pro-
ceedings of the House, He passed
away at Srinagar on the 2nd August,
1977, at the age of 54.

We deeply mourn the loss of these
friends and I am sure the House will
join me in conveying our condolences
to the bereaved families,

The House may stand in silence for
a short while to express its sorrow,

The Members then stood in silence
for a short while,

ORAL ANSWERS TO QUESTIONS

afrw fawra vt woplow darewi &
fre ot & A wriww

* 773 ot URe gRo WMWY : WT
T Wit WA Wl 7g FA™ AT
Far wOT i

(w) v adam wifw feafa w1
s # 7@y g aTHILA AW T
g #1 afaw faww W xEfs
waral & faee oA F aWt A7 £1g-
wil & fraraga ) wafe w97 #7
fa{ufaar g ; o

(w) afx g, <t wex w%w WR
wwegTy  H qiedt dwqdiy g
wafy ¥ 2w @ gwe waf W
AT qreft Frorarg Wi wrdww W ?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir.

(b) Does not arise

v § fF wrew qfy ¥ qote
qrfas daew O agge a@faw
Tt fegarr §1 wafx @ foraet
FIT FAEILAWM 91X, TaAr weg ey
qBw A § 1 T W fgwmerg,
forrer afemi, mg ez fafaa a=-
(Y, WUF  AARA Wi gAIL AW
& a@gard  § afzgw AT FTEnr
oy gATw Aw qafe  Iwfr w1

FFar 12

MR. SPEAKER: What is the ques-
tion you want to ask?

Wi § ? W2 AR @ e af
waar a1y feat fradft amar & frer
¥ gwraAr § 7 ok w7 aeq
gt ¥ fraras 93 g et
R A wraqam & ?

MR. SPEAKER: The question does

not arise. If you have materjal,
please answer.

SHRI BLJU PATNAIK: §ir, the
principal metals in Madhya Pradesh
ure proposed to be explored at the
following places:

Metalic minerals

Gd . . leud Raipur
8.
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Manganese , + Bal ghat District.
Base Mectals . . Jabalpur Distriet.

Industrial minerals

Bauxite . Pandrapet Plitcsv

Calcite & Rck Pho-

sphate . . + Jhabua Di.trict

Pyrophyllitc & Dia- _

spore . . . Tikam Districts

Coal . . Sarmuja & Shrhdcel
Districts,

Provision has been kept in the
annual Plan 1977-T8 for surveys with
the assistance of the United Nations
Development Programme, i.e, UNDP,
This is a new scheme proposed to be
taken up in Madhya Pradesh by the
Statc in 1877-78,

oft ggo qHe WAL FAT HaAY
G USEAT & e Tl ¥
FHg-AEl  ®T OF WA
difer g wfs = W
wval ¥ aftwr fawre A srfes
garaAl & fawrq 9T Wrw sy
A, ITF far uraaw waraw
werr  wrfe ox fawm waf o o
g% ?

T TR T giwArsl W wr-
=01 41 frrifag = & fag faer
#% oify geardi ¥ averdfia st
dar fir wwe wgR ¥ fuEr
fou Tar 8§ 7

sft ¥y qewraw @ ag A sfer
LU U S LU U L
WX WT IE I oy € ¥ or
@Y

sft wrew ey g ;1S wEr-
2w ¥ oF qadfim ok wa
ufrw FatHadfr oy | A ¥ gy
awrl & frfv wgt oe S &
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i

oqrer . B e ol aw agi
WH a4 §war § | A
T Ayt

9%

™
=
oTg i a@ig
frgr sy o

st At A ARF AifEw
at gge § w1 4 far g, afww
faaetr sredY TR "™ & & §HhaT, A
frar o & ®ar

%3

AT &t % oHAT
(g & fE A
-m‘c'n:wmgm
qiq Y FHY w1

H

i3

SHRI SOMNATH CHATTERJEE:
We are happy that no new programme
is being deferred. But is the Ministry
going to take up any project for the
exploitation of dolomite mines for
getting super phosphate, jn the Puru-
lia district of West Bengal? Exploi-
tation of minerals is a gensral subject.
Will the Central Government assist
the State Government in the exploi-
tation of these mineral which are in
short supply?

SHRI BLJIU PATNAIK: The State
Government is exploiting dolomite
not only there, but also in North
Bengal. The Central Government are
in need of high quality dolomite for
its tin-making plants; and govern-
ment have instructed the Steel
Authority of India to closely colla-
borate with the State Minerals Cor-
poration of West Bengal in starting
the proper and qualitative exploi-
tation of minerals in that State,

SHRI JAGANNATH RAO: Under
the Mines Act of 1952, minerals are
classfled as major and minor ones.
Will government allow the State
governments to exploit mRjor mine-
rals in the States?

SHRI BIJU PATNAIK: The State
governments are already doing it
under the State-owned corporations
like the State Mineral Development

Oral Answers 6

over the <country, In Orissa, the
major ores that they are developing,
are iron ore and coal

st dw s feg : s A wgET
g 7375 A7 7O S8 R e adw ¥
qIAFEW  HE EEICER, AT,
wid), W fady § g oaW
saqr T q1,  afed €y faew
ga § 97 Awawwar vk Wy afr
qayl & fag s &
ar aar wfesy R wor 1€ s
agt g Ed ?

SHRI BLJU PATNAIK: I cannot
answer it, because I have not under-
stood the gquestion. In any event, if
the hon. Member wants, I will cer-
tainly look into it,

SHRI TEJ PRATAP SINGH: In the
Bundelkhand region of UP they have
not made any complete surveys. Will
the hon. Minister chalk out a pro-
gramme so that we can exploit the
mineral resources of that arem in
future?

SHRI BIJU PATNAIK: If there
are gny indications of mineral deposits
there, then the Geological Survey of
India, which is under my control, will
certainly look into it.

qtw gwre & wfirs wrdeay iy A
st & e ¥ are it 2ot gl

*755 wf Wl AToRY AT
T dwre HAY g e o g w4
fw:

(%) =ow qdw W qF vl W
weqr fendt 8, fomel ordent aier
g ¥ wies § Wik wgr &
gqr e gfe ot € Wi

(&) ot o & wiww #f ey
ar aiat & e Wi SNEE o

gfeare} #r  iver swewr gfafer
wor ks fod e fed o @ §7
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dwre st (o goerw Wi )
(%) WX (@) —wer w2 A QU AT
&t der 13 § frdt wmadl
5,000 ¥ wfew ¥ Afew agt &<
= 2R WY glegrg Sowen ol
'@ 13@WHI ¥ ¥ sEqATH
fag art vk SAEw ¥ gl
o oAl ¥tk § 1 @ sEqTEY
& wwar W wrw wrort §

st weiTOTw ATOw : WTT A
WA I AwEmarfe @y 139w §
faa ¥ g fad oo A4 &, AW
qrw ot & fad sfrow @ i d
% e wgm g fF 0w s
Fam owr §°

wg Awdrfam 13 wFY W
e fear § — A dro dro wio
fegy v 9 § W awrt e
AT 93 g7

sft qwere waf :  wexw wEEA,
T aw W ATqE A ¥ T
dAffew famram o 9w awen

Tm |

st WEEAToaN ATOE @ wems
wgRE, T A 13 AW A, TR
am o w1 W g
T & wAr wifgder W Eg gEA
agr ¥ wrigd oty

MR SPEAKER 1 think you are
right The Minister should have got
the names When there are only 13
names theie 15 no justification for
saying “I do not have the informa-
tion "

st srefvroe A
wara—& arrm v g fis frodto
e fim Eulc qwvor fir g7
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MR SPEAKER You are rather
late Please answer her gestion

el WAt ¢ A @A Oy
q7 fF wgr o dTe HWie 2 wyrFET
W §?  wre e a@ d
CI-C B i A
AT FETCIET waaT fgww w1
# wifrwr sl ?

oft gwere wRi TOETT TEE
wifiw fafewer w0

SHRI L. K DOLEY: Are Govern-
ment aware that there are far-flung
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areas in the north-eastern region of
Assam and adjoining States where
there are places with a population of
more than 50,000 which have not been
covered by telegraph and telephone
facilities? Will Government ake
this into consideration ®nd give
priority to these areas which nave
been deprived of these facilities for
years together?

T ¥ srAT SgaT § v o

@ 13 77 3g ¥ & o dgear

% g aar ¥ 5 faeelt
oty

foera, qefige, &, a¥fedm,
wfar, @5, afeae st W)
=T |

g 13w §ogh o< s grare-
g7 wrrdte o Wl l‘l‘sﬁ'wui tl
at s¥y qaw ¥, a@ 8 7, 13
¥ 13 ¥ & andd

ot W v feg : % st wEw,
¥ uwawd wgwr § fewrw ¥
oYy 6 wrar wiw § A H oo aiw
iy ¢ Pt warh atw g ¥
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ard wiwt ¥ afer et ofamer & ot
2,500 W 1Y av¥ iy §, wgh o< off

o7 o 7 & wrre v gfard 2 &

ot WTor Wuw : qgre ¥ &Y 2,500
#Y wrardy arey ik i A

R W : A, AT

SHRI K. A. RAJAN: Whether jt
is in a village or town, public calls
are charged at a higher rate. Nor-
mally people who cannot afford to
have a telephone of their own, avail
of this facility. Why should they be
charged at a higher rate for such
calls? Will the Minister look into
the question of lowering the rates of
calls so that it can benefit the com-
mon people?

sft wwerrer wat : gl 9T W WY
¥ faq afers s wifsdw & aser
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B, T o W ¥ ) o g @A
¥ foag &arc & | wgy & wree W g
2 Or & S AN 50 8 A §,
aft Wi

st W ¥A AT qIAEET
WAGT WEX A 5 I A WAy A
g wfaw y § afeT & wely wgew
Y g o wigan g s feed At &
g W O W9 B QR
o AW § 1 g Y swre e qrfesr
TR

st gwwe wAf : wew  WERA,
AW g gaTH A A AW F AN
Afra woreqr & a1t ¥ oY § 3g w1
wg g e agr e wgr oY 5 g A
TR Y ALY A A §, I A A
2 7§ g e Y gharg R

Losses in Posts and Telegraphs De-
partment

+
*777 SHRI KANWAR LAL
GUPTA

SHRI SUKHDEQ PRASAD
VERMA-"

Will the Minster of COMMUNI-
CATIONS be pleased to state

(a) the amount of losses in the
Posts and Telegraphs Department in
the last 3 years,

(b) what are its main causes and
the steps teken by the Government
to remove the same,

(c) whether Government have ap-
pointed some Committee to rationa-
hse the rates of P&T Department and
Telephone Department, and Tele-
phone

(d) if so, the details thereof and

the steps taken by the Government
thereon?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA)
{a) and (b) 1Ip the last three years,

AUGUST 4, 1077
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the Posts ®nd Telegraphs Depart-
ment had a deficit only during 1975-76.
The deficit was Rs 441 crores which
was mainly due to the payment of five
additional instalments of Dearness
Allowance during that year (amount-
ing to Rs 30 crores)

(c) No, Ssir However, the rationa-
lisation of tariffs 15 continuously under
review of the P&T Department

(d) Does not arnse

oY frT W e wEEd, oWt
piecicECIEIERCicE S0 R i
T &Y SqAEdT FAA B A A S
FCQ® ¢ A Hw g R q@ )
2 ¥fem TR gfear aar aTT
oY wTfadt § ag firedt o @ & W
faeelt & 15, 15 faq aw Efwm &%
ATET 1 AT 197, 198 WX 199
% 2% F@ 8, & A o e
% R T AL AT Y 1 W AW W
ffraer Aveirdw EwrT feqrdde &Y
T ¥ &1 A & gEr ag & g
sgaT g i faeeft F seremg ag g @
@ B, 1 79 ¥ wfedt e s WR 9w
ATy =aeaT w1 A v & e we T
Faw JT W § WX faeelt ofy e =Y
g w < & fag wg femr W@ W
TR Ffacmr s T A &)

w1 gweTe wwl : Wegw WEEd A7
arady qEem ¥ e ¥ g 4 Tv-
afert & a2 ¥ w7 § I geed
Ffrognem s @Y e oew
g & s o dfiresr & Tt shereresir
foees & WT g wo w ot ¥ ey
wrezy #F AW 9% gad fav
wifew FT QR § | gER A foer e &
SGRT ¥y wiferw w7 @ § fr woe w9
¥ ww W | et g AzE Y i g
woelt § 1 gwT Oy oY Ay ¥ fawew g
ww ax fawew Wk grew fawwn
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wrewe farew agy gUAT §, S9N SR
o § | &fieT ST Wi T d TR
ey § IUw) geer ST w7 wifow
% ¢ & anfie samer & warer wrafet
oY g fmar v | o W wrea faew
orar o7 ag A 7 ¥ WA qr 1 faet
F %Y AT F w § @ DR
wraare frraw ¥ wran ot vk IwE
wrar aufan § 1 78 1964 ¥ wran
qr | ¥fFr 9 ferre & s @ W)
g ¥ arm goT @ A T WS # |
i WY oY ot grofaar § I I FH
& fag gaTt o sTEm § 9 w=8
¥ w8 & Hzw AT FT AR srawEwar
gt aY amgT & WY HA AT gEE@ FW
N Fifw v @ & 1 95 wfear aga
Tt fe g frek oft &
fredftgn g sifmr s @ E fr 1
IR Y goE@ W |

A I A AT gEew A fwar
Ig At ¥ i sy § fe foeelt O
e frse & 40,000 7197 § W ¥EwY
Qg Hgw g F AW, ag g7 WY
T & Ay §

gt a% 197 TTRETEO ¥ g
A ¥ ey o am § o o IR
O & fag gaw waw ¢ § 1 oY
forad =T agt w9 wC @ § 99w
T W@TE gwA w frar oW aE
TAvEREr By o WY & el frerer
@ § foud ag e Y MY A A
"7 o

st wue amw g & A o WY

T AT § i o faeelt ot #few
frr & s & qU s Wy §
w1 & wr s § e oo wew qu-
fafrdwe w i wife @, @ firre
aw wif 2o f wff Iz
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#dt quwdt ¥ X ¥ quAT WTRET
g e el & 3w www 9T I R,
awt ot £ wf far wor o §, & s
wERT W |7 Ao & fE oy |,
1 & ¥yl i F Corrr wre ey
ATY | T A ¥ R et wRE?
afe g, Awr g ?

oft querer @t : weer oft, wvit
gt 9@ F0w g qiw o &
AT BT qEAT FT SqATAT § | g wfore
R st o g
T WX T3 FT AN & fF 3100 W
g9 Ag o9 wifeg @9 ad e
50,000 wiat # Ffaw oree  wifwdar
w1 § e q @ swear gy oot o
WAR W 1 08T # foodt g &
adf forar & g0 9 ATl sgaeamil WY
waw A s @E

ot gty www wRt: A A
& wmar f 2w & gw g gt g
ArseRCilifercif kil AR Crid
T & s g § e o S
oSl & gat w1 A Ay Ty § A
TN §, TE FF T G W AEH qrew
¥ I Far s Wy § ?

I Ty fF 77 ad § @rw
wafrer 9 gT # & fag a2 dum
T g qe wifedw st gaave
wifwdw Y e w0 o1 @ &
& s amger ¢ e ogw oAt &
Atfr Fraffer &t & ? oud gumaw &
qT ATHEAT ¥, W7 TET WEATT fFAr
& fore¥ wrare a7 Al & AT wvwwdd
*t syEeqT Wy 4T 7

oft qorere ¥t : gw wifow v

< § s Tt e} ¥ Greew ghrag 3w,
oy v wifER Wk W @ Aif
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fraffar i § sa e gl 2ew wY otw wod#d, faed wror oy
wTee ¥ qfy 25 g far agh ¥ o w1 o & gk fin 7 AU waTe freek
e a7 § O g At W A I ORI ¥ TOAY 7R worrk § 2

W § fetgrofm ¥ 15 vde Wik
fier ofer § 10 o< FTEE w7 @A
forer STQAT A AR Y e wniEw @Y
&

o1 gwiw sEw wwi AR ¥
A d T §, I G ¥ Ao g
e E’?

oft qwerer awf : A zehre foew
T Y, ORI S AW g A
FTRE L faea R @IT T
® ¥ fv wreefen 77 (o igw @
% fomy oy sfowr gT §t a% 1

SHRI DWARKADAS PATEL: May

I know from the hon. Minister whe-
ther it is a fact that after the tele-
phone connection is sanctioned by the
Department and the client has already
paid the demand-note-money, the con-
nections are not given for two to five
years? The Depariment gives con-
nections only after receiving some
gifts from the clients. Will the
Minister look into this mmtter and fix
the maximum time limit for giving

connections after the demand-note-
money is received by the Department?

SHRI BRIJLAL VERMA: What-
ever the pending telephone demands
of the nation be at present, will be
fulfilled within two years,

st e WY wHA : W7 4g AT
T § fr @ A W & T #,
el Trark, ST, T, WEAITATS,
HETE W FF T HT oAt Wi
ST & ¥ Y # o S qEEr
*r werd v gd &, aw Wi ama
T w77 g £ 1 faden & oy Aeh
ware 7€ ¥, qw qgA qA § O TR
=g gy v s oz 7 woR =k
#F) A A gozrE,  O1E-

=

aroflt gEad gf &, = o ar e

ot qwerw wnf s @
o g 3, & 99 A fewar )

SHRIMATI PARVATHI KRISH-
NAN: There have been a large num-
ber of complaints from subscribers
throughout the country about wrong
metering of the STD calls which
are made, that the meter continues
even mfter the line has been dis-
connected. Therefore, I would like to
know what steps the Minister will
take to see that this defect is
removed.

Secondly, I would also like to know
what steps the Minister will take in
order to see that tapping of telephones
is stopped. Pawicularly, I might say,.
my experience hag been that tapping
has jncreased in recent months and it
has ulso become selective. Invariably
when the tapper goes for his or her
breakfast or lunch or dinner, I am
not able to either receive or make-
telephone calls. So I would like to
know what measures the Minister is
taking to see that the freedom that
this Ministry claims to- have restored
in this country will also be restoref
to us who have telephones....

SHRI SAUGATA ROY: Particu--
lerly to ladies,

SHRIMATI PARVATHI KRISH-.
NAN: This young man should know
that he hould be a bit more
cated, a bit more cultured and a bit
more developed and mot make
remarks like this.

oft qwerw Wt @ T ¥
T ¥ oW were 1 Wy faeed
§ e gad W mT@ wfaer
r Ezw §, W gt &1 N 3%
weew § 1 oar fe Hx agdy W
o a7 ot g, W xw s A oy
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o geften arac. Wy wA AT
# 7wy fo 2t et & w2
& % wer wror g s OF
N AR ST wEfy ASE ST qAv
e A § AT wERY WA AT
wAAE? w A e gae
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FEC W ek av e guer
TA ¥ g wot wErew war W ?

oft qyowerw wwt Q@Y W€
freraw gat arw WE At A
T W AT WX 199 sHard
At AT v foear i I gor
W &

oY wwr fag pe @y WAt
wgren ag qared s e yewdd
%) TrgdEe  Tw faew a7 ot
¥ orex ¥ w1 wmaear § 7 afx
g ar vaaw g Frw O amwn?

off gowrw Wt . OF Qe AT
TqOEET § AL N W qwam B
AT W g Ao ¥ oy Wfrw e
¢ Wi v oy w@ @ dwwrdd O
w2 a® wged, wgw wR forra ¥ av
T qrgtee & ofard s o
Yoy wer Y wd s oy
=t s <3 &)

st wpiw & uag wrrerd
wgarg 5 ek oy fadww
g 97 o wifafiedwT wrd wieeT
w9 Gw wwnw  fmar war ?
for wezTar Wik REwET wikg
§ st ww

Wt ywere wAf  WeTw AR,
wfafedrs &1 &% §a@ g

SHRI G NARSIMHA REDDY The
hon Minuster has said that he is
going to gave telephone connections
to all the tribal willages where the
population 18 more than 2500 1 would
Lke to remund hum thet we do not
have any willage in the hilly areas,
which has got a population of more
than 2500 'That means, he does not
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want to give connection to any tribal
village I would request him to bring
down this figure to 500 only, 1f he
wants to give connections to them 1
would like to know whether he would
give connections to the tribal v llages
where the population 18 500 or less
If he wants to give connections only
to villages with a population of more
than 2500 no village would get the
connections

MR SPEAKER In his written
answer, the Minister has already said
that even for villages with 500 popu-
lation he would give the connections

st e wam fug qeasy

wgEE, § o F Aeww ¥ WA
wrgeTg fred AT ¥ awa ¥ gHarTgT
uIT  w¥S & wAsc fwgT w9y 9,
Afsr ag oA wT AT F IW
T BT 31— AW AT wA
T JATYT HI ATHAT?

sftgwerer ot o ¥
e A A gER @ Fav g-
s s wEsy geft ar gEe ¥T
Ll

4

MR SPEAKER Question No 778

SHRI SAUGATA ROY Sir on a
point of order There are two Siarred
Questions 1n the name of Shr1 8 S
Sormam Is it permissible under the
rules?

MR SPEAKER You are right but
I cannot do anything now There
should not have been put in two
questions on the same day

MR SOMANI he has left and
has solved the problem

DR KARAN SINGH Sir if 1t
comes m the ballot there 15 no
objection

MR SPEAKER Not more than
one question, that 1s the rule

AUGUST 4, 1977
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Settlement of claims of Indians eviet-
ed from Uganda
_|_

*780 SHRI TARUN GOGOI
SHRI VAYALAR RAVI

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether al} the claims of
Indmans evicted from Uganda have
been settled

(b) 1f so, to what extent, and

(c) how far it has helped to im-
prove our relations with Uganda®

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) (a) No Sir

(b) Government of India preferred
the claims only of Indian natiorals
with the Government of Uganda Out
of 1535 claims which had been iled
by High Commission of India Kam-
pala with the Government of Uganda
1098 claims were substantiated and
considered f6r compensation  The
Government of Uganda paid 4 sum
of Rs 1448872935 as compensation
covering 628 claims Some itrms
remamed to be resolved through nor-
mul diplomatic channels or establish-
ed procedures Full payments 1n case
of 488 claims have been disbursed
The other admitted claims are being
processed

(¢) This payment of compensation
by the Government of Uganda to
jndian nationals has resolved a
major problem in Indo-Ugendan
relations

SHRI TARUN GOGOI Mav 1
know from the hon Minister, what
were the reasons for delay n full
payment of the claims and what steps
are being taken for the payment of
the amount to the persons concerned”

SHRI ATAL BIHARI VAJPAYEE
All the claims are to be proctssed
by the Minustry We have appointed
a special officer to expedite this pro-
cess I hope that the compensation



a1 Oral Answers

will be paid to all the claimants as
early as possible.

SHRI TARUN GOGOI: May I
know from the hon. Minister whether
the new Government is going to take
some new steps to further improve gur
relaiions with Uganda?

SHRI ATAL BIHARI VAJPAYEE:
A number of steps have already been
taken to improve our relations with
Uganda. Some further steps are
under consideration.

PROF, P. G. MAVALANKAR: 1
am happy that the Minister of Ex-
ternal Affairs is back in the House
from his tour of Africa.

May I know whether he knows that
a large number of Indians of Indiain
origin and nationality and also some
of them of British nationality have
come from Uganda to India and quite
a number of them have settled in
Gujarat and whether he is aware of
the fact further that the claims of
some of these people, both of Indian
nationality as well as of British pass-
port-holders, have not yet bheen
resolved and whether that is a conti-
nued factor responsibile for some sort
of an uneBsy relationship berwcen
the governments of Uganda and India.

Lastly, with regard to (c) the
Minister said that there has been
some improvement in the relations
between India and Uganda. But my
question specifically is: whether apart
fram this, since he says that the
relationship between Uganda and
India is somewhat improving, is it not
a fact that Mr. Idi Amin was absent
from the Commonwealth Prime
Ministers' Conference in London, and
that in itself had created a lot of
difficulties about the relationship not
only between India and Uganda but
about the Commonwealth as a whole?

SHRI ATAL BIHARI VAJPAYEE:
I am aware of the fact that a large
number of Indien nationals who have
come from Uganda are settled in
Gujarat, I am also aware of the fact

SRAVANA 13, 1809 (SAKA)
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that some of the claims made by
Indian nationals have not yet been
settled,

So far as the question of claims of
British nationals or Indians holding
British passports is concerned, the
Government of India have transferred
these claims to the UK High Com-
mission and it is the responsibility of
the British Government to look into
the matter,

So far as the question of improving
relations with Ugendw is concernea,
I have indicated that some steps were
taken by the previous government
and some new steps are being con-
templated.

The House is aware that the joint
communigue issued at the conclusion
of the Commonwealth Prime Minis-
ters’ Conference mentioned about the
gross violation of human rights in
Uganda and India has been a party to
that joint communigue,

SHRI D. D, DESAI: Most of the
Ugandans are from my District..,,
(Interruptions)

AN HON. MEMBER: Ugandan
Indians. .

SHRI D. D. DESAL Many of them
had been sent away with hardly
their clothing. Has the Ministry
computed the extent of the amount
that was left behind by Indians in
Uganda and f so, what is that amount
and who made this paltry amount
settlement to give Mr. Idi Amin some
sort of respectability?

SHRI ATAL BIHARI VAJPAYEE:
The agreement was arrived at by
the previous government but, on the
whole, the agreement has been satis-
factory. Soriething is better than
nothing. I would nof like to say any-
thing more on this question but, we
have succeeded in getting some
amount and we are trying to get
something more.

SHRI VIRODEHAI B. SHETH:
Does the hon, Minister know that our



Oral Answers

government has failed to protect
the rights ¢f Indians abroad whetlier
it be Sri Lanka of Burma or African
countries like Uganda or UK end
they are facing a lot of hardship in
those countries? Indians have played
a very important role....

MR. SPEAKER: The question is
about Indians in Uganda.

and Indians are being driven cut
there. Hus the Indian Embassy there
played its role to protect the rights of
Indians there and will the Govern-
ment try to get back as much pro.
perty Indians have left behind a:
possible?

SHRI ATAL BIHARI VAJPAYEE:
The Government js aware of the fact
that Iudian nationals are facing diffi-
culties abroad. But Indian nationals
had chosen to go out of their own will.
If they want to come back, they are
welcome to do so.

AUGUST 4, 1077
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fet ¥ worr ot W @
veoTd e % fedt # Swe g or
% afewr & wEwdt A Wi s
WTEL FTQ@TE Wi 7 *rgar fF wrar
frarz &7 fagw 7 7))

WEIE AL, WgT a%w ATAATTEHET
¥ T FT WA FT AW E, W@
Trrrfaw o7 wfaest & wfa o
gUr e Tw e ¥ S e
g 9Eqx gwd gmwx fen § wlx
o o WA e § ar g6
T qIAATHST & Jequw & qare
wy §, @ ww T@ i &
oAt W@ wEgar & 1 gAOT &
FAHH gAY A H A §O F R,
ALET ATT FT AWV § |

SHRI P, K. KODIYAN: What was
the amount of compensation claimed
by the Indian Natimals and what is
the criteria for the settlement of the
claims? Does the Government of India
examine thege applicationg for com-
pensation and then decide the amount
and forward it to the Government of
Uganda? I would also like to know
whether any Indian Nationals are still
left in Uganda? If so, what is their
position?

SHRI ATAL BIHARI VAJPAYEE:
During tlre negotiations with Uganda
a total of 1,747 claims were filed by
the High Commission of India. This
wag done on behalf of the claimants
with the Ugandan Valuation Com-
mittee. Out of these claims, a total of
1,585 claims were examined. I am
corry I do not have the exact amouns
which wag claimed by the Govern-
ment of India,

A few Indian nationals are still in
Uganda and we have not received any
reports which might suggest that they
are not being treateg well.
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S=EoRT NOTICE QUESTION

Death of National Rerald Reporter at
Willingdon Hospital, New Delbi

—r—
S.N.Q. 30. SHRI KANWAR LAL
GUPTA:

SHR] HARI VISHNU KAMATH;
SHRI BEDABRATA BARUA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
.state:

(a) whether the Government are
aware of the report of the Hindustan
Times dated 15th July, 1977 about the
negligence >f Willingdan Hospital
authorities New Delhi, which led to
‘the death of National Herald Reporter,
Rajiv Nandra Jog;

(b) are Government also aware that
his father Justice Prithvi Raj of Delhi
High Court has also afirmed the m-
-adequacy of medical aid by the autho-
rities; and

(c) if so, what action Governmens
have taken 4against the negligent
doctors and what steps are proposed
to be taken to avoid the recurrence
of such incidents in future?

everr Wi qfeare weaer e
(s un Axmer) : (7)o

(m) st =t 1 IR AR
e H qa gfaT fearary

(w) =7 arr A qrefeRw wiw
& afy 4v 1 AfF @y T® Ww
iAoy g ACE el T A
T uF faeqa aiw wUF w0 ww
faart &

st ¥R ww e fafares
geraTE # AT sgaEAr wY qIAEr
fwfarm fradez § Inwr 7 o®
JAET F ) T AW EH AR oW
WART ILTHCT gATS |TAX AT §
£ ¥ ¥ wrrtey gag o w5 fiwar
wafe wlw T ¥ =g T W
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55 famz ot wfaw gwr @1 W
et feqfa efredy | wote Wt
frae swedt & fear ) difaae
TRT W ET WA AT I N
s off feqr 1 oW®  wemAr o
qfer amew A Tgw g wifge
oY ag WY weETe F mff i) ofew
et Tw o gf W ¥ aw §
TAXT TE—WEET AT | IAWT IYA
g frww 75 Zqw wrwd WK
75 T IEA qAg W @ W
SEY wg W wg--fe sww W
s § Wi swr o efaferwm
W o far ) wToRwe & AT oy
39 wirg & are 9 7w a1 WK
A AE @ wgt R ww IEE
gE1 ot oxTHeT &7 TTRTR AW
# fag af Iwr yreAe 35 e a%
ma 91| IanT graLd famraEn
gaifs gant feafy aga ol &
TAE 4T W\'m'ﬂ'{'ﬂ?
F et Ay perE gfew ged
wft g werars § A § GETAHA
giar 2 | % SrAr  WEAT F
f € ww Ao Y oA @Y g
A fezer wrwarrd we w4 G W
wm&hmﬁﬁﬂw
wETT & A g WA W AN
fear & firer FTWIX ATQ AT FEA
gfar wok grward w4 1

gReyAt AT W grra o aga
gua $ | AR TE AR AL A W
FaT frear 3\ agr THRE BT
gaorw of Sw afi § 1wt efTaT
TrRey Qi Wil Fife were AfEw
gt wR § 1 A AT T B
auw war g wr oag @
v wmd wi e gt axdee
wmft &1 Iy wwew W w0 ?



27 Oral Answers

ft oW wremw : FEAR woE
¥ ifey & arq & wadr T w
Wt Mg & fow AT A Aw
waw ¥ g gt Ey g FE)
WA gy, gk e
My AT oAt ARy Faaw &
wfa sgtasy ofve szarg wic g@
qfeat & woAr  qqr d@ed &
agqfa Wararg

TRFT TAwATAy &1 gy FOf
T A A IR AR s
gt #r 1 fag =T A A 9EE
MM § TIT FATET o X TTA———

¥ WIANG qEEq : HAH TN |

st o arcraw ;& dar GgAAT
g Ft agt qud wearfay aw=m @
X F & T AT 1 g7 A1 TAFT AAE
¥ IOF AT TEAT ToERar G @
MY | THRAAFT ATHTY|  IAFT
qRfiEz AT E | IEN G qRE A
wegare ¥ afew fear amar § Al
TaE a7 At fax gae g g o
gt @ qr—wx wIw H awi
& W o g AR A A o G
=rfgd |

T aeh foir ¥

4
E

¥ yoree & g forwr a1 fie @@ TRt
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#T ZqT A WTEH, 34 TAT ¥ | T 34
TAT & W S WY weer ff oY IwRT
*Y gge §t TaTT AUfEY 97 | IW T_L
¥zguw s fre? M wr e Y ?
T ¥ AT TG WAL T A WY Q@
oY A7 ITWY qEA § FYAT AL 97 |
it Fhem o qR ag wg @ fE
forg g & g &7 srevw oY W qT W
g g frerar g1 | AT AW A< K
AW §AT fF AT AW HQ AT IEE
g2 wik I Iawr A7, A w1 @a
FEY 9 FT 97 qg ST a@ AT T
wr fifor g & frwery # ¥ gt &t
g fAerar 97 gwar 9r | WA gw
2 Y wrrvawar grav a1 fear w1 FwAr
97 | 9g YTL TG FATL qAY WI1T |
TH & 1% FA AT TG I G G
oTT WK W IAFT UF qga wer
9reT | Wt g § foad S o
T foralt § faaaly Siw ST QI F
wrfieg gaT forg ey g1 T § 1 e
& wrereirg F AT Ao e o Wi wEA &
¥t geaTi waeal ¥ FgAr STgav §
fr ot qgeft Tl gf wo wHTW
o, IR qR Faw T &) v g e
g8 Tl T ov3 owwd &
W & F F@EER |

MR. SPEAKER: If I have under-
stood the question of the hon. Mem-
ber correctly, he wants to know whe-
ther you will have an expert alwava
in the emergency department and &lsu
have telephone facilities there,

oft T ATCAN ; JTAAIT FA AT
o ¥ 9 v Wy & 99 a1 W g
aga e § g § ) e Y 9
fireras 7@ &, ag N 99 e Y firerae
R I wmaA Hoa §
A o @Y §F T 9 g & wTAA
wa goea firdy, ag v oY gew wow
@ ¥ fig o og oo % a3 A Ayt
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Ny et T Hw aw
i s de g e el
# ey Wdror i § Y e Wi g
W PR § wefag agh T wed, gura
afgar T w fagqes @ wifew,
oar af) e o faware fosr &, an
et o Ange wret Y qgt @
S v war v § R g TR B
 fear | saEE & A arewfasar
&, ca TR qeRTe A oY e
¥ 1 9w IR forg w8 it qrEed
THET A FA A O ¥ qav Ad w%
oA, § W oawm W oW g
vy agt & @ gafeee &,
agEw g7 F g Fuw § AW
g @ g wmtem W
AT Amen | gwfae § zE oww
Frrefra Faa @ § W g
¥z, fafemre weqama #iT wmay afe
= ot qETE W g frE fam
FEM ) agl W gqfed saear gy
afge ¥ freama a1 g | w7 aw
o g ¥ fres wrge ¥ sy Telt
T § I FATT ¥ W AT A &
g fedY 7Y Sorr o#, firdt oy frrmrarn
9% | ¥ ATHY W ¥ ¥7 wiEr
#t gfez ¥ e oo Wik Ty @ fag
frft Y fragi ¥ gz a? 1w
AT w7 gt 9T g o ome
oft e wrw Tov WA g W
are grm wiife gg i T o K iy v
ua Ao TR FAFL Afgan w1 7@ T
afuw fear mar WiT oF wf W
firwrae o | TR AT ag PEATAT R I
a2 fagr mar ok gEdy a<E A w4
way fis ey & frfamer Areltila T |
oY ot sy aw Y g &1 Tt
T A 7 Y AT o, Ay ferer
iy e g€ )

& qw s A freeerae won
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WTEATE | ASae AEEH, I AT Aoirw

T ¥ whiw ¥ e i Wit o g

FrTe @ g A RkE W wmw

fafreex 492 Tqz & ag wepw feun fis

TR F I E 1 9w wmeY

FY oo fr mar gt Ot S W A
9 T & w7 747 i @R sl T

ot #) g7 Yz Feadae ¥4 | 39 TR T

& %1 fF W A 7 e A E @

¥ ¥ ¢ Iz ferdaw s awar § 7

§2tg a1t 7 3 Fgr s Sodro Yo
Tz difaw wiR gao @ fforn | Tt
¥ w31 fr ), w7 g e O, avy

Figh | fRrgEfasia o & wgr s gt

fafermes gevare ¥ arfae 81 w7 oamd

ffa | s A e fe wreag e

itz § ot Ay frelY ot g & anfrer

g1 9T | TN wEr fn Iawr fafeme

Fa # 9 & fan &g,

Because there is a particular doctor
and the name of the doctor was
also mentioned. Well, does it not
mean that there are doctors in that
hospital through which they wanted
to liquidate the political opponents? If
it js so then I am prepared to prove
it. I say it with all responsibility.
It Mr. Chavan of Mr. Raj Narain want
then [ am prepared to produce the
doctor before them, I say it openly.

WEAH WEI, Tg ¥FA AT gure
& 1 Faif faformea gevare 3 dare urR
qrfeariiz st fafreed ar & 1 it
g FTRTCER &, i ag FOwTT e 4 )
TG T W TE F IET AT EF q
T farmms webady 87 Tt g o

¥ sefr wgrew & ST wTgEr ¢
i T 1 T GI ATAY ¥ A FAA
Hfagdac§ WX w1 §iw ey
w1 W T w TR o ddy o
fafedy W, ddr wdamfy w2 ? &
FIreET w7 AT A v &g o
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ft o o aerw : ¥ ofy WA aT

&1 757E 3T § W IAF JA K A
# gemfay weew w) 9g AIAETd FOT
Rarg firwro wfgar & fraa ¥ Ry
¥ fag oo Amara W ;Mo WET ,
At el v frgfRr gy mE & I A
Ayt wrww; s gEwEt)
wET § ¥ T B FOq 0F A
g € fagfea g 7€ o, AfFT T oo
wrf & frged F ot & wor ¥ Y
fex ) BT wTmT @ I w7
TR AR QT ATER

wgt & o JAAET W of Sy
et vk &, T qraey ¥ T a<g # g2
gk, < amed qR W v Ao
¥ fast | g ag IEEd gE s 9w auw
N gfaw qrdf gra wifew # 0f 5
=t v W w1 frmrag & A9
FUTFT foar 9, IR g zAW A
a7 fedt off 0% &, afs a@ THaww
# U YO T FT 75 Wi wifow v
af fr fedr 703 @ e fafawes
oAty # wdff sy w0 v oqww
FEET | Tedard £ & ST EW T
I AT TF WA I KT qAE AN
g %3 ¥ | AfeT 4fF arada 7ee,
At S am O, A N oF faeEm,
it WY gUF 9T §, 9% g TeEw
grafac & sEamy{fe =
FAF R & A FewArag F any
AN Afrr s @ g | §F 7 T
w1 WY 397 AT w0gAr §, fF qen
srddr ¥ vt 7 F & @ A
¥y g7 A H TRy & ATy
foird & 1 99 ¥ ¥ 79 e} X fow
T RE

ot IURN : o Fo TTe wWHT HY
gt g
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oY T wromw ;. AT WA,
ot 3w, Sux wAw faara @wr #
Frdredt o & Far @@ % & o Wit
@ 1 § W w aww ft anft § ) oy
ey g

fag sl ¥ ag arw W AE,
T & qeT wreT | ATodre THe Wl
T T "o THo forard av 310 FWAT
HY qAT FT [T HA—ATE § TR
B AT F WT G | gH TG TR
& ag ST At gt fF gt ar
SrgE g d it & Hag
oY am £ fr og ST AR @
&% g wWelt Wi suT AT & ag frdea
AT 92 fr ot a1 TAw ¥ w0
I A #1 gy 7 g I7 & ot
&Y foreiardy |t F1 3+ R

AT &, S KA 719 [, 7
g fawmr g0 &w AT § 9w waw w6
A NG E | T To wifgaT ¥ IGF
TR H e AWATH WX Mo WIT HI
foiré sy woal W 5w F 3@ oaw
frww wroeht, o g O W g TR
faamr & Hrodftommio graT o w we
*F fam wg01 1 Afeww s oot a1 @1
ghft—sw odifar oo marw 92, at
O T FAT F T IE@ § 7 qg
T T A & Qe ¥ ot &1 9w JEgw
& ozd & A & qre # foeelt o
9 a9 &, 3§ & wATaT W Agt & -
TR ¥ e, Al owwes,
¥y AR

oft QRo TrITTH [ ¢ W
2w & graed W T o & sifag

ot T ATOEW : W AAAT e
ure Waw ¥ fiedt owed ¥ ot &
o R, o g I W g e e



33
Y AT g el e oW

wiftr o7 &1 %W af 9gy wo TN
wAgT fgn A1 guw 1Y gi—g
o & Wik wiw axew gafaw odf
¥ §—ai'x 99 999 g7 W Y ST EY
ofw Wt wir o f, ¥feT aeETT
FTHTT A T AT TAFTC T8 1 -
fag wTr At AgET BT AW T 6T
way st aas g€ ¢

7Y wEreT ar § F e 3@ i
TG WETaTe § &I & W SqTar aORT
a4 g€ &) 9w & ant ¥ wf fwmwd
i af § s od § o warfea gg
F | ¥fir 9w o wiw A g gEfag
& ag arm wmgar g froaft aw e
iﬁmmwft,aﬂ%m

Tg FEAT & @ 5 e
¥ WIH——ATHT TTF WK AW RTF—
¥ are-aaT A7 wee, fafer -
&

MR. SPEAKER: Are you not tra-
velling too much outside the question,

SHRI HARI VISHNU KAMATH:
No, no. It is very relevant to the
question.

1908 L8—2.
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WY §HE 9T 7 7 I & =% & qae
T ¥ gromE, @ 57 fofr s
Wi afen wdvig gvdt o §, 1@
Fatos ol § 1| T a1y gy
UM 2 AT I7 7 TR WX W 99 $T
FRET T KT A qq g av oy ?
Tz &1 Ty HT §-uw @ v W
& W7 FAA T K1 G067 w0 W oa

ST O ATOR ; 4 ST FAET aE
¢ sTeeT e Wi TR W ¥ Oy
ar Fa® o TW AIER Wifgar & ¥
wt o st | ¥ AT v o &
™ W & WK 3T oY I ¥ s
g o T SR @ wd agd wiw
o fix =10 sMfigar o qeg & wrooit o
oiw g1 gEw ¥ frdfy fafrev
e W ¥ g gurEt & oy #§
IAA qg I W fear v fe g wiw
wqA ¥ fag darc &, me gm o
§I & W7 HT IEA TH IAT KT O4H
fear s =Y, & ww &we A ) W
¥ o fawm # & s, A wee
HTEH W gAY A GTET H T AT
w1 & forg % wam g fin gomdy famer ofy
Wit 6 & s Wor T 97 ¥ HfgEr
& oy & Wegw ATET Wi ¥ [ATeRY
s & fog w7 g fadiy w2w & ¥y,
agt qewt are foar mr fe e
aga & WS guT WX e Wifgar agw
Fuw & &1 WX gEl far o & gk
TS TT TG T TG 9T AT CHAREC T
wredT wrar & T Fgan fF wo wifwar
#Y F e aga Y a0 §, w1 wEnE
ot @ agi, T 59 I AFET ¥
Seftwim for 8, sw Wi faedt ogw
«F | §W & FrL qun A, ag ey
QU &7 TEAT 9T, FRUA T AT & afE
gk wafed ¥ &) @9 W gw &
ag ©qF BTy faar | §TETh agrer Wt
wTaT 91 &feA ¥ ag WAy w@r av ffew
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qfa T &1 TF I W 91, 99 W firy gfrfedt &% Qo frar 1 awrew
2 v e W} v @ W AR 0 firg qrfadt & yrwec ¥ 99 TX O
oY T AW 2 arde ¥ % wT 12 Mz & fear fr e Wifiar =1 o
e s s Wit o2 & agt @ TOT ST ST 47 A7 W W w1y
qT | RITATT THEY AGT T T ¥ A ¥ qf 3§ ¥ AWC W) TIT w0
a1 fr fre ¥ wotem fier Wiz @ wifrw g€ ? s w0 Afgyr B wg
¥ ww aq gmAroaw fog ¥ wAw Frardy ot ot w11 7@ ¥ I ag wifew

oy o SR & weediwr AW ¥
forar 1 3@ wg f& et T@Q
Fr mrrter AT ST eqeTe # g9 |
A g ¥ wgr A 41 5 TMe ITH
Fumam a1 e waga A 3T R
qut & g7 #Y &) FET g1 ™
A 95T X wratw frar A7 I
wg( fie AT & fipar | g Wefew
&) wm sdtfem # T frar o

o% Faver w7 ar ag v gw sw A
ot Y w? a1 W wwr &7
g gt oy gf 8 o aad ¥
AGATE weTET % ¥e weT ¥ wify
urE oY, I & gy gArdy Ty o
g€ oY s o ol o wardr v g€
oY 1 agt aw wgr AT 97 i fae, g
u2w, ahgard o gv www g of
I aow witq € Wy, IEW w7 fin
T @AY | g 9T I FY @A A
foar mar | wa Hag 47 7 ? AU AW
i wrret frefy w1 & 08 o T At
IO 7 TO WwAT FAAT @ F 1 gER
‘qre art ¥ W g A @ Pafezat g
fe arr & awe & arg A7 T B
# o 1 § A% sy foar w7 @
g I O w1 gHaATEY, Ww A AR
wrrarm fae it ) g A AL S "
AT | FAR AZH IW ARG CTo FaATH
Wowro &Y 1T T 1 I A I L NF
famr w1 ¥ figed, w10 SR ot s
Frardy Y, 3t d=rd # =L -
ot 7z a¥ 39 ¥ faw mar ) fee sw wr
AT 97 W L 7 U CRITE W T

7t ? wafag ag w0t @ ™ fr @
T 1§ i FE Fare sy | wafeg
wr dom ¥ forg gw At & daw fear
T T 27 TTAE #r oW q3T

£ a%g ¥ Ay wrg AqAHTA A
¥ art ¥ o i dardt Y | wawH"
ot % Fraw—gserer St s drEdy
Y 7Y, wawFw At wr Fraw wOA
T SUer ¥ gwT, 39 9T o 0% Fiw
dardt 7€ 1 g2 vw =o T ¥
ferrare sme<, o€ &9 &, ., (ww-
™). ..

“ MR, SPEAKER: Mr. Miuister, the
matter i pending before the Commis-
sion. You cannot go into it.

T W AW WeRW  WEIRA,
TR A qeT §—d) w7 ww ¥ @
g 1 ®ro WYY #T gor ot war &, W
fortr 5 fore fat o rparardy 57 R,
It far WOA wEH WY agi ¥ A9 AW
T AR IR ¥ 37 £y g fawr v
B T AT ge T /AT | TH A IT & qor
f ag 1 AT & agRr 46T AE wawrd ?
T 9T BT §2T T UF FO0 THAEQ
st o wf §, o T @ & 4fE
T T WA TEara § g, gafady
xw o & 9w o faef v v Y e
¥ |

it g farowy womm : wreasr W,
¥ gy o A Ag e

MR. SPEAKER: Your question was
not relevant. Therefore, he has not
answered.
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ot gfe fooy woe : 0 = &
! qUCAHT, T ¥ afeT wniy d AR
Rqerter....

ot weim AR : g Ty oA A
TF sy —

W §E 3 q-q
ATEATAT ARHT AT |

LA FqAEw S F AR oy
(v

oft g faoy oo 39 stwver gt
a1 f5 & # qgacawe, fofar -
e, afer T qNNeEE & AT
g7 g o 9w N garey
wr w1 Saor W g @ av g ?

It 15 very relevant Neglhigence may
be due to the dissplisfaction of the
staﬂhabaut thair working conditions
and hiving eqnditions It 15 g psycho-
logical

D

off T ATCAN T T ¥ R
SV T T e Ay @ Afer afy
wrATtE Aer wTRA A ¥ wEE qer
&, sufad sam « feqr et ag It
aft EFIT 1 TH GWq woqarEr ¥ W)
AT AR A, I, 2@
1 FAT 1 E—feY oY sqrear ¥ qR
gt agt 1 & wg & awwrr g &
g wAwT o 5 a7 frart aga w or
¥, cafed oo@r s & g | e
OF gAR 9T 9T T3 gRT &1 o
Y ERETIT WA F 10~ 12 A,
10-12 TS 7 q4F ¥ gorY 97 Ay
9 faar)  fraf™r? 7 a1 TR
& fs ot ik g o oovg 1 8,
BT W WY g @A W' agaeqy
¥ifod | o g & o A =T
fordr ok fawras xer WY S fiar, |
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frwim e arere e g site
greiw st (ot Fewrre aew): ot e,
10-12 %Y wTg 1500 wardry

oft ow AT g A i
oW feat fis firdy aeg ¥ 1@ TN
g TR, Wi 7w % &7 Fw Ak
ferrzasr ol ) Hofy Y wmger -
gy TR wevwEE & Ay g e
43 g, @ e du1 Y W A
¥1 877 %2 % Wiy ¥ AearEl & o
THTH §, WA I & 9 @R 6T g
#r Fo, A ST A% g 9T By
o, TaT $8 W ? &, o
wga e ¥, wiqed, A G,
T & g o et gAY gy ) -

Ty A seEfaRd AT A,
d3wrez ¥ oo, Afew TRD §
g & frdr wer ad 339 —ug Wy

g g’

SHRI BEDABRATA BARUA The
hon Minster is the second Mimister
during this short period of this sittmg
today who hag chosen fo blame the
past Government for the problems of
Management I would hke to give
this advice to the Janata Party Please
tighten up ihe administiation The
crime tate 15 gong up Prices are
going, up The economy 15 grinding to
a halt I am prepared to give the
Jenata Party more ime but they must
looh into the problems of adoumstra-
tion in all it aspects Otherwise,
they would have to go much befare
then time

The conditions in all the govern-
ment hospitals not only in Willing-
don have gone down so much that no
poor man 1s prepared to go to sov-
e ment hospita’s He will only go
to a private doctor There has been a
report 1n the “I'nmes of India’ «bout a
retired judge whose wife died because
an empty oxygen cylinder was
brought at the time of treatment,
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although Rs. 900 had been paid in
advance for the treatment. So mamy
simple medical facilities are not avail-
able jn Willingdon. For example,
why should not tubes of all gizes be
reiudy in the hﬂ!ﬂt&l? These are
quc tions of management. Why ig it
that in every emergency the hospital
finds jtself unprepared to meet it? 1Is
there nobody engaged to look after
the patients at night or to attend to
emergency cases or ig that those who
&re paid are mot doing their work?
Why js there no disciplime and co-
ordination between the staff? It is
common knowledge that X-ray re-
ports, blood reports etc. are mistaken-
ly given to wrong persons? I myself
was a victim because once I was given
an X-ray report which showed that I
wag suffering from pneumonia bron-
chitis emphysema. I was very much
surprise because although it was six
years 8go, | am still alivel Why is jt
that these matters of life ang desth
are taken in & routine way? I think
the ordiary ciltizen tas a right to
demand an cxplanation and ask the
government to look into hospital
management gs a whole. I want to
know whether the minister will get
the whole question of hoepity) man-
agement  studied thoroughly—they
can find out how the missionary hos-
pitals are so well managed—so that
such jncidents do not take place in
the government hospitals?

st T amomw s, A
o ¥ Al wr s, § A 0w
&0 vt d 1 gy a8 wefaw Y g
& & werarat § v et 7
A1 17 g AT & Arw-qEAT T
¥ fom €1 #w 7 ow e o A ar
® 81 37 forr za@ A e Y, @
TR A9Y 97 gi #aY @ ot ? qgy
59 %7 g6 T far & e uw ow
1 FTT IAT AN AT gE@ W@ &
forft o wemfre e ¥ w9 8,
® 7t gk fema ¥ €, gy e
v s ww sy frg
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T e $@ #7 wrwsar §
ST I9 wravawar w1 g7 gfT w4 |

SHRI K. T. KOSALRAM: Yester-
day the hon, member replied in Rajya
Sabha in Tamil. So, I will put my
supplementary in Tamil.

MR. SPEAKER: Under the direc-
tions given earlier, regional languages
are alloweq only during speeches.
During Question Hour, no other lane
guage cxcept Hindi or English can be
used.

SHRI K. T. KOSALRAM: Yesterday
in Rajya Sabha, the hou. minister
answered in Tamil. He knows Tamil,

MR. SPEAKER: Mr, Kosalram,
what happens in Rajya Sablra g not
the concern of thig House. This House
has laid down the rules. Earlier, rul-
ings have bee given that during
Question Hour only Hindi and English
can be used. During speeches. T will
arrange for translation,

SHRI K. T. KOSALRAM: Sir, yes«
terday he answered in Tamil.

MR, SPEAKER: I do not take notica
of that,

(Interruptions)

SHRI M. SATYANARAYANA
RAO: Sir, I am on the panel of Chair-
men. You are not allowing me to put
any question. I do not know what
happens,

MR. SPEAKER: 1 lave allowed
your Party. Every single individual
cannn{ cay that he is the Party.

SHRI M. SATYANARAYANA
RAO: Last time also, three days back
when T wanted to put a question, you
dig not zllow me at all. You please
allow me to put it now. Tt js an
important question.

MR. SPEAKER; Mr, Satyanarayana
Rac. unless the question is important,
it woulg not come to Lok Sabha.
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SHRI DINEN BHATTACHARYYA:
What ig the procedure you are adopt-
ing? Please let me know.

SHRI M. SATYANARAYANA
RAO: Mr. Speaker, Sir, I have pever
put a suppleme.tary and you are
allowing the same people to always
put some guestions whether relevant
or jrrelevant, I have never put a
question whep I saw that it was not
relevant, because I have got some
bitter experience. I have got some
grievance also. That js why I woat
to seek a clarification from the hon.
Minister. You are not allowing me to
put the question.

MR. SPEAKER: First of all, I would
like to say something. 1 must give to
all Parties a certain time, Mr, Kosal-
ram belongs to wour Party. Ever
since 1 took charge I have asked the
office to prepare a wote for finding out
how many people have put questions
from each Party on each day. Be-
cause yesterday I got a letter from a
Janata Party Member that I am only
allowing the Congress Party and the
other Opposition and not others, I
asked the office to prepare a note to
find out how many people have put
questions from each Party on each
day. Angd if you want, I am going to
give you a copy of it so as to show
that every Party has been given al-
most an equal amount of time. Every
Member thinkg that he is a Party. I
cannot help that. Today you must
have notice that I have only called
people who had not asked a single
question before. Whoever stood up for
the second time, T have not allowed.
Mr. Kosalram has not asked any
question. Therefore, I allowed it.

(Interruptions)

SHRI K, SURYANARAYANA: The
questions are not evenly distributed
according to the Party stremgth. The
questions have no concern with the
Party, but they have social coucern.

*Not recorded.
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So, I want you to reconsider it and
allot time accordingly and not give
opportunity only to Memberg to whom
it 15 relevant and on local comsidera-
tions, but not on Party basis,

MR. SPEAKER: You are right.
Whenever a question relateg to a par-
ticular State, I allow the people of
that State, The other day the coconut
gquestion came and I allowed only the
Kerala people and people of other
places where it is grown. That also
I have done. Whenever g matter eon-
cerns Tamil Nadu, I choose only Tamil
Nadu people. Whenever a Harijan
questioy or a Scheduled Castes ques-
tion comes, I try to pick up as many
Harijans as possible,

(Interruptions)

SHRI JYOTIRMOY BOSU: Sir, you
calleq me and....

MR. SPEAKER: This is not the
questjon,

CHOWDHRY BALBIR SINGH: Sir,
I am on a point of order,

MR. SPEAKER: Not now, 1 will
hear your point of order. We are
only discussing how to put the ques-
tion. That jg all.

Wit wenlte fog + g7 & F
STETYT &7 SYA ¥ | swedr 0% "WUW
mRETgM e #? g ¥z
oY g 9% & 5 T § v 5 | 99y
& W ¢ 5 s § fs e §)

MR, SPEAKER: There is no point
of order. Please sit down.

CHOWDHRY BALBIR SINGH: *

MR, SPEAKER: This will not go on
record. I have over-ruled it.

CHOWDHRY BALEIR SINGH: Xo,
no. You cannot over-rule it. g
WACAT BT T A A g ¥
e £ awy § 7
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MR, SPEAKER: He is explaining
the position. He js not putting any
question at all

CHOWDHRY BALBIR SINGH: *

MR, SPEAKER: Thig is not to be
recorded,

SHRI A, BALA PAJANOR: Regard-
ing the allotment of time, you sald,
Sir, that it was done party-wise. But
I must say that I feel that only lung-
power and not brain-power can pre-
vail here. It was the sad experience
of our Party, when the Lokpal Bill
wag introduced, My party-men had
given their names,

MR. SPEAKER; We are on Qques-
tiong now.

SHRI A, BALA PAJANOR; Not
only on that issue, I submitted names
ag the leader of my party. My people
had given their names. They waited.
They were not called. Whenever you
are here, the third preference js given
to our party. On three occasions, we
were not given chance to take part in
the discussions on that bill. I am
gratefu] to you. I want to be heard.
1 can also bring 20 Members and cam
shout. But I don't belicve in that
kind of democracy and of parlia-
mentary procedure. I have been ulti-
mately told that I am not submitting
my party's proposals to you. I humb-
ly submit, Sir, that I think you have
to control. Your job is to control.
You should give us an opportunity
during which we can expresg our
views. I am thankful to you for
making those observations. 1 hope
you will follow them,

SHRI C. K. CHANDRAI'PAN: I have
to make a suggestion, Instead of giv-
ing a ruling on this, my submission is
that you should call a meeting of the
Rules Committece, Let us have a dis-
cussion there, (Interruptions) A ques-
tion relating to Kerala or to Harijans
does not pertain only to people from
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Kerala or only tg Harijans. I am in-
terested; I am not a Harijan, but you
cannot shut me out from expressing
my views,

MR. SPEAKER: You have not heard
me properly. I have used the word
‘mainly’; but other persons will also
be given the chance, But mainly, the
interested persong should be given a
better chance.

SHRI JYOTIRMOY BOSU: Arising
out of what the hon. Minister gtated
here this morning, ang the fact that
he has admitteq that he has receivad
a number of letters with regard to the
effory made for Babu Jagjivan Ram’'s
confinement in the hospital I want to
seek some clarifications, Is it, or is it
not a fact that when Babu Jagjivan
Ram fell ill, had a little uneasiness
while touring in Punjab in the first
week of March, 1.e, before the elec-
tiong (Interruptions)—of course about
a fortnight before the elections—a
telephone call went (not one but 3
telephone calls went) from officials,
including a Joint Secretary in the
Ministry of Health ] think the man’s
name is Bakshi. The telephone call
sajd to a doctor—I think it is Dr.
Caroli="Confine him to bed, to im-
mobilize him for a fortnight and tell
him: you are suffering from heart
trouble.,” I8 it a lact or not? 1s it
also not a fact that Dr. Caroli and
some other doctors refuseg to oblige
that officer who was aeting on behalf
of the Prime Minister and on her ins-
tructions?

S oW A oA, A
qEed ¥ ot s Wt agt gt §, flt
a7 fft frew ox S Tww fodt
frdas T g war 1@ TwEAE w0
TER fFar a1 WX I IEr g
Rl &7 A ot g 9T ) g -
AT T WO AT wT T A W
HTET FX T TERT AT g W
¥ & 1 vror it =g gy &, e of Y IEeY

*Not recorded.
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Rt & fad g o ¥ § s wiw ¥ @ wf, o< w10 g wr A &
qEATH $G | AT Oy § s orvra IRF N AT ST RE, AT wT AL
aréf ¥t woere § faar frdt o gt §H YT Y qg W wreass won ¥ fay
Wi for fedt #r fer o foar o dar< & fi g vty oreedt Y 0 &Y oy

LL RN

SHRI 5. KUNDU: The hon. Health
Minister has solved most of the pro-
blems arisiug out of this question in
his answer, But there is one point
which I want to raise in this Short
Notice Question. Perhaps, the Health
Minister is aware that i the Safdar-
jung Hospital one chily was declared
dead even though it had not actually
died. It wag found from the mortuary
that the child was not dead. It ap-
peared in almost all the newspapers
in Delhi. I woulg like to know whe-
ther the hon Health Minister will
make an enquiry into this.

MR. SPEAKER: Is it something re-
lating to the Willingdon Hospital?

SHRI S. KUNDU: It relates tp the
Safdarjung Hospital.

MR. SPEAKER: The question is
about the Willingdon Hospital,

SHRI S, KUNDU: Almost every-
thing in the world has come in this

question. This is very much pertinent
and relevant He should make an

enquiry jinto this,

ot T Ao wf, agY Ao
¥ w7 TEr ¥

AT W X oY @ Wy g,
T T A F Ar ATy o H
ARETE 1 W7 &, 7% sAwy vy A
a7 | AT T oY § W AT
T Ty ¥, ITET O orreTar oy
w7 &Y arindr

ot Fwier : W Erew Hot
St e W srrerrent fear § fs e
toew & sareane o o we gewer

A ag 99 oW & shA qw ¥
QT g TG, T qeed I9 97 frapg
T A% !

= W Ao ¢ e, frame
o T Wt g 7y & s

it T TregRTOTae T ;o WAt
wgrT & ag vy 5 T ot ww
arx fafewes werma § age awar
TEaT gur §1 (swwwwr) et
&, & st A aarT MHATE 1 10w
qger A qwlt drar g of, & agey
Trd fe & oy gemw & ma
agi T WX A4l 3 faepe wrk o
gt faar, wrf Fedtfafordt s =t
feard | ot oy & g gl & farix
WY qgd 7F ¥, I A2 W Frn a1,
It WY gt greve g Y oY | W W
& ymaw qrferriie e fafers
FAAT % T AW, WEAT GW A
fom & & qwo dro § 1 wud wramay
Y 7 T, I W A T e
& W &, et § g gue dw
g of, § FayAT e o1, dfew ok
wraer F A wwwT 6 Iewr ey
W | FE wgr e X ==t ww @Y,
T W A W T, TUwodte
2. v fadee fifad | 8% wgr fr w-
-7 A awe Wy A, @Y 9w T
T T A 7 @ §, TEwr dw A,
a6 wré Jwar Y v 1 & e
fi5 ag wxmd ) ag g § gt

o W & ag qavn e §
fr agt & oeia TR §, dey fis
it Saeae o ¥ aqrar §, wady wedy
o wity & fr 5o g i wer
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sy worew agh @ AL 2 | IEA
o F TR W T WA
wifee # qa@ # arT vy, T ¥
T4 fesdes war 6 ag gz oY agl
i WA Fs qudat ard ¥ war grea
& 1 =i Talt T, o W AT w7
Tt &, 6 &Y fowe agt el <g w0 )
agtoxdsr wfar A AT
w1 T wefrw 37 g & fr g3 i)
TEF qAAS W T SR I § 7
o v & e Wi g7 AT W
R fis ag wf & a0

St w0 AT @ qR AT AT
¥ aryare WY T ST A gt ) W
oft farreft et &, TR A FA TN 9 LT
&t §% war § s gy wrar X fet
el W g

AT e Al A, WX I
Wt wiET ¥ £ aral wy v 91 A
w7 ¥ FF 77 T4 WA F1 ¢F Y
o faz form we W 4 ; HeaaA &
ORI T T E, SR FATRY | AT
grer sz i gragias &
s AFAaET weqard # ATaT @A,
Wit & fretay <gan § WK gRAAET ATg
# it way g | I R wlt gt S
W farg v & | @aw w1 fraer & f e
¥ wrd w S W frdr gE ST W
qref g &t or wwlt & K @ ®
wrd ¥ worr gurt £ 1 €9 ¥ AT QA @
# YET g WA

WRITTEN ANSWERS TO QUESTIONS
qrea wAde afedeAT ateen

*774. St TR oTQ welt : T
wresn vt qforre weamr HoEY A
FATA T FIr F40 5 :

(%) *ar gaT SAW qIHTL A ¥
FIRIT gTU WA W@ Aaasqn
gfcaroeT T & wwia e Wi
aTorg foeit #1 AT §, AR T B
erfa wifeaa wor & fod wq e frar
twR

(=) afz @i, &1 FomT & e
e T ¢ Wi T Fwitae sw §
faqea £ & war WO 7

meen Wi qfcare s et
(st Tw Arerw) : (%) Wik (=)
gl wita waswa of@lemr &
¥ farwx 4% & a1g s s« < 1
qfcatemT % wifaer fivg s ey Forall
& waq w1 ot wfrw w7 fmr A 40
9 afdiaT & i afcare swarw
T & wia foe-faa afafefasi)
YOS 7 WIAT ST §, 9 WY fawr
&% & wifgwrfal & g ol a7 F3AT
| safag afEaT §1 saffag 5@
¥ &0 v o e €1 g g |

Publication of Telephone directories
for Exchanges In big cities

*776, SHRI MRITUNJAY PRASAD
VARMA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) for how many years the Tele-
phone Directories for exchanges in
most big cities have not been publish.
ed, brought up to date and telephone
subscribers are made to suffer the
harassment of enquiring the numbers
of new connections, new numbers for
old numbers when a new exchange ix
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«opened angd the reaction of the Gov-
ernment to this state of affeirs;

(b) whether it ig true that replace-
ment of old directories destroyed in
the 1975 floods at Patna has not been
done nor even old directories given
to new connections given after Aug-
ust/September, 1975; and

(c) generally, how much up-to-date
is a directory, when published and
distributed to old gubscribers?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
{a) Directories are published annu-
ally. Out of the 8 big cities, having
a population of more than one million
(1971 census), telephone directories
for two, namely Madras anq Hydera-
bad, could not be published last year.
However, supplementary directories
were brought out and distributed to
telephone subscribers ag and when new
exchanges were commissioned. For
both these big cities, new directories
are expected to be publishedq by the
end of the year,

(b) Yes, Bir, copies of the last issue
had been exhausted. The new direc-
tory for Patna is expected to be pub-
Jisheq before the end of the year.

(c) Generally, within about 3 to 4
moonths, but sometimes it may be about
4 months.

Criteria for selecting delegations for
Cultara]l tours in foreign countries

*778. SHRI 8. S. SOMANI: Will the
Minister of EXTERNAL AFFAIRS be
please to state:

(a) whether there is any organisa-
tion which manages to send delega-
tions to foreign countries for osten-
sible purpose of cultural tours;

(b) if so, the details regarding the
guidelines issued by the Governmeut
for sending or selecting the persons for
going abroad; and

(c) the details regarding the finan-
cial assistance provided by the Gow-~
<erhment to such organisations?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Cultura] delega-
tions sponsored by the Government of
India are sent abroad by the Depart-
ment of Culture, Ministry of Educa-
tion, Social Welfare and Culture,
either directly or through the agency
of Indian Council for Cultura] Re-
lations.

(b) The guidelines for selecting the
persong for going abroad are lmid down
by the Department of Culture aud
are implemented through the Stand-
ing Committe set up for the purpose.
Care ig taken to ensure that
made are fair and objective and on the
basis of merit, keeping in view that
suitable opportunities are given to our
distinguished  experts, exponents,
scholars and troupes in their parti-
cular fields all over India, apart from
ensuring an  effective projection
abroad of India’s cultural attainments
and traditions,

(c) The Department of Culture
have provided for a sum of Rs, 27
lakhs for sending delegations abroad
either directly or through the agency
of Indian Council for Cultura]l Rela-
tions, in the 1977-78 budget. For ad
hoc delegations sent out on behalf of
the Ministry of External Affairg by thre
LC.CR, the expcnditure is met out of
grant-in-aid received from the Min-
istry. -

afrww widw wied & fag wTreex

*779. ot QECW : ¥IT wTeey
it dfoere werwt Wt o @@
g w3 fw

(%) =ar @& wvf mree ¢ foie
wraTe 9T Afeww e @y v §
L1 £

(=) afz g, av a=wegedt =ty
wrg?
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wwew ot afeane s S
(s o wremw) : (%) W (®).
W gnw gfg ad oY #WT 12,500
e fAaw g  dw Y I ey
TET@ T T FH F AT FTH @
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*781, St Qoo TRo AW :
st gramst @8
wqr fadw ST g T@TA ¥ O
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Wft) : (%) off g T 1975 W
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FrwTT AATTETC ara dWT & wre
a1 WX gfywin gax a5 o1 fryteey
figzr ot w f wowTC W T e
& =17 5 WY ¥ TR 8 e 3
&t ¢ fr gux qw Tar Hfaurw aTg
WX 9Ty AT wrEA-a F i gaTe
T AT HT ORI T 57 A0 AT WY
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EF TR A ol uw 3 gdre #
25 wid, 1974 ¥ Toq-Faery ¥ gro-
AT-FIAT AT ATHR AT AWT [qT
fear mar v 1 wEd a2 g & -
Afas a1 wfgw o & ot dad &
&t & afcad gg 1 Aty warfasre
9T waifer waw Swaitas

T wiw 1076 ¥ fraffan af gux
¥ sifawrr o T e 1 75w frar
®Y @ w7 foar ¥ on s &
faw wiw 1975 & fraifae frar Tar
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weefa o7 & fag qamr gu o ghme
T ¥ it mfa-frg i ® &y
favehia wsaeal %1 g9 F@ & v
BT IT AT-A1T A faar § 1

(9) feamax, 1974 ¥ g &
THTT TUY ETo FIA, AT I worg G
¥ fRw wa 2, #r defrqel qqr wwaw
WIRE grat & SR W Wi g
¥ A aTrer e g wri feg
g W 31 fearT, 1974 ®Y Wr@—
g & i gouw dfe ¥ sy Sw =g
ST faFar

() & & qra W & weS wuw
%1 wrer Wi @ ¥ e s Wi
wifew awar & w9 oF sl oy
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arfesTa FwT & wifeger @ ¥ frar
¥ gzar & fag ot oF Focd | wmar
2 fr gz we9 gvawy wiasy & Wi oY
3§ &

fraray, 1974 ¥ WIKg AT
& Fraew ¥ qUATY E1 ATH F A1 TAY
wat ¥ Iy g3% F & g w2y
ST 7Y | AT FLHTTT YFAT §OFTX
1 |EEfa® FUI FT ARET ARG
fgar  sifir Iw¥ gt fa=raeds §0
A7 Tt F = wiafafwes oF
Te2 ¥ wg wig 7¢ 7T wifes, @
qrfes, atwifrs w1 a1 dar
FEETT & T 9 geana T frg g Wi
JawT wawdT ffar war ) wiepfew
WRA-NE § §9-aT9 a® & a9
® off WEW-92317 ATOW g1 T g1
WTTE HR G & A 7 faeeft s
feroa ¥ w9d w9 TogETTE @
forg & s 2g wha Y ad & wd w @
g1

Allocation for Development of P&T
facilities in backward districlts

*782. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Ministry earmarked
money for the development of gostal
and telecommunication facilities in the
identified backward districts;

(b) if so, the allocation made by
the Ministry in the year 1977-78;

(e) whether the Ministry intimated
the Circles of the States regurding the
p‘;‘d&icy adopted for the backward ureas;

(d) the action taken by the Circles
in this regard?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) to (d). The Department is follow-
ing a liberal policy for providing post~
al, telegraph and telephone facilities
in rural areas. Thig policy is further
liberalised in respect of backward
areas,

Under this policy, a post office can
be opened in g backward area in case
the revenue earned is at least 15 per
cent of the estimated annual cost and
the loss does not exceed Rs. 1,000 per
annum,

Similarly, telegraph and Telephone
facilities can be provided in places
with a population of over 2,500 in case
the revenue earned is at least 15 per
cent of the estimated annual expen.
diture, In the case of a telelragh
office, the annual loss should not ex-
ceed Rs. 5,000 per annum.

In the case of hilly aress the con-
dition of minimum revenue for open-
ing of post offices, telegraph offices and
telephone Public Call offices js fur-
ther reduced to 10 per cent.

This policy has been intimated to
all the Postal and Telecommumication
Circles in the country,

The money earmarked for the postal
and telecommunication facilitics in the
rural arcas of the country which in-
clude the backward areas, in the Fifth
Five-Year Plan jg Rs. 6.5 crores and
Rs. 54.3 crores respectively. No se-
parate allocation is specifically made
for backward areas,

During this year, 1,342 post offices,
1150 telegraph offices and 1,073 tele-
phone public call offices are proposed
to be opened in the backward areas.

Money received by Indian Red Cross
Society

*783. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) with the cessation of the Second
World War how much money was re«
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«ceived by the Indian Red Cross So-
-ciety and how much money went to
the Pakistan counterpart of it;

(b) was the money which earie to
‘Indian Red Cross and St. Johons Am-
‘bulance deposited in the bank; .

(¢) if so, in which banks ad on
“what date;

(d) whether any amount came in the
vshape of Government loans or Gov-
-ernment scnps and whether the same
Ioan stands in the name of Indian Red
«Cross Society and St. Johng Ambu-
‘lance on date; and

(e) if so, details thereof?

"THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
‘RAIN) (a) to (e). The required in-
“formation has been collected from the
Indian Red Cross Society, New Delhi,
and js given in the statement laid on
the Table of the Sabha. [Placed in
Library. See No. L'T-936/77.]

"Measures for Preventing Poliomyelitis

*784. SHRI P. V. PERIASAMY: Will
‘the Minister of HEALTH AND FA-
"MILY WELFARE be pleased to state:

(&) the present position regarding
‘medsures for preventing poliomyeli-
1is; and

(b) salient features of the plan; if
any, for a more vigorous campaign
and the proposed time schedule of
roperations?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) Poliomyelitis prevented
by immunisation with oral po'ie vac-
<cine.

(b) An expended programme of im-
munisation including that against
poliomyelitis for infants is being con-
sidered.

AUGUSY 4, {977
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Imporg of Aluminium

#787. SHRI D. D. DESAI: Will the
Minister of STEEL AND MINES be
pleased to state:

~

(a) whether he has seen the news
jtem in the Financial Express, dated
July 13, 1977 that large scale import
of aluminium is inevitable; and

(b) if so, his reaction therefo?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir,

(b) Owing to power cuts on alu-
minium smelters and a 70-day strike-
at the aluminium smelter at Belgaum:-
(Karnataka), aluminium production-
has been affected. The matter of en--
suring adequate power supply for al-
uminium productiog has been taken up-
with the State Governments concern-
ed. In order to ensure that consum-
ing units are not hit by the shortfall
in production, arrangements have been:
made to import 5,000 tonnes of alu=-
minium,

It is hoped that alummium produc--
tion will pick up in the second haif’
of current financial year. Further im-
ports can be organised if found neces-
sary,

PR
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oo 8, fresr adam s A
femm g -

1977 . . 1470
1978 . . 2280
1979 . . 3560
_ 1980 5020

_Scheme of Advertisement one Postal
Stationery -

=789, SHRI VASANT SATHE: Will
“4he Minister of COMMUNICATIONS
be pleased to state:

- (a) whether Government are con-
-sidering an expansion of the scheme of
:advertisement on postal stationery;

{by if so, the facts thereof; and

(¢) how much revenue has been
earned as a result of introduction of
this scheme ang the. expected earning
from: this gource during the current
-year? )

THE MINISTER OF COMMUNICA-
“TIONS (SHRI BRIJ LAL VERMA):
«(a) and (b). Advertisements are being
-permitted on post-cards, inland letter
cards, aerogrammes, money order
forms, Radio/Television Licence Books
and Post Office Savings Bank Pass
"Books. Only a fraction of these items
-is being utilised at present. Efforts
-are being made to intensify this acti-
wity to earn more revenue,

(¢) The revenue earned by the
scheme introduceg in June 1975 is as
follows:—

Year Revenue
Earned

(Rs,
in lakhs)

1975-76 (10 months) . i 8 o1
1976-77 . . . . . 26° 78
1977-78 (upt~ Ju'y, 770 . . 10° 50

Additional revenue expected during
-the remaining period of the current
year is about Rs., 31 lakhs,

AUGUST 4, 1977
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Workers’ participation in Management
of P&T Services

*790. SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of COMMUNI—
CATIONS be pleased to state:

(a) whether there is any proposal
to make the workers to participate in
the management of P&T services;
and ;

(b) if so, the salient features there-
‘of? '

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) and (b). The Scheme for Workers’
participation jn Management has been
outlined in the Resolution of the Gov-
earnment of India, Ministry of Labour
published in Gazette of India Extra-
ordmary on 4-1-1977. This scheme en-
visages ‘formation of Unit Councils in
units employing 100 or more persons
ang Joint Councils in the higher levels
of the orgamization. The Councils
will include representatives of the °
workers and the management. Items
relating to working conditions, dis-
cipline, absenteeism, methods of im-
proving the ‘'services fall within the
purview of the Unit Councils. Joint
Councils can deal with items not re-
solved in the Unit Councils, and sug-
gestions from workers, facilities for -
training and development of skills.
Decision is to be by consensus and not
by voting. The set up is to be flexi-
ble so as to suit each organization.

The introduction of the scheme in
the P&T Department ig under active '
exan:ination,

-~ Durgapur 'Stainless Steel

*791. SHRI P. K. KODIYAN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the cost of production |
of stainless steel at Durgapur is very
high compared to that in other coun-
tries; and
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(®) & s0, the facts and reasons
thevefor and measures proposed to be
taken to reduce the cost of produe-
tion of this plant?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
Cost of production varies from coun-
try to country and from undertaking
to undertaking but considering the
import quotations received by
MM.T.C. for import of stainless steel
sheets, cost of production of sheets/
plates at Alloy Steels Plant, Durgo~
pur is higher

(b) The main reasong for higher cost
of production of Alloy Steel Plant
are:—

(i) Out dated technology in res-
pect of sheets/plates.

(ii) Higher cost of power.

(iii) Higher cost of Imported raw
materials (Ferro Alloys, Ni-
ckel, Graphite electrodes etc.).

(iv) Advantage of economy of
scale is not available.

Manufacturers are constantly en-
~ deavouring to reduce cost of produc-
tion, Government is contemplating to
set up more production facilities for
stainless steel sheets and plates at Al-
loy Steels Plant, Durgapur based on
modern techonolgy. It is expected
that with the commissioning of new
facilities the cost of production would
come down.

Designing of Steel Plant Equipment

*792, SHRI K. PRADHANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the private sector will
be mllowed to play any role in desig-
ing or manufacturing steel plant equip-
ment; and

(b) if so, whether thechnical colla-
borations will be allowed in this line
«of fabrication?

velopment and manufacturing of equip-
ment for steel plants and it is
the intention that the private sector
shoulq continue to perform this role.

(b) Technical collaboration prape-
sals will continue to be allowed on
merits.
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Expenditure on foreign delegates who
attended Gauhati session of Youth
- Congress

8091. DR BHAGWAN DASS RA-
THOR: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether u number of foreign
delegates who had come to attend the
Gauhat: Session of the Youth Congress
were provided lo~al hospitality by the
Indiap Council for Cultural Relations;
and

(b) if so, how much cxpenditure
was incurred on « 1ch delegate?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Some of the for-
eign delegates who were youth lea-
ders of standing in thewr own coun-
trles had come as observers to the
Gauhati session amd were provided
hospitality by the ICCR at Delhi and
Agra.

AUGUST 4, 1077
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(b) The total expenditure incurred
by the ICCR on 47 of these foreign
delegates came to Rs. 81,775.58, This
works out to an average expenditure
of Rs. 1,740/. approximately on each
such delegate.

Korba Aluminjum Plant

6092. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Aluminium Plant wut -
Korba is running at loss or at profit -
and the extent of loss or profit;

(b) whether in the revised estimata -
of Ratnagiri project profitability is ex-
pected for Alumina and/or Aluminium
plant without township and the extent.
of profitability;

(c) whether only Rs. 10 lakhs out
of Rs. 49 crores budgeted for BALCO-
for the year 1977-T8 are to be spent
over Ratnagiri Project and if so, the-
reasons therefor; and

(d) whether the Government pro-
pose to permit Indian Aluminium
Company of Belgaum to receive
Bauxite from Dhangawadi and Udgir
in Kolhapur district which Bauxite ix
meant and reserved for Ratnagin pro--
Ject?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The estimated loss of the Korba Alu.
minium Plant for 1878-77 is Rs. 3 cro-
res. This is due to the operation at
present of only 25 per cent of the
scheduled smelting capacity of 100,000
tonnes per annum.

(b) The updated cost estimates of
the Ratnagir1 project are under sxa-
mination

(c) Owing to financial constrants,
work on the construction of the Rat-
nagiri Project hag not been taken up
and a provision of only Rs. 5 lakhs'.
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has been provided for thia Project for
1977-78.

(d) No, Sir,
fadslt & arw Wvd wraw g w7 A
w71 &t wmaeay
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De-recognition of Indian Medical De-
grees by Foreign Countries

8005. SHRI D. B. CHANDRE GOW-
DA: Will the Mimister of HEALTH
AND FAMILY WELFARE be pleased
to stale:

(a) the names of countrics whicn
have de-recognised the Indian Medi-
cal Degrees: gnd

(b) steps being taken by Gowvrn-
ment ‘o unprove the  standard of
Meicol education and rewearch?

THE MINISTER OF HHEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (4) The General Medical
Council of UK. with whom we had
reciprocity m regard to the mutual
recognition of medical qualifications
awarded by the two countries, unila-
terally terminated the reciprocity and
decided that doclors who oblained
medical qualifications in India after
May 22, 1875, will only be eligible for

AUGUST 4, 1977
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temporary registration provided they
pass the tests to be conducted by the
temporary registration assessment
board.

(b) The Medical Council of India, a
statutory body established ynder an
Act of Parliament is responsible for
maintenance of the standard of Medi-
cal Education in the country. For
this purpose, the Council has prescrib-
ed regulations on ‘Minimum standard/
requirement on Under-graduate and
Post-graduate  medical  education’,
‘standard requirement for admission
of 100 students in medical colleges’
anq ‘gualification required for appoint-
ment of teachers m Medical Colleges.’
The maintenance of standard of medi-
cal education is ensured through pe.
riodical inspections carried out by the
Inspectors appointed by the Medical
Council of India. Deficiencies noted/
pointed out by the Inspeclors are
brought to the notice of the concerned
institutiong for rectification within a
stipulateq period. Where deficiencies
continue to persist, Medical Council of
India may recommend withdrawal of
recognition granted to the Institu-
tion.

Production of Naphthalene and Phe-
nol by H. &. L.
6096. SHRI G. Y. KRISHNAN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the quantity of Naphthalene and

Phennl produccd by the Hindustan
Steel Limited in 1976:
(b) the names of the parties do

whom the-e products were distributed
and the quantities thereof;

(c) whether  Government propose
to give prefercnce to small  scale
units in the malter of allotment of
these products?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
The total production of Naphthalene
from the steel plants of Hindustan
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Steel Limited in 1978 was 7,366 ton.
nes. Phenol is produced only by the
Rourkela Steel Plant and the produc-
tion in 1978 was 107 tomnes,

(b) The name of major consuming
parties and the quantity of these pro-
ducts supplied to them are indicated
below:—

Name of the Party Quanri
:.upri‘hr?
1 nn:s)
L. Naphthalere :
T. Durgapur Chemicols Tad..

Durgapur , . . . 3380
2. Amar Dyes Chem Ltd.,

B ymbay 1595
3. Atul Products Ltd., Atul 1100
4. BASF Limited, Bombay 408
5. Dyes ind Dispersing Azent

(P) Limited, Bmboy | . 167

€ Dinm nd Shammck Ltd.,
Bymbay . . . . 219

7. Safarsan Chernlcais Tad.,
Prona . - 31

8. Indiun Dyestuff  Lad.,
Bombay s i g 176
9. ATIC  Indnsties 1td.,
Bular . . . 120
10. Khandari Chemieil, B .m-
bay, . . . . 8o
11, Arlabs Ltd., B mbay . . 99
12. Piokath  Cnemicals, Cal-
cutta . . . B 81
13. Raysinct Chemicil, Bhilsi , 177
24. Other parties . . 196
7276
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—

Name cf the Party Quanrity
Supplied
3
tonnes)
11, Phenol :
1. Wred P rs Ltd. B m-
bay . m . . . 111
2. Rwrkela Chemicals, R.ur-
kela 224
3. P-llysymh Chemicals. Bhu-
baneswar i5
4. Shalimar Tar Pri dl‘.lm.‘.
L dna . &
5 Reschemol ») ‘L., Cal-
cutta . ; . % 6
6. Other partics . . . 6
115

—_—

(c) These by-preduct cliemic’sare
supplied 1 all industries including Small
Scale Units, which have set upthen «wn
plints and which uwsce these chemuc.ls as
raw muteplals.

Telephone Facilities in Guna and
Shivpuri Districts of Madhya Pradesh

6097. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the name of places where tele-
phone facility is available in Districts
Guna and Shivpuri of Madhva
Pradesh;

(hY how many applications are
pending for providing telephone con-
nections at these places where tele-
phone facility is available; and

() the name of places of Guna and
Shivpuri Districts where P.C.O. or
Phonogram scrvice will be provided
during the current financial year?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) and (b). A statement showing
places where telephane facility exists
in Gung and Shivpur: Districts of Ma~
dhya Pradesh along with the number
of applications pending for provision
of telephone connections at each of
these places is given at Annexure.l.
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(¢) The names of places where Te-
lephone Public Call and Telegraph
Offices are planned to be opened dur-
ing the current financial year are given
at Statement attached.

Statement showing name of places in
Guna and Shivpuri Districts in Ma-
dhya Pradcsh where Telephone facili-
ty is available with the No. of appli-
cations pending for provisions of Te-
lephone connections as on 30-6-1877.

AUGUST 4, 1877

No,t
apph-
catinn,
Exchanges pen-
ding
fr
Tele-
phrne
¢ nn-
cctions
GUNA DISTRICT
1. Ar'ne . . . . Nil
2. Ashok Nagar 1
3. Chagh~da . . . B 4
4. Chanderi 4
5. Guna 7
6. Mungaoli . . . . Nil
7. Ragh garh , " . 1
P.C.Os.
1. Bajrang Garh
2. Bom i
3. Bimagenij

4. Japir-Racsun
5. Kumbhara)
6. Mayina

7. Pipria

8. Ruthai

9. Shahdara
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No.cf

et 'ns
pending
fir
Tele-
phere

C nnge=
clr ns

Fxch nges

SHIVPURL DISTRICT

1, Budrwas . ' . 2
2. Kerera . : 5 . T
3. K laras . I
4. Narwai . . ' B Nil
5. P hari . ) : . I
6. Shivpui . . . 1L
P.C.Os.
1. Bhatanwar
2. Cher PP ra
3. Dhlagarh

4. Kanya Dhana
§. Lucknuata
6. Pich re

7. Sataimai

Statement II

Showing names of places where Tele=
phone Public Call Offices and Tele-
graph Offices are planned to be opened
during the current financial year.

GUNA DISTRICT
Teleph' ne public

el « ffice and Com=-
bined Telegraph

1. Ishagar®

Cmbined Tele-
graph « fice.

SHIVPURI DISTRICT

Telephrne public
Call  Office and
C mbined Tele-
graph Office.

2. M .sudangarh .

1. Magr ni



73 Written Answers SRAVANA 13, 1899 (SAKA) Written Answars 74

Producfion of special steel in Durga-
pur Alloy Steel Plant

6098. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the quality and qua-
ntity of special steel production 1n
Durgapur Mishra Ispat Limited nave
deteriorated for poor quality refrac-
tory materials and Aic furnace elec-
trodes; and

(h) if so. stepg Government have
taken to improve those?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir,

(b) Docs not arise.
Steel Planis Employing Contractors

6099. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
plensed to state:

(a) whether Government are aware
that vecled interesls have developed
in Stecl Plants in employing contrac-
tors;

(b} whether Government propose
to scrutinise cvery contract awarded
at the plant level; and

(c¢) whether Government propose
to enquire in depth in handling load-
ing and unloading contracts awarded
in plaris and find out whether there
has been any duplication of jobs?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House,

House Jobe to Doctors

6100. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether he is aware that a
lorge number of Delk! students who

passed their M.B.B.S. Examination
from LLRM College, Meerut in 1876
and completed their one-year rota-
tional internship on their own expense
in Delhi are not getting any Houge job
in any of the Hospitals in the Capital;

(by whether any guidelines have
been laid down by Government for
thesg Delhi studenis of LLRM Col-
lege Meerut being provided tempo-
1ary House Jobs for 8 months or one
year; if so, what and if not, why not;
and

(c) the steps which Government
propose to take to save those young
Doctors from ruination by getting
them House jobs in Delhi?

THE MINISTER FOR HEALTH
AND FAMILY WELFARE (SHRIRAJ
NARAIN): (a) The Government have
received certain representations from
students who passed their M.B.BS.
Examination from LLEM College,
Meerut regarding House job facilities
in Delhi Hospitals.

(b) and (c). In so far as Central
Institutions/Hospitals are concerned,
House Surgeonsg (1lst year Junior Re-
sidents) are appointed on the basis of
recommendation of Selection Commit-
tees constituted by the concerned ms-
titution/Hospital, Preference in such
appointment is given to the graduates
of the same Institution over the out-
side candidates. No guidelines have
been laid down by the Government
barring the admission of the students
of LLRM College, Meerut in the Delhi
Hospitals.

Telephone Exchange and Micro wgve
slation at Tura Meghalaya

6101. SHRI P. A. SANGMA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are awart
thet the Telephone Exthanfe at Tura
in Meghalaya is in a miserable state
of affairs both from the point of view
of management and absence of mini-
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murm modern equipments ang thereby
causing much hardships to the subs-
cribers and if so, the proposals to
rectify the defects;

(b) whether there was an incident
of assault of an employee of the said
exchange by a responsible officer of
State recently and if so, the reason
thereof;

() whether Goyernment would soon
provide direct dialling system bet-
ween Tura-Shillong and Tura-
Gauhati; and

(d) whether there is any proposal
to instal microwave station at Tura?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Telephone Exchange at Tura is
working satisfactorily. The present
exchange, which is a CB non-multi-
ple type, 250 lines exchange is pro-
posed (o be automatised by installing
a 300 lines MAX-II

(b} ¥Yecs, One Jr Engineer was as-
saulted by a District Agricultural Offi-
cer Simsagiri. subscriber of Tura-134.
The reason for this appears to be an-
novance of the subscriber due to his
not being able to talk to telephone
No. 247, which was out of order due
to storm.

(¢) There is no proposal for pro-
viding direct dialing system immedi-
alely between Tura-Shillong and
Tura-Guuhati.

(d) There is no proposal at present
to install microwave equipment at
Tura. T

Farility of admission to Children of
Detenus

6102. SHRI RAMANAND TIWARI:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the attention of Gov-
ernment hag been drawn to a news
ilem appearing in the Hindustan
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Times dated the 14th July, 1977 that
Delhi Administration will give 5 per
cent grace marks to students and
children of those who were jailedq or
underground during emergency for
admisgion in colleges and schools etc.;

(b) if so, whether the facility is
given for admission to Polytechnics
and Indian Technical training Insti-
tute; and

(c) whether the facility would also
be extended in the matter of scho-
larship and employment?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA. VERMA}): (a)
Yes, Sir.

(b) Yes, Sir. The facility has been
given to candidates seeking admission
this year to Polytechnics and Indus-
trial Institutes under Delhi Adminis-
tration,.

(c) No, Sir.

Review of Emergency cases by
Independent Inquiry Committee

6103. SHRI R. K. MHALGI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Posts and Tele-
graphs employees have demanded that
the gisciplinary casas initioted by the
administration during the emergency
and penaltics imposed upon should be
reviewed by Government through an
mdependent enquiry committee; and

(b) what action Governmeni have
taken in thig regard?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) No, Sir.

(b) Does not arise.
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Promotion of Secretary of Ministry

of Communications

G104, SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of COM-~
MUNICATIONS be pleased to stale:

(a) whether the Secretary of Com-
munications arranged the tapping of
telephones of Opposition M.Ps after
tne elections to Lok Sabha were an-
nounced;

(b) whether the previous Secretary
was asked to proceed on leave pre-
paratory to retirement to enable his
succeasor to jake charge in July, 1975
soon after the declaration of Emer-
gency; and

(¢) whether the promotion of the
present Secretary within a few months,
after becoming Additional Secretary
was on {he bawis of the avatiuble Panel
of Secretaiiws pr by any specia) ar-
rangement”

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) and (h). No. Sir,

(¢) The appointment by promotion
of the present Secretary to the post of
Sceretarv, Mimi~try of Communica-
tions, was made, m accordance with
the prescribed procedure, followed by
the Department of Personnel and Ad-
ministrative Relorms.

Research Institute of Ayurvedic Medi-
cines at Cannanore

6105. SHRT RAMACHANDRAN
KADANNAPPALLI: Will the Minster
of HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether Government have any
proposal to start n rescarch institute
of Ayurvedic medicines in Cannanore
district, Kerala; and

(b) where the Ayurvedic plants
are available in large scale?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) No, Sir.

(b) Medical plants used for prepara-
tion of Ayurvedic Medicines are avail-
able 1n many parts of the country.
However, the survey of medicinal
planty units of the Central Council for
Research in Indian Medicine and
Homoeopathy are already carrying
out the survey of medicinal plants in
various parts of the country.

Ceiling on Income of Companies

6106. SHRI B. K. NAIR: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

ta) whether Government intends to
introduce a scheme fixing a ceiling on
the mmcome of individuals like Com-
pany Directors a» ; first step in the
proposcd Naotional Wage-Income-Price
Policy, angd

Y if wo, the brief feutures thercof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LAROUR
(SITRT RAVINDRA VERMA)Y: (a)
and (b) The present admini-tralive
guidelines laid down by Government
i the matter of payment of mana-
gerial  remuneration to Manging/
Wholetime Directors of Public Limited
Companies and  subsidiaries thereof
prescribe inter afwa, certnin ceilings
on salaries, commission and perqui-
siteg payeble to them. The revision of
the guidelines 15 presently  under
examination and revised gudelines
ale expected to be issued as early
as possible.

Accidents in Damoda and Nayadanga
Colljeries ju Dhanbag Coalfield

6107. SHRI A K . ROY:; Will «he
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether two major accidents
occurred in Dhanbad Coalfield one on
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9th July, 1977 at Damoda Cpolliery
(B.C.CL.) drowning the mineg and
the other in the Nayadanga section of
quarry No. 4 Shyampur a colliery of
ECIL. on 15th July, 1977 killing
one rniner;

(b) whether in both the accidents
fault lies with the Management vio-
lating the mines' regulation; and

(e) il so, what action Government
propose to take in the matter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) {2
(). The required information in res-
pect of the two accidents is given !¢-
low Colliery-wisew—

Damoda Colliery

There was inrush of water from
Jamuni River in one of the five Se--
tions of the Damoda Colliery on 4th
July, 1977, due to heavy rains ura
breach of embankment between *he
mine workings gnd the river. No per-
son was involved in this accident and

none was held responsible for the
same.

Shyampur Colliery

In an accident in Nayadanga section
of Shyampur A Colliery on 15th July,
1977, one person was Killed due to fall
of side in open cast workings. The
management and subordinate spervi-
sory staff were held responsible for
ihe accident. The report of the on
quiry in respect of this accident is
being processed with a view to decid-
ing as to what action is to be taken
against the persons responsible for the
accident,

Nickel production

6108. SHRI S. KUNDU: Will the
Minister of STEEL AND MINES be
pleased to state:

{a) whether know-how available
in India to produce Nickel is techni-
cally comparable with know-how
available outside the country;
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(b) the need of having a modifica-
tion of the pilot project plant meant
to produce Nickel;

(c) whether Government aic sure
that by Scplember, 1877 the modifie
cation of the plant will not fail;

(d) whether the construction of
this plant ha: been sufficiently delay-
ed if su, for huw many years and how
much money has been spent on it so
far;

(e) how many tonnes of nickel has
been imported for the last three yeuns
and at what value; and

(f) whether it is possible to start
construction of the plant and take a
firm decision on it notwithstanding
the fact that modification of the plant
succeeds in trial or not by the stipu-
lated date; 1f so, what arrangement
has been made for this?

THE MINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK): (a)
The pilot plani set up at Jamshedpur
by M/s. Chemical Metallurgical Design
Company Ltd., (C.M.D.C.) was sanc-
tioned by the Government in order to
develop the perametors and the know
how for commericial exploitation nof
the nickel deposits, The process sug-
gesled by M/s. CM.D.C. in principle is
generally similar to the ones being
used for linonitic type of lateritic
ores elsewhere.

(b) Based on mechanical and process
difficulties  encountered during the
operation of the pilot plant, the ron-
sultants proposed certain modifications
to the pilot plant in order to overcome
the shortcomings.

(c) There have been difficulties in
the operation of the plant even after
modifications were incorporated and (e
present indications are that the firm
will not be able to adhere to the sche-
dule of completion of tests by Septem.
ber, 1977.
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(d) There has been considerable de-
lay In seiting up and completion ol
the pilot plant work. The pilot plant,
as per origina]l estimates wag to be
erected and work® completed by end
of 1973.

The pilot plant was erecled in May.
18975 und after sanetion of further funds
for cairying out necessary modifica-
tions, M/s. C.M.D.C. are scheduled ‘o
complete their work and submit final
reporli by the end of September, '977.

11 30tk June, 1977 a total expendi-
turc of Rs. 3417 lakhs has been in-
curred on the pilot plant tests.

(e) Intormation is given in g stale=-
ment attached.

(f) Government is considering other
alternative for the implementation ol
the Sukinda Nickel Project including
the 1mport ol established foreign
1echnology.

Statement

Import figures of ‘Nickel' (Revised
Indian Trade Classification Code
No. 683) for the years from 1974-75 o
1976-77 (upto December 1976).

Year Quantiry Value
(in Rs.
tonnes® Takhs
1974-75 . " . 3.998 139636
1975-76 . . . [4.316 1596°85
1976-77 ‘Upto Dec-
cmber, 1976) . '3,RB7 164b°95

Sourze : M athly  Statisties «f  the
Foreign Trade « f India Vel
II—Imp rts  published b
the Directer General « f Co-
mmercial Intelligence &
Statistics, Calcurta.

Manufactare of private automatic
exchanges

6109. SHRI SATISH AGARWAL:
Will the Minister of COMMUNICA
TIONS be pleased to state:

(a) whotner INTRONIX a small
scale manufacturer headed by Shri
8. D. Mani has been permitted to
manufacture private automatic ex-
changes;

(b) whether this is not
fur the public sector; and

reserved

(c) whether this in any way vio-
lates the Industrial Policy Resolution
of Government of India?

TIIE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA): (a)
and tb). INTRONIX, a small scale
manufacturer, has been permitted tu
manufacture “digital . 1inter-connect
equipment” which is a programmed in-
terface for various kinds of process
and control  signals. No permission
has been accorded to INTRONIX for
manuiacture of private aulomatic ex-
changes. Manufacture ot telecom-
munication equipment 1s reserved fo~
public sector.

(e) Does mot arise,

Manufacture of Steel Tubes

6110. SHRI MANORANJAN BHAMN-
TA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the names of public sector and
private sector companicg manufactur-
ing +teel tubes of various types;

(b) whether those companijes are

alsp exporting the stee] tubes; if so to
which countries;

(¢) whether Government prupose
lo produce certain types of bigger size
steel tubes only by the Steel Autho-
rity of India and other public sector
concerns; and

(d) if so, facts thereof?

THE MINISTRY OF STEEL AND
MINES (SHRI BI/U PATNAIK): (a)
The only public sector plant presently
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manufacturing tubes is the Rourkela
Steel Plant. A large number of private
sector plants are manufacturing steel
tubes of various types as per details
given in the statement laid on the
Table of the House. [Placed wm Lib-
rary. See No. LT-937/77.]

(b) Rourkela Stcel Plant as also
many private sector Companies ire
exporting steel tubes. These are being
exported to 55 different countries
which include Abu Dhabi, Afghanistan,
Australia, Bahrain, Burma, Sri Lanka,
Cyprus, Danmark, Dubai. Ethiopia,
FRG, Hongkong, Indonesia, Iran, Iraa,
Ireland, Jordan, Kanya, Kumait, Mala-
wi, Malaysia. Mauritius, Oman, Nepal,
Nigeria, Bangladesh, Saudi Arab,
Singapore, Somalia, Sweden, Tanzama,
Egypt. UK., USA, USSR, Yugoslavia,
Zambia, Cyprus, Phillippines, etc.

() and (d). In the public sector.
Rourkela Steel Plant has commission
ed 1 June, 1976, a spirally welded
ppa plant with an annual capacity of
55.000 tonnes per annum for producing
large ciameter pipns ranying from 18"
to 55" diameter for meeting the re-
quirement of o1l industry.

A proposal is under consideration
for seiling up a large diameter seam-
lews tube plant st ASP, Durgapur, 1o
produce rseamless stecl tubes of dia.
rana'ne from 185 mm. o 375 mm. to
meet the requirement of drilling/cas!-
mg mpes and boiler quality pipes

BHEL is also proposing to set up a
plant to produce Seamless Tubes of
di;y ranging from 14 mm. to 159 mm.

Bringing out postal stamps in honour
of ‘Dayaram Poet’ ,

4111. SHRI ANANT DAVE: Will the
Minister of COMMUNICATIONS Ye

pleased to state:

{a) whether Governmeni propose
to bring out special postal stamps in
honour of great genious and
‘DAYARAM' of Gujarat on his se-
cend birth centenary: and
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(b) whether Government have re-
ceived a public petition in this regard?

THE MINISTER OF COMMUNICA.-
TIONS (SHRI BRIJ LAL VERMA):
(a) No. Sir.

(b} ¥2s, Sir. The proposal was
placed betore the Philatelic Advisory
Committee on 27th June, 1975 ard
agamn on 16th December, 1975 [or
bringing oul stamp on his second birth
centenary falling in 1977 but the same
was not recommended by the \lom.
mittee,

Memorandum given by students of
U.H. Medical College, Patna, Bihar

G112, SHRI M. KALYANASUN-
DARAM:

SHRI1 C. K. CHANDRAPPAN.

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased ‘o

state:

(a) whother Homoeopalhic Medical
Diploma awarded by the State Ho-
maocopathy Board of Biha: and U P.
a; mentwned in the Sevond 5-hedule
of the Homoeopathy Cen’-ol Counnil
Act, 1973 are cquivalent;

(b) if =i, why the students of U.H.
Medical College, Patna, Bihar, are
not permitted to appeur in the exa-
minations conducted by the State
Board of Homoeopathic Medicine of
UP;

(¢) whether Goveinment have re-
ccived a memorandum from the stu-
dent, of UH, College Patna in this
regard; and

(d) if so, the contents thereof and
Government's reaction thereto?

THE MINISTER OF IIFALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, the diplomas
awarded by both the boards are re-
cognised under the Homoeopathy
Central Council Act, 1073,
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(b) According to the information re-
ceived from the Government of Bihar,
the State Government have notificd
that all the Homoeopathic colleges in
Bihar including the U, H. Medical Col-
lege have been broughl under the juris-
diction of Bihar University. Accord-
ingly, the students of that College
should appear in the examination con-
ducted by the Bihar Universily and the
quesiion of their being permitted to
appear in the examination conducted
by the Uttar Pradesh Homoeopathic
Medicine Board does notl arise.

(c) and (d). Yes. As this matter
concerns the State Government, a copy
of the Memorandum has been forward-
ed to them for taking nccessary action.

Indian participation jn Manganese Qre
India Limited

6114 SHRI KACHRULAL HEMRAJ
JAIN: Will the Minister of STEEL. AND
MINFS be pleased to slate,

(a) whether even  now  Central
Promise Manganese Ore Ltd., a British
firm, ;g still holding more than 509
shares in the Manganese Ore Tndia
Limited;

(b} if so, the cfforts made by Gov-
ernment to increase Indian participa-
tion in Manganese Ore India Limited;

tc) whether there is a proposal
under consideration of Government to
take over this firm because manga-
nese ore jg the biggest source of ex-
port: and

(d) if so, the particulars thereof
and if not, the reason; therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
(a) The British firm viz. Central Pro-
vinces Manganese Ore Co. Limited
(CPMO) has, since 1962, held, and con-
tinues to hold, 49 per cent shares in
the gharc holding of Manganese Ore
Indian Limited (MOIL).

(b) to (d). Negotiations have been
conducteq with the representatives o!
CPMO for the purchase of their share.
holdings in MOIL and their assets it
Balapur Hamesha (Dongri Buzurg),
Maharashtra, which i3 the only manga-
nese mine being worked by them, An
early finalisation 1s expected.

Ban on sale of drugs manufactured by
multinational drug manufacturing Con-
cerns in India

6114. DR. MURLI MANOHAR
JOSHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to refer to the reply given to Short
Notice Question No. 8 on the 30th June,
1977 regarding ban on use of Entemn-
Vioform and Mexaform and state the
names nf the drugs manufactured Ly
the subsidiaries of the multinational
drug manufacturing concerns in Ind'a
which have been removed from market
or have been hanned for sale in he
foreign countiies due to their having
injurious side effects?

THE MINISTER OF HEALTH AN'
FAMILY WELFARE (SHRI RA)
NARAIN): The drugs which are being
manufactured hy  subsidiaries of the
multinational ¢rug manufacturing gou-
cerns 1n India have been removed from
the market or banned for sale in foreign
countries due to theiwr having injurious
side-effecls are given below:—

1. Practolol.
2, Clio Quinol.

3. Phenformin.

PRA('TOLOL:—The marketing of the
drug has already been banned in India
in August, 1975.

CLIO QUINOL: —In the light of the
opinion given by medical experts,
there is no proposal at present to ban
this durg. However, preparations
containing this drug are now required
to be supplied against prescription of
Registered Medical Practitioner,
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PHENFORMIN:~—This has been han-
ned in two countrieg viz., U.S.A. and
Norway, the question of prohibiting
its use is under consideration in con-
sultation with medical experts in tn®
field.

Shareholders of 118.C.0.

A115. SHRI P. K. KODIYAN: Will
the Minister of STEEIL. AND MINES
be pleased 1o state:

(a) whether the shareholders of
Indian Iron and Steel Company who
had submitted duly executed rhare-
transfer deeds to the company before
nationalisation but did not get them
regstered are likely 1o get compen-
sation;

(b) whether Government has taken
B decision thereon; and
(c) il so, the details thereof?

THE MINISTER OF
MINES (SHRI BLIU
(a) Yes, Sir.

STEEL AND
PATNAIK):

(b) and (c). Since in these cases, ihe
relevant documents in support of trans.
fer of shares had already been cub-
mitted to the Company before the
appointed day, i.e. the 17th July, 1976,
it has been decided that such persons
may be regarded for the purposes of
the Indian Iron and Steel Companv
(Acquisition of Shares) Act, 1876 a<
shareholders even though they wer=
not registered as such. The Commis-
sioner of Payments has been authoris-
ed to make payments to such persons
after obtaining an infemnity bond
from each of them,
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200. Crore Racket in Chrome

#117. SHRI SHANKERINHJI = VA-
GHELA:

SHRI ANANT DAVE:
SHRI KISHORE LAL:

will the Mimister of STEEL AND
MINES be pleased to stale;

(a) whether his attention has becn
invited to the report published in
weekly Blitz dated the 18th Jure,
1977 under the heading “Rs. 200 Crore
Racket in Chrome”;

(b) if so, the facts thereof; and

(c) the reaction of Government
thereto and the steps taken to im-
prove the situation?

THE MINISTER OF STEEL AND
MINES(SHRI BIJU PATNAIK):
(a) Yes, Sir.

(b) and (e). According to present
policy exports of 'high grade lumpy
chromite haye been banned and exports
ol other grades are regulated within
certain grade-wise ceilings in the n-
terests of conservation. Export duties
have also been imposed on chromite
exports. Sale of chromite by the '
0O.M.C. was made on the basls of widely
publicised global tenders and at hest
available prices,
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Awards for Indians declared by
foreign Embagsies in India

6118. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS i
pleased to state.

(a) names of the embassies in India
which are known to have declared
awords and prizes like Soviet Land
Nehru Award by the Sovie! Embassy
tor the Indian cilizens;

(b) the facts regarding objectives
about such awards and prizes. given
by toreign embassies to the Indian
citizens;

{c) what are the awards and prizes
given by the Russian Embassy to
Indians, every year and for how
many years such awards and prizes
a'e being given;

(dy the names of the recipients of
such Russian awards and prizes and
other benefits in addition enjoved by
them; and

(e) whether Indian Embassies in
Western and Communist countries
and in Russia, particularly, have in-
troduced similar awards and prizes
in the names of Mahatma Gandhi,
Netaji Subhash Chandra Bose, Pandit
Jnwaharlal Nehru as alsp in the names
of great rcligious teachers of India;
and it not. the reasong thereabout?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIITARI VAJ-
PAYEE)' (a) Only the Embassy of
the Union of the Soviet Socialist Re-
publics has introduced awards for
Indian ecitizens.

(b) and (c). In order to honour the
memory of Shri Jawaharlal Nebru, the
Sovie! Union established in 1965 a fund
known as “The Fund for Greater
Sovi t-Ind'an Friendship”. The jour-
nal “Sovict Land™, issued by the Soviet
Emhussy in India, decided to utilise the
fund to institute and give prizes, called
the <oviet Land Nehru Awards, for
the b~et  literary and  journalistic
works, Indian language translations of

Russian classics and Soviet works and
also for meritorious work done in crea.
tive and cultural fields calculated to
promote world peace and friendship
between India and the Soviet Union.
Che scheme also included a provision
tor the award of five prizes to children
of the: 10 —13 age group, who would be
successful in a painting or an essay
or such other vompetition,

These awards are being given since
1985. The awards and prizes given
since 1965 are indicated in the reply
to (d) below.

(d) A statemeni giving the required
information 15 laid on the Table of
the House. [Placed in Library, See
No, 1.T-938/717.]

(e) The Embassy of India, Mascow
has instituted annual “Nehru" Awards
for Soviel wrilers, poets and journa-
iists for their contribution to the fur-
therance of Indo-Soviet Friendshio.
This award was instituted in April,
1967. l'he following were the prize
winners of the First “Nehru" Award,
given in November, 1967:—

(1) N. §. Tikhonov -Wriler for his
cycle of verses on India.

(2v Mirza Tursun-Zade—Writer for
his verseg “Indian Ballads".

(3) Zulfia—Poetess for a number of
verses 1n “Mushaira™.

(4) S. A. Chukov—Painter for the
serips of paintings on India amongst
them being “On the Wgay", “Hima-
lavas<”, “Indian bride” ang others.

(5y E.P. Chelyshev—Indologist for
his, mvonograph “Modern Hindi Poetry”,
“Hinili Lilerature” and others.

(f) S.I. Tyulyav—Art
series of works on India.

criic for a

(7) O. P. Benyukh—Journalist Tor
his reoortage “Breaker of Hearts”.

(8) L. V. Shapeshnikovu—Journalist
for essay coilections; “South India”,
“Jungle Roads”, “Flying Fish Parava”
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Accident in Sudamdih Mines

6120. SHRI JAGDAMBI PRASAD
YADAV: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether it is true that during
three consecutive holidays, there was
laxity in supervision prior to the
accident of Sudamdih Mines;

(b) whether no senior official o
Mines visited the underground area
on any of these holidays and even
the 1oster duty official failed to ins-
pect the mines;

(¢) whether the Director of Mines’
fafety, incharge of the mnes, also
did not inspect the mines for nearly
two years; and

(d) what action Government pro=-
pose to take ageainst such negligent
officials?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
The Court of Inquiry appointed to
enquire into the causes of and circum-
stances attending the accident at Su-
dumdih Colliery nn 4th October, 1976
has concluded that supcrvision during
the four holidays prior to {he accident on
4th October, 1976 was slack, and mn the
3rd shiit of 3rd October, 1976 the ros-
ter duly officer and the Sdar «id not
come resulling in complete  lack of
sup~rvision. 1t has also observed {hat
no office mine visited the working arcas
of 400 M.H. during the four holidays
excepl Shri 8. K. Sinha, Under Mana-
ger, who was on roster duty in the
second shift of lat Octoher, 1976 and
who went underground for inspection
under orders of the Acting Horizun
Managar, as the roster duty Sirdar of
the shitl was absent.

{c) The Direcior of Minesg Safety
incharge of the Zone, in which this
mine falls, inspected this mine ten
times during the period of two vears
prececding the accident on 4th October,
1876.
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(d) The question of taking action
agairst the officials of the mine found
negligent is under examination,

Issue of Passports to Trade Unionists

6121. SIIRI RAMDAS SINGH. will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether trade unionists are
invited by fraternal {rade union orga-
nisationg from different countrieg to
participale in services, conferences
and very short notices are received
by the participants;

(b) whether Guvernment arc awarc
that trade unionists are unable to
participate in their programmes as
passporis are nol issued in time
though the host organisations have
made all the arrangements, including
pro-paid tickets, with prior informa-
tion o the Home Minisiry and Ex-
ternal Affairs Ministry; and

(e) if so. the dccision taken by the
Goverument to facilitate issue of
passporig to such trade unions?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ.
PAYEE): (a) and 4%,. Intimations
ahoui such invitations are received
either [rum the Labour Ministry or the
Regional Passport  Officers  The Re-
giunil Passport Officers have been ie-
structed to forward immediately to
this Ministry any application for pass-
port 1er the purpose ol participation
i an  internatiomal confiience of a
nature which reguires prior approval
of this Miniutry  Pacssport  facilities
arce uuthonised after onsultation wilh
the coneerned depariments of the Gov.
ernment, -

() Efforts are made fo dispose of
such applications with utmost speed.
Further efforts are heing made to sim
plifv the passport procedurrs with a
view to obviate any delays in the issue
of passports,
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Teleprinters Facilities to Indian
Expresg

6122, SHRI K. LAKKAPPA: Will
the Mimster of COMMUNICATIONS
bhe pleased to siate:

(a) whether the Delhi State News-
paper Empioyees Federation had
urged the Minister in a communica-
tion that permission granted to the
proprictor of the Indiwian Express to
instal a dircet teleprinter line from
the office of the Indian Express
should be withdrawn;

(b) if so, the reaction of the Gov-
ernment thereto;

(c) whether all the proprietors of

the newspapers are allowed this
facility; ang

(d) it not, why gpecial facility is
bemng provided to him?

THE MINISTER OF COMMUNICA.-
TIONS (SHRI BRIJ LAIL VERMA):
(a) A news item appeared in the Pre-s
on 15t July. 1877 that the Delhi Sta‘e
Newspaper Employees Federation had
addressed a communication to the
Minuster for Communications to with-
draw the permission granted to instal
a direct teleprintier line from the offies
of the Indian Express is LEN.S. build-
ing, Rafl Marg. New Delhi to Ahmeda
bad and other centres.

(b) The request from Indian Express
for providing certain facilities had been
examined and only those permissible
within the rules and procedures for
leased circuits were provided. No de-
viations or relaxation in the rules
were made,

(e) Yes, Sir.
(d) Does not arise.
India’s contribution tp U.N. Univer-
sity at Tokyo

6123, SHR1 BLIOY SINGH NAHAR'
Will the Minister of EXTERNAL AF-
FAIRS lw pleased to state:

(a) the econtributions made bv
India to the United Nations Univer-
sity in Tokyo:

AUGUST 4, 1977

(b) the number of Indian scholars
and scientists deriving benefit at the
University; and

(c) the mode of selection of scho-

lars from India for the above Uni-
versity?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE). (a) India has made an an.
nual contribution of U.S, $75,000
(Rs. 5.45,925) to the United Nations
University for the year 1977.

(b) and (¢). The U. N, University
is not a campus-hased or a degree
giving Institution and there are no
scholars attached to its administrative
headquarters. It  has started fune-
tiomng by establishing links with exis-
ting institutions in different countri=s
in certain selected  priority areas of
activity, namely, world hunger, human
and social dev=lopment and the use
and development of natural resources.
The Central Food Technological Re-
search Institute (CFTRI) al Mysore.is
the first institution of its type to be
ascociated with the Umversily in the
field of post harvest technology. The
annual allocation to the CFTRI by th=
U.N. Umversity which is to the order
of U.S. $1,84,000 for the year 1877, is
being utilised for training UN. Uni.
versily fellows from developing coun-
tries and for appropriately further
equipping the Institute towards this
end.

Unlicensed Radio Sets

#124. SHRI RASHID MASOOD: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total number of radio licc_m—
ces obtained by persons in possession
of unlicensed sets during February—
March and April, 1977 as a result of
reloxation given by the former Gov-
ernment;

(b) how many of these unlicensed
radio sets were of foreign make; and
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(c) the measures to be taken to
check the menace of proliferation of
unlicensed radio gets?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) 14.87.617 Radio/TV licences were
issued during the period from Febru-
ary to April, 1977. The above number
includes the licences issued for radios
purchased in the ordinary course also.

(b) The information is not available

as the Posts and Telegraphs Depart-
ment does not mantain separate statis-
tics about foreign radio sets.

(¢) The Department regularly
carries out periodical drives against
evasion of lcence fee on Radio/TV
licences,
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Promotion from Junior Engineer to
TES Group B and Quota for 8.C, and
S8.T. in P.& T. Department

6127. SHRI R. L. KUREEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any list of promotion
from Junior Engineer to the post of
TES Group B has been drawn in P&T
Department;

(b) if so, how many candidates
have been promoted;

(c) how many Junior Engineers of
SC/ST have been promoted; and

(d) whether reservation quota for
SC/ST has been filled up and if not,
who is responsible for that and what
action is proposed to be taken against
the erring officer/officers?

THE MINISTER OF COMMUNI=-
CATIONS (SHRI BRLJ LAL
VERMA): (a) Yes, Sir.

(b) Out of the sclect list of 808
candidates, first 500 have been pro-
moted to Telegraph Engineering Ser=
vice Group ‘B’.

(c) Out of the first 500 candidates
promoted, 18 belong to Scheduled
Caste communities and none to Sche=-
duled Tribe community.

(d) As per Department of Personw
nel and Administrative Reforms' or~
ders on the subject, quota of S.C, in
the total select list of 898 comes to
135 and that of S.T. comes to 68. As
only 23 suitable candidates of S.T.
were available, the balance 45 of
their quota has been added, as per
existing rules £o the 135 of 8.C,, thus
bringing the total of the Iatter to
180. The number of selected candi=
dates in the approved list therefore

are: .

Other communities . . . 695
Scheduled Caste . . . 180
Scheduled Tribe . . . ag
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The list of approved candidates is
valid for about 12 months. The first
batch of 500 have been promoted; the
Temaining candidates are expecteq to
get their promotions according to
their rank in the select list as ana

when vacancies arise in the course of
the year.

Increase in Steel Prices

6128. SHRI K MALLANNA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the prices of different
varieties of stecl had gone up consi=
derably during the recent years:

(b) i so, what has been the ele-
ment of increase in prices of each
variety of steel during each of the
years from 1873-74 to 1976-77 over
the prices prevailing in 1972-73; and

(c) the reasons for
prices?

increase in

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
and (c). Except to compensate for the
increase in excise duty and Railway
freight from time to time and also to
meet price hike in coal, there has
been no increase in the JP.C, steel
prices since the dual pricing policy
for the steel industry was adopted in
October, 1973,

(b) A statement is laid on the
Table of the House.

[Placed in Library. See No. LT-
939,/77].
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Omission of Saving Bank Account
from Prize Incentive Scheme

6130. SHRI BALASAHERBR VIKHE
PATIL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether any eligible Saving
Bank gccounts with the Post Offices
have peen omitted from the Draws
under Prize Incentive Scheme;

(b) whether any complaintg about
such omissions have been receiveq by
the concerned Department;

(c) whether the departmental pub-
licity announcements through the All
India Radio adequatély advised the
eligible depositors to check Code
Number allotted to them every six
months, at the Post Oﬁcﬂ:

(d) if the answers to part (a) and
&) be in the affirmative, what Gov-
ernment propose to do to inspire con-
fidence in the scheme; and

(e) wily Governmeng consider allot-
ting of permanent Code Numbers to
save public from the inconvenience
of checking Code Numbers every six
months?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI BR1IJ LAL
VERMA): (a) Yes, Sir.

Eight eligible Savings Banks ac-
counts got omitted in the four half
yearly Draws held between 31.7.75
and 31.1.77. The total number of
Savingg Bank accountg in these four
Draws was 166.93 lakhs.

(b) The complaints were received
only after Draws had been held.

(c) Such Departmental publicity
announcements wcre made through
advertisements in the Press.

(d) Instructions have been issued
to the staff concerned to be very care-
ful in future,

(e) It has been decided to allot
permanent Code Numberg for the 8th
Draw to be held in January, 1978,

Uniformity in working hours of Daily
Wage Labour

6131, SHRI DURGA CHAND' Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the working hours are
uniform throughout the country in all
the Government Departments for dally
wage labour and labour who work on
permanent basis;

(b) if so, the working hours in case
of uniformity and also indicate hours
in case of disparity; and

(c) the minimum hourg of dquty as
fixed by Government?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(¢). The IlInd Pay Commission had
recommended that all casual labour
under the Central Government in-
cluding those to whom minimum wage

law is not applicable, should have the
benefits and safeguards provided by
Rules 23—25 of the Minimum Wages
(Central) Rules, 1850 relating to
weekly holidays, working hours,
night shifts and payment for over-
time. The above recommendations
were accepted by Government and in-
structions to this effect issued by the
Ministry of Finance to a]l concerned
in January, 1861. Details of working
hours of employees in various gepart-
ments of the Central Govt. are not
available.

Meeting with Hindustan Lever’s Union

6132, DR. BAPU KALDATY: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the representatives of
Hindustan Levers Union met the
Minister on Tth July, 1977;

(b} whether any grievances were
placed before the Minister;

(c) what are the details of thelr
demeands; and

(d) what action has been taken on
their problems?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). Presurapbly reference is to the
representation dated July 7, 1877
submitted by the Hindustan Lever
Mazdoor Sabha to the Union Labour
Mnister concerning; (i) alleged
wrongful termination of services of
Sarvashri R, L. Gupta and A, K, Sir-
car of the Delhi Branch and Sarva-
shri Jawahar Singh and Rajbir Singh
of the Ghaziabad unit of Hindustan
Lever and (ii) alleged wvictimisation
of certain office bearers of the Union
for participation in trade union acti-
vity. The matter was discussed re-
cently at an informal meeting con-
vened by the Ministry of Labour on
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July 18, 1877. According to the in-

ation supplied by the represen-
tative of the Delhi Administration,
t the pbove meeting, dispute over

termination of services of Sarva-
ghri R. L. Gupta and A, K. Sarcar
has been referred by the Delhi Ad-
ministration on July 16, 1977 to the
Labour Court, Delhi for adjudication.
Dispute over the termination of ger-
vices of Sarvashri Jawahar Singh and
Rajbir Singh are also reported to
have been referred by the Govern-
ment of U.P, being the appropriate
Government in this case, for adjudi-
cation

Reduction in Telephone Advisory
Committees

6133. PROF, P G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have
drastically curtailegd the number of
Telephone Advisory Committees in the
country, as 8lso the number of mem-
bers of such committees;

(b) if go, full facts thereof; and

(c) detailg regarding the numbers
of the said commitices (with their
membership in each case) and the
places where they were in existence
during the years 1975 & 19767

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ  LAL
VERMA): (a) No, Sir.

(b) The whole question of consti-
tution of TACs and their functioning
has been reviewed by the Depart-
ment, It has been decided to consti~
tute Telephone Advisory Commit-
tees. .

(o) 70 T.ACs. functioned during
1675 and 41 during 1876, Names of
these T.A.C. places and membership
In each cawe, are given in the attach-
ed Statement.

List of

Statement
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places where Telephone Advisory

Committees were in existence during

1975 and or 1976

Name of place

No.
of

mem-

. Agartala .

Agra . ; .

Ahmedabad . g
Aymer . . .
Akola . . .
Allahabad R .

Alleppey . . .

Ambala . N .

Amritsar . " .

Asansol . .
Bangalore. . .
Bareilly . . .
Baroda . . .

Belgaum ., ., .,
Bhopal . . .
Bombay . . .

Chandigarh .

10

b B L B - BB |
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gllu. Name of place 1:?- g'fln Name of Place l:)l? )
Tbers. “bers

29, Gwalior . 60. Rajkot . . . .

30. Hubli . . 7 61. Ranchi . . . . 6

ar. Hyderabad . 14 62. Rourkela .

32. Indore . . 8 63. Salem

33. Jabalpur " 7 64. Shillong _ . g : 2 1

34. Jaipur . . 22 65. Sholapur . . . . 7

35. Jamnagar . . 66. Simla . : : g 1L

36. Jamshedpur . 9 67. Srinagar, . . . .

37. Jharia . . 8 68, Surar

38. Jodhpur . . 13 69. Tirunclvelli . .

39. Jullundur , . 7 70. Trichur . . . . 7

40. Kappur . . 22 71.  Trivandrum . . . i

41, Kazikode , . 9 72. Udaipur; , ’ g . 10

42. Kota . . 7 73 Varanasi . : ” . 13

43. Kottayam . 6 74. Vijaywada . " . 7

44. Lucknow . . 23 75. Vishakhapatnam . . 7

45. Ludhiana . . 16

46. Madras . 12

47. Mangalore 7 Shortage of Polio Vaccine

- N W'Sl1 afl':ea;ln%sterxbrngmal.m TA%YD

49. Moradabad 10 FAMILY WELFARE be pleased to

$0. Muzaffarnagar 9 state:

SE. MMtDNEarT o Pn{i:)) :m“m ﬁ:‘; ::os:iltfl? p u'::

s2. Mysore 8 couniry;

§3. Nadiad N 7 (b) the steps to he taken in gupply-

ss. Nagpur . 5 i:laf the polip vaccine to all the hospit-

s5. Nasik * * 7 (c) whether Government are in-

56. Patna . 1§ tending to import the polio vaccine, if

s7. Pondicherry . p 80, the names of the countries;

8. Quion . . B getacted in-the country Guring 1070

9. Raipur . P 77 both in rural and urban areas and

the number of cages treated; and
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(e) the percentage of incidence of
the disease?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No. However some
hospitals may not be stocking the
Vaccine,

(b) There is no shortage of oral
polio wvaccine in the country. 'The
vaccine jis adeguately available at
Haffkine Bio-Pharmaceutical Corpo-
ration Ltd, Bombay, and any hospi-
tal in the country can purchase it.

(c) At present, the Haffkine Bio-
Pharmaceutical Corporation Ltd,,
Bombay imports the vaccine from the
U.S.S.R.

(d) The number of cases treated
during 1976 was 8206,

(e) Exact incidence of the disease
in the country as a whole is not
available,

Extension of EPF Act to Establish-
ment Employing ten or more Persons

6135. SHRI MANOHAR LAL: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether it is a fact fhat some
Bil] is pending with the Labour Minis-
try for extending the Employees’ Pro-
vident Fund Act and scheme 1952 to
the Establishment employing ten or
more persons as already done m the
Employees’ State Insurance Corpora-
tion which is a sister concern organisa-
ti:.:g of Employees' Provident Fund-
al

(b) if so, wity ft is not brought to
Parliament and how much time it will
take to bring the bill in Parliament
for itg approval?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Certain proposals for amend-
ment of the Employees’ Provident

AUGUST 4, 1077
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Funds and Miscellaneouy Provisions
Act, 1852 including the one relating
to extending the coverage of the Act
to establishments employing 10 or
more persons are under consideration
of the Government,

Small Manufacturers of Steel Products

6136. SHRI SUKHENDRA SINGH:
SHRI MEETHA LAL PATEL:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it would be desirable
for Gavernment to allow the small
scale manufacturerg of stce] products
to meet their requirements of steel
direct from the steel plants;

(b) whether there is any difference
between the ex-factory price and the
market price of steel; and

(c) if go, the facts thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
With a view to make optimum use of
the transport facility, the general po-
licy 1s to move steecl in roke loads as
far as possible. But, in order to help
the small scale units, despatches to
the State Small Scale Industries Cor-
porations are made in wagon loads.
Gbvernment have also recently de-
cided to supply plates, structurals,
hot rolled coils/sheets, colg rolled
coils/sheets also in wagon loads to
units with private sidings,

(b) Yes, Sir.

(c) It varies from time to time ac-
cwrding to supply, demand and other
market conditions. Sometimes it is
less and gometimes it is more.

Dispute between Punjab  National
Bank ang its Employees

8137 SHRI C. K. CHANDRAPPAN:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether an' industrial dispute
between the Management of the
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Punjab Nationa] Bank and the em-
ployees of the said bank regarding the
illegal termination of promotion policy
settlement in respect of the promo-
tion of Clerks and Special Assistants
had been brought before the Regional
Labour Commissioner  (Central),
Kanpur;

(b) if so, the full facts of the case
and the decision taken by the Labour
Commussioner; *

(¢) whether this case could not be
referred (o gdjudication and if so, the
reason; therefor; and

(d) whether Government will re-
comsider its carlier decision which was
taken under certain politica] pressure?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) to (d). A settlement between
the management of the Punjab Na-
tional Bank and All India Punjab
National Bank Employees’ Federalion
over the policy and procedure cun-
cerning promotion of Clerks and Spe-
cial Assistantg as Officers and direct
recruitment of Officers and related
matters was signed on 16.6.73 for a
period ol 3 years.

2. The management of the Punjab
National Bank gave a notice to the
Federation on 10.1.76 to the effect
that the settlement, dated 16.6.73 shall
stand terminated with effect from
31,3.78. They also issued on 21.478 a
circular laying down a new policy
and procedure for promotion of Clerks
and Special Assistants as Officers
which is at variance with the policy
and procedure laid down in this be-
half in the settlement. They also
issued another circular on 15.76 in-
witing applications Irom Clerks and
Special Assistants for holding a test/
interview for selection ag Officers in
accordance with the new policy and
procedure adopted by management
vide their circular dated 21.4.76.
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3. The Secretary, All India Punjab
National Bank Employees Federation
raised an industrial dispute on 22.4.78
challenging the action of the manage-
ment on the grounds that the notice
of termination issued by manage-
ment on 10.1.76 was invalid because
it was issued during the pendency of
the settlement and the management's
action in unilaterally formulating and
enforcing a new promotion policy in
violation of the terms of settlement
was illegal and unjustified.

4, The dispute was entemtained in
conciliation by the Regional Labour
Commissioner (Central) Kanpur on
19.6.76 but as no settlement could be
arrived at he submitted failure of
conciliation report to the Central
Government which was received by
the latter on 25.6.76.

5. Since the receipt of the failure
of concihation repory from the Regio-
nal Labour Commissioner (Central)
Kanpur, the matter has been under
the consideration of the Government.
The management has now appointed
a Committee consisting of 3 represen-
tatives of the management and 3 re-
presentatives of the Federation to re-
view the mew promotion policy and
procedure adopted by the manage-
ment and to bring about an amicable
settlement of the dispute. The Com-
mittee has already held three meet-
ings on 23577, 11897 and 16.7.77
and is continuing its effort to resolve
the matter,

Increase of Seats in Medical Colleges

6138. SHRI R, V. SWAMINATHAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be plensed to
state:

(a) whether Government have issu-
ed instructions to all Qevernment
medica] colleges to gccommodate all
eligible students for the medical
group in their colleges;

(b) if so, whether they have also
been asked to increase the seats, if
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necessary to accommodate all the stu-
denta;

(e) if so, how many union Govern-
Inent colleges and other State colleges
have accepted the instructions of the
Union Government;

(d) whether the Union Government

are considering to ppen new medical
collegeg to provide these who have
not been able to get the admission in

such colleges; and

(e) if so, when the final decision is
likely to be taken?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN): (a) No, Sir.

(b) and (c). Does not arwe,
(d} No, Sir.
(e) Does not arise.

Steel Price .

6139. SHRI G. M BANATWALLA:
‘Will the Minister of STEEL AND
MINES be pleased to state:

- (a) the present price of stee] in the
country and ag on 31-3-75 and
31-3-76;

(b) whether after the reduction in
the excise duty on steel, the prices
have fallen considerably during the
last 8 months in the country;

(c) whether shop keepers are gell-
ing stminless steel utensils at a very
high rate ie, 80 to 100 per k.g; and

(d) steps contemplated in this
regard?

THE MINISTER OF STEEL AND
MINEs (SHRI BLJU PATNAIK): (a)
In view of Part (c) of the question
it is presumed that the information
is required in respect of giminless
steel itewls only. The list prices of
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slainless steel items of Alloy Steels
Plant, Durgapur exclusive of sales tax
and other local taxes were ag under:—

(Rs. per Kg.)

Feem 31-3-75 31-3-76 31-3-77
Hot Rolled
Sheets 1 *25 mm 44 44 44
Platcs 8 mm 27 32 32
Rounds 2z2mm/
Bomm 18]
Rounds 8omm/ }. 21 24
roomm . 19 )

As regards imporleq stainless steel
sheets, these were released for uten-
6il making from February 1976 only
Actual User (Ex-Godown) sale pri-
ces for imported stainlesq stee] sheets
released for manufacture of ytensils
were as follows:—

(Rs. per Ke.)
Stawnles Steel Sheers As on
26G . . . 7200 72400
24BG 66+ 10 6610
2G : . . 65 00 6500

(b) As a result of the reduction in
import duty opn stainless steel sheets
and plates etc. from 320 per cent to
220 per cent, the revised prices of
stainless steel items produced by Al-
loy Steels Plant, Durgapur, sre being
worked out and will be announced
shortly,. MM.T.C. has, however, al-
ready reduced the prices of imported
stainless sheets with effect from 22nd
July, 1977 as follows:—

(Rs. per Kg.)
%6, ., $7:00
24BG . . N f 5600
22G . . ssvo0

(e) and (d). Information ig being
collected and will be lald on the
Table of the House,
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s fawm @mew § W1 R
faselt aur waas & wafar fawe
gfmanr &= ¥ fadg w¥far
wfwsor qrgaws AT ow fsar §

(2) = 1972 & 1974 &
o IAT AW FLHRL T AT
feg au g wRwl & wE
agas  Aafan wgaw  wfusfay
F g94FT 87 X1 ® w9y’ aqAm
femr mar

(3) =3t swiwaial ¥ aga
farrar &t g€ & wfE wow
rar Targ AT Y ITAR RN F FA
FIETX A gWfwd T & wErn

W(ffu@om)%ss
qdi Nt wgmw watar  whrefay

AUGUST 4, 1977

Written Answers 120

wrafg ssaiel § & v
N af S fadnd

(5) fom wdfar wfawfat &

gt & fau feedt o v AmM-
waE Ag s vw owafar dw
F wrd, forwra & & areadd .

(7) war a5 fafeer  @vamit
Ani-xeT q97 dE-tw wT TEEew §



121 Written Answers SRAVANA 13, 1800 (SAKA) Written Answers 122
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Nationa] Safety Council

6142 SHRIMATI MRINAL GORE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have re-
ceived memorandum from the Na-
tional Safety Council Staff Union,
Bombay;

(b) whether the memorandum con-
tains several complaints of musmana.
gement of the affairs of the National
Safety Council; and

(c) what steps have been taken by
Government to look into these com-
plaints? 3

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): (a)
Yes.

(b) Yes.

(¢) National Safety Council being
a Society registered under the Socie-
ties Registration Act, XXI of 1860, a
copy of the Memorandum has been
sent to the Chairman of the Council
for necessary action.
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HB.CL, Engineers’ 13-polhf demands
6143. SHRIMATI PARVATHI
KRISHNAN:

SHRI NIRMAL CHANDRA
JAIN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether about 1500 engineers
of Hindustan Steel Works Construec-
tion Ltd. have been observing work
to rule since June 18 to press their
18-point demands; and

(b) it so, what are their demands
and measures being taken to settle
their demands?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
About 900 engineers of Hindustan
Steelworks Construction Limiteg at
Bokaro and Bhilai observeq work-to-
rule from the 18th June to the 29th
June, 1877. The agitation was with=
drawn by the Association on the 5th
July, 1977 after the recommendations
of the high level committee which
was appointed to examine the de-
mands of the Association, were dis-
cussed by the Managing Director,
HSCL, with the Engineers Associa-
tion on 29.6.1977. The recommenda-
tions made have been agreed to and
&re now being implemented,

(b) Their demands were:

(1) The posts of Tech. Asstt,
should be redesignated as Assistant
Engineer and all the TA/Asstt.
Engineers should be promoted to
Asstt. Divisional Engineer after
completing one year of service,

(2) The earlier ganctioneq posts
of GMs, CE & Dy. CEs have been
increased within recent two months,
We feel encouraged on the expan-
sion of our Company and expect a
proportionate increase in other
cadres also. Eligible candidates in
all cadres be immediately promoted

as per geniority.

AUGUST 4, 1877

Written Angwers 124

(3) In the name of specialisation
the outside recruitment should be
stopped and Interviews/appoint-
ments under process should be can-
celled.

(4) The favouratism done in the
promotion of selection grade posts
during the emergency period should
be annulled.

(5) Engineers terminated during
emergency should be reinstated.

(6) Responsibilities and dutieg of
each rank should be well defined
to avoid interference of ranks,

(7) Leave facilities for higher
education and sponsoring candi-
dates for professional training
should be introduced immediately.

(8) Persons who have completed
one contract period should be con-
firmed on superannuation immedi-
atly.

(8) House accommodation should
be provided invariably to all engi-
neers at all projects,

(10) Seats for school going chil-
dren of employees should be re-
served in the Central Schools.

(11) Vehicle Allowance as admis-
sible in other subsidiaries of SAIL
be introduced in all the projects.

(12) Association should be asso-
ciateq in the policy decisions of
management both units and HQs
levels.

(18) Applications for outside em-
ployment should be forwarded
without any restrictions.

Abdominal giseases

6144, DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government Hospitals
and private Hospitals are showing
increasing number of cases of abdo.
minal disease;
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(b) whether sudden rise in such
cases ig due to the water pollution in
the City; and

(c) the steps taken to prevent the
out-break of the disease of this form?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) Yes, a shght inciease
hag been observed in the number of
cases of abdominal diseases.

ib) Most of the intccltious t¥ypes of
abdominal diseases are considered to
be due to water pollution,

(¢) Measures such as protected
water and food supply, better sanita-
tion, hygienic disposal of sewage are
being taken by the Municipal Health
suthorities. A  legislation entitled
“The Water (Prevention gnd Control
of Pollution) Act” has also been en-
acted in 1974,

Representation from Jumior Doetors
of Delhi

6145. SHRI KANWAR LAL GUP-
TA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) is it a fact that the former Lt.
Governor of Delhi Shri Kishan Chand
had flouted the directions of the then
Health Minister Dr. Karan Singh to
withdraw the termination order and
leqal proceedings against 18 junior
doctors who had participated in
strike in 1074;

(b) has Government received any
representation from the doctors over
this isgue;

(c) if so, its contents and the action
taken by the Government thereon;
and

(d) what action Government pro-
pose to take against Shri Kishan
Chand?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ NA-
RAIN): (a) Dr. Karan Singh had ad-
vised the former Lt Governor to
consider withdrawal of the legal pro-
ceedings,

(k) and (c). The legal proceedings
have since been withdrawn,

(d) Since it was not mandatory for
the L4. Governor to accept Dr. Karan
Singh's advice no action is proposed
to be taken.
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CIT Teacher Training

6147. SHRI EBRAHIM SULEMAN
SAIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government are aware
that the trainees of L.T.I. for work-
men, Curzon Road, New Delhi whe
had passed the cutting anq tailoring
course are not permitted to join the
next year course of Teacher's Train-
ing course but are permitted to join
the same course after the lapze of
one year;

(b) whether this results in  the
waste of one precious year of educa-
tion; and

(c) if so, the reasong for not per-
mitting them to join immediately the
next course of C.IT. Teacher's Train-
ing?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The trainees who pass the Cutting
and Tailoring course of the Industrial
Training Institute. Curzon Road,
New Delhi, are required to acquire
practical experience for some time
before they are eligible for admission
to the Teachers’ Training course in
the Central Training Institute for
Women Instructors,

(b) The time spent in acquiring
practical experience therefore ghould
not be considered a waste,

{e) Does not arise.

Provision of Telecommunication faci-
lities in 1977-78

6148, SHRI ANNASAHER P. SHIN-
DE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) what is the number of towns
in the country where the Communi.
cation Ministry propose to provide
telecommunication facilities; and
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(b) whether Ahmednagar and
Shizampur in Maharashtra are in.
cluded in the scheme to be imple-
mented in 1977-787

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL VER-
MA): (a) and (b). During 1877-78, it
is proposed to provide new long dis-
tance public call offices at 2000 places
and new telegraph offices at 2300
places in the country. Telecommuni-
cation facilities are already available
in Ahmednagar and Shirampur (not
Shizampur) in Maharashtra.

Instant registration pooking system

6149. SHRI PRASANNBHAT MEH-
TA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the novel system of
instant registration booking has hocn
introduced in Ahmedabad;

(b) 1if 30, what arc the main points
of the novel system introduced; and

(¢) whether this system will be
introduced in other States also?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) Yes, Sir,

(b) Under the scheme, a special
Letter Box has been installed in
Ahmedabad G.P.O., wherein members
of the public, who intend to despatch
regisiered letlers can post such letters
in this gpecial Letter Box, instead of
presenting at the counter. The Letter
Box ig cleared at convenient intervals
and the registered articles are duly
booked. The receipt is retained in the
post office. This enables the senders
of registered letters, who do not want
a receipt, not to wait at the counter.

(¢) The system of Instant registra-
tion booking is being tried as an ex-
perimental measure initially in seven
Postal Circles namely, Andhra Pra-
desh, Delhi, Gujarat, Maharashtra,
Tamil Nadu, Uttar Pradesh and West
Bengal,
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Aluminium Project at Visakhapatnam

'6150. SHRI T. BALAKRISHNIAH:
Will the Minister of STEEL AND
MINES be pleased to slute;

(a) whether a time-table has been
drawn up to execute the Aluminium
Project in Visakhapatnam District;
and

{b) whether Government have also
taken any firm decision about setting
up a Smelter project in the district?

THE MINISTER OF STEE!. AND
MINES (SHRI BIJU PATNAIK): (a)
and (b). The question presently under
consideration 1s the setting up of
plants based on East Coast Bauxite
deposits for export of the product. The
exact scope of the project will
depend on the product in demand
and on the results of feasibility
studies which are yet to be commis-
sioned.

Import of Crossbar Telephone Ex-
change jn Delhi and Bombay

6151. SHRI HARI VISHNU KA-
MATH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that the
crossbar  telephone exchanges in
Delhi and Bombay have become such
i source of irritation and annoyance
to subscriberg that they have 'been
aptly described as both a cross and
§ bar;

(b) whether it is a fact ihat cross-
bar exchange equipment is being im.
ported on a large scale, despite the
unsatisfactory working of the cx-
changes at present in Delhi and
Bombay; and

(c) if so, the recasons therefor?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRLJ LAL
VERMA): (a) Crossbar exchanges
of Penteconta type first installed in
1967 in Madras, Bombay and Delhi,
had some technical problems which

1908 L.8~5.

resulted in inconvenience and annoy-
ance to the subscribers, Systematic
studies had been undertaken to
identify the problems and improve
and upgrade the performance of these
and similar exchanges beinz manu-
factured at Indian Telephone Indus-
tries currently being installed at the
rate of about 80,000 lines a year. The
performance of the crossbar exchanges
all over the country has steadily
improved with the incorporalion of
necessary modifications.

(b and (c). 150,000 lines of
Strowger and 60,000 lines of crossbar
equipment is being manufactiwed in
India by Indian Telephone Industries.
However, to meet the requirements of
planned expansion for telephone ex-
change capacities, it becomes neces-
sary to supplement the supplies from
I.T.I. by sutable imports. Crossbar
equipment of types other than Pen-
taconta, which are known to have
better performance have been im-
ported for this purpose. A 10,000
lines Swedish crossbar exchange was
imported in 1974 gn the basis of global
tenders under a World Bank Credit
and is working very satisfactorily at
Idgah in Delhi network. Another
80,000 lines of Japanest crossbar ex-
changes have been ordered on the
basis of global tenders against another
World Bank Credit in 1975-76 for
Ahmedabad, Bombay, Calcutta and
Delhi.

Proposals are under consideration
for further import of Japanese cross-
bar exchanges under a Yen Credit as
these exchanges have given satisfac-
tory service in other parts of the
World.
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Medical education in Tamil Nadu

6155. SBHRI V. 5. ELANCHEZHIAN.
Will the Minister of HEALTH AND
FAMILY WEHLFARE be pleased to
state:

(a) whether Government are aware
of the inadequacy of opportunities
for medical education in Tamil Nadu,
particularly in Trichy District;

(b} if so, whether it is proposed to
start a medical college in Trichy to
caler to the requirements of the stu.
dents in the surrounding areas; and

(c) the particulars of the scheme,
if any in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHR1 RAJ
NARAIN): (a) There are 9 Medical
Colleges in the State of Tamil Nadu
and as such enough opportunities
exist for medical education in that
State. No complaint has been receiv-
ed from State Government regarding
Trichy District.

(b) There is no proposal jn the
Central Sector for opening of any
new Medical College during the 5th
Five Year Plan.

(c) Does not arise.
Shillong G.P.O.

61586. SHRI IIOPINSTONE
LYNGDOH: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the Shillong G.P.O.
Class I has been degraded to a simple
N.S.G.P.O. only; and

(b) if so, the reasons therefor?
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THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL
VERMA): (a) No, Sir,

(b) Does not arise,

e dfegnd ottt
gafemdi WY v

6157. st gtox faww : W
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(%) qw & 2o q&TE, 1977 ¥t
faee¥ vardifos, wafes, grar-
#faw, gardy, faaeet  (faslt w1
wTAT) aar aqAdfas s w1 dwan
feady of; =i

(=) 3w & fafqw  fafinean
sofeat & fau wiea axwTT g
Aran s Fagwr gafaa wh
agar fradt & o & wgi-var &7
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(st Tw aTew) : (%) W% (@),
T Cwa WY o &Y § W W 9z
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Head Post Office bullding at
Ichalkaranji, Maharashtra

8158. SHRI SHANKARRAQO MANE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether an open space has
been acquired by Government of
India to construct a Head Post Office
building at Ichalkaranji in Maha.
rashtra;

(b) if so, how much amount has
been spent on the purchase of land
and in which year;

(¢) whether any provision has been
made during this year to construct
this bullding;

¥

(d) it not, whether the local Mu-
nicipal Council is ready to spend
money out of its resources subject to
the condition of reimbursement after
20 years and if so, whethef ¥hy pro-
posal iz pending with the Govern.
ment of India ang whether Govern.
ment are negotiating with the Gov-
ernment of Maharashtra and the local
Municipal authorities to get the work
started; and

(e) by what time Government
will implement this work?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRLJ LAL
VERMA): (a) Yes, Sir.

(b) It was acquired on #-1-73 at
a cost of Rs. 17467.25.

() No, Sir,

(d) The proposal was received
from local Municipal Council, but
Government of Maharashtra did not
agree to it.

(e) The P & T Department will
consider the construction of the build-
ing during the 6th Five Year Plan
period.

wofae e & ot ¥ wig & Seel &
arq wreAa Sav St o wmad & afe
afeerm gowre w fade-ax
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AT T TATE TR N QAEFAT
9T Gia & Ay w1 awwr fear §
dar & qrfecar arafgs “ThA
awe” & 3 yard, 1977 & WE
¥awfragar d;
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Bangladesh Refugees in UP

6161 SHRI ZULFIQUARULLA
Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether the request of certain
Bangladesh refugees, residing 1In
Uttar Pradesh, for Indian nationality
has not been granted and such re-
fugees are being asked to leave India
immediately, and

(b) if so, whether the Government
propose to 1ssue directions to Uttar
Pradesh authorities not to ask any
such Bangladesh refugees to leave
India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE) (a) All Bangladesh
nationals, irrespective of their place of
stay 1n India who entered India
clandestinely ufter the 25th of March,
1971 and are continuing to stay here
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unauthorisedly, are treateq as illegal
entrants and not refugees, According
to the policy of the Government, all
such Bangladesh nationals ore not
eligible for Indian Citizenship and
have to return to Bangladesh.

(b) Does not arise,

wreftg fafecar sofadf 1 dogn
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Nature Cure Centre ip Assam

68163. SHRI PURNA SINHA: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government are
aware that Nature Cure Centre gtart-
ed at Maghnowa in Lakhimpur Dis-
trict (Assam) over 12 years now is
staggering for housing and equip-
ment; and

(b) if so, steps Government are
zoing to take to sanclion its building
and such eguipments as are neces-
sary?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
RAJ NARAIN}; (a} The Central
Government have no information in
the matter

(b) Dovs nut arise,

Opening of a Hospital and a Medical
College in Shahdara in Delhi

6164. SHRI KISHORE LAL: Will
the  Minicter of HEALTH AND
FAMILY WELFARE be pleosca to
state:

(a) whether there was 5 proposal
to start 500 Bed Hospital and a Medi-
cal College fn  Shahdara trans.
Jamunyg in Delhi:

(b) what was its financing pattern;
and

(c) at what stage the scheme is
lying?

THE MINISTER OF HEALTiI AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) and (c¢). A plot of land
meauring 50 acres has been ncquired
in Shahdara. - The financing pattern
as well as the detailed plan and esti-
mates are being worked out in con-
sultation with the Delhi Admimstra-
tion.
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Malpractices in ISCO

6165. SHRI SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are
aware that in IISCO, as g compensa-
tion for lifting slow moving items
the favoured buyer has been offered
1845 tonnes of G.C. sheets from
which he is expected to make a pro-
fit of about Rs, 15 lakhs;

(b) whether Government are also
aware that the stockyard authorities
are showing blatant partiality to a
particular party who along with his
allied concerns is minting money at
the expense of IISCO angd its other
approved dealers; and

(e) if so, the steps taken to stop
these things?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). It is not correct to say
that any party has been favoured by
the stockyard authorities 1n 1he
raanner alleged.

(c) Does not arise,

Payment of Interim Relief to News-
papers

6168. SHRI CHITTA BASU:
SHRI K. MALLANNA:

Wil] the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) how many Newspaper com-
panies have so far implemented the
Government’s notification in regard
to the payment of the interim relief;

(b) the names of the defaulting
companijes; and

(c) the stepy taken or proposed to
be taken to ensure the payment of
the ame? . )
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDHRA VARMA): (a)
and (b). A statement giving the avail-
able information 1s placed on the
Table. [Placed in Library. See No.
LT-342/77].

(c) Government are in touch with
the State Govis. who are the appro-
priate authorities for securing imple-
mentation. Discussiong on the subject
have algg been arranged between the
representatives of organisations of
employers and cmployees about the
implementation,

Wage Commitiee for Employees of
Refractory Indusiry

6167. SHR]1 ROBIN SEN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR b pleased to
state;

(a) whether there is any uniform
wage structure for the employees of
the Refractory industry in India;

(b) 1f not, whether Government
have taken any step to fix the wage
structure for the workerg of this in-
dustry; and

(¢} whether Government propose
to appoint a Wage Committee imme-
diately to determine the minimum
wage and wage structure?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Nuo, Sir

(b} The State Governments were
advised in May 1975 to dea] with the
question of wage revision in refrac-
tory industry al State level either by
constituting a Wage Board for the
purpose or setting up any other
machinery of a bipartite or tripartite
character ag might be deemed pro-
per.

(e} There is no such proposal
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Providing Nourishing giet by private
organisation in Madhya Pradesh

6168. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be plcased
to state:

(a) whether Government will con-
sider the proposal for providing
nourishing diet in the villages by
private organisation voluntarily;

(b) whether any such proposals
have been received from any such
organisation in Madhya Pradesh; and

(e) it so, the reaction of the Gov-
crnment?

TIIE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Acceptance or other-
wise of such a proposal will dcpend
upon the terms and conditions of the
proposal. Normally, it is for the
State¢ Gouvernment concerned o exa-
mine such a proposal unless it is from
an nlernationa] agency or an all-
Indiy body.

(b) and (¢). So far no such pro-
posal has becn roceived from any
organisation except CARE who are
already distributing supplementary
diet and the Red Cross which assisis
at the time of natural calamities.

Opening of Hospitals by Voluntary
Organisationy

6169. SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government will con-
sider the proposal for hospitals to be
opened by the wvoluntary organisa-
tions in the villages;

(b) if so, whether any such pro-
posals have been received by Gov-
ernment from voluntary organisa-
tiona in Madhya Pradesh; and

(e) it so, the reaction of Govern-
ment?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes, Sir.

(b) No, Sir.

(c) Question does not arise.

Maintenance of Residence of Secretary
Indian Council for Cultural Relations

6170. DR. BHAGWAN DASS
RATHOR: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that the resi-
dence of the Secretary of the Indian
Council for Cultural Relations is
maintained at the Government ex-
pense; and

(b) if so, how much expenditure
was incurred on the renovation, deco-
ration, repairs and painting during
the last three years, separately, on
cach item?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) A two-bed room
flat provided within the premises of
the Indian Council for Cultura] Re-
lationg for its Secretary is being main-
tained out of the Council’s funds, A
standard monthly rent of Rs. 164.96
as fixed by the Directorate of Estates
is being recovered from the occupant.

(b) Since April 1974, an expendi-
ture of Rs. 2,100 approximatcly was
incurred on painting end repairs to
aréas exposed to soot from the near-
by Power House and another Rs, 400
spent on minor repairs to doors,
windows and electrical fittings, ete.

Telegraph and Public Cal] Offices

facilities In Villages of Ratnagiri
Digtrict, Maharashtra

6171. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) in how many villages of Ratna-
girl District in Maharashtra, the faci-
lities of Telegdaph offfices and Public
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Call offices is not available and in
how many villages this is available;

(b) whether Government propose
to extend these facilities to those
villages in Ratnagiri District where
medical aid is not available in area
of 5 square miles of those villages;
and

(c) i so, when Government pro-
pose to extend the same?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) In Ratnagir: district of Maharas-
tra, telegraph facility is not availuble
at 1430 villages and Telephone facility
is not available at 1453 villages.
Number of villages in this district
where Telegraph facility is available
is 80 and where Telephone facility
is available is 67.

(b} No, Sir.

(c) Question does not arise.

Ratnagiri Alumininm Project

6172. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(¢) whether an amount of rupees
50 crores was earmarked for Ratna-
giri Aluminium project in Fifth Plan
out of which only rupees 1.50 crores
have been so far spent over the said
project;

(b) if so, the reasons therefor and
whether the Government propose to
spend the balance of Rs. 48,50 crores
over the Ratnagiri Aluminium project
in the remaining period of Five Year
Plan; and

(c) it not, the reason for not spend-
ing the amount over the project
though earmarked in the Fifth Plan?

THE MINISTER OF STEEL AND
MINES (SHR] BIJU PATNAIK):
(w) Provision of Rs. 50 crereg made
in the Draft Fifth Five Year Plan was
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revised to Rs, 15.00 crores in the final
Plan document. A sum of Rs. 1.75
crores hag so far been spent on this
Project.

(b) and (c). Owing to finanecial
constraunts, funds that would have to
be steadily assured over the construc-
tion period (of 5/6 years) once the
construction was taken up, were not
uvailable, and therefore, work op the
construction of the projeey could not
be taken up immediately after the
project was approved,

Teiegraph sad Public Call Offices in
Villages of Colaba District of
Maharashtra

6173. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to gtate:

(a) whether Government propose to
start telegraph and public call offices
in villages in Mahad ang Poladpur
Taluka in Colaba District of Muha-
rashira, where there are no medical
aid available in area of gbout 5 to 10
square miles of those villages und
which are inaccessible; and

(k) if g0, when Government propose
to extend these facilities?

THE MINISTER OF COMMUNICA-
TIONS (SHR! BRIJ LAL VERMA):
(a) No proposals are under consi-
deration for provision of telephone
and telegraph facilities in the villages
of Mahad and Poladpur Talukas in
Colaba District, for the present,

(b) Question does not arise.

BALCO Bosarg of Directors

6174, SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether representative of
Mrharashtra Government wag at any
time included in the Board of Director
of BALCO;

i
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(b) whether such representative is
still on the Board of Directors of

BALCO; and

(¢) if not, since when such repre-
semietive has ceased to be on the
boetd ang if so, the reasons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):

(a) Yes, Sir.
(by No, Sir.

(c) Since February, 1976, The
member-hip of the Board of the Com-
pany, is limited to 12 under the Arti-
cles of Association of the Company,
and js reviewed from time tp time
in the light of the changing require-
ments of the Company, and the
managerial expertise and other jnputs
required at the Board level. An at-
tempt is also made to accommodate
representatives of State Governments
concerned in rotation. Keeping these
requirements in view, it wag not
found feasible to accommodate the
represeniative of the State Govern-
ment on the Board of the Company
for the year 1976-T7.

Effect of Multinational Corporations
op Industrial Labour

6175. SHRI SUKHENDRA SINGH:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
peased to state:

ia) whether Government have ap-
pointed any Committee to study-
regarding the effect ang influence of
multinationa) corporations on the in-
dustrial labour and labour activities
and conditions of labour; and

(b» if so, what is the progress made
in that regard and the conclusions
and findings thereof, if any?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No, Sir.

(b) Does not arise,
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G.S.I. Circle for HP,

6176. SHRI DURGA CHAND: Will
the Minister of STEEL. AND MINES
be pluased to state;

(a) whether a gseparate Circle of
Geological Survey of India for Hima-
chal Praedesh has been created with
the office of the Circle operating from
Chandigarh;

(b) whether it is proposed to shift
the office to some suitable place in
[limachal Pradesh and if so, when the
oflice will be shifted; and

(c) the reasong for not shifting the
ofice to Himachal Pradesh?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Yes, Sir,

(b) No decision in this regard has
so far been taken.

(c) Question does not arise.

Orissa Aluminiom Plant

6177. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Ministry received
the preliminary project report to est-
ablish Aluminium plant at Koraput
district of Orissa by BALCO;

(b) if so, what are those recom-
mendations on the site and gvailabili.
tv of 1equired materials for the plant;
and

(¢) whether one office already been
f metioning for this purpose in this
digtricty

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) No, Sir.

(b) Doeg not arise.
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(¢) The Bharat Aluminium Com-
pany Limited has set up a small office
at Sunebeda in District Koraput,
Orissa, for effective coordination with
exploration agencies operating in this
area.

Telecommunication Programmes in
Orissa

6178. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the proposed pro-
grammes by the Telecommunication
department of Orissa Circle since
1975 have not yet been implemented
particularly in the District of Kora-
put;

‘b) if so, the reasong therefor;

(¢) whether new programmes will
be taken up for execution along with
the previous programmes on priority
basis in this financial year 1977-78;
and

(d) if so, the outlines thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) and (b). In Orissa, new telephone
exchanges, long-distance telephone
Public Call Offices and Telegraph
Offices were opened in 1975-76 and
1876-77 ag given below:—

1975-76  1976-77
New Telephone
Exchanges . 8 5
Long-distance  tele-
phone PCOs . i 40 25

Telzgraph Offices . 14 2R

Works on 25 PCOs, of which 5 are
in Koraput District and works on 5
telegraph offices of which 3 are in
Koraput District are pending execu-
tion since 19785.
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All the above works are programe-
meq for completion during this year,
except those in Koraput District which
are held up for the present due to the
hazards arising out of the proximity
of the telecom lines to the existing
power lines. Proposal for alternate
media of communications in Koraput
Dustriet, connecting the principal
stations 1s under examination,

(c) and (d). New programmes for
telecommunications development in
Orissa Circle this year are as given
below:; —

(i) New telephone exchanges 4
(n) Telephone exchange expan-
S10ns . . . . 5
Gin) Long-distance public call
offices . . R ) 70
(iv) ‘Telegraph offices f 70

The above programme will cover
al] the pending proposals except those
in Koraput District due to reasons
mentioned above.

Better Health Scheme in Rural Areas

6179. SHRI GIRIDHAR GOMAN-
GO: Wil the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

fa) whether the Ministry adopted

the policy to provide better health
taelities in the rural areas of the
country;

(b) whether States submitted the
schemes to the Ministry for conside-
ration:

(c) whether the schemes will cover
the sub-plan for tribal areas of the
States apart from the normel rural
health schemes; and

(d) the allocation made by the
Ministry and the States earmarked
for thir gcheme by the State Plan
outlavs?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). Yes, Sir.

{¢) In the selection of Primary
Health Centreg where the rural health
services scheme would be implement-
ed in the firsy phase of the pro-
gramme, it is proposed to give prior-
ity to tribal areas,

(d) State-wise allocation has not
yet been finalised.

Canalisation of imported stainless steel

6180. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of STEEL
AND MINES be pleased ip state whe-
ther to save the Durgapur Mishra
Ispat Ltd., the Ministry have decided
to canalise the importeq stainless
steel sheets and plates, cold rolled
or hot rolled through DMIL?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
A proposal on the lines indicated is
under discussion with the Ministry of
Commerce but np final decision has
sp far been taken.

Orderg for stainless steel on Durgapur
Alloy Ltd.

6181. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
STEEL. AND MINES be pleased to
state:

(a) whether consequent upon the
new budget and slashing the import
duty all orders for stainless steel
sheets and plates from Durgapur
Mishra Ispat Limited have been stop-
ped; and

(b) if so., whal measures the Minis-
try is contemplating for the sale of its
stainjess gteel steel p-oducts?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
(a) and (b). The off-take from
Durgapur Mishra Ispat Limiteg came
to a halt when the import duty on
stainless steel sheets and plates was
brought down from 320 per cent to
120 per cent. Conseguent on the
revision of the import duty from 120
per cent tp 220 per cent and revision
of the price of stainless stcel sheets
by the M M T C. Durgapur Mishra
Ispat Lid. are in the procesg of revis-
ing their prices. Normal business i
expected to commence after the
prices are rc'vised,

lligher Secondary Education in Durga-
pur Steel Township

6182. SHRI KRISHNA CHANDRA
HALDER: Will the Ministey of
STEEL AND MINES be pleased to
state:

(a) whether he 15 aware that
abzence of 2 year classeg in the 10} 2
system and in absence of colleges in
Durgapur Sieel township the employe
es' children are going without higher
secondary and higher educatlon; and

(b) if so, steps coniempluted in this
regard?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) This is not correct. Since Nov-
ember 1976, classes XI and XII, under
the 1042 svstem, aie heing run in
the Durgapur Steel Township by a
private educational Institution which
15 getting substantial financial assist-
ance from the steel plant. Further
more, a degree college has been sct
up by the Government of West Ben-
gal near the Stec] Township. Setting
up of more educational institutions
for higher education iz a State Gov-
ernment responsibility.

(b)Y Does not arise
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Relnstatement In Durgapur Alloy Steel
Plant

6183. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether all employees discharg-
ed without proceedings from (Durga.
pur Mishra Ispat Ltd.) after 1972 have
~ul yet been reinstated; and

(b) if so., when are they going to
be reinstated?

THE MINISTER OF STEEL AND
MINES (SHR] BlLIU PATNAIK):
(a) and (b). All the employees dis-
charged without proceedings trom the
Durgapur Mishra Ispat Ltd. after 1972
have not been reinstated. The pre-
sent policy js to reinstate only those
discharged without proceedings for
certain specific reasons during the
Emergency and suvven employees
covered by thig policy decision have
been reinstated. One of the unions
has, however, put up a demand for
the reinstatement of all employees
whose services have been terminated
since 1972 and the management is
holding aiscussions with the union on
thig 18 ue

Power shortage in Durgapur Alioy
Stee] Plant

filg4. SHR! ROBIN SEN: Will the
Minister of STEEL AND MINES be
plcased to stater

(a) whether production in Durgapur
Mishra Ispat Lamifed is suflering be-
cause af chron'c power shortage:

(h) whether Government propose to
build captive power plant for steel
plant and special steel plant in Durge-
pur and

fe) relief contemplated by Govern
ment 10 workers whose real income
has gone down because of power shor-
tage?

AUGUST 4, 1877
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THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK):
(a) During the current financial year,
there has been some loss of produc-
tion in Durgapur Alloy Steels Plant
because of restrictions in supply of
power by Damodar Valley Corpora-
tion. However, the plant has been
able to fulfil its production target by
suitable adjustment of the operation
of the different productions  units,
within the total availability of power.

(by The general question of allow=-
ng captive power units to power in-
tensive jndustries 15 under considera-
tion by the Government and a deeci-
sion on this is likely to be taken
shortly. There is, however, no speci-
fic proposal under consideration so far
as the steel plants at Durgapur are
concerned.

(c) This does not arise as the pro-
duction target has been fulfilled.

Opening of an Office of Regional Pass-
port OMicer in Madhya Pradesh

f185. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the crileria for opening an office
of the Regional Passport Officer;

(b) whether opening of R.P.O. office
in Madhya Pradesh is under considera-
tion of the Centiral Government; and

(e) 1f so, the name/names ol places
proposed for the purpose in Madhya
Pradesh?

THE MINISTER OF EXTERNAL
LAFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The criteria for
opening a Regional Passport Office
are:

(1) the number of »:sgsport spph-
cations expected to be receiv-
ed by it form the areas under
its jurisdiction will he at least
30,000 per year;
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(ii) the inconvenience to the pub-
' lic in States which do not
have an office already; and

(ili) considerations of economy in
Government expenditure, par-
ticularly non-Plan expendi-
ture,

(b} Yes, Sir,

(¢) The Government of Madhya
Pradesh have suggested Bhapal as the
location for the Passport Office.

Shortage of Doctors in Megbalaya

G186. SHRI P. A. SANGMA: Will
the Minister of HEALTH AND
FAMILY WELFARE be plcased to
state:

(a) whether Governmeni are aware
that there 1s acule shortage of doctors
in Meghalaya; if so, the steps heing
taken or proposed to be taken;

(b) the number of doctors working
al present in Meghalaya; and

(¢) the number of Hospitals/Primary
Health Centres/Dispensaries with and
withoul durtors 1in Meghalayva?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (c). The informa-
tinn js being collected and will be
lmd on the Table of the Sabha.

S.T.D. facilily between Bhiwandj and
Bﬂmbly

6187. SHRI R. K. MHALG!: Will
the Minister of COMMUNICATIONS
be pluased to state:

(a) whether Governmenl have re-
ceiverdl any memorandum, reguesting
S.I.D. facility between Bhiwandi and
Bombay;

(b) 1f so, when this S8.T.D. facility 1s
likely to be made available: and

(c) the reasons for delay?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) S.T.D. between Bhiwandi and
Bombey jis already working since
15-8-76.

(b) and (c). In view of (a) above
question does not arise.

Reduction in seats in Goa Medical
College

6188. SHRI EDUARDO FAIEIRO:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
wlate:

(a) whether the number of seats for
admission in the Goa Medical College
has been reduced during the current
arademic year and if so. the exteni of
ceduction and reasons fherefor:

(h) whether representations have
heen received against such reduction
of seats and if so, when; and

(¢) the action taken or proposed to
e taken by the Union Government in
thi, regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) On the basiz of an
inspection of the Goa Medical Col-
Icge, Medical Council of India have
recommended that the number of
admissiong in the college be reduced
from 60 to 50.

(b) and (c). Representation receiv-
ed in July, 1977 regarding restora-
tion/increase in number of seatg is
under consideration of the Medical
Council of India.

Opl'll.lll‘ of Posts ang Telegraphs office

6189. SHR] EDUARDQ FAIEIRO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the facilities proposed to pro-
vided by Post and Telegraphs De-
partment in the vear 19877, 1078 in
Goa;
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(b) the number of new Posts and
Telegraphs offices proposed to be open-
ed in Goa indicating localities thereof,
and

(c¢) whether any proposals have been
received from the Government of
Goa Lo open new Posts and Telegraphs
offices m thal territory and if so, the
contents of those proposals and when
were they received”

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) During the year 1977-73, 4 Posl
Offices, 3 long-distance telephone
Public Call Offices and 2 {elegraph
offices are proposed ip be opened in
Goa State.

(b) The new Post and Teclegraph
offices proposed to be opened in Goa
during 1977-78 are ag given below:—

Post offices Telegraph
Offices
1. Arpora 1. Marshal
2. Tisea 2, Chicolim
3. Avadom
4. Virnora

— — - —

(c) Yes, Sir, one proposal for open-
ing a Post Office at Selvavli has becn
received recently by the Senior
Supdt. Post Offices, Goa Division
from the Government of Goa and
this is under examination. No pro-
posal for opening any Telegraph office
has, however, beep received from the
Government of Goa.

Service conditions of Indians employed
by Foreign Embassies

6190. SHRT R. K. MHALGI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 852 on
18th March, 1976 regarding rules
governing  service conditions of

AUGUST 4, 1977
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Indians employed by Foreign Embas-
sies and state; '

(a) the response given by foreign
embassies and establishmenis to the
circular issued by Governmenl ol India
requesting them  to adhere 1o certain
minimum terms and conditions;

(b} whether the Government are
aware that a number of forcign emba-
ssies/eslablishments have not yet for.
mulaied terms and conditions of ser.
vices for their Indian employees; and

(¢) 11 so, what action the Govern.
menl contemplates 1o iaoke in this re
pard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The contents of
the circular issued by this Ministry
to the foreign missiong in November,
1975, =uggesting a Mode] Contract
Form preseribing minimum terms and
conditions for local employees was
noted by a number of foreign mis-
sions. Some of the missions intimat-
cd that they were observing their
own ruleg and regulations, for local
cmployees, A few of these missions
further indicated that their own terms
and condilions for local employees
were no less favourable than those

suggested in the Model Contract
Form.

(b) and (¢). The Government are
not aware of any case in which a
foreign mission has not yet formulat-
ed terms and conditions of service of
their loca] employees.

ST Iq-Hw

6191. =i qwT™ : w7 TWTOSW
st afcare wemtr o=t g Ty WY
T w4 fF
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e 9T BT TqIeAT A ok §
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D.E.T. Zones in Orissa

8192. SHRI 8. KUNDU: Will the
Minister of COMMUNICATIONS be
pleased to state;

(a) whether Government have re
ceived any proposal to have few D.E.T.
Zoneg in Orissa and one of such zones
be located at Balasore;

(b) if so, the details about it wnd
when the new D.ET. Zones will be
constituted; and

(c) whether Government is aware of
frequent disorder of telephone commu-
nication in the Balasore-Baripada-
Joleswar Zone of Orissa?
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THE MINISTER OF COMMUNICA-
TIONS (SHRI BRL] LAL VERMA):
(a) At present there is no proposal
under examination for bifurcation or
formation of a new Engineering
Division n Orissa Circle.

(b) Does not arise.

(c) No specific complaints of fre-
quent disorders in this zonme have
been received by the Government.

Homoeopathic courses conducted by
State Boards

6193. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state

{a) whether 1n several States Homo-
eopathic medical courses are conduc-
ted by State Homoeopathic Boards
which are recognised by the Homoco
pathy  Central Council. under the
Howoeopathy Central Couneil Act,
1974, and

(b) 1f so, the numes of the Stales
where these courses are conducted”

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Yes.

(b) Andhra Pradesh, Bihar, Delhi,
Gujarat, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Orissa, Uttar
Pradesh and West Bengal

stet gfreer it dte and afowre &
wrent gro fedet R

6194. st qejwy warx waf :
vt fedm oo g 7y A Fo w5
fir )

(%) wor ofw wet & A wdame
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firer firwr ff w1 st wmy e et
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Representation for upgrading the Post
Office in Junagarh

6197 SHRI DHAVPANSINHBHAI
PATEL Will the Mmmster of COM-
MUNICATIONS be plcased to state

(a) whethe: several representalions
have been received for upgrading the
Junagarh city Post Office 1n Gujarat
State and for construction of a new
bunlding for this Post Office

(b) the action taken so far or pro-
posed to be taken by Government in
this regard; and
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(c) the expenditure to be incurred
on construction of a new building for
the Post Office with all posta] facilities
available at Junmagarh which is a big
city of the District and when the same
Is Lkely to be constructed and the
details of the progress made so far?

THE MINISTER OF COMMUNI
CATIONS (SHRI BRIJ LAL VERMA):
(a) A representation was recoived for
renovation of the rented build.
ing of Head Post Office, . unagarh.

(b The building bas recenily heun
white-washed and essential  1epairs
carried out The Telegraph Branch
has been shifted to another building
to reduce rongestion

(¢) No suitable plot of lund 15 aveil.
able for construction of 1 new buld-
g for Junagurh MWead Post Office A
proposal to  purchase {he jprisent
bullding of Junagarh 1T O from the
State Government 15 under exam
nation,

Relaxation of Safely Precautions at
Chasnala Mine

Giwg SHRI JAGDAMBI FPRASAD
YADAV Wil the Minmister o
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased 1o state

{a) whether it 1, true that the two
Directors of Mines, Safety S/Shri H. 8,
Ahuja and 8. P. Ganguly had dealt
with the statutory permissions for the
Chasnala area in 1975 where the acci.
dent took place on 27-12-1975;

(b) whether any of the relations of
these two officers are employed in the
Indian Iron & Steel Company and if
80, the relations thereof;

(c) whether these officery relaxed ang
waived off the safety precautions of

AUGUST 4, 1977
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law without any request from the
management; and

(d) whether they had legal authority
tu do so and if not, how Government
justify the action and what action
Government propose to take for such
lapses?

THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR
1SHRI RAVINDRA VARMA). (a)
Yes, Sir,

(b) A brotheran-uw of Shri H. 8.
Ahuja, who 15 a yualified mine
manager, was an eunplosee of Indian
Iron & Steel Company Irom about
1971.72. He was on «tudy leave ltom
aboul 1974 to 1976 and was not work-
ing 1 the Mines of the company
during this period A on of Shri
S5 P Ganguli joined 95 Accounis
tiainee at IISCO's office at Burnpur in
January, 1976

(c) Tt 1s not a faet that the rionage-
ment did not seek any 1ulaxation.
The managrment sovght Potrussion
in drive n gger sizvel gallory than
that <hpulated in Regu'ation 127 (5)
of the Coal Mines Regulanons, 1857,
This relaxation was granted along with
other relaxations atter being proces
sed hv five officers of the Dircctorate
General of Mines Safety including
S/8hr1 Ahuja and Ganguli.

(d) The Court of Inquiry appointed
to enquire into the causes of &nd
circumstances attending the accident
at Chasnala Colliery on 27-12-75 has
observed that these officers hed
no legal authority to grant relaxa-
tions However, the Court has also
mentioned that if the management
had followed the permission gronted
by these officers without departing
from the plan the sccident would not
have occurred. Against this back-
ground the question whether any ond.
it so what action should be taoken
against these officers is under examl-
nation.

~
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®qU_ sicaTgA Ufe & &7 # fagy s
¥ awt & 7w & war da7 wearg
T WFE T § Ay ¢ Wi I
FE-9AT FT qqAr T

(@) =1 amT &7 faare qaaeEy
fafed & ard Nt @wiw &
uRW 2T T W 5—10 safd wy,
faad A WX q Waree § o §
AT qOEY F5H TG FT AT WG
TTEEYFTT FT f Igi v eRvwr
¥ wwm™ AT 9T Tt ol e
"oar IF GAW & T A o §
AR A & fred w97 @« 9T @
W ;AR

() w9 ww sgfei & fosg
siveee Tfr ferelt § W T W
e & ?
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eeresy e qfcare weaw sl
(st o wremw) . (%) 0 I,
1977 %Y fegrwar  aredfea ser q8ar
268 %7 I fKeelt wwraw ¥ faelt
AT 9T wrurfd a1 | feeelt wATAT
¥ wadw fwar @ir <@ & A
qETaT ¥ 9ryrY g% %9 sgfe@ar grer
sifict fRT o safeTar 1 aqrdar waTT
o 7qTEAT FT TET FL 0

(@) oY, &1 | N ArF-TUEHO
fear aAmT A IqF fAcFT awr gxT
qz za 33 s )

(w) f ot sorrea & aar @
faa sxfevay w1 sremga wfor fadt &
IR AFCHT WA fFarsgarag,
W aerd ¥ T F 9 W gIAr A8
4

frpaam @q fafmiz & sew &
gicaia

2202 =Y AT qAT ARG :
*Y7 (eI W & /A T ATTA W
FUFAE %

(%) a0 q@&reT ITHRAT AT
gata gawr A fgperm & fafals
aqr AFT ¥ WAy ¥ 25 914, 1974
¥ §gFq &1 g% Ava@Aq fzar ar fr
wfrea ¥ fogeam wa fafads &
vz ¥ 1§ qfrads @ 97 IgF
FAAfEr 47 9 AT IJAE AN T
FETT ST QYA £ IART ITHT 901
¥ farg Fo URo WET FEIAA, Nl
¥ egr=rfes frar s,

(m) %1 35a mivqre & farg
fergram & fafmge T aramg
qYr ‘Wew ¥ oF faam &1 wHw
faedt VT Fasai sqErafa fear
sr@y,
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(w) way x® svw & wf, 1977
¥ wdw sgfRrd ¥ geTMl ¥ quT
&t ¥t o grow fear WA 91 AR
IFIX mvares faar ot fr afx s
% g, &Y Qi Fdt Frofar o g
fear s, W)

(%) =« &% feax 3= wiwTfear
aR zrefed & ~amEw & gRw
wirer P am § W% fea-fer e &
eqET-4TY & =0 qEw e fwr ar
x?

geaTa Wi wm AN (s Ay
wams) @ (%) Swrw fad &
waqd ImAT AT ¥AW gAA gT
25 WE, 1974 T WFAAIT TEE F1
faq 70, AIUATAR FT qAT FATAT AT
7€Yg wh @ wfea o gara gEar A
% TR0 & fEAT 14-3-1974 F
" 97 A%41 3171 & gELE
g a1 fr @ warfet are gfear
fafrlz & mox ¥ eeres frgem
e fafede &1 qrdsw fao @ 9t
fergeam edrer farfade et & searera
& FAAT FHATIET F ST TE &
STt WX IF T Aol & faars
THT A qgl wwEraf@ a@ fear
AT |

(@) 7oert A fggmm &
fafrdz & wormg & Y &
ferdY g TT Omr F1E favig @
frar & Afes foe T 9T qwd,
1976 ¥ fggr i = fafws ar
grizT s @ fvia foay ar faaw
WA THAT d1 TRIEAY A1 @y A€
Fwfaar @t AF @ 9% 59 W=
THTEAT §% adAm Seafral ¥ faerrdy
wrY ot 61 g1 g W Ty A
fafade & T & ¥aw 0w ewrk (gafge
& crz) @ A 9 frger eRTHT
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g car apr a1y xw frolw &
WA ®wAT & O qwmew ¥ wf
wHwIfl #1 wq WnsAt ¥ At
v faarqar § o

&7 w7 HYE frwmr oY A wATE
oyrrrriea 7Y fear or w@r g 1 Afew
e ¥ Ml ot aeer & frofa FwaTe
fe AT Yo wTRATT & 40 AW
W I N N IR fax wredT
gusAl iU wmrfiw It Arfgn,
A7, gonfaafor Nidse  gfear fafade
(Pra=T 9g¥ &1 oo ¥ oF sEiET
) W7 R 84 wredreen fafade (o
R@1 A3faT S@iwy agi sqmriE
w4i) ¥ mgamr ¥ qeqe feonga wiw
tfifrrt #r7 & F qar gridfaw
FreAt & faator & faq srawrer griT
darw F77 & fru Twwar § o aqr
Efat smiwg earfra T &

(7) g% A ¥ wary S
s o fagy ar e st freuqe
qEIEAE ¥ gl ¥ | gEF IO H
nam Ha ¥ 24 7€, 1977 ¥ St gl
wr gfwa femr a1 fF a8 o W
T A ¥ A w T e w fggem
wm Mfadz & smieg #1 wAFafE
ot HaTt 7 favig foan oy @ w1 afe
&, o1 war fam o, ot o7 gafeTe
T w1 gl AT Agr & 24 7%,
1977 FITUT HAT R 0F 59 g
&1 58 Are & Aad # qfaa far ar
fF o7 a7 FOFrd G7 F verry 39
¥ gidsT & IR § whaw &9 ¥ fdq
T foar o, 7@ a% fggena &
fafade £t = ¥ fet enaafa
B ET VA EF AGT & | T HHA 9
qu fat & qafawre fear s @ 8

(%) fgmerm e fafads &
Tt & aqrerg & e, 1974 ¥ A

800 ¥ wfes s ¥ & 23 srdwrey
ufrerfeal oYt 26 wdwrfest & oy
¥ wrge earrenfear far way § P
faxor A fear war § —

qf &NT . - 34
FATET . 1
LE 1
ferrd 1
qH 2
g7 1
R{LLE] . . 2
gmgT ‘ : 2
farmmaTs | 2
SHEAR . , 1
B ) . 2

Tl 49

Automation in industries

6203. SHR[] § KUNDU- Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to slate:

(a) whether Government are aware
of growing automation in many indus-
ir:es; .

(b) whether a Committee was con-
stituted to study this problem;

(¢) whether recommendations have
been given by the Committee and if
80, the problems thereof, and

(d) the steps bewng taken to stop
growing automation in 1ndustry and to
implement the recommendations of the
Commuitee, if any?
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THE MINISTER OF PARLIA.
MENTARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a) 1o
(d). Government of India appointeq
a Committee on Automation in 1¥6%
which submitted its report in 1972,
The recommendations of the Com.
mitiee were examined first at the
Labour Ministers’ Conference held 1in
1973, It was proposed that this 18tug
should form a part of the comprehen.
sive industrial relatiins law then be.
ing considered by the previous Gov.
ernmeni, Later, 1t was deuded 1o
examine 1t scparlely end issue rertain
guidelines on the vrovedure for inire
duction of compulers in industmag
undertaki.gs 1n the public ond prs
vate sectoss. This matter is now be-
ing examined in vonsuitation woh the
concerned authorities

Employment for Indian skilled labour
and technicians in Gulf countries

6204. SHRI G. Y. KRISHNAN:
Wil  the Mipister «f TXTFRNAL
AFFAIRS be pleased 1) sla'e

(a) whether there 1s wide ‘copc 62
employment opportumties gor Indiun
skilled labour and techmicians i the
Gull countries,

(b) whether lack of clementary
knowledge in Aralue 15 a disadvantage
fo persons going for emplovment in
Gulf countnes, and

{c) il so, whether Governmeni pro
pose to provide facilitics for teaching
»f clementary Aralne to those persons?

THE MINISTER OF EXTERNAL
AFFAIRS (SIHRI ATAL BIHARL VAJ-
PAYEE): (a) Yes, Sir. There are ai
present employment opportunities for
Indian skilled labour and technicians
in number '‘Gulf countries.

(b) Knowledge cf Arabic would be
an advan‘age although lack of it does
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not necessarily bar the persons conm-
emmed in getting employment in Gulf
couniries, if they ere otherwige suit-
able. Many of the Indian personnel
so employed, however, manage to pmick
up working knowledge of Arabic on
their own.

(¢) A number of public and private
institutions in the country are provid-
ing tacilities for learning of d.terent
foreign languages including Arabic.
The Government is also ut presert
engaged in examining what add.tional
improvements should be made in ar-
rangements  ipplpding  faciities o
traching of foreign languages for
Irdian personnel proceeding abroad
on astgnments.

=i & st 7@ awAtfaAl g aoeT
"wta arar fear sen

6205 =Y Oa e wa =t
71 fada g 7z FAT I} oFOr FI4
f

(%) =14, 19758 WTH, 19778%
fean awdrfwgy fadw 95 77 ol
a fra-feq 2o & 49 o, 9@

(w) #n 37 swarfal w1 fag
Ty gwwE wwia, fad dawat aro
fazal & qar mar §, IAQ afag &
fed a7 § wix afx g, @ w® w0
wreor § 7

fadm st (st wew fagrt «w-
W) : (%) R (&) g TS
Iqerey AEY § G wEAw WY AT Y §
w1 q2q ®Y &% q¢ @ & wmw |
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Geological survey of Himachal Pradesh

6206. SHRI DURGA CHAND: ‘Wil
the Minister of STEEL. AND MINES
be pleased to state:

(a) the results of the Geological sur-
vey conducted in Himachal Pradesh
in respeci of Mica, Copper, Silver,
Gold, Iron and Coal or any other
mineral available in Himacha] Pradesh
by 30th December, 1976; and

(b) the steps which Government con-
template to take in exploration of the
mineral wealth in the light of the re-
ports ‘of the Geological Department?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The important minerals investi-
gated and found in Himachal Pradesh
include Limestone  (385.54 MLT.);
Gypsum (1.322 M.T.), Barytes (0.011
M.T:) and Antimony (0.0033 M.T.).

No coal seems have been reported
and only minor occurrences of Mieca,
Copper, Silver, Iron-ore and Gold have
been located at places.

. (b) During the field season of 1976-77
besides systematic geological mapping,
GSI has carried out investigations for
limestone, clay and state in the State
and- these investigations are being con-

tinued in 1977-78 field season - also.

Regional investigation for Antimony,
Lead and Zinc mineralisation are also
proposed to be taken up in the 1977-78
field season.

Linking of Tikamgarh with Chhattar-
pur by Telephone

6207. SHRI LAXMINARAYAN NA-
VAK: Will the Minister of COM-
MUNICATIONS be pleased to state
whether Tikamgarh is not linked direct-
ly with Chhattarpur by telegraph and
telephone and whether direct telegraph
and telephone link would soon be pro-
vided there?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
Yes, Sir. The present traffic does not
justify a direct telephone and tele-
graph circuit between Tikamgarh and
Chhattarpur. Trunk calls are routed
vig Jhansi. The Telegraph traffic is-
routed via Bhopal and Jabalpur.

T AR qEaW F Fifax gfqagw #
xat w1 axifza fEar srar

6208. =\ W FATT FCEAT: FAT
dadlg F18 Q@1 W Hedl gg AATH
H FI R

(%) Far IFFT eATay qEEr A=A
FEATT * 99 1976-77 & Sfqaad &0
M fewmar wn g ey Fae of Aifay
T F U@l W gl FyogEr A’
sHifoa #1 TE & ; WK

(@) za wfqaasd & w=a GFEl o
G T HFTAT F1 T A 7 oS F°
FT FIIT § ?

dodlg & qAr \w8 "/ (s
EE adt) : (F) 99 1976-77 F
gag ¥ U 9H G KT 00F
sfadaa Gar< fawar st g & 1 qarfy, saa
9 F g d FTaEwaral #r fonE ¥ e
& uw geaw g fafas g qeen
& Aqreaw ¥ fu qU 19 7 S fFar
T g AR 3 e ® wreee difaw
e § & wfafea fAeafatas gwa
Faegl & T ot faw g § —

1. =} w{ag T I0H

2. Y THo o THGT

3. =Y 9o wdo A

4. =Y Tqo Sfto gudY

5. STo Fo MATA T

6. *fY HTLo TFo WIS ¥
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7 = #te ArAER

8 AT wArgy AT
9 AT &Yo WEAAT T
10 Tro Fro Ho F(ATEFT

() wax a3 35700

Y ww qEa A wqwThar e {0
A agw fwar am

6209 ot NI TIT A=A AT
"IN w0 AT A 17 FTIA AW
g1 & f%

(%) %ar sara feafr ¥ Frwa
TEIT AT 7417 & T ¥ 19 F7
= fro w1 faar fedt Frem Atvdr &
gz fomr o AT

(F) 77 & A1 *I0 777 FT
frnT 5T gF-d 4 HI5 FIATET FE
wr ¥ wre 30 I FAFfAT FI AT A
azat fear s ?

ity ®d ¥4 g7 AN (W
Titraaf) (®) amrawer F AT
sAFEATA & frdl 47 T F1 AHI
g T gZEn war |

(@) w7 adr I5°47 1

Ar YT w0 I

6210 1 TIAT ITT T4§
FT eATELY WiT qfvaT msaer A AT
Tz FAT 7T FI0 KT 5

(%) 27 7 37 qIFTA Q=417
F oam aqr ¥ wH F¥YqA 7
Ay Tevqamar & ¥ A 97 7T
AMY & 3377 A gyagrT Fear w1 v
2 fF 370 A147 ¥ frg=1 ¥ =q 7 7Y qrayr
¥ yva 1 a7 TfAF I9ghT AT e,
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ATq, FTET WIE ¥ JEHT A9 T% JIQ0T
qrAr areer & fag gfveres af
al

(=) afx gr, a1 s samr & fe
Taar w7 § w5 ferdr qrar gifveres
e,

(w) 3ger ifrs gus # "m@w
I T 1A A Ay F fra-feg aard &
fasre &6 &7 wewra gAY §

(7) =ar goFr7 ¥ w<ag aifs
I9E ¥ ¥FAA F1 wiawaw wan &
Tt | Fr§ wrEw a5 r g, A

(z) afz gr, A1 39%1 #47 4y
g ?

exEer sty qfeare weamer vt
(»t T ArC@W)  (7) wEdET
411 & 919 faw-q7 #T FAT, geq
T, ¥F@ Anfy s7aw qew
AT F WX UL G199 FEG1H, Fqqars
T ¥ AT T weaaq fod §

(@) &fs sgm & fam sawy
0 & #9 feadt aran gfreres adr
g & g% X ¥ $€ gwar gwew
agr

(7) 5@ 974 & Farer 7 98 9%
ot wmaT 6T 97 & 99 a9y g &
fe avllw § T dar @ w1 ww
WATE | TaT FEHT AT @ dw e
# R{eT & mATH ¥ g awEAr |

(v) #x (¥) =&tz ot w1
BT 7, w77 7t g qargt ¥ Al
& ITarT 9T sfaweg @ faar @ f o
&, sty ot ¥ Tow Seg O
qra=y AT & gI0 ¥ ot w37 FEw
AEEN
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smifon & Gfmd off sen

s211. st qdfag wif @w @
Wit oftee s A4 ag
FaTx ¥ U w4 fF

(%) €7 any ¥ ¥ srgyfanr &
arfer firal # dear fAedT &,

(&) og& femad & @& Ufvat &1
gdsror fagqr AT 97

(7) % 1970 W 1976 F
W wataEr Ofmr s A
frrdr 9 o ¥q7 36 AEw § w6
afz gf & wx @iz g1, 91 9aF ww
w17 § ; W

(%) q@r@rsw & a§ 1970
oIT 197 . ¥ ®AW wrAAfET & Gfagy
FY wear fHadr oF v 79 O w1 gqH
WMGAR T F AT AHCAWT aF
sa1 3977 7 § a1 ¢ w1 fawrc g 7

sy Wit qftare wsaw wAt
(st T AroEmer) ;o (F) 1976 %
HANT OF FAT 44 AW AigEAT F
STEATT 7 & oo qro @

(=) 1955 ¥ agay e FmT
AT AT BT qF qAY T FA @R

(w) 1970 & wrsAfar r &
qAT AART 80 Araw fggat 7 A7
1976 # EMAT OF FUT 44 &
A qre o g T gwATH AT
afg gf § ag waqsr & gfz wtv
afe¥ , af & gRaT A0 Gy F ey air
FIAT & FTOT ATT ArIAT FT GAT ATT
Tzt b

(¥) qwrers Tsw & 1970 WK
1976 ¥ wAW. 9 wTA WIT 15 AW
srfeadi & wrgdfear Qmr & swoor am
WY

182

&wr ¥ o ofdfeefasy % v 0w
! WA O awdEr 8 ggoa @
AT T TN AN R W
fagrwr & 7 1955 ¥ Tgdia srg@far
fagaw  FTo%T IWET TAT 9T | 59
wAFET & v RT & GAy A
Teel 51 &2 g ¥ Tww & fa drat-
Y g fr 9y §, TfTay w1 qar
STaT et ¢ aar Faa sfear & it
¥ wrefar § 19§19 g g
ars o ) e A 9 g
aTAIT ST ¥ T FGRA F1 ATOET
wraTe a7 W mreey frmrar T
wrEgafT qT eqTd =9 § T fagawm
9T ST FFAT # I AT (AFTH FY qgic
v wsegT syaeat g1 fey, vaE fao
FTEr g9 #T HGrEAETAT & | €qTiA-
HATY AT W) AT F we e @
w14 %Y srafasar & w7 farcd

Sterilisation during Emergency

212. SHRI A K ROY Will the

Mumister of HEALTH AND FAMILY
WELFARE be pleased to slate:

(a) what is the number of sterili-
sation caused during the emergency

and the percentages of Harijany, Adi-

vasis amongst them:

(b) what is the number of comp-
laints received ef the forced sterilisa-
tion and the percentage of Harljans,
Adivasis amongst them;

(¢} what is the number of cases in
which action has been taken aga'nst

the officers responsible for forced ste-

rilisation and compensation given to
the victims and the percentage of
Harijans and Adivasis amongst them,
and

(d) is it a fact that the growth of
population amongst the Harijans and
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Adivasis 18 slower then that of others
and 8o stenlisation would affect them
even more adversely, if so, what
step the Government propose to take
against the officers responsible for
sterilising the Hargyans and Adivasis?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) (a) A total of 10568770
sterilisations were performed dunng
the period Julyv 197y to March 1977
which roughly coinades with the period
of emergency  Statistics ot sterilisa
tions aie not Leing mamntuned 1Lv
casie and tribe Information un the
percentages ol Harnany and Adivasis
sturilised 15 thereforc not avaulable

(by About 20000 complunt. hmne
leen 1ccenved in the Deptt of Famuly
Wiellate ind me 1 of these cottun dle
Litions ol ust ol tomwe or pressurc n
regard to stembisatinr Statistics 1hoat
conmumiywist bredh up of connpl unts
1 not o alabl ~ the cemplur nts
hiwve not mentioned the commumly
mn 11l such compliaints

fey Th compl ants rece e in the
Do arlment ol Fanuly Wellne e
iclerred 1y the concerned State Gos
er menl UT  Admunis rition Loy
veshgition and ppropriate ilien The
result  of this investigitions  and
action tiken ajainst officers respons:
e are not vet oo unlible from Stite
Governments/U 1 Admimstrations
Howcver there 15 no scheme lor awarl
i, cish compen lLion to peis)yis who
allege  forable stenliszbion  These
piisons arc ollered free me lical treat
ment for post opcrative complications
and free recinilination tacilities 1f re
quested oy the person The details »f
communiiywise break up ire not
available

(d) During 1961- 71 the Schedulel
Castes and Scheduled Trnbes popula
tions increased by 240 per cent and
27 2 per cent respectively as against
the increase of 217 per cent among
Hindus in general The rest of the
question cloes not therefore arise
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6213 SHRI § § SOMANI Will the
Minister of EXTERNAL AFFAIRS oe
pleased to slate

(a) whether  any  convention has
taken place for the prohibition of
deve opmrent, production and stock-
mling of biological and toxin wea-
pons and their destruction mn which
India has participated and signed,
and

(b) 1f so, the dctails thereof as well
«& the dctails of other signatories who
ar¢ the depostory powers in this
repald alongwith the names of the
new countries who have come for-
ward to support this move?

FIlE MINISTER OF  EXTIRNAL
AFFAIRS (SHRI ATAL BIHARI VAJ
PAXYLE) (1) Yes Sir

v ) The «omvention on the Proh n
tion of the Development Production
and Stock piling of *he Bacteriologital
(Th lopical) anl loxin Weipons and
on 1h ir Destruction (BW Conven
L) wa signed it Washington,
[ vilon el Moscow on 10 Apnil 1972
Full text of the Convention 1s laid
on the Table of the Tlouse [Placed n
Libreiry Sec No 1T.944/771 The BW
(onvention entered into force on 7§
Muarch 1975 The Depos.tcrics ot the
BW Convention are the Governments
of the Umited States the United King-
dom and the Soviet Umon Accord-
ing to the latest information that 1s
available to us 143 States have signed
the Convention and 67 have -ztified it
India 15 a party to the Convention,
having signed 1t on 15 January 1973
and ratified it on 15 July, 1974 1n the
tapitals of all the three Depositories,
namely Washington London and
Moscow Kenya and Sweden are among
thwe new countries which have ratified
the Convention
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Diseases among Indusirial Workers

6214. SHRI 8. S. SOMANI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have con-
ducted any survey regarding the dis-
eases from which a number of indus-
trial workers are suffering;

(b) whether industrial workers in
the country suffer from one or the
other eye trouble;

(e) if so, the reactign of Govern-
ment in this regard; and

(d) what act.on, if any, 1 being
{aken 1o ensure proper health condi-
tions for industrial workers?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AN LABOUR (SHRI
RAVINDRA VARMA)- (a) The Centrul
and Regional Labour Instilutes  have
conducted studies i various imdustries
sueh as storage battery. dichromate,
viscose raynn ancdustry, ferro manga
nese, insecticide manufacture and for-
mulation, foundries and eaustic seda
plants in which workers are exposed
to varnous toxic substances These
stucies have shown the trend of 1nci-
dence of occupational dir~ases in such
industries, For instancs, storage bat-
tery workers exposed to lead fumes—
10.6 per cent, dichromate workers ex-
posed to chromium compound—20.9
per cent refractory workers exposed to
silica dust—21 per cent, ferro manga-
nese plany workers exposed to manga.
nese—15 per cent, peslicide formula-
tion—40 per cent.

(b) and (c). The National Association
for Prevention of Blindness which is
functioning under the All-India Insti-
tute of Medical Sciences, New Delhi
studied 10,165 industrial workers and
6,551 non-industrial population to find
out the incidence of eye diseases and

disorders. From the data presented
by them many wvisual defects such as
refractive error, corneal opacity, mus-
cular imbalance. cataract, trachoma,
elc. were prevailing among industrial
workers to the same extent as they
were prevailing in non-industrial popu-
lation, such as, rural villagers, people
from semi urban areas and urban non.
industrial population, such as, bus
drivers. This suggests that these dis-
euses are not probably attributable ta
the industrial occupations but due to
some nutritional and other faclors pre-
valeni in the general population as a
whole.

Further Rajendra Prasad Centre [or
Opth Imic studies issued a report en-
fulled “Visual Serceming in industrial
workers' Their study uwlsn  revealed
that thewe s no chiterence regarding
the incidence of eye complaints between
tleriead stall ind other active indus.
lrial workers  This study has  also
ob~ervetd that  lorergn bodies were
found i the (yes of the industral
workers

The Lnectorate (eneral,  Fuctory
Advice Serviee and labour Institutes,
Bombay have carried oui studies on
the ncidence of eye «isorders and
ecataract amongst a sample of 520
welders who are exposed to ultra violat
radiation  The incidence of disorders
ohserved there was as follows:—

Conjunctivitis 44.8%
Kerato conjunctiviti« 11.0%%
Incipient cataract 06.7%
Foreign hody 21.1%
Arc eye 10.0%

{(d) Centra! and Regional Labour
Institutes propose to undertake detail-
ed multi-disciplinary industrial hygiene
and occupational health investigations
in selected industries and take suitable
technical control measures, wherever
necessary.
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Supply of Steel etc, o drought
aucing Bt fagre & ot wrfe Trgew wrdww

6215. SHRI §. 5. SOMANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the Governments of
the drought affected Stateg had
sought assistance in getting steel, ce-
ment and R.C.C. pipes for the purpose
of uft irrigation and other schemes
to face the serious scarcity situation;

(b) 1if so, the demand mude by each
State and the quantity allotted and
supplied to each State so far; and

(c) what is the critenia for alloca-
tion and ass.stance?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) to (c). The availability position of
steel has improved considerably during
the last few years and there is no con-
trol over its distribution at present.
The question of any allotment does

not arise.

2. As regards RC C pipes also, there
is no control on their distribution.
These pipes arc made by umts in the
small scale, the medium seale and the
large scale sectors

3. Regarding cement, while no special
reguest for ullocation hus been received
recently, for purposesg of lift irriga.
tion and other schemes 1rom any State,
the State of Ornssa hal requested for
restoration of the cut of 18 per cent in
the allocation which had been made
uniformly in respect of all States, on
the ground that most parts of Orissa
were going through revere diought
and a number of develorment projects
had been taken up 1o provide employ-
ment to the people affected by drought.
However, it was nct found possible to
exempt this State form the cut, in view
of the unsatisfaciory position of avail.
ability of power in the country.
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W afewre weam st og wa
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Wﬁaﬂﬁwﬁmmw%nﬁrﬁa
¥ e fi s ; e

() afz 3% ¢ad wenin mifas
?zhmaaﬂ} ’(iﬁ-"ﬂﬂ Lapays

ey Wi afeart wemmm gy
(%t T aremw): (%) gt

(@) W= (7). e Afr
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R I WA w1 i fipar vy
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Durgapur Steel Plant

6217. SHRI JYOTIRMOY BOSU: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether an agreement to con-
struet the 5A battery at the Durgapur
Steel Plant was reached between
Hindustan Stee] ang Metallurgical and
Engineering Consultants (India) Ltd.
and Engineering Project (India) Ltd.
in May, 1973;
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(b) whether MECON was the con-
sultant and EPI the contractor;

(¢) if so, the total value of con-
tract and amount already paid te
EFI;

(d) 1f so, whether the consultant
and the contractor have lefi without
finishing the battery and handing over
the same to HSL; and

(e) 1if so, the facts thereof and
action taken thereto?

THE MINISTER OF STEEL AND
MINES (SIHIRI BIJU PATNAIK)
fa) and (b) Yes Sir An agieement
was mgned belween the Hindustan
jteel Ltd Durgapur, Metallurgical and
ingineering Consultants (India) Ltd
ind Engineering Projecls (India) Ltd
m 20th December 1972 appointing
VIECON as the designers and consul-
ants for the installation of Coke Oven
Jattery No A and LPI as the piime
ontractors for the .ame work

(¢) The total value ol the contract
% Rs 48750 1akhs EPI have been
sard Gill mow Rs 424 91 lakh. and in
wddihon an 2d hoc amount of Rs 1,50
ahhs

(d) No Sir Both the orgunisations
1wve thenn men at the site  The Bat
ery was commissioned on oth Julv
1947 MECON and EPI are now en
31gud in stabilising 1ts operations

(e) Does not arise
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‘Opening of P & T Circle at Simla

6220. SHRI DURGA CHAND: Wil
‘the Minister of COMMUNICATIONS
‘be pleased to state:

(a) whether. the Department has
-proposed to open P&T Circle at Simla
in Himachal Pradesh; and

(b) if so, when it is going fo he
«opened?

THE MINISTER OF COMMUNICA-
“TIONS (SHRI BRIJ LAL VERMA):
(a)~and (b). The Department has no
siich propesal under consideration at

- present. '
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Research in Ayurvedsa

6221, SHRI DURGA CHAND: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased o state:

(a) the steps taken by the Health
Department in respect of research
work in Ayurveda, and Tresult
achieved so far; and

(b) the number and places where
the research centres have been open-
ed and their separate achievements?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). A central
Council for Research in Indian Medi-
cine and Homoeopathy (CCRIMH) was
established by the Government of India
as an autonomous body, during 1969,
to initiate, guide, develop and co-
ordinate scientific research in different
aspects, fundamental and applied, of
Ayurveda, Yoga, Unani, Siddha and
Homoeopathy. A note containing in-
formation regarding the number and
places of research centres under the
CCRIMH and their achievements is
laid on the Table of the House.
[Placed in Library. See No. LT-945/
77].

Standardisation of Ayurvedic Drugs

6222. SHRI D. D. DESAI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether standardisation of

"ayurvedic drugs for use in the rural

health scheme has been done;

(b) if 80, the number of drugs for
which standards have been evolved
and their names;

(¢) whether any manufacturing
facility for these drugs has been es-
tablished; and _

(d) it so, detailg thereof?
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). A statement
is laid on the Table of the Sabha.
(Placed in Library, See No. LT-846/
7.1

(c) and (d). Yes, to begin with the
drugs shall be procured from State
and some well established private
Ayurvedic pharmacis, Later on the
Central Pharmacy in Indian Medicines
being set up at Ranikhet would also
supply the required drugs.
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Scheme %0 utilise Medical Colleges
vahbmhhhrm
!'mnhlhnh_

6224, SHRI D, B. CHANDRE GOWDA:

WLl the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government bropose
to introduce a scheme to utilize the
college and University laboratories

for detecting and testing foog adul.
teration cases in the country; and

(b) it so"the details thereof?

TIIE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No such proposal is
under consideration of the Government,

(h) Does not arise.

Places linked with Bangalore by
S.T.D,

6225, SHRI D. B. CHANDRE GOWDA:
Will the Minister of COMMUNICA.
TIONS bLe pleased to plate:

(a) the names of the places which
have 5o far been linked with Banga-
lore by the S.T.D, system; and

(b) the names of the places which
are proposed to be linked with Banga-
lore by the system during 1977-787

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) The following places have bean
linked by S.T.D. with Bangalore:—

1. Coimbatore
2. Hubli/Dharwar
3. Madras

4. Madurai

5. New Delhi

6. Shimoga

7. Trichy

8. Tumkur,
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(b) The follbwing stations are like.
ty %o be linked to Barjgafore on STD
during 1977-78:—

1. Mangalore,
2. Mysore.
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Reinstatement of Employees by Bcindia
management, Bombay

6227. DR. BAPU EKALDATY: Wil
the Minister of PARLIAMENTARY
AFFAIRE AND LABOUR be pleased to
state:

(a) Whether Governmen; have re-
ceived a memorandum from Scindia
Employees' Union, Bombay:

(b) whether the Genera] Secretary
of the Union wag victimised during
the Emergency; and

(c) if so, what action has been taken
by Government to reinstate the
General Secretary?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(e). There have been representations
to the Union Labour Minister about the
alleged viciimisation of Shri N.
Laxminarayin, Ex. Genera] Secretary
of the Scindla Employees’ Union, Bom-
bay. The matter falls essentially in
the State sphere and, according to
available information the GCovern-
ment of Maharashtra ore already look-
ing into the matter. Bipartite negotia-
tions are also reported to be in pro-
gress in an effort to resolve the mat-
ter.

Contribution made by India to Com-
monwealth Secretariat in London

6228. PROF. P. G. MAVALANKAR:
‘Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India contributes a sum
annually to the Commonwealth Secre-
tariat in London;

(b) i so, the details of such con-
tributions for the last three years;

(c) whether the said annua] con-
tribution was recently raised and if
80, by how much; and

(d) whether the Commonwealth
Secretariat in London has any Indlan
working on fit; and if so, facts
thereof? .
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THE MINISTER QF EXTERNAL
AFTAIRE (SHRI ATAL HIHARI VAJ-
PAYEE): (a) Yes, Bir,

(b) India’s contributiong for the
last three financial years, ie. 1974-75,
1975-76 and 1876-77 were as followgi—

(1) 1974-75—£ 99,352 (RS, 18,84,478)
12) 1975-76=4 1,325,360 (RS. 23,77,800)
(3) 1976-77—~£ 1,31,906 (RS, 22,98,133)

(c) No, Sir, With eflect from the
financial year 1977-78 India’s percentage
contribution to the budget of the Com-
monwealth Secretariat has fallen from
7.20 per cent to 4.™ per cent. India's
contribution to the Commonwealth
Secretariat budget for 1977-78 wall,
according to the budget estimates,
come to £ 101,885

(d) The Commonwealth Secretariat
in London has several Indians work-
ing for it at warious levels The
names and details of those holding
diplomatic posts are glven below:—

iplomane Staff

Mr M. A Husan -
Mr. M Malhoutra
Mr. B D, Taval

\Mr. D. K. Snnvasachar .

e T — —_— s e —

Besides, there are some more Indiang
holding posts 1n the piofessional,
managerial and clerical cadres

S.T.D. Connections {;, Subscribers

229 PROF P, G MAVALANKAR:
Will the Mimster of COMMUNICA-
TIONS be pleased to state:

{a) whether the present and intend-
ing telephone subscribers are gbliged
to have STD connection on their tele-
phones;

(b) it not, whether any gubscribers
ask for gisconnecting the STD Ser-
vice and whether their requests are
&ranteq immediately; and

(¢) the number of telephone sub-
scribers in Ahmedabag who have ask-

Deputy Secretmy Geneisl
Assistant Directer (Intanaty rol Affrne)

Ducctor, Comm nweslth TunA f« » Techmenl
Ch=operati n

Direct 1, C mme-wushth Funl [ r
Techmeal Cruperatt n

ed for and got such a disconnection of
the STD -ervice?

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJ LAL VERMA):
(a) and (b) No, Sir.

STD service 's disconnected »ocn
after such a request is received from
a subscriber However, in some ex-
changes, the equipment required for
STD harning has yet to be provided
and 1n some others the capacity of STD
barring is exhausted Tn such cases the
demands are kept on the waiting list
till the necessary eqqument is provid-
ed or added.

(c) 4721 telephone subscriber< {m
Ahmedabed have asked for disconnec-
tion of STD service since 1-4-1976 ang
3721 have been provided this facility
till 26th July, 1877.
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Incentives to Parents with one or two
Children

6233. SHRI MANORANJAN BHAK-
TA; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government propose to
give any incentives to fhe parents
having one or two children and ob-
serving family planning voluntarily;

and

(b) if go, the nature thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). Government
ot India is inviting suggestions from
the public on methods of securing
more effective implementation of the
Family Welfare Policy, Thereafter a
decision will be taken on this subject.

Post Officeg in M.P. having Savings
Beheme snd other facilities

6234. SHRI SUKHENDRA SINGH:
Will the Minister of COMMUNICA-«
TIONS be pleased to atate:

(a) the number of villages which
have post officey with selling counters
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delivery system and savings scheme
facilities, particularly in the State of
Madhya Pradesh; and

(b) the number of post offices in
villages which have telegraph faci-
lities?

THE MINISTER OF COMMUNCA-
TIONS (SHRI BRIJ LAL VERMA):
(a) The number of Post Offices in
villages which have counter and deli-
very facilitles in the country is 103525;
of these, 101911 are vested with Sav-
ings Bank facilities. In Madhya Pra-
desh. the number of Post Offices pro-
viding these facilities is 6243.

(b) 12,181 Post Ofices in willage
have telegraph facilities, 669 Post
Offices in Madhya Pradesh have tele-
graph facilities.

Meetings of Standing Labour
Committee

6235. SHRI VASANT SATHE: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) how many meetings of the
Standing Labour Committee set up to
determine the changes in the labour
legislation and to initiate a new diree-
tion in the matter of industrial rela-
tions have been held during the last
year;

(b) whether there js any proposal
to reorganise/restructure the Stand-
ing Labour Committee; ang

(c) if so, the proad features there-
of?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): (a) No
Standing Labour Commitiee has heen
set up to determine the changes in the
labour legislation and to initiate a
new direction 1n the matter of indus-
{rial relations. A Committee on Com-
prehensive Indusirial Relations lLaw
and compnsition of the Indian Labour
Conference has however been set up
on the 18th July, 1977 in pursuance of
u decislon taken in Tripartite Labour
Conference (8th-7th May, 1977).

(b) and (c. Do not arise.
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Stee; Unity Unutiliseq Capacity

6236. SHRI VASANT SATHE: Wil
the Minister of STEEL AND MINIES
be pleased to state:

(a) whether the installed capacity
of the steel units iy not fully utilised;

(b) if so, the steps taken in this
regard;

(c) whether steel productien had
undcrgone some gqualitative change;
and

(d) if so, the facts thereof?

THE MINISTER OF STEEL AND
MINES /(SHRI BIJU PATNAIK):(a)
and (b). The overall utihsation in-
stalled capacity in terms of saleable
steel at the integrated steel plants at
Bhilai, Durgapur and Rourkela and at
TISCO and IISCO in 1976-77 was 1.8
per cent the utihsation at TISCO, Bhi-
lai and Rourkela heing 1033 per cent.
102 7 per cent and 95 8 per cent respec.
tively. This is expecied to go up to
940 per cend in the-current financial
Year.

The overall capacily utilisation in
respect of these plants which was only
64,7 per cent in 1973-74 has been
improving steadily since then. Apart
from a marked improvement m indus-
trial relations and closer coopeca=-
tion between labour and manage-
ment, this is mainly attrihulable
{o heiter mobilisation and availa-
hility of essential inputs improved
maintenance of plant and machinery,
provision of balancing facilities, tech-
nological improvements capital pro-
grammes including capifal repairs and
replacements ete.

There has also been a steady build-
up of production at Bokaro Steel Plant
but an indication of ulilisation of in-
stalled capacity can be given only after
all the major units of the first stage
of 17 million ingot {onnag have been
commissioned. The final commission=
ing of Blast Furnace No. 3, the last
major unit, is scheduled for the end of
this year.

(c) and (d). Greater emphasis has
been lald on improvement in quality
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by increasing the production of tesied
quality materials, The production of
such materialg was 5.543 million tonneg
in 1876-77 as compared to 4.581 million
tonnes in 1975-76.

Study of Acupunciure ‘Treaiment
Bystem

6237. SHRI C. K. CHANDRAPPAN:
Will the Minister of HEALTH AND
FAMIL WELFARE be pleased to state:

(a) whether Government are ex.
tending any assistance to those private
practitioners who are practising
acupuncture;

(b) whether Government hag made
any effort to study this method of
treatment, its effectiveness, cost, efc.;
and

(c) if so, details thereof?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No.

(b) No, but there are persons trained
in the fechnique of acupuncture who
are practising in this country.

e ——e
R e ——

Plant

(c) Does not arise.

Steel production

6238. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND-
MINES be pleased to siate:

(a) the production of steel mills in
private sector and public seector for
last three years with the names;

(b) how much money Government
have given as loans from the financial
instilutions and nationalised banks to
these private steel mills during last
three years;

(c) the tota] investment in the
public sector steel mills; ang

(d) how much steel India bad
exported and how much stee] India
had imported since 1875 to present
day?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a)
The production of saleable steel from
each of the integrated steel plants In
the public and private sectors during
the last threc year: is given below:—

(In ‘oo’ tonnes)

1975-76 1976-77

PUBLIC SECTOR
Bhilai Steel Plant
Durgapur Steel Plant
Rourl ela Steel Plant
Bokaro Steel Plant
ISCO»

FRIVATE SECTOR
Tisco

———

PRODUCTION OF SALEABLE STEEL

1850 2019
75t go1
1041 . 1174
150 736
500 42
1486 1550

*The management of the undertaking of the Company was taken over by

Government

with effect from 14th July, 1972, Government acquired the

shares of the Company held by parties other than the State Governments

and public sector institutions from July,

ome a Government Company.

1976, from which date it has
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(b) (i) TISCO
The outstanding loans from Financial Institutions were as under;—
(Rupees in Crores)
Year ending
31-3-1975  31-3-1976 31-3-1977
500 500 5 00

Tn addigion to these, the Company issited eight per cent mcrtgege debentujet ¢ f the velue
of Rs. 1§ crores which were by the financial institarions.,

The Company hasalso tal:cn,t’rnm time to time, the f>llowing loans, the outstanding am« unts
against which are indicated against eachi—
(Rupees in Crores)

Year ending

31-3-1975 37-3-1976 31-3-1977

Fureign exchange toans from the Industrial Credit and In-

vestment Corporation of India | . . . .
Loan from the State Bank nt‘ tndau for wukm; c-me

purposes . 22:24 44° 58 49°48
L vans f r housing and welfare schemes from—Government of

Bihar . . . . . . 0'30 0 29 027

540 537 5'54

Government of India .| . . & " . 003 0-03 0'03
(&) IISCO
Loans btained by IISCO are indicated below :—
(Rupees in Crores)

1974-75  1975-76 1976~77

Financial Institutions . . . . . . 7' 50 10° 06 027
Banks = % . = . . o' 20 1+00 720
Government ’ f . . . 2'00 33:14

770 13°06 40+ 61
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(c) The total investment im the public sector steel plants in terma of |

gross block (including capital works in progress) as on 31-3-1877 is

dicated below:—

in.

(Rupees i Crores)

Name of the Plant

Gross block (including capital
works in pec gress)

Bhilai Stee] Plant , . . . .
R urkela Steel Plant
Durgapur Steel Plant
B-karo Steel Plant
IIsco

(As on 31-3-77)
712°00
483-22
' 298+34
119490
79" 79

(d) The quantity and value of steel materials exported through SAIL In-
ternationa] Ltd.,; and the quantity and value of milg steel imported In 1975-76

and 1976-77 are given below:—

ntity ‘000’ tonnes
alue : Re,/Crores

1975-76 1976-77

Exp 'rt of steel materials
Imp~rt of mild steel

Quantity Value

Quartity Velue,

*For the period April-December, 1976,

qzar fark ¥ @wage feddr (fagest dx)
¥ wwat # antufe Sefeir

6239. »t WAl FEW @AW :
w7 dwre At 7g FATr A O RO
fis :

(%) 71 ¥t T & ol
gzt fudr ¥ Qg fadrdr (fger
&) & rewe ¥ gw andutn S+
¥x gEr fimar wmge N gk ¥ daw
& franfter g & oyt gw el
wer §; Wi

06 8691 1409 zﬁo*s:

355 125°35 182¢  %9°50%

(=) w1 7t & sqrig franft
aamagAl & afcg get gan fog
g FT QY §7

dwic st ( gwew wwi )
(v) ezm far ¥ dwage fwd

fraré ¥ wur &, foriy fawrr o adorer
Ay & wpar avs 7} fisar ar awo
afe $1€ Togw 1 favrr w1 1Y wrew
w1zT qU w0 ¥ forg dure gy oY feag
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X i ¥ wmre wr wdwfee
Feirwrrwe wrat ot wwar §

(w) Semye fordr § ardwfs
e AR ¥ dog A gwm A
wIT ¥ gw wwrEET W, 71 ¥ R
U weader wiew, 77 ¥ s

gen @)

Bhilai Steel Plant employees detained
under MISA

6240. SHRI MOHAN JAIN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether those employees of the
Bhilaj Steel Plant, who were detained
under MISA during the emergency
snd who have now been taken back
in service have been deprived of their
salaries for the period of detention
snd certain other benefits;

(b) if so, the number of such cm-
ployees;

(c) the reasons for depriving them
of the benefits which have been given
to Railway and Central Government
employees; and

(d) whether Government propose
to direct the management of the Plant
to do the needful so that they are not
put to any loss?

THE MINISTER OF STEEL AND '

MINES (SHRI BLJU PATNAIK): (a)
and (b) In Bhilai Steel Plant all the
63 employees who were detained under
MISA have been taken back in service.
The period of their absence from the
date of termination of services to
the date of joining duty was adjusted
against their leave due and the re-
maining period of absence treated os
‘dies non'. No wages were paid for the
‘dies non' period, Seniority of all surh
persons has been maintained and
they have been allowed notional in-
crements for the period of absence,
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(¢) and (d). The matter regarding
payment to these employees on  the
lines of Railway employees is receiv
ing attention.

Family Pension-cum-Life Assurance
Scheme

6241. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether there is a Family
Pension-cum-Life Assurance Scheme;
and

(b) the manner in which it is ad-
mimstered?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
({SIIRI RAVINDRA VERMA) (a) and
(b). Two Schemes, namely, the Em-
ployees’ Family Pension Scheme
and the Coal Mines Family Pension
Scheme, introduceq on 1st March, 1971,
provide for Family Pension, Life As-
surance benefits, Retirement benefil and
withdrawal benefit, The schemes are
financed by diverting a portion equal
to 141/6 per cent from out of ‘he em-
ployees' and employers' Contributions.
The Central Govt. meets the entire cost
of the administration of the Schemes.
The Employees' Family Pension Sche-
me is administered by the Central
Board of Trustees, Emvloyees’ Pro-
vident Fund. The Coal Mines Family
Pension Scheme is administered by
the Board of Trustees, Coal Mines
Provident Fund.

Andhra Pradesy Pig Iron Plant

6242. SHRI P RAJGOPAL NAIDU:
Will the Minlster of STEEL AND
MINES be pleased to state:

(a) whether the Government is set-
ting up a plg iron plant in Andhrar
Pradesh; and

(b) it g0, when?
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THE MINISTER OF HEALTH AND
MINES (SHRI BLJU PATNAIK): (a)
and (b). The possibility of getting up
an exportworiented Blast Furnace
Complex for the production of pig iron
as Stage [ of the Vizag. Steel Plant is
being given serious consiferation by
the Government, There is no other pro-
posal for setting up a pig iron plant
in Andhra Pradesh,

Bap on opening Branch P.Os in
B Rural areas

6243. SHRI P. RAJGOPAL NAIDU:
Will the BMinister of COMMUNICA-
TIONS be pleased to state.

(a) whether there is a ban on open.
ing Branch Post Offices in rural
areas; and

(b) if so, will it be removed?

THE MINISTER OF COMMUNCA-
TIONS (SHRI BRIJ LAL VERMA):
(a) No Sir. There is no ban on the
opening of post offices in -the rural
areas

(b) does not arise

Receipt of money for Family
Planning Work

6244 SHRI P. K KODIYAN: Will
the Minister of HEALTIT AND FAMILY
WELFARE be pleased lo state.

(a) whether Mrs. Radha Raman
and Mr. Jagmohan have denied that
they rcceived any money for family
planning work as had been announc-
ed by the Minister answering a ques-
tion in Lok Sabha; and

(b) if so. facts thereof and Gov-
ernment’s reaction thersto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) As reported by Delhl

Administration no denial from Smt.

Radha Raman has so far been received
by Delhi Administration. However,

press report published in the Btates-
man dated Tth July, 1977 referring to
the receipt of money by Smt Radha
Raman has come to the notice of the
Government. According to this report
Smt. Radha Raman has stated that the
amount wag spent on meeting of ex-
penses on  conveyance, running of
camps, microphones, shamianes etec.
and therefore, no money was received
by her for her personal benefit, This
statement did not imply that the
money was not received by her, but
only mentioned that it was not for
her personal benefit. As regards Shri
Jagmohan, former Vice Chairman,
Delhi Development Authority, he has
denied having personally received
motivation money.

(b) In respect of Mrs. Radha Raman
the question does not arise in view of
reply to part (a) above. As regards
the detail by Shri Jagmohan, the en-
quiries made so far show that the
motivation money was paid to the
authorised representatives of Vice
Chairman, D D A. in nearly 500 cases.
A complete Check regarding the pay-
ment of motivation money is being
conducted by the Delhl Administration.

Seats ip Medicaj Colleges reserved at
the disposal of Central Government

6245 SHRIMATI MRINAL GORE:
Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased fo
state:

(a) whether there are a number of
seats in the medical colleges at the
Centra] Government's disposal;

(b) the number of seatg reserved in
each college; and

(c) the procedure of filling these
seats?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (¢) Every year at
the request of this Minisiry, the Medi-
cal Colleges place a certain number of
seats at the disposal of the Govern-
ment of India for allotment to gertain
categories of Indian/foreign nationals,
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These seats are allocated to different
Btates and Union Territories having
o medical college, and to the Minis-
tries of External Affairs, Education and
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Economic Affairs. A list of eligible
categories of students and the names
of the organisstions which process
these applications is enclosed.

Statement

Categ ry Authority to which the Applicaticns are te
be sent

1. Students belonging to such Union Territorics Chie! Sccretary, Union Territi 1y Strte Gr -
:m.dus:nes where there are no Medicel Dental  weirment o roerred,
es.

2. (i) Children of deccased/disabled/serving/ cx- Secretry. 1.88.& A. Brard Mumitny of
service men personnelof the Armed Forces. Defence, Miulrne Azcd Reso . Now Dedhi,

(ii) Wives and widows of disabled/deceased
Army Personnel.

3. Children of deceased/disabled perscnnelcfthe Directcs Gerersl «f Borda Secvrny Foree
Border Security Force. New Delhi.

4. Cs!l'uldmn of deceased/disabled perscnnel of Dll{ﬂ:ﬂl 8.5.B.. Mwri- ny i }?- n: Afli 18

.

§. Children of killed or disabled in acticn of
Central Reserve Police Perscnnel,

6. Children f India based staff serving in Indian M:mm

Mission abread, UNO and its specialised
agencies.

7. Cindidates bek ngirg to Bhutan and Tibetan Minithy «f Extoirs]

Refugees.
8. Self Financing ¥ ruign students.

9. Foreign students under Cultural Exchange
Programme.

10, F reign students under Colcmb: Plan ctc,

Purcm. New Delhi

Cimmendant, CR.P., R. K. Puiim Muw
Delhi,

¢« f External Affairs (Welfire Urnn,
Thid(: nly childien whe 3 stueyn g
ahr\-ad will be c nsidered).

Aff; e
Registryt. New Deihi,

(Mosiborr
Munsstry of Externcl Affire (Stecar Coll .
New Delhi.

Ministry «f Educatiin & S ol Wielfin
(NS. 3 Sec.), New Delhi.

Ministty o« Fimroe (DEA™. th gl he 1
High Commi:sit ninthect vriy ot rarred.

Department ¢« f Rehebiligeticn ((RH IV
Sec. . Mani mu A Supply ird Reb binti-
ticn New Delhi.

11. Repatriates fre m Burmu. Ceylon, Mt zambique
and New Migrants from Pakistan and formerly
East Pakistan (cnly for the se candidates whe

have returned dunng last § years).

Non-working of Telephones in
Suburban Bombay .

6246. SHRIMATI MRINAL GORE:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether Government have re-
ceived several complaints of non-
working of telephones in the Sub-
urban Bombay;

(bY if so, what is the nature of
thest complaints; and

{e) what steps have been taken to
restore norma! functioning of tele.
phone system in Bombay Suburbs?

THE MINISTER OF COMMUNICA-
TIONS (SHR1 BRIJ LAL VERMA):
(a) to (c). No, Sir. However, with
the outreak of monsoon in Bombay
there is always an Increase in the
number of telephones reported to be
out of order. Following special steps
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have been taken for early restoration
of such telephone connections:—

Cable failure which affect many
lines gimultaneously, are dealt with
on a priority basis and repair work
is carried out round the clock.
Special arrangements are made in
advance to provide Breakdown
Teams at suitably located pointis
with tools, wvehicles and wvarious
types of stores and testing equip-
ment to repair faults.

Family Wellare Programme

6247. SHRIMATI MRINAL GORE:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government propose
to re-introduce the family Welfare
Programme in rural and urban areas;

(b) whether special training to the
Family Welfare Workers would be
given to implement the new metho-
dology; and

(c) whether the interference of
Senior Officer and medical authorities
would be reduced?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAT
NARAIN): (a) Family Weclfare Pro-
gramme continues to receive the high-
est priority both in Rural and urban
areas ang there is no question of re-
introducing it. The Family Welfare
Programme will be pursued wholly
voluntarily and through education and
motivation,

(b) ANl the staff working for the
implementation of Family Welfare and
Health Programme will be brought
under the integratedq approach and
will be orlented toward multi-purpose
workers scheme.

(c) The programme is being imple-
Tented ag an integral part of the total
tealth care ang medical officers will
e fully responsible for its implemen-
-ation. Hence, the juestion of inter-
'erence of senjor Officers and medical
wthorities does not arise.
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Shortage of medicines in C.G.HS.
Dispensaries

6248. SHRIMATI PARVATHI KRI~
SHNAN: Will {he Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a common feature
that C.G.H.B. dispensaries located in
Dethi, New Delhi where Central Gov.
ernment employees are living fall
short of medicines; and

(b) if =0, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) No, Sir.

(h) Doeg not arise,
Holding Session of Parliament In
South

6249. SHRI G. Y. KRISHNAN: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to stafe:

(a) whether there is any proposal
under the consideration of Govern-
ment 1o hold a Session of Parliament
somewhere in the South;

(b) if so, the facts thereof; and

(c) whether there are any reasons,
other than financial implications,
which are standing in the way of
holding a session of Parliament in
the South?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The question of holding a session
of Parliament in the South was exa-
mined by a Committee 0of Members
of Parliament in 1968. It came to
the following conclusions:

L. It is not feasible under the
existing conditions and ecircumstan-
ces tp hold one session of Parlia-
ment annually either at Trivandrum
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or at Bangalore by making minor
adjustments.

2. It g decision is taken to hold
one session of Parliament annually
either at Trivandrum or at Banga-
lore, this can be arranged by in-
curring capita] expenditure of the
order of rupees 15 to 16 crores and
recurring annual expenditure of
the order of 1.05 tp 1.25 crores.

3. It would also require g prepa-
ratory time of 3 to 4 years.

The financia] and other difficulties
pointed out by the Committee, whose
‘Report wag placed on the Table of
both Houses in May, 1969, still con-
tinue to prevail. At present there
is ng proposal to reconsider the deci-
sion. )

Criteria for recogmition of Unions

6250 SHRI KACHRULAL HEM-
RAJ JAIN: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(2) whether Government accepts
the principle of one union in one
undr rtaking;

(b) it so, the criteria of recognis-
ing the union m a particular industry
or undertaking;

(¢) whether before according re-
cognition it would be verified that the
recognised union has the confidence
and support nf the majority of workerg
in that particular undertaking; and

(d) the steps being taken by Gov-
ernment in this regard?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): () to
(d). A Tripartite Committee has been
set up lo stndy and report on this
and other conncted matters. A copy
of the Resolution issued hy Gowt in
this regard iz laid on the Table of
the Lok Sabha. [Placed in Library.
See No LT—947/77].
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Froe Medicare to poor

6251. SHRI PRASANNBHAI
MEHTA: Will the Minister o,
HEALTH AND FAMILY WELFARXY
be pleased to state:

(a) whether Shri Jayprakash Na-
rain has desired to give free medicare
for the poor;

(b) if so, whether he has written
to him about this; and

(¢) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (c). We have not
reecived any letter in this regard.
There was, however, a report in the
newspaper according to which Shri
Jayprakash Narain, while speaking at
a symposium on “Some aspects of
planning of Health Services" on 6th
July, 1977 is reported to have suggest.-
ed that the Government should look
intg the possiblity of providing me-
dica' check-ups at Government cost,
which would ultimately bemefit the
poorest Most State Government hos-
pitals provide facilities free of cost.
The Government of Indin is, however,
propncing to launch a community
health workers echeme on the 2nd
October, 1977, in the rural areas un-
der which there will be a community
health worker for every village or
community with a population of
1.000

Export of Herbs

6262 SHRI T BALAKRISHNTAH:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether important medical
herbs like Nux Vomica and Vinca
Rosea popularly called Nitya Katyani
and Rauwolfia Serpentia are export-
ed in large quantities from South
India to foreign countrles: and
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(b) i s0, which are the countries
purchasing such herbs from India;
and

(c) the amount of foreign exchange
earned?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (c). The informa-
tion iz being collected from the Min-
istry of Commerce and will be laid
on the Table of the Sabha.

Acquisition of buildings used by
Provisional Government of Free
India in Singapore

6253. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be plcased to state:

(a) whether the Government have
taken sters, as assured by him in the
course of debate on Grants for the
Ministry to acquire with the help of
the Government of Singapore two
buildings at Singapore, one of which
was used carlier by the Provisional
Government of Free India as its
Headquarfers and the other as the
residential quarter of its President,
Netaji Subhas Chandra Bose:

(b) if po, facts thereabout; and

(c) if not, when the Government
is expected to take such sicps?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRr ATAL BIHARI
VAJPAYEE): (a) to (¢). The Gov-
crnment have called for report from
the Indian High Commissioner in
Singapore on the present condition
and status of buildingg in Singapore
associated with Netaji and the ILN.A.

On recelpt of the report of the High
Commissioner the proposal would be
considered further,

1008 LS—8.

Aircrash involving Netaji Subhas
Chandra Bose

6254, SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to stale:

(a) whether Mountbatten Diary
contained many vital information
about Netaji Subhaa Chandra Bose,
particularly regarding alleged air-
crash;

(b) if so, whether only a few
pages from the Mountbatten Diary
were produced before the Shsh
Nawaz Inquiry Committee w=und
Khosla Commisgion;

(c) if so, revelation of mystery
surrounding disappearance of Netajl,
whether Government propose to re-
quest Lord Mountbatten as well as
the Government of UK. for sending
a full copy of Mountbatten’s Diary
to the Government of India; and

(d) if so, the steps proposed or
taken thereabout?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (d). Unflortu-
nately the Mounibatten papers were
not available to ug in view of their
being classifled documnts. However,
in accordance with a Government of
India Notification dated 11th  July,
1970, the Central Government appoint-
ed a Commission of Inquiry consisting
of the retired Chief Justice of the
Punjab High Court, Shri G, D. Khosla,
as sole member. This Commission
wag charged with inquiring into all
the facts and circumstances releting
to the disappearance of Netaji Subhash
Chandra Bose in 1945 and make its
Report to the Centra] Government. It
completed the inguiry and submitted
its Reporton June 30, 1974. The Gov=
ernment has examined the Report and
has decided to accept the findings of
the Commission that Netaji Subhash
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Chandrx Bose died in air-crash on
18th August, 1845, at Tajhoku Airport
in Taiwan. The Report was also
placed before Parliament.

Reconsiruction of Hindu Religions
Ingditutions desfroyeg during war in
Bangladesh

6255. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state;

(a) whether from the days before
partition Ramakrishna Mission, Bha-
rat Sevashram, Bhola Giri Ashram,
Anandamayee Ashram and many
other Hindu religious institutions had
their branches and temples all your
Bangladesh;

(b) whether during atrocities com.
mitted by the Pakistan Army in 1971
most of the temples and institutions
of the Hindus and Budhists were
destroyed; $

(e) if so, facts thereabout; and

(d) whether after liberation of
Bangladesh the Awami League Gov-
ernment under Sheikh Mujibur Rah.
man assured reconsfruction o the
Hindu and Budhist temples ang un-
hindered travel by the Sadhus and
organizers of the Hindu Budhist and
Christian religious institutions bet-
ween Bangladesh and India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) and (¢). The Government re-
ceived reports of destruction of a large
number of places of worship of the
minoridy communities in Bangladesh
during this period. No precise in-
formation on the subject is, how-
ever, aveilable.

(d) The Government is not aware
of any such assurance,
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Commission to Probe intp the Death
of Bhri D. S. Lamba

6258. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Un-
starred Question No. 2290 on the 30th
June, 1977 regarding Deshpande Com-
mission to probe into the death of
Shri D. 8. Lamba and state:

(a) the names of all the witnesses
who gave their testimony before the
Commission;

(b) how many of them were ex~
pert witnesses and on whose behalf
they were examined;

(c) the names of the witnesses
whose testimony has been adversely
commented upon and strictureg pass-
ed; and

(d) whether the report eof the
Commission will be laid on the Table
of the House and if nof, the reasons
therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (d). The reporb
of Deshpanda Commission to
probe into the death of Shri D. S
Lamba has been received by the Gov-
ernment and i3 at present under exa-
mination. The report ag well ag a
statement of the action taken on the
recommendationg conteined thereim
will be laid on the Table of the House
in due cousse.
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Memoranda from Organisstion of
wud:;?smmm-
ers

8250. SHRIMATI MRINAL GORE:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether over 50,000 graduates
in integrated medicine have been
tagged together in one common sche-
dule under Indian Medicine Central
Council Act, 1976 alongwith Shudha
and many sub-standard titles;

(b) if so, the reasons therefor: and

(c) whethey Governmen{ have re-
celved any memoranda from the
Organisation of Integrated Medicine
System Practitioners?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) and (b). There is no
system recognised ag “integrated me-
dicine”, In the Schedules to the
Indian Medicine Central Council Act,
1970, the qualifications in Indian Sys-
tem of Medicines have been included
after taking into consideration the
qualifications recognised by State
Governments at the time of enact-
ment of the Act.

(c) Yes.

e, Fee s ¥ wrarfon Soiwtn
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Iron and Steel production of TISCO

6261, SHRI R. V. SWAMINATHAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the production of irom
and steel by the Tata Iron and Steel
Company at  Jamshedpur  steel
works had shown an sll-round dec-
line in April, 1977 w8 compared with
the previous month;

(b) whether the total output of
saleable steel had declineg to 123,500
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tonnes in April, 10877, compared with
143,500 tomunes in the previows momly

(¢) if 50, the main reasons there-
dor; and

(d) steps contemplated to arrest
thig decline?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (&)
and (b). Yes, Bir,

(c) Major annual overhaul, repairs
and other maintenance jobs are usual.
ly carried out during the early part
of the financial year and for thig pur-
pose furnaces, mills etc. have to be
shutdown. Production during the
first month of any financial year s,
therefore, generally lower compared
to the preceding month, which 1s the
closing month of the previoug finan-
cial year, when all out efforts arc
made to achieve ag high a production
as possible. This also leads to stocks
of somis, used for re-rolling at the
finishing mills, going down towards
the end of the financial year and
these stocks have to be built up again
after the turn of the financial year.
The production of these two months
ig therefore not comparable. The pro-
duction during the month of April
can. hnwever, be compared with that
during the same month of the pre-
vious year. To illustrate the peoint,
the comparative production of sale-
able steel in Apri] for three consecu-
tive years is given below:-—

Production of Saleable Steel (tonnes)

1975 1076 1877

April 105382 112058 12562

(d) Does not arise, in view of ans-
wer to (c).

Postal Facilitieg to Villages of Tamil
. Nadw

6262. SHRI R. V. SWAMINATHAN:
Will the Minister of COMMUNICA=
TIONS be pleased to state:

(a) whether large number of villa-
ges in Tumil Nadu are whthout poet
office or postal service;

(b) if 8o, number of villagey being
considered for providing this facility
during the 1977.78;

(c) the reasons for not providing
these services to these villages so far;
and o

(d) the time by which these villa-
ges will be provided with both the
services?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) No, Sir. All the villages in
Tamil Nadu are covered by daily de-
livery scheme. 7862 out of 16735
villages in the state are provided with
Post Offices.

(b) It is proposed to open 121 addi-
tional Post Offices and cover about
3000 villages with postal counter fa-
cilities through mobile Post Offices
during 1977-78.

(c) Post Offices are opened sub-
ject to the fulfilment of the prescribed
normg and availability of resources.

(d) Al the villages are covered
by daily delivery service. There is
no Plan at present to open a Post
Office in every village of the State.

Opening of BMS at Imatoagar
Junetion

6263. SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA-
TIONS be pleased to state whether
he has received any application last
month for opening R. M. 8. at Izatnagar
Junetion on North Eastern Rallwag
and it so, the action taken thereon? |
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THE MINISTER OF COMMUNICA-
TIONS (SHRI BRLJ LAL VERMA):
No Sir. No such application appears
to have been received so far.

B.SM. between Shiliong and Geubati

8264, SHRI HOPINGSTONE LYNG-
DOH: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the opening of the
Railway Mail Service in between
Shillong and Gaubati bhas ceused de-
lay of distribution of parcels at Shil-
long by one day; and

(b) if so, what Government pro-
pose to overcome such delay?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMA):
(a) No, Sir.

(b) Does not arise,

Barabazar Post Office, Shillong
6265. SHRI HOPINGSTONE LYNG-

DOH: Will the Minister of COMMU-~

NICATIONS be pleased to state:

(a) whether it is a fact that the so
called Barabazar Post Office at Shil-

long is not located in the Barabazar
area; and

(b) what is the rent per month paid
to the landlord for housing the so
called Barabazar Post Office at Police
Bazar, Shillong?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VERMAT:
(a) The Post Office is located bet-
ween Police Bazar and Bara Buazar
and is about ¥ Km. from the main
Bara Bazar.

{b) Rs. 1,177/~ p.m.
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Pewer shortage hits Steel Plaxnts jo
Tami]l Nadu

6268. SHRI R. V. SWAMINATHAN:
Will the Minister of STEEL AND
MINES be pleaged to state:

(a) whether the steel plantg in
Tamil Nadu have been closed downm
and facing total collapse due to power
shortage in the State;

(b) if so, the facts thereof; and

(c) steps being considered by Gov-
ernment in this regard?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
and (b). No, Sir. Due to power
shortage, there was shortfall in pro-
duction by mini steel plants in Tamil
Nadu but no unit has faced total
collapse and closure.

(¢} The Tamil Nudu Govirnment
have taken/formulated certain short,
medium and long term measures to
improve upon the power situation.

These include:

(i) Addition of 935 (MW) capa-
city during the 5th Plan period;

(ii) For maximising the genera-
tion of Ennore Thermal Station,
certain modifications have been car-
ried out. More modifications are
proposed in 1877-78. Improvements
have also been carried out at the
Bagin Bridge Thermal Station. Im-
port of 3 units of Gag Turbine Gen-
erators of 210 MW total cupacity
as an immediate measureg of re-
lief 15 proposed;

(iiy) Proposa] for installation of
an additional unit at the Tuticorin
Thermal Station, to raise its capa-
city from 420 MW (under construc-
tion) to 630 M.W.

(iv) As a long term measure, the
Tami] Nadu Government are con-
sidering the question of setting up
of additional power plants.
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Stampig of letters at Destination
Post Offices

6267. SHRI BALASAHEB VIKHE
PATEL: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether all the mail/letters are
being date-stamped at the destination
post offices as well;

(b) is it true that whenever the
mail/letters are delayed at destination
post gffices, the date-stamping is gkip-
ped over; and

(c) whether Government will en-
sure that all post offices strictly follow
the praclice of cancellation/date-
stamping o eliminate the malpractice
of covering up the delayg in clearance
ang deliveries?

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJ LAL VARMA):
(a) All postal mail except registered
articles are date-slamped jn the post
office of destination before they are
sent out for delivery.

(b) No, Sir.

(¢) Does not arise,

Indian Citizenshlp for persons Migrat.
ed from Bangladesh

6268. SHRI ROBIN SEN; Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) the policy of the present Gov-
ernment in regard to those persons
who came to India after 1972 from
Bangladesh on Bangaladesh Passport
and on short visa and are living since
then with their relatives in India who
are Indian Citizeng and are not will-
ing to return to Bangladesh as they
have no means of livelihood there or
due o old age etc;

(b) whether Government of India
have passed gn order in June, 1877 to
the effect that such persons should
leave India within @ month; end

(c) i 80, whether Government will
reconsider their above declsion and
permit those persons to 1live with
theijr families in Indla permanently
in view of the above fact and grant
them Indian Citizenship?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Under the present
rules and regulations, any Bangladesh
nationa] who has come to India after
the 25th of March, 1971, has to re-
turn to Bangladesh. The present po-
licy does neot envisage either gremting
of permanent stay facilities j5 India
or Indian citizenship to such Bangla-
desh nationals.

(b) No. Sir.

() Does not arise.

Black Marketing In Colg Rolled Sheels

6289. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether very recently 20/22/24/
26/28/guage cold rolled sheets are
being sold in blackmarket at a pre-
mium of Rs. 1000 per tonne over the
HSL stock yard price ag it used to
happen till the end of February, 1977;
and

(b) whether Government will con-
sider to produce more of this variety
of steel products in order to stop this
black marketing?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) and (b). As a result of the an.
nual maintenance and shut down of
the Cold Rolling Mill of Rourkela
Steel Plant gnd also due to some de~
lay in the commissioning of C.R. com~
plex in Bokaro, the availability of CR
sheets came down recently, resulting
in increase in market prices. How-
ever, it is expected that when Bokare
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begins rolling 20G and thinner CR
pheets from October, 1977 onwards,
the supply position will ease consi-
derably, at that time the market
prices would come down.
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Tour undertaken by Former Health
Secretary

6271. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the peripg for which the former
Health Secretary had worked in the
Health Ministry, Government of
India;

(b) the number of foreign tours
undertaken by him during the period
of Emergency;

(c) the duration of each tour, the
country visited and the purpose of
each wvisit; and

(d) the amount incurred by Gov-
ernment for each tour along with the
details of the official work done?

THE MINISTER OF HEALTH ANL
FAMILY WELFARE (SHRI RAJ
NARAIN) : (a) The former Health
Secretary, Shri Gian Prakash, work-
ed in the Minisiry of Health and Fa-
mily Welfare for the period from
11-10.1974 to 4-4-1877 (FN).

(b) to (d). Four foreign {ours a8
mentioned below were undertaken by
Shri Gien Prakash during the period

of the Emergency:

(i) to Japan and South Korea in
November, 19785,

(ii) to U.S.A. in June, 1876

(ili) to Geneva and New York in
December, 1876.

(iv) to  Indonesia, Malaysia,
Singapore and Thailand in Febru-
ary, 1977,

The details regarding the duration
of each tour, the purpose of each visit
and the expenditure by the Govern-
ment for each tour are given in the
statement attached,
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Statement

Tours undsriahen by former Health Secretary, Shri Giam Prakask
during the period of the Emergancy

Duration of Coun
the Tour visit

1oth to 215t South Korea To study motivationgl and No expenditure was incurred

Purposeof visit Expenditure

Nov., 1975 & Japan

11th to asth U.S.A.
June, 1976

communicational, manage-
ment information and eval-
uation systems, incentives
and : }:minc;lglmm and
any other aspects havin
befrin_l on India's Fmﬁlg
Planning Programme.

Discussion with World Bank
concerning pc»?u.l.lnon
policy of Govt. of Indis
and alvo discussion with

rgld.ltiun Council and
E, FPA, regarding matters
concerning assistance for
Famuly Planning Pro-
gramme.

by the Govt. of India a8
the expenditure was
reimbursed by the World
Bank.

Emnumi, ccllllﬁ“ mwhre from

New i to Washington
was paid by World Bank
owever, since Shri Gian
Prakash travelled by first
class, difference between
first class and economy class
was_borne by the Govt. of
India (Rs. 10,814).

(a) per diem expenses for 6

days in New York—Rs.

1436-88

(b) Entertainment expenses=—
Rs. 716'99
The visit to Geneva on 7-8

(i) 7th to Bth Geneva To attend the meeting of the

Dec., 1976 Switzerlan, Special Pr me for Dec., 1976 was at the invi-
S SO0 (Swi - R.]::famh and Training in tation ng the WHO and
Tropical Disecases at the the nditure was met

invitation of the WHO. by the W.H.O.
Gi) roth  to 1N:w  York To attend the meeting of the His visit to New York was

17th Dec., 1976 (U.S.A.)

Expert Group convened to

review

of  administration
National F.P. and Popu-
lation ] e at the
invitation of the UNDP.

for the od from 10th
to 17th Dec., 1976 and was
at the invitation of the
UNDP and this expenditure
was met by the UNDP.
This visit was in continuation
of his visit to Geneva.
Shri Gian Prakash was er-
titled to First Class air
fare and daily allowance as
for the head of a Mission.
The WHO/UNDP provided
air fare by Economy Class
and their rates of daily
allowance may be slightly
different from those admissi~
ble to him as head of the
Lhmm; Thns,;!il'lly the diff-
erencein expenditure (dueto
the differencein First Class
and Economy class air fare
and difference in the rates
of daily allowance) was to
be borne by the Govt, of
India, Some of the bills
have not yet been received.
However,the Govt.of Indin’s
Elhillt is approximately
s I -
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Duratjon of Country
the Tour visited

Purpose of visit

Expenditure

30th Jan. to Indonesia,
13th Feb. 1977 Malaysia,
Singa;

Thailand

Lesder of the Indian dele- This visit was also arranged

gation 1o study the specific
pore & antimalaria activities in
those countries at the invi-
tation of the WHO.

tte WHO at ther cost.

s in the case of his visits
to Gereva YORK
mentioned in item (3) atove
the Govt. of India’s liability
was only in respect of the
difference airfares First class
and Economy class) and
the difference in the rates
of daily allowance. The
bills in this connection have
not yet been paid, How-
ever, the_liability of the
Govt. of India may appro-
ximately be Rs. 5,624:00
(Rs, 2,532/by way of differe-
nee in air fare and Rs.3.002/-
by way of diflierencen the
rates of daly allowance).

Employees of the Indian Burean of
Mineg deputed to G.5.1

6272. SHRI K. MALLANNA:
SHRI G. Y. KRISHNAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the service conditions
of the employees of the Indian Bureau
of Mines on deputation {o the Geolo-
gical Survey of India are being pro-
tected;

(b) how were they deputed and on
what conditions, if their services are
not required whether they should not
be deputed to public undertakings for
better utilisation of their services;
and

(c) hag the Geological Survey been
conducted completely or the gurvey
is being entrusted to the Mineral Ex-
ploration Corporation?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) No employee of the Indian Bureau
of Mines has been sent on deputation

1o the Geologieal Survey of India in
the recent past.

(b) Question does not arise.

(¢) Geological Survey of India
conducts surveys in accordance with
programme approved every year by
the Central Geological Programming
Board. Only after the complection of
surveys by the Geological Survey of
India, the Mineral Exploration Cor-
poration is entrusted selective areas
for detailed exploration.

Workers of Bharat Gold Mines

6273. SHRI K. MALLANNA : Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Government as per
their Budget promises will take up
any project for replacing the thatched
hutg of the mining workers in the
Bharat Gold Mines, Kolar Gold Fields;

(b) wil] the mining workers be
provided with water to drink, and
up-keep the sanitation in their loca-
lities; and
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(c) Whether their colonies be pro-

vided with street lights and approach
roads?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) There is a continuous phased pro-
gramme of replacing tatty huts, Bharat
Gold Mines Limited propose to re-
place 970 tatty huts during the cur-
rent financial year out of which 297
huts have been replaced upto July 19,
1077,

(b) Drinking water for the wor.
ker's colonies of BGML is supplied by
Bethamagala Water Works 1un by
Karnataka Water Supply and Drain-
age Board, ten miles away from Kolar
Gold Fields. There has been difficulty
owing to insufficiecnt storage caused
by successive drought conditions in
the last two years. Efiorts are being
made by BGML to mee{ the require-
ments of the Workers' Colony by
augmenting the existing water supply
with the help of bore wells,. The
situation is likely to improve rshortly
with the advent of current monsoon.

' The ganitation of the colonies is link-
ed to the gquestion of water supply
and is recciving attention of the
BGML.

(e) Yes, Sir. 1221 street lighis and
55 kilo meters of approach roads have
_been provided to the workers' colonies

by BGML. Street lighting is being
improved by replacing incandescent
lamps by flourescent tubes. Approach
roads are also being improved in a
phased programme,

Strength of Workers and Officers of
Bharat Gold Mines

6274. SHR] G. Y. KRISHNAN:
SHRI B. RACHAIAH:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) what has been the strength of
the workers and officers of the Bharat
Gold Mineg (both casua) and regular),
Kolar Gold Fields, in the years 1975,
1976 ang 1977;

(b) the output of Gold in the Gold
Mines at Kolar Gold Fields during
the years 1975, 1976 and 1977; and

(¢) whalt was the Bonu: paid dur-
ing 1974 to 18767

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
(a) The strength of workers and offi-
cers (both casual and regular) in
Bharat Gold Mines Litd., in 1974-75,
1975-76 and 1976-77, is indicated bcl-
low:

1974-75 197576 1976-77
(1) Workers " 12,123 11.620 11,436
(if) Officers 137 179 222
(i) Casual W rkers (engaged on average each day) . 350 502 s01

(b) The production in Bharat Gold
Mines Limited during the years 1074~
75, 1975-76 and 1076-77 was 18 lakh
‘Yrammes, 17.48 lakh grammes and
22,04 lakh grammes respectively.

(c) An amount of Rs. 19.09 lakhs
was paid to the workers of Bharat
Gold Mines Ltd., on account of Bonus
(Ex-gratia) during the year 1974-76.
No Bonus was paid to the workers
during the years 975.76 and 1976-77.
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Resurgence of T.B.

6275. SHR] P, K. KODIYAN: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether a sample survey con-
ducted by Tuberculosig Research Cen-
tre ay Amargadh has revealed the
resurgence of T.B.;

(b) whether the Director of this
Research Centre has emphasised the
urgency of conducting 3¥ all India
Survey to determine the prevalence
of this infectious disease; and

(c) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) : (a) No.

(b) Yes.

(¢) Since the findings of the sample
survey conducted by T.B. Research
Centre at Amargadh are not very
much different from the findings of
the National Sample Survey in vil-
lages, an all-India survey to deter-

mine the prevalance of Tuberculosis
is not considered neccssary at this

stage.
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Lock-out by Jute Mills in West Bengal

r
6277. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMENTA-
RY AFFAIRS AND LABOUR be
pleased to state:

(a) whether over the last few days,
two jute mills in West Bengal have
declared lock.out and the third has

threatened to do so very soon;
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(b) whether five trade unions have
, called token gtrike of jute workers on
July 28;
(c) if so, what are the details there-
of; and

(d) what steps, if any, are being
taken to meet the crisis?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LAROUR
(SHRI RAVINDRA VARMA): (a):
The matter falls essentially in the
State sphere. Presumably reference is
to the reported lock-out in Agarpara
Mill and suspension of production in
Barnagore Jute Mill. While there has
been no reply from the Government
of West Bengal, according to the in-
formation supplied by the Jute Com-
missioner through the Ministry of
Commerce, the management. of Agar-
para Mill had declared a lock-out on
July 21, 1977 following alleged confi-
nuous refusal by workers of the
Drawing section of Preparatory de-
partment to do their normal work and
that the normal manufacturing pro-
cess in Barnagore Jute Mill remain-
ed suspended for sometime due {o the
reported shortage of raw jute stocks.
The manufacturing processes in this
mill was to be resumed as sonn as the
contracted quantity from J.C.I. (Jufe
Corporation of India) arrives at the
mill.

(b) and (d). According to available
information 5 Central Trade Unions
of jute workers in West Bengal gave
a joint call for one-day token strike
on July 28, 1977 mainly to protest
against the policy of alleged massive
retrenchment by the IJMA mills.
Workers' other demands included de-
mand for minimum bonus, refund of
C.D.S. deposits, reinstatement of re-
trenched workers, opening of closed
jute mills, removal of new norms of
work which imposed higher work load
and fixation of fair price for raw jute
ete. Government of West Bengal,
Yeing the appropriate Government in
this case, as also the Ministry of
Commerce are geized of the matter.

Export of Steel Tubes

6278. SHRI MANORANJAN

BHAKTA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the vrivate companies
engaged in the production and export
of steel tubes are earning huge profits
which are not properly accuunted for
by their managements.

(b) whether it has come to the
notice of the Government that these
companies are committing irregulari-
ties in their export business; ano

(e) if so, detailed facts in this re-
gard and what action has been pro-
posed to be taken by the Government
against such steel tubes companies?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : (a)
Government are not aware of this, It
is, however, noted that the accounts
of the steel tubes manufacturers are
audited annually and profits if any,
are accounted for by the Companies.
Further more cxports of steel tubes
are governed by floor prices and a
certain amount of control is main-
tained by Engincering Export Promo-
tion Council in this regard.

(b) No, Sir.
(e¢) Does not arise.

Composition and personnei of the ex-
pert Group to evolve a Nafional Policy
on use of antihiotics

6279. SHRI HARI VISHNU
KAMATH: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to refer to the reply given
to Unstarred Question No. 741 on
16-6-77 regarding control on Indiscri-
minate use of antiblotics and state:

(a) the composition and personnel
of the expert group constituted to
evolve a national policy on the use of
antiblotics; and
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(b) whether any deadline has been NARAIN) : (a) A statement is at-
fixed for submission of their report? tached.
THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ (b) No.
Statement

Tne cymonsition and personnel of the export group constitated to evolve a national policy
0 the use of antibiotics is as follows :—

() Director General of Health Services . . . ' . . .

Chairman

(2) Dz Raniit$:0, D2puty Dircctor Generalof Health Services . Member

&) I}i! (P; M. Singh, Direcr\r, India.n Vc:erinnry Research Inaimte, r:atmn;
.P.)

74) D~ V. K. Shirm, D:partmant of Bectoriology and Preventive Medicine,
Hu-_'nm Agricultural University Hissar (Haryana) . . . "

(5 D & Jay u)-am Paruckcr, Prnl‘eswr nf Micrebick sy. Mccuca] Cnllcgc, Calicur
rala . .

(6) Dr. K. B. Sharma, Professor nf M:mhit 1(‘-:?, Lads' Ha:dmge Medlc..l!
CHllege, New Delhi . ”»
(7 Dr. T. C. Suri, Deputy Director, Division of Zoone «is Natic nal In'titute
of cwmmumcablc Diseases, Delht .

. » . "

(%) Dr. R. K. Sanyal, Deputy Director-General (G), Dirccﬁ‘rntc General of
of Health Services

N N . . 23

(9) D];Ef litfi' K. Chutani, Cinsultant in Medicine, Willingdon Hr-spiul New
(L - . . - . . - -

(10) Dr. 5. K Nur, D..pnrrmcnt of Surscn". Mualana Azad Medlcnl Cu!hgc,
New D:lhi

. - . . . T

frr) Assistant Direetrr-General (? H. ), D:remurnr.c Gencml of Henlrh Semocs,
New Delbi ' Mcmber-
Scerctary

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN: (a) Yes, Sir.

Rural Health Scheme

6280. SHRI VASANT SATHE:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state:

(a) whether Government's atten.
tion have been drawn to the observa-
tions made by the Executive of the
Federation of Junior Doctors Associ-
ation of Delhi appearing in all the
leading National Papats of 22nd July,
1977 regarding the rural health
scheme, proposed by Government; and

(b) if so, what Is the reaction of
‘Government to various observations
made therein?

(b) Under the Rural Health Ser-
vices scheme proposed by the Govern- ¢
ment of India, the Community Health
Worker (Jan Swasthya Rakshak) will
primarily be educating the people cn
prevention of diseases and promotion
of health, His curative function will
be of an elementary nature and con-
fined to minor ailments. Their obser-
vations on points like providing safe
drinking water, immunization of all
vulnerable villages through Primary
Health Centres, which have a bear-
ing on rural health are appreciated.
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Inabllity of Delh] Telephones Depart-

ment to carry on maintenance work

of underground cables dug to paucity
of Funds

6281. SHRI OM PRAKASH TYAGL
Will the Minister of COMMUNICA~
TIONS be pleased to state:

(a) whether this press report is
correct that the Delhi Telephones De-
partment is not able to carry on the
maintenance work of underground
cables due to paucity of funds as a
result of which telepnone system is
being affected; and

(b) if so, the reaction of Govern-
ment to this press report?

THE MINISTER OF COMMUNI-
‘CATIONS (SHR] BRIJ LAL VER-
MA: (a) No, Sur,

(b) Docs not arise.

Coal Permits by Coal India Limited
and Eastern Coalfieldg to non-existent
Cooperatives

6282 SIHHRI SAMAR GUHA: will
the Minister of STEEL AND MINES
be pleased tp state:

(a) whether attention of the Gov.
ernment has been drawn to a Report
published in “Panagarh Varta” pub-
lished from Panagarh Bazar, Saviln
Place, Station Road, Panagarh, Distt.
Bardwan, West Bengal in which fac-
tual reports have been published re-
garding giving coal-permits by the
officars of Coal Indla and Eastern Coal-
flelds to non-existent co-operatives;

(b) if so, facts thereabout; and

(c) steps taken against the officers
who have indulged In corrupt prac-
tices In issuing coal permits to ficti-
tious applicants?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
The news item in “Panagarh Varta™

has made certain allegations about
the issue of permits for giving coal
to non-existent cooperatives.

(b) The matter relates to later part
of 1976-T7 when coal wag available in
plenty. Accordingly, a liberal policy
of issuing permits was adopted by the
Eastern Coaflelds Litd. Coal was allo-
cated to more than a thousand ap.
plicants including Co.operatives. No
need was felt to check the bonafides
of the applicants when coal was avail-
able in plenty. Most of such alloca-
tions were made from collieries which
had plentiful stocks, Since April 1977
free sale of coal has been limited to
collieries having large stocks of
inferior grades of coal.

At the time of the adoption of libe-
ralised policy for allocating coal, the
stocks of coal at the pitheads had
been mounting. TUnder such condi-
tions it was not considered necessary
to check the bonafide of each appli-
eant

(¢) Since the allocations were made
according to the general policy of the
Management, no action is contem-
plated against any one.

Corporation for Ayurvedic System of
Medicine, U.P.

6283. SHR] SURENDRA BIKRAM:
Wil1 the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether a Corporation for Ayur-
vedic system of medicine is proposed
to be established in Uttar Pradesh in
the near future and if so, when;

(b) whether Shahjahanpur jg suil-
able place therefor; and

(c) the expenditure estimated to he
incurred thereon end when the Corpo-
ration would start functioning?

THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI RAJ
NARAIN); (b) Yes, steps
are being taken to complete the for-
malities for the formation of a Cor-
poration im Public Bector under the
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Companies’ Act, 1856 for managing
the Central Pharmacy of Indian Medi-
cines at Ranikhot,

(b) A committee constitued by the
Ministry of Health and Family Wel-
fare to consider feasibility of setting
up of a Central Pharmacy, recommend-
ed the suitability for the establish-
ment of the Corporation at Ranikhet.

(¢) Rs. 10,00 lakhs to start with.
The Corporation is expected to go into
production by the end of this year.

.Enquiry into Kessurgarh Colliery
Accident

6284. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether the Dait Commission
enquiring into the accident in Kessur-
garh Colliery on 9th August, 1875 held
the Manager Sri J. P. Singh responsi-
ble for gross neglhigence of duty;

(b} whether while the ovenman,
shot firet and As-ist Manager have
been penalised, the Manager is gpared.

(c) if so, the reasons therefor; and

(d) wall Government review the
“erime and punishment” during the
emergency in all cases of mining acci-
dent where the enquinies were set up
to do justice to the issue?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) Shri
R. C. Duit, who was the Court of In-
quiry to enguire into the accident In
the Kessurgarh colliery on the 6th
August, 1975 held Shri J. P. Singh,
Manager, responsible for negligence
of duty.

(b) and (¢). Action against Oven-
man, Sirdar and Assistant Manager was
taken by the management following
their own Enquiry even before the
Court of Inquiry gave its findings.
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This action has been upheld by the
Court. As regards the Manager, sinoce
the lapses on his part were of techni-
cal nature, he has been warned by the
management.

(d) Of the six Courts of Inquiries
set up by the Government of India in
the Mimstry of Labour under Section
24(1) of the Mines Act, 1952, to en-
quire into six serious accidents, four
reports have so far been received. The
question of taking further action under
the Mines Act against persons held
responsible in these reports is under
examination.

Unaathorised use of Colooring Mate-
rial in Grape Fanta

6285. SHRI JYOTIRMOY BOSU:
Will the Mimster of HEALTH AND
FAMILY WELFARE hbe pleased to
state:

(a) whether Coca Cola company for
their Grape Fanta particularly, were
using unauthorised colouring material;

(b) whether the erstwhile Govern-
ment had been derhberately delaying
their prosecution;

(c) whether prosecution was launch-
ed finally and if so, its final outcoms;

{d) which are the other products
hke hydrogenated cooking oil (vapas-
pati) butter and other ilems of daily
use produced by some monopoly hous-
es and multinational corporations,
which have been found to be adul-
terated/sub-standard etc.; and

(e) if so, how many prosecutions
have been launched against such busi-
ness firms during last five years; and
fullest details in connection with
adultered cases of such cases for the
said period?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (c). A sample of
Fanta Grape wag lifted from the pre-
miseg of M/s. Pure Drinks (Pvt) Ltd,,
New Delhi, by the Food Inspector of
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the Central Food Squad on 22nd Octo-
ber 1973 and was sent for analysis.
The Public Analyst, Municipal Corpo-
ration, Delhi, reported that the sample
was adulterated, due to the presence
of non-permitted Coal-tar dye namely
Blue VRS and the prosecution was
sanctioned.

After consultation with the appro-
priate authorities, the prosecution in
this case was launched on 17th May,
1974,

Two other samples of Fanta Grapes
lifted by the Municipal Corporation
ot Delhi were also reported to be ad-
ullernted and prosecutions were laun-
ched on 9th May, 1974 by the Munici-
pal Corporation authorities. All the
thice cases were discharged on 27th
June, 1975 as the appellate samples
referred by the Couri to the Central
Food Laboratory, Calcutta on analysis

were found to contain  only permis
sible dyes.
(d) and (e). The information is

being collected and will be laid on the
Table of the Sabha,

Account of mdian Red Crosg Soclety

6286. DR. RAMJI SINGH: Will the
! Manister of HEALTH AND FAMILY
+WELFARE be pleased to state:

(a) whether the Indian Red Cross

. Society received a cheque No, 053164

dated 4th November, 1876 for Rs. 3000

from the Elephanta Exporters and if

80, whether it was credited in the
*accounts and if so, when; and

(b) whether a sum of Rs. 28,000 was
paid to Shri Lalit Makan, the General
Sccretary of Delhi Pradesh Congress.
o8 motivation fee under the family
planning programme and if so, whether
an amount of Rs. 16,337 out of the
above sum was given to the Indian
Red Cross Soclety and it so, when this
amount was credited in the accounts?

1908 L3—8.
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a)The Indian Red Cross
Society have stated that their Delhi
Branch received the cheque in ques-
tion from M/s. Elephanta Exporters
and it was acknowledged and credit-
ed in the accounts of the Delhi Branch
vide receipt No. 8523 dated 26th
January, 1977.

(b) The Indian Red Cross Society
have stated that they have not pald to
Shr1 Lalit Makan, General Secretary
of the Delhi Prade<h Congress Com-
nitdece, uty Takicvdéon Tve unber Yoe
farmily planning programme, A sum
of Rs 16.357.60 was received by the
Delhi Branch of the Indian Red Cross
Society from Shri Lalit Makan in two
instalmentsi—

(i) In cash Rs. 1.357.60 received
from Deputy Secrelary fo the Li. Gov-
ernor which was credited in the ac
counts of the Delhi Branch and ack-
nowledged vide receipt No. 6709 dated
1st December, 1976; and

(ily By Pay Order No. TYM/001841/
1029/76 dated the 13th December, 1878
for Rs, 15.000 rec€ived from the Deputy
Secretary to the Lt. Governor, Delhi
which amount wag credited and
acknowledged by the Delhi Branch
vide Rs, receipt No 7280 dated 14th
December, 1876.
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O s Prime. M

6280, SHRI DHANNA SINGH GUL-
SHAN: Will the Minister of EXTER
NAL AFFAIRS be pleased to stafe

(a) whether it is a fact that sons of
the Yorwiet Prime Minister have sst up
théir business or aré rinning big Hotels
in foreign countries,
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(b) it so, the names of ¢he coun-
tries where thege hotels are situated
and the total amount invested therein;
and

(c) in whose names these hotels are
running?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) to (c). Permission of
the Government is necessary under the
Foreign Exchange Regulation Act 1973
for establishment of any business acti-
wvity abroad by Indians either inde-
pendently or in  collaboration wath
foreign parties. Government have not
received any application from either
of the sons of the former Prime Minis-
ter for establishment of hotels abroad.

CORRECTION OF ANSWER TO UN-

STARRED QUESTION NO. 3261

DATED 12-7-77 RE. ALLOTMENT
OF GAS AGENCIES

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI H N. BAHUGUNA): While
laying on the Table of the House, the
reply to the Lok Sabha Unstarred
Question No. 3261 dated 12-7-77 in
Part (c) of the reply, the Districts of
Gorakhpur and Deoria in Uttar Pra-
desh where Indane agencies have also
been allotteg had not been included.
The Districts in Uttar Pradesh where
Indane agencies have been allotted
are now Agra, Aligarh, Allahabad
Bareilly, Dehra Dun, Deoria, Faizabad,
Farrukhebad, Ghaxziabad, Gorakhpur,

The Indian Oil Corporation had omit-
ted by mistake to mention Gorekhpur
and Devtia in their reference to Gov-
ernment,

2. I crave the Indulgence of the
House to correct the reply previously
given. The Indisag O ation
bllw,lt.m!a? mis-
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12.50 s,
PAPERS LAID ON THE TABLE

CORRECTION OF ANSWER TO UNSTARRED
QueeTioNn No, 3281 DpaTEp 12-T7-77 re.
ALLOTMENT OF GAS AGENCIES

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): I beg to
lay on the Table a statement (Hindi
and English versions) correcting the
answer given on the 12th July, 1877,
to Unstarred Question No. 3261 by
Shri Nawab Singh Chauhan regarding
Allotment of Gas Agencies [Placed in
Library See No. LT—812/717].

12,51 hrs,
RE. QUESTION OF PRIVILEGS
SHRI C. K. CHANDRAPPAN:

(Cannanore): We have given notice of
a privilege motion against Mr, Charan
Singh.

MR. SPEAKER: T have disallowed
it. Because the matter is pending
before a Court, I do not allow it.

SHRI C. K. CHANDRAFPFPAN:
You can disallow it only on certain
grounds. Pleage see rule 225 .

MR, SPEAKER: Pleate come to
rule 222, You cannot move it without
my permission. I have not granted you
permission.

SHRF C. K. CHANDRAPPAN:
I am not moving it.

MR. SPEAKER: You cannot say
a word uptil 1 permit you under rule
222, There can be no privilege mation
unless the Speaker permits, I am not
permitting because the matter ig pend-
ing before a court + Rule 228 says:

“A wm!!mmthnm-

dﬂgh:fq?mb:um of pﬂm
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BHRI VASANT SATHE (Akom):
That stage has gone,

S8HRI C. K. CHANDRAPFPAN:
The notice of the motion was given
before you became Speaker, and then
we received a communication from
the Depuly-speaker saying that the
Government of Bihar had been asked
to give its explanation,

MR. SPEAKER: When qid the
Deputy-Speaker gend the communi-
cation? The notice is dated.July 15th
and I do not have any record to show

that the Deputy-Speaker sent any
communication,

SHRI C. K CHANDRAPPAN:
There is a record.

MR. SPEAKER: 1 do not have,

SHRI B RACHAIAH (Chamaraja-
nagar): Under rule 222 he has al-
lowed it [ will read it out:

“It has been reported by fact
finding Committee consisting of
Members of Parliament who visited
Belchi and made on the spot study
and collecteg all the facts that the
local police was in Jeague and have
contributed for the burning alive of
11 persons in  that village in the
month of May. It has been reported
that the local Police Officers refus-
ed all assistance and cooperation to
prevent the atrocities gven though
the local leaders begged of them for
assistance tp save the situation. The
Union Home Minister in his reply
to 8 ealling attention on 13th of
June, stated that there was a clash
between two groups of criminals
and the desths took place on ac-
count of fighting between the
groups,

The Committee has vome to the
concluslon that the information
supplied by Bihar State Police and
Bihar Government was totally false
and was only a distorted version to
mislead the Unim Government.
Thus the Inspector General of Police
of Bihar, the Home Minister of
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Bihar and Union Minister of Home
Affairs are guilty of misleading the
House, Thus it is a question of
privilege which has been violated
by the Home Minister. Hence, it is
submitted that this matter may be
referred to the Committee on Pri-
vileges for further action,” (Inter-
ruplions).

It has been raised on 15th July and
today your office told me that it has
been disailowed, (Inierruptions),

MR SPEAKER:
Deputy-Speaker.

SHRI B, RACHAIAH: Mr, Deputy
Speaker was 1n the Chair and he has
allowed the privilege motion against
the ex-Prime Mimister. And he has
allowed me to raise it under Rule 222

1 wil| ¢alk to the

-
MR. SFEAKER:
the Deputy-Speaker.

I will speak to

SHRI VASANT SATHE: Sir, he
has been allowed.

Mr SPEAKER: If the Depuly-
Speaker has given permission to it, I
have no right to revoke it If the per-
mission has not been given to you, I
disallow it Tbecause the matter is
pending before the court, I will ask
the Deputy-Speaker.

SHRI K LAKKAPPA (Tumkur):
He was allowed to say what he has
submitted under the rule, for the con-
sideration of the Deputy-Speaker be-
fore. So the House is seized of the
whole matter, When the matter 15
seized by the House, it is for the
House to consider it, Therefore, I
want that you should allow a discus-
sion on the omatier, The House s
seized of the matter and it should be
discussed. (Interruptions).

18 hrs.

off eittviwe v : wooe ogey,
¥q wweqr vrav §-8 stevr wrpar
g fe frawr 222 ¥ wante wor oo
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ETWT Tt W &7 %) e &y & ar
aft {0 g o 3w (@ W &
R sgw e wg vy fea eix
TG Y TEH AT T G A
Wty G T, WA Aw g,
dfer ofs Tarora & fam wr v &
ar ag feerd o3 #§ @ FFaT §, (WY
gragw fear sy Tifgy |

1 want to ask: Under rule 222, have
you given a consent or mnot? If you
have not given a consent, then all this
must be expunged. This shoulg not
remain part of the proceedings.

MR. SPEAKER: I have already
made the matter clear, If the Deputy-
Speaker has given permission—he is
the Speaker at that time—] have no
further right to revoke it If the De-
puty-Speaker has not given any per-
mission, 1 shall examine it. Personal-
ly, 1 will not give permission because
fthe matter is pending before the
court. No further discussion on this.

»7t QY siwT O ¢ F QAT =R
g v 517 ot xe wu1 @ @ St
&1 913 7T a7 A

{Interruptions).

MR. SPEAKER: 1 have given my
ruling; there the matter ends.

PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, I accept your
ruling. I am not re-opening the mat-
ter. 1 have uynderstood you to say
that the Deputy-Speaker has given a
ruling and, because the Deputy-
Speaker is the Speaker at that time,
his decision is final and, therefore, you
cannot revoke it. My point of order
is, looking to the past procedure and
Practice of this House, if the Deputy-
Speaker gives a ruling, the hon. Spea-
ker has every right to go into it, in-
Quire into the things by having con-
sultation with the Deputy-Speaker in
the chamber and find out the facts
and, if the hon. Speaker is convinced
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that the Deputy-Speaker's ruling it
not according to the procedure and
practice of the House, the Speaker has
every right to revise it.

MR. SPEAKER: Mr. Mavalanksr
has not followed me. One thing is &
ruling—ruling can be revised—and
another thing is permission. Under
rule 222, what is required is permis:
sion. Once permission ig gives,
whether the permission is right o
wrong, the House is seized of tHe
matter. If the permission has been
given, 1 will see the records and &
will go into the matter. I will consult..
the Deputy-Speaker, I do not want to"
encroach upon his right. But if it is a
question of ruling, if the Deputy-
Speaker has given a ruling, the Spea-
ker has a right to revise it. If the
Deputy-Speaker has given permission,
I will not revoke it and, if the per-
miscion has not been given. I shall
examine it. So, no further discussion
on the matter.

13.05 hrs,

PAPERS LAID ON THE TABLE—
Contd.

NOTIFICATLONg UNDER DRUGS anD Cos.
METICS AcT

eareer witt gqfeare weamer wWY
(st T aremw): & gigw gaEE
aradY wfaafra, 1940 # aror 38
¥ g=riT Ateg 8\ A ed qame Avd
(ezrawrax) fram 1976 (fg-draar
wd WY AEEOr) ® oF Tfr oW 2w
9TF X I, A F4AiF 13 A7ewT,
1976 ¥ wre@ & waww ¥ urfe-
gum §wr gre @re fre 1594
ST gT &

[Placed in Library. See No. LT-913/
.
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NoTIFICATIONS UNDER CENTRAL Excisg
Rurzs

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H M. PATEL): I %“eg to lay on the
Table a copy each of the following
Notifications (Hind: and English ver-
sions) issued under the Central Excise
Rules, 1944:—

(1) G.8.R. 546(E) and 547(E). pub-
lished in Gazette of India dated the
30th July, 1077 together with an ex-
planatory memorandum. [Placed in
Library. See No. LT-914/77].

(2) Notification No. 264.77-CE.,
published in Gazette of India, dated
the 2nd August, 1877 together
wilh an explanatory memorandum.

(3) Notification Nos. 265/77-C.E.
and 266/77-C.E., published in Ga-
zetle uf Irdia dated the 3rd August,
1977 together with an ~ explanatory
memorandum. [Placed in Library.

See No. LT-915/77.

NOTIF ICATIONS UNDER MINEs anNp Mi-

NERALS (ReGULATION AND DEevELOP-

MENT) AND REPORT ON lron CONCEN-

TRATE SLURRY PIPELINES—EXPFRIENCI
AND APPLICATIONS'

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK): 1
beg to lay on the Table:—

(1) A copy of the Mineral Con
cession (Amendment) Rules, 1077
(Hindi and English versions) pub-
lished in Notification No. G.8.R. 852,
in Gazette of India dated the 23rd
July, 1977, under sub-section (1) of
gection 28 of the Mines and Minerals
(Regulation and Development) Act,
1957. [Placed in Library, See No
LT-p18/771.
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(2) A copy of the Report on ‘Iron
Concentrate Slurry Pipelines—Ex-
perience and Applications’, [Placed
in Library. See No. LT-917/771.

INpIAN WIRELESS TELEGRAPH (AMEND-
MENT) RULES

THE MINISTER (F COMMUNICA-
TIONS (SHRI BRIJLAL VERMA): I
beg to luy on the Table a copy of the
Indizn Wireless Telegraph (Amend
ment) Rules, 1877 (Hindi and English
versions) published in Notification No
G.B.R. 178, in Gacette of India dated
the 23rd July, 1977, under sub.section
(5) of section 7 of the Indiun Telegraph
Act, 1885. (Placed in Library. See No.
LT-018/77.

CERTIFIED ACCOUNTS ANp AUDIT RFPOR1
oF EMriovkEs" ProvinENT Funo ORaGa-
NISATION ronr 1970 71 ETC. AND STATE-
MENTS LHOWING ACTION TAKEN ON WVA-
HIOUS ASSURANCES, ETC. BY MINISTER:
AND CORRIGFNDUM TO A NOTIFICATION

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): 1 beg to lay on
the Table—

(1) (i) A copy of the Certified Ac-
counis together with the Audit Re
port thereon (Hindi and English
versions) of the Employees’ Provi-
dent Fund Organisation for the year
1970-T1.

(ii) A statement (Hindi and Eng-
lish versions) showing reastms for
delay in laying the above papers

[Placed in Library. See No., LT
819/177).
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(2) The following statements ses and wundertakings given Yy the
i B GeloN kit 55 the e nisters durlr.ns the various gessions
ment on various assurances, promi- ©f Lok Babha:—

(it Stitem=nt N1, XXVI=Third Session, 1971

(ii) Statement No, XXV—Thirteenth Session, 1975

Fifth Lek Sabhe

(iii) Statement Nec. VIII—Fiftcenth Sersion, 1976
(Iv) Statement N . VIII—Sixteenth Session, 1976

(v) Statement No, V—Seventeenth S=ssion, 1976

(vi) Statement N . IT— TFirst Sewi-n, 1977
(vii) Starement No. [—Sec nd Sessinn, 1977

[Placed in Library see No LT 920'77]

(3 A copy of Notification No.
G SR, 547. (Hindi and English ver-
siong) published in Gazette of India
dated the 23rd April, 1977 contain-
mg corrigendum 1o Notification No.
G.S.R. 254, dated the 21st February,
1976, [Placed in Library  See Nn.
LT-821/7T1.

13.07 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY - sir, I have to report
the following messages received from
the Secreiary-General of Rajya
Sabha:—

(i) ‘In accordance with the provi
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha. I
am direcled 1o return herewith the
Appropriation (No. 3) Bill, 1977,
which was passed by the Lok Sabha
at its sitting held on the 25th July,
1977, and iransmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the Lok
Snbha in regard to the sald Bill'

(1) ‘T am directed to inform the
Lok Sabhn that the Rajya Sabhsa, at
its sitting held on Wednesday, the
3rd August, 1977, passed the enclos.
ed motion concurring in the recom-
mendation of the Lok Sabha that
the Rajya Sabha do join in the Joint

Sixth Lok Sabha

Committee of the Houses on the Lok-
pal Bill, 1977, The names of the
members nominated Yy the Rajya
Subha to serve on the said Join*
Committee are sel out in the motjon

MOTION

“That this House concurs in the
recommendation of the Lok Sabha
thal the Rajya Sabha do join in ihe
Joint Committee of the Houses on
the Bill fo provide for the appoint-
ment of a l.okpal to inguire inir
allegations of misconduct agains!
publir men and for matters con.
nected therewith, and resolves that
the following 15 members of the
Rejya Sahha be nominaled o serve
on the said Joint Committee; —

1. Shri Rabi Ray

2. Shri Sunder Singh Bhandari
3. Shri Mahadeo Prasad Varma
4. Shri Vithal Gadgil

5. Shri D. P. Singh

6. Shri Devendra Nath Dwivedi
7, Shrimati Margaret Alva

8. Shri A. R. Antulay

9. Shri Sawasingh Sisodia

10, Shri N. G. Ranga

11. Shri §. W. Dhabe

12, Shri Bipinpal Das

13. Shri Bhupesh Gupfa

14. Shri K. A, Krishnaswamy
15. Shri G. Lakshmanan.".'
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13.10 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INCESSANT RAINS IN DELHI AND REPORTED
COLLAPSE OF JIOUSES RESULTING IN
DEATHS OF SOMF PERSONS

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I call the attention of
the Minister of Home Affairs to the
following matter of urgent public im
portance and reguest that he may
make a statement thereon:—

“Reported collapse of many hou-
ses resulting in deaths of some per-
sons, water logging, breaches in
roads and choking of sewers in
Delhi as g result of incessant rains
causing great concern to the resi-
dents of the areas aflected and the
steps taken to meet the situation
arising out of fleoding of many arcas
by river Yamuna.”

THE MINISTER OF HOME AFF
AIRS (SHRI CHARAN SINGH): Sir,
Delhi has been experiencing unprece-
dented rainfall since the onset of the
monsoons this yenr The 1mal rainfall
np-to-date is already almost equal to
the average rainfall for the whole year.
The almost continuous rainfall durng
the month of July, 1977 with short
spells of heavy downpour has caused
problems of drainage congestion and
water logging in various parts of the
city of Delhi. Concerted eflnrts are.
however, being made by the Municipal
Corporation of Delhi o pump out the
water from the water-logged areas
with the help of water pumps and sul-
lage water pumps. The roads damaged
hy water.logging are also being re-
raired by fllling the pot holes with
brickbats and ballast. .

A number of houses, which could
not withstand heavy rainfall were
Aamaged fully or partially during the
inst 20 davs., The loss of six human
lives has also been reported irom wva-
ricus areas of Delhi due to house col-
lapses. In addition, three persons
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have died due to drowning and two
have been electrocuted. A survey has
been conducteq by the Corporation as
a result of which some  Huildings,
which were considered dangerous,
were demolished. 32 prosecutions have
also been launched against owners and
occupiers of the houses who failed to
get their buildings repaired despite
having been declared dangerous. The
Corporation has also decided to give
Rs. 500/. ench 1o the families of the
deceased persons and Rs, 250/- each
to persons who are seriously injured.
The question of providing allernative
accommodation to the families affected
by house-collapses is also heing con-
sidered by the Municipal Corporation
of Delln in consultation with Delhi
Development Authority.

Because of heavy rainfall in the
catchment area, river Jamuna also
went into spate and crossed danger
mark on 28th July, 1877. As a result.
a number of villages, resettlement
colonies ard some other colonies of
Delhi weie 1fecied by fliods The Na-
jafgarh block has heen the worst
affected in the rural areas, Becouse
of hreaches in Haryana area, flood
waters have been pouring into Dhan
sa bund This has posed a threat of
breach in the bund, To meet the si-
{ustion, the bund is being raised and
strenethened One thousand Jawans
of the Armv are engaged in this work
since yesterday morning. They are
also being helped by civilian labourers
recruited by the Municipal Corpora-
tion of Delhi and Delhi Development
Authority. A threat has also been
posed to Najafgarh Jheel bund. About
200 labourers are working to strength-
en this bund since yesterday morning.

Arrangements regarding evacuation
of villagers and their live stock from
flooded areas, provision of food sup-
plies and essential items, medical
care, veterinary care and other rellef
measures have been made by the Delhi
Administration.

With your permission, 8ir, I will add
this very recent information that has
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been received. 1 have received infor-
mation just now that a twenty to thirty
feet wide breach was reported this
morning near Uttam Nagar on drain
number 8. This breach has posed a
threat to villages Hasthal and Nilothi.
Engineers from Delhi Administration
and senior officers have rugshed to the
spot, Simultaneously, evacuation of
residenis is Yeing arranged.

On Dhansa Bund front there has
been no significant change,

PROF. P. G. MAVALANKAR
{Gandhinagar): Sir, have we done
away with the lunch hour?

MR. SPEAKER: Yes.

PROF. P. G. MAVALANKAR: There
is no mention of that in the order
paper; there has “een no repori . .

SHRI HARI VISHNU KAMATH
(Hoshangabad); It 1s very unfair, Sir.
(Interruptions)

PROF. P. G. MAVALANKAR. Of
course you were pleased 1o say yes-
lerday evening that we will have to
sit upto 7.00 p.m. and we will not also
have lunch break, We got the infor
mation from you, but there has been
no regular motion from the Minister of
Parliamentary Affairs, nor is there any
mention of that in the order paper. The
consent of the House has not heen
taken.

SHRI HARI VISHNU KAMATH:
There has been no BAC report.

PROF. P. . MAVALANKAR:
Without lunch hour, the House will
go upto 7.00 p.m.!

MR. SPEAKER: What is the plea-
sure cf the House?

SHRI HARI VISHNU KAMATH:
From tomorrow ‘we may sit without
lunch break.

MR, SPEAKER; AIl right. The House
stands adjourned to meet again at
215 p.m.

collapse (CA)
13.15 hrs,
The Lok Sabhg adjourned for Lunch

till fifteen minutes past Fourteen of
the Clock.

The Lok Sabha re-assembled after
Lunch at fifteen minutes past Four-
teen of the Clock.

|MR. DEPUTY-SPEAKER in the Char]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE—Contd.

INCESSANT RAINS IN DELHI AND REPORTED
COLLAPSE OF HOUSES RESULTING IN
DEATHS OF ~OME PERsONS—Contd.

ot wax wrw o (oot |2q) -
ITreqe A, AAAT wg HaY ofr ¥ A
sqwrey faar § 39% o a8 ez § fw
faeelt Y grad sy M ) A H

SHRI ANNASAHEB GOTKHINDE
(Sangli): Sir. I am on a point of order,
The Home Minister is not here: who
will reply?

MIR. DEPUTY-SPEAKER- The
Prime Minister himself 15 here.

SHRI VAYALAR RAVI1 (Chirayin.
xil): No, no, that will not do: this is
a Calling Attention,

MR. DEPUTY-SFEAKER: 1 would
have understood your point of order
if the Prime Minister were not here.
But since he 15 here he can reply on
behalf of any Minister,

ot ¥wv W e I @,
feedlt & ot wrs & wrowr fewfer oot @
TaX AgT v Feafir a1 wE & ) gt
TCEE 200 HIRTrETE Wi §
gt Arrfos gfaamd ot ff ot 13i &
a1z wfiret S § arft wor gur
&, ot % s A 3 ot arlt oy
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[ were o )

¢ 1y ufafar viw 60, 70 ¥y
Y A sl T Frmar & 2 oLy
®Y &, w5t o ff graw fammeaw 8
v wivfe v ar feeslt Y famy
forar Jndr &t 8 T ovgRw At § oy
T qTAT WA gWT §, WO T AT Oy
wrar § ) W w1 wiawiw e, Tt
AL, T AT A, dw fawr Ay
AT § B g 9. ...

SHRI x. L1LAKKAPPA (Tumhur)
According to the rules, when a Call
ing Attention 1s raised by a Member,
the concerned Mimister has lo answer
it. So, in the absence of the concern-
ed Minister how can thus Calling At-
tention he taken up?

MR. DEPUTY-SPEAKER. The con-
verned Minister has made a statement
in reply to the Calling Attention and
now certain clarifications are being
sought, which anybody on behalf of
the Government can answer.

SHRI MOHD SHAFI QURESHI
(Ananinag), Has he made a request to
you that as he will not be present in
the Housge, somcbody else present in
1the House may be allowed to reply ®m
his behalf? If one Minister gives g
part reply and another Minister 1s 10
answer the ofher part, he should have
informed you that he would not be
coming here in the atternoon,

SHRI K. LAKKAPPA: The Prime
Minister is sitting here; let him clarity
the issue. AIl slong he has heen
speaking of the dignity of the House,
i{he decorum of the House and respon-
sibility of the House, hut now all thege
things have been given a go-by. They
must respect the House, How can it
go on like this?

SHRI M, N. GOVINDAN NAIR (Tri-
vandrum): For the Calling Attention
notice, the statement wag made in the
House by the Home Minister. What
we are asking now Is clarification of
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his statement, Unless he is here, how
can some gther Minister answer it.
Therefore, it is in the fiiness of things
that to answer the clarifications that
are sought, the Home Minister him-
self is here,

MR. DEPUTY-SPEAKER: 1 shall
read oul the relevani rule for your
guidance. Rule 197 says:

“A member may, with the previ.
ous permission of the Speaker, call
the atientinn of a Minister to any
matter of urgen{ public imporiance
and the Minister may make a brief
statemen{........”

(Interruptions) It does not specify that
the particular Minister must be asked
to clanfy . .(Interruptions) Thal is
the rule,

SHRI VASANT SATHE (Akola) It
is clear that if a Mimster makes a state
meri. that ‘A’ Mimster will give clar-
fications Therefore, 1f the ‘A’ Minister
15 ralled, who will elanify? Can ‘B’ Wi-
nister do that?

MR. DEPUTY-SPEAKER- It 15 not
that ‘A" Minister

Now that the Home Minister has
come you ran repeat your question,
Mr Kanwar L.l Gupla.
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qrft ¥ g wg we wrd £, Wi 0w
a1 wsu} wY a7 JT & Wz o forw
gt woa fegfy agh g § 1 25 gone
® Fla wvr wafaar ¥ oo §,
AT & Fyy off Ta% Wy ¥ oqww
o o o w7 wY§ wacw aft
9w ® ara zad atu aded
¥ fagdarafr g1 wsm = gt ¢,
2 A qg ¥ A4 qeeAg AF gE
¥ oy Y T & ot weeRE
F far dar 2y ¥

781 aq s v & QY fasad
& a1t | ey fr 7w T F oy A}
frswrsr ot var & 1 Wy €@y ¥@T fr
e F AT T RAEGE FU o8,
fraar s grar afey a7 @ @
wr g

=5t qror fax ¥ @ W
TIT 91, 9E A& FEW 7

oY FAT TN W 2 §17 T 45T
T g, FrE T TG EATE | T wA-
" (UEvs Ty £, faspa ogx
agt g€ &, o wex =vre @y vf, 47
g & wg w1 gHET wrOr 7% § fr
st F1 nefafrgw gafay 5w
qe a7 § fF faed 2, 3 a= & Swa
TOAT TRT FAT AT T §, qASATE
W & oy oY Jar 7y § 1 gEfad
R ® Aowa, gt fawreR W
®TH §T AW ALY g1 ABT

wak wfafom or forra Wit
W & ®x ww ATy wwiw,
7 ¥ro Mo go, faselt wwrEw T
Fzw madde w1 @Y §, ¥iww faeelt &
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iy wr i fRgmamr &
aga @@ qiw § fr gy ag @
zz mn, ot & feeht # w07 oiw
wra wrardy qrAr ¥ =et ariey, 13
=X =X T g |

w1 g wat o favarw fawrdd
f feedlt ¥ qfrEfaem & Owx & fAg
qu g o figar wga, Wi gEy fag
TargaT 7 faaar 9t g, 1y fHar
Ay ( faw S & "wE g ¥
aF 74 §, af faad www frz §
¥} AT (7 A% fAQ A wryreAafc s
saeqt ¥4, wik S9 ¥ faw wifew
[FTAAT, AIA-GTY G177 EA F gAWH
FuY, w7 gowre foodr ¥ ws)-
frarfat wre qarf@= w1 OFa & fag
91T £ sy &t ¥ ¥ & =g,
#1€ Faw I5T vEY & ? wAIeE O,
Tga avT ¥Tar £ 99 & qrw g
& & | T HAY R 5F AWA & a1Z
Foire & gfanfar 5 g9 57 18
gqd 7 faar F9 fr s dlw¥a &7
"Fa T agraay & o WY gw @ A@r
=t feg aw g frar o ?

ng Wt (st weor fag) @AY
¥z & TR A A UT AG) & gAR
ag wgrad § fe feg Fug ax q@r
forT war | faaa fawra &1 w1d WTRE-
a§ ¥ gy v § 9w gfer ¥ va¥ g
rwR &S X ¥ wnt agar anfge o7, &4
T 1 %7 U 1o AW ¥ agq wiww
feea A gramarr wramr g fomar
TqeHe grn §, W EAIW ¥ A
wraT g1

aAdm g, of ST ST g ¥
ax grEre 1A § 1 & I aw wranw
L cR R R R COF S KT L
I O AggT wraly Avgan av, Ufew
oty g oot At q@dr o
™ 9 v ¥ wrr I ar e
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[+t wew fag]
frar i 5 g AP & v, Foadd
a® @@f wr afex €, 1 & fag
AN § ok N W qw @3
, 97 % ary Iy Af A w2
%, ar feesft A, 7w w AT &
faq =T "R ¥ wE wrg o
7§ ar-—arz arw § o wrg @
g1\ (vaawm) § waran § fr arfom
w1 THIK 47 I78 g0 ¥ | AT FT &
CRLIER B torce cHE L Erduicy
¥ g w24 W @ §, afww 99T am
FgawR Aqr g | dx7 god qre F i
W ga ¥ aga Ty Feaq | & Foqro
Trq qarar g fr g feer & gt
tqr TWT GIR A AT H qreeaw
Aar Ty aard | wgA Fr FAFE
yfaraga ge o fto #, wix fgnraw
w3qw ¥ off, qEar B, W wWER
% o # N ogar ) grag A
g § s 7 SErEEwA g wr & ar
THEEETA &7 @7 & | AW F7 g
1 awg ¥ @dr 9 dwe sgvIw )
oiterac A M AEA @ E, oq fw
TA-THTHEAIT AIFTww w1 faerd
afigtar<grg ! adw aggmr g 8
& & irfea & K1Y a s @At s AT §o
wat AT ATH 2 <Y walr ¥z ww and
At TS [IX HY Fr ArQAr WY WIT
25T fE TE wdT garoed T | Al
% wraan § fe ga¥ sfsar & 1 ot &iw
oy @A T @ § IT F7 irA AwT
orT 3§ § qErFIw w q@ wga
gfesa wrr § | AfieT s AwAs fre
qu g W@ a9 g AG, FF
qrEf e (HE SgAT 21 T R o &1 99
% feedrex @i I7 T qara Y @
ae o €T G AT | 4T - E
gady tq ¢® w1 S g
At & 1 whw oy g2, et r el gRar
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g &7 WAeT aw v § o mw
Ty § Wit Wee aw A S §
oY [T ¥ T F 2w § wmr §
Wi ga¥ T atw gar ) o oty w7
oxadIfeds givar W & ag & fs @i
& %7 w1 gorw 7Y § 1 foaw gark-
2w ¥ arc ey wrf g A

w feeedt &Y am o F@ § A
qEeT a1q a1 9g & v faeelt & &1 ow
FmET A S @I g ? ¥ g fe
WA qIgANT ST 98X 36 FTW 4%
g SSAT@G TEE | AT 9T @,
gagitarr & 1 wa v R
=¥t ag daaT s i w1 a9 ST
o qg A T & qR I § AR A
FAT AT S AT F @A IT & AW
FG 1 faadt @@ Ao wi
(W MR gt qEA T W EIT q
T ¥ wATRr AW Agl ¥FES g
MY TN THIHIE A AT
gt agt fa=r< §) <y ar, W et gk
T TE T FATH § i § oy
sreft T @@ @ § i gre O amm e
ST T FEHT oY T F fawew a3,
i & faeew g g e fraar sw
Fugmr ?  wrer foaar Jwe g I F
qreT AT farer §, ot wve A s
wqaaq, ¥ ot irea< § dfadz &1, ¥ a2t
qET AT & 1| @ wT w19 I9 ® fAC
fomre g ! fodSmre @Y adr §
Wik gat 79 ¥ fag fredmre § =g
T | ¥R AR gH ¥ 1% OE FW
T faar ik a9 q@t Sfor w7 s
T T far @t i foredrardy gETR
ot g srmfr wife @@ g foray aad
ardit " fodt Oy deww gt
wreefy, fafsdvg et wridy et oy
awedr agd wml o osw WAz
Tyt § arr o ag @i o F et
§ 1 e onfier el @ oY wg oreier ®
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o T W IW O e Y, cATRw
ot ity g aY fggra og wmaw mar @
fir foraar a7t qgar § 99 ®1 ¥Aw 18
qede Afaat § orar & wC gErietny
grav 1 afew ot gig #ed 9
@& T AR AR A TR
¥zew Tgg g TAAT o W g 0
8T 907 7T v fawrr o <@ § W
foe & v g7 oY ot gz E A AE
#g wAT Hawr § 10 A owEd
TAR AT A8 )

qIFY qE AA A, AF A W ay
W qrAY &7 F@a A1 grar 9, aw
o g3d & gy qrfge 1 AT Ag gw an
grr g =wrfgm Sw & ¥ pewre Y
AT | WF WY 7 wgr G ag w9 s
a7 Ao, foarar s1a ¥ way g (R 1w
agf T Afew & o ¥T § U
wd g% i ¥ Afgeiz Tad w1 g oW
o 5 ad wod o § Tl WK
gfrady & qrg ow ff 9% o F Aw
% & &9 w4 AT T I9 K a”
WOy g T4 WOd | AT AT AwT
afae ¥ § A waT W St ag
22 gr &1 e are e ff—w
Tq 7 FAA—AT qgt OF @R
gt §F gt 1w v g Y
W T e wrafa ¥ ag aw gy oy fe
¢ oo oft W) o wfrw woh § Svoew
¥ ww fawg gare ft o ogt www
T Ot o qar Ay wgr e oft oY
wrar ot 42 gt 1 qg R 43 gt
£t

¥ faq o 9w & go ww ff @6
®fier § anfur & A arr wawre

fowe) wodt dit & oo gt ot
i padffarwr g 0 IwT Wt

282,
collapse (CA)

tmwiM oI 1 W
T wIfaS SWE g) Ag wardy, A
ST I9 T GRS HAT |

ot wav wiw 4w ¢ ofvefor @
T #Y FE W FIAROA B da7 A
T am wE

SHRI MOHD. SHAF! QURESHI:
On a point of elarification,

MR. DEPUTY-SPEAKER: Clarifica-
tjons are asked only hy those whose
names are un the Order Paper.

SHRI MOHID. SHAFI QURESHI:
The wdca of dry port has been there
for the last so many years. (Interrup-
tions)

He thinks that the port may be
constiructed 1n Delhi area. The whoie
idea is that Delhi should be declared
as a porl lor (Interruptiong) customs
clearance,

S1IRI SAMAR MUKHERJEE (How.
rah): The situation which has heen
created due 1o these heavy showers
and floodg reveals the weakness of the
arrungement to tackle these problems
in a naked way. The worsi suflerers
are the weaker sections of the entire
community.

Those colonies or areas are populat-
ed by the weaker sections. Their neg-
higent attitude towards weaker sec-
tions is reflected in what they do.
Whenever certain measures are adopt-
ed by the Government we see this.
Priovity and preference ig given to up-
per sections of gociety who live there,
not poorer sections. This is what hap-
pens. I do not want to discusg all these
things. When the report of ¢he house
collapse came in the newspapers, I
submitted this Calling Attention
Notice. In that report I saw that most
of those who died were Harijans and’
their houses collapsed. This is the
newspaper report. I have no persona]
knowledge about it. Those were old
dilapitated buildings. The officers”
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who visited the area previously have
said that unless the buildings are
cleared of these inhabitants, in case of
heavy showers, these are going to
collapse. No such precautionary mess™
ures were taken. When heavy showels
came, the houses collapsed. Those
who became vicitims were mostly the
downtrodden Harijan people. This
is a social malady which is there.
You shouid take long-term measures.
Just now the Minister explained about
the gsteps {aken., There should be
afforegtation and varioug other meas-
ures. There should be immediate
measures undertaken to give maximum
relief to the people. There should
also be long-term measures, Both
should be there, 80 that you can controy
these calgmities in the future in an
effective way.

The Statement of the hon. Minister
shows that he is of the view that there
is no responsibility on the part of the
Central Government. He hag stated
that the Corporation has given Rs. 500
ag relief {o the affected families, This
iz being given to the families of the

ed persons. They are in diffi-
culty at present. They should be
attended to very carefully. I have got
a paper cutting with me and here T see
that only 40,000 people have been
removed from these areas. They have
been marooned and encircled by water.
Mr Kanwar Lal Gupta says 8 lakhs.
ure affected. It is reported thtat only
14 villages have been given.

Vot wex fwg : faak A w aw
T ¥ (RRY f’, W O W W
T W o awdiy wr § @Y wn
U e W ¥ fad el @t
L

SHRI SAMAR MUKHERJEE: ] am
not talking of that. Those who are
affected should be given relief. Ade-

quate reflef gnd compensation should
“bg proveded.  Thoge * whe have gied
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gue to house collapse should get relief,
The attitude of the Government shows
that they are not feeling concerned
about the lives of thdse who are vic-
ﬁmsdi}dacahmity.lwmwknow
whether the Government will consi-
der this question seriously or not,

SHRI CHARAN SINGH: We will
consider the question seriously.

SHRI FAZLUR RAHMAN (Bettiah):
Sir, 1 rise on a point of order: Can
you allow a debate on this? Only
questicns are allowed,

MR. DEPUTY-SPEAKER: You
will not be called. Only those whose
names are in the order paper will be
called. That is the practice regarding
the Calling Attention.

ot 39 wa (Rafaar) : Ay
areger sgew, § v & ifew ¥ qw
I AT AT § W oww & qfeq
A R T A § fs M ot
Aifew fagr a1, ag QX wred € agy
Ceam dar ) AN I O
Taw A 1y, e o oft o v
W o oY g W oA @
ey ¥ a7 Hfew agt 9% s o W
g & graw § og witee i wap
¢ o ol § o & ok
oo § o § O ol ol ) vk
fagx ¥ e o= § X 5T 9q v
AT, W fix ArwATaw Y g7 wEw o
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o ¥t sy ¢ e e @ ¥ e o
i a1y wivew aag, W e
qraar s e st WY, figgem
# amgt 1 wftgr fram o Wiy

There ig no history of floods in this
couptry,

forg 2w ¥ avgl 1 shwgra @ Y
EvadmFawagl ¥ foag aom
T AMGHE | IRA WY gEE  wHWE
AT v o e TR T F Az Ay
1947 ¥ w9 wfww 7 fopde fear ar
fe agi w1 cfogar famr o wnfeg
fea g @ gar | orudt Qe T
W9 1800 HUT WX 2,000 FOT
w4 €7 a3 9T AW §T 4 § dfww
1§ T gt & WY agan ) v oAt
Y 74T ¥Y | ¥9 A9 & Owx ¥ fag
TG T EWT | ¥W TTE] grAT Ay
# 4500 AW arit w1 faewwr av
o aa 53 s4oo ek g 5
s Tpre ot 7 22 a1 § S
g § fe s adf Wt @ R
¥E T I A §T SREATE & 91aw
T} fr agl w1 tfagw fomm oo Wit
W a7 s aw aaix gt &, 3w WY A
Wy

9 & worar & ag o wg fe
arzT el Wit qw 2wEl W
Rywy frr o W g fawafaren &
ey 2w fegriaul w1 gk ang
Wi & fag ged goftfrac frerer
G 1 AxT wEAT 9% & Fe s & foad

9T ft e A= Wy o
MR. DEPUTY-SEEAKER: What s
the clarification ané {rom Lim?

you w
T think he has given you 5 few sug-
Bestions,

GRRAL

SHBI M. RAM BEDDY
g;lﬂmm: M;.  Depuity-Speakex

collapse (CA)

ot I ww: ¥ O o ge § e
I %7 IO AT Iy AFY T >y ?
IUAR WG : WY & FIR GRTT g
fad § W1T 37 & ymfas w50 o 3o
e |

SHRI M. RAM GOPAL REDDY:
Mr. Deputy-Speaker, Sir, 1 really
appreciate the reply given by the
Home Minister. He has correctly diag-
nosed the disease that the destruction
of forests gtarts the floods. Also he
has suggested that there should be af-
forestation. Afforestation means some
study which may take from twenty to
thirty years. But, before attempting
the afforestation, is he going to pass
orders that there should be no de-
forestation as this will help in control-
ling floods? Moreover, the rivers are
all gilted and the depth is reduced.
That is why most of the flood water
is flowing out of the bunds of the
river., That should also be taken
intg sccount,

Regarding Delhi, I want to know
from the Home Minister whether he
is going to distribute some food pac-
kets to the victims. Due to floods
whatever is left in their houses is also
washed away. So, what are you going
to do for them? Are you goaing to

at the same time, the victims are also
provided with some clothes ag g com-
pensation?
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[ = wew fie )

afer oF aw § fe wrar o dwde
ufcarsr ¥ wrgt ol s @Y e wr g &
W Aoy 3w, FAT NAW [T W
gfamn ¥ mfrer §, 37 M TRz &
wri WY faeelt & qa wX, Wy wfg-
¥ 37 & qry ¢, TEAHT faEre W
fie aY fr-wr@na Y @ E, 3w w5 AT
T WY gRIEvE fFar @mo o

Bro AT WIETA (VTR ) @ I0
st foifesr w1 3wd g oz fead
g 7 e few T & 7
fxATATT &7 WK W9 wT Fq A
Ty & far ¥ s w7 A waew
s feqr & 7 wrerw ow wfanw
fellor § « u% awr e g1 sy Al
WA aFNE NN E 1 TwETE A
T w1gar g e fray age F ama
A § W F qFNANT F @
sgram frarmar g 7
& wew fag : e wrafiat 1
TR frur 9 qwr ¢, SSwve
W Eer A ¥ F o qv e
afier dar &1 wgr @ d9wa fohs,
dzot s, gracg # foeltw ag
mEE

14.45 hrs.

Busingss Apvisory CoMmrrree FIrTe
REPORT

MR, DEPUTY-SPEAKER: Now, I
call upon the Minister of Parliamen-
tary Affairs to present the Fifth Re-
port of the Business Advisory Com-
mittee, Since it is 2 small one he may
read it out go that the Members may
know its contents,

SHRI SAMAR GUHA (Contai): Sir,

....THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Bir, I
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beg to present the Fifth Report of the
Business Advisory Committee. The
Business Advisory Committee held a
:i;':;ng on Wednesday, the 3rd August,

The Committee recommend that
to provide time for completion of dis~
cussions  scheduled for the current
session, with effect from Thursday,
the 4th August, 1877 till the end of
the current session the House may,
on days when there are sittings, sit
from 11 AM. to 7 P.M. without any
break for lunch.

I beg to move:

“That this House do agree with
the Fifth Report of the Business
Advisory Committee presented to
the House today.”

MR. DEPUTY-SPEAKER: The
quesetion is:

“That this House do agree with
the Fifth Report of the Business
Advisory Committee presented to
the House today.”

The Motion was adoptped,

SHRI SAMAR GUHA: Sir, I want
to draw your attention to one im-
portant point. Where does it figure in
today's Business Paper? How can you
take it up when it is not on today's
Business Paper?

MR. DEPUTY-SPEAKER: Certain
statements and reports of the Busi-
ness Advisory Committee are present-
ed to the House with the permission
of the Speaker and in the present case
the Speaker has allowed him. This
is not the first time, Mr, Guha, that
it has happened.

SHRI SAMAR GUHA: But, Sir, no
intimation has been given here.

(Interruptions)

MR, DEPUTY-SPEAKER: Permis-
sion has been given by the Spea-
ker. It is a motion before the House
and the House has adopted it.



289 Matters under SRAVANA 13,( 1889 (SAKA)

MATTERS UNDER RULE 377

(i) Power crisis 1x DELHI DUE TO
AGITATION BY EMPLOYEES oF DESU

SHRI VAYALAR RAV] (Chirayin-
kil): Sir, may I draw the attention
of the House to a very important mat-
4er of urgent public importance, Sir,
there have been a  series of power
breakdowns in the Capital during the
last few days. This has resulted in
a lot of hardship to the citizens of the
Capital. People are suffering a lot
because of lack of electricity and also
because of power breakdowns which
in certain areas even go upto six
hours. In this connection I quote
here Shri Swarup Chand Gupta,
Chairman of the Delhi Electric Supply
Committee, who has said that the
power breakdowns have increased
considerably. Now, this has only
been admitted by the government but
almost nothing has been done by the
government to see that power supply
in Delhi is normalised. -

Sir, there are about 25.000 emplo-
yees of DESU who have been going
on agitation for the last few weeks.
Five of the employees are on hunger
sirike.  Neither the Government at
the Centre nor the Delhi Municipal
Corporation are taking any steps to
solve this problem and save the DNelhi
citizens of the power crisis. T would
request the Government o do  the
needful in this rerpect.

(ii) ResTricTrONS PpROPOSED BY NDA
oN Docror’s CriNics anNn NURSING
HOMFS IN RESIDENTIAL AREAS

o gilter AmaT (AiEY): wwow
areaw ¥ ¥ grefaw & @& fr w7 o
oF qEEYW §ATH ¥ WIT WIHES
s ATEAT § | W fmAa & At &
WA IE WY wwAITd
fram 377 & Wi OF FaTE AT
gt g 1 dre do o W awE ¥
7w s frwren mar & fie afer g
ot weed ¥ frfrs Whidoer gfam
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¥ adl g1 wAC gt a7y I TRNE
fear omgam, SFEY  gETT WTQAT A
wragIfem § ? IEM TF AAW
¥ qg gy & fis v ek feeem wTwT
frfre & foo war o awar § O
Afrrgrea Wy argerT gr & 1 9w
gaq g7 o frg ¥ wwd § 1 Afew
sftwa s @A ot g ww & g e e
gHC T ogeraTal ¥ €@ I8 AE-E
gt § W agt e W G A Ay
F A2y Afrmy 1 OF 9ET T T
q@T & | weddTEl w7 g agd
gra N | A aTaTwds
RW@ARE IS T Y w T
F@ax &1 qfrard af § 1w
3%t wew & e 88 a<haw g §
faeetr ¥, foir 15 & ¥ 7T 50 ¥y
% 1 WEwa §, g wr f 9%
sygear § 1 wAfew &Y dsa A
Tga Srar § W QAT AT I
A ¥ fag F¢ i TEAATTRES
Gafadta, deat & & T davamiiee
ey wearfe #Y ghaad <@ gf & )
&t 5 7z YrEfae ofas ¥ @
g vay i wr g g §
g ¥ 9 g1 § dmrerd w1 T
gfeat gt @ 1 9T A
o & w1 gwA § 1w IAe faane
wte watoraa ofarr § & 93 w7 I
w4 @ ag = g | gfEr we A
Ffgar g YofEfeae ofae & £
&1 W v Ad o) smad e
RaT &4 faar A7 T@T &, W W ITH
T AR AT gAY wregTard ! af
gAY wq aw ?

(iii) WHEAT LYING IN THE OPEN IN

CHANDIGARH AND OTHER CENTRES OF
PUMJAB AND HARYANA

SHRI YADVENDRA DUTT (Jaun-
pur); Sir, with your premission, 1
beg to raise the following matter un~
der Rule 377,
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Six million tonnes of wheat agre ly-
ing in the open in Chandigarh and
other Centres of Punjab and Haryana
and as such are in danger of being
destroyed by rains leading to heavy
loss of Rs. 720.0 crores to the Goy-
ernment. I would like to draw the
attention of the Government and
through this House, the hon. Minister
to the fact that this is a matler of
an urgent importance because of the
heavy and unprecedented rains being
taking place and would request the
hon. Minister to tell us what meaurcs
are taken to protect this huge ymount
of foodgrains which are lying un-
cared for in the open, by the authori-
ties of the area.

1452 hrs.... ... ..., -

STATEMENT BY MINISTER OF
EXTERNAL AFFAIRS RE. HIS VISIT
TO TANZANIA

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): I have just returned
from an official visit to Tanzania and
felt that 1 ghould take the firsi oppor-
tunity of reporting to this august
House on the results of the visit

My visit to Tanzaniag was the first
by any Minister of the Janata Gov-
ernment to an African country. I,
therefore, provided me with an op-
portunity for reaffirming our desire
to forge closer links—political, econo-
mic, cultural, technical and scientific—
with our African friends and also for
assuring the liberation movementg in
Southern Africa of our continued so-
lidarity and support.

My visit to Tanzania fell into
two parts. During the first | was the
guest of my friend and colleague,
Foreign Minister Mkapa, and we had
two rounds of in-depth discussions on
the situation in Zimbabwe, Nambibia
and Bouthern Africa generally. The
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tense situation in the horn of Africa
was also reviewed. I took the occasion
to explain {o my Tanzanian colleague
the recent developmends in the Indian
sub-continent. We also exchanged
views on a number of international
issues of mutual inlerest and the
discussions were marked by the tra-
ditional warmih and cordiality which
have always characterised Indo-Tan-
zanian relations.

President Ju'iug Nyrere was good
enough to receive me on July 28, The
meeting could not have taken place
at a betler time ag President Nyrere
had jusi returned irom a Summit of
the frontline Presidents in Lusaka and
was preparing Lo leave on an important
mission to Washington. President Ny-
rerc is a stalesman of world stature
and his intellect, courage, vision and
simplicity have won him  universal
respect, My talk with him wag a
stimulating expericnce and gave me
fresh insights into the situation in
Southern Africa.

Coincidentally, President Nujoma of
SWAPO was in Dar-es-Salaam for a
brief visit during my stay there, We
were able to meet and review the
situation in Namibia, He told me
about the manoeuvrings which were
under way to by-pass the UN in find-
ing a solution to the Namibian prob-

lem and of the determination of
SWAPO to frustrate these designs.
He felt that a Special

Session of the UN General Assembly
could help in focussing attention on
the urgency of the Namibian problem
and help in spending Namibia’s March
towards independence. 'We have
agreed to support the idea.

Mr. Nujoma expressed appreciation
of the moral and maferial support we
have extended to SWAPO and said
that he is hoping to visit India later
this year. I have told him that he

would be most welcome,

While my political discussions in
Dar-es-Salaam were timely, reward-
ing and fruitful, the primary purpose
of my visit was the second session
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of the Indo-Tanzanian Joint Commis-
sion which took place from July 29
to August 2. Vice-President Jumbe
did us the honour of inaugurating the
Joint Commission and the inaugural
session was attended by five Ministers
of the Tanzanian Government, This
was symbolic of the importance which
Tanzania attaches to strengthening her
relation~ with India and I would like
to assuie the House that we fully re-
cinrocale this desire.

Our cooperation with Tanzania in
the economic scientific ang technical
fleldg has grown rapidly and ranges
from small and medium scale indus-
tries at one end to exploration for oil
and gas at the other. About 800 Indian
exert, dare working in Tanzania and
our Tanzanian hosis were generoug in
expressing  their appreciation of the
valueble services they are rendering
in the dvverlopment of the Tanzanian
ernnomy”

My wvisit to the small Indian Qcean
jsland of Sonco Songo. about 200
kilometres south-east of Dar-es.
Salaam was pariicularly memorable.
It is on this island that our
0il and Natural Gas Commission
ha:  succeeded in  locating  gas in
commercial quantilies in cooperation
with thy Tanzanian Petroleum Deve-
lopment Corporation. The present
estimatr of the gas reserves in Songo
Songo 1s placed at around 30 billion
cubic metres and would be enough to
meet a Jarge proportion of the energy
requirements of Tanzania, Songo
Songo is relatively isolated and the
condition. of work on it are by no
means easy. Despite these difficulties
however, 1 found that the morale of
our experts there was very high. I
would like to take this opportunity to
complimen! them on the excellency of
their work gand the role they are plav-
in cementing Indo-Tanzanian ties,

Plans for he exploitation of the
Sungs Songo gas are being prepared
hv ONGC for consideration by the
Tanzanian Government, We shall
lonk forward to intensifying our
conperation with Tanzania in this fleld

Affairs visit to
Tanzania (St.)

and extending it to other relatey areag
such as fertilisers, petrochemicals, ete.

Another major industrial project
which India and Tanzania have agreed
to implement is the Kagera Sugar
Plant. This will have a cane crushing
capacity of 2,500 tons per day which
can be expagnded to 3,500 tons per day
in the second stage The import of
Indian machinery and equipment for
this project will be financed partly
out of n  Government-to-Goverment
credit and partly out of a credit
extended by IDBI/SBI. The pro-
ject is expected to be commissioned
in 1980 and will doubtles; mark yet
another stage in the development of
closer rclations between India and
Tanzania.

The economic cooperation belween
India and Tanzania is now so exten-
sive that I could mention 3 number of
other projects in which we are colla-
boraling—industrial estates on the
mainland and in Zanzibar, a bicycle
plant in Dar-es-Salaam. supply of
commercial wehicles io Zunzibar and
locomolives, wagons and other railwa¥
equipment to Tanzania and develop-
ment of small seale and rural indus-
tries.

There were also discussions on
steady supply of raw cachews to India
by Tanzania. The Tanzanian autho-
rities have agreed that, after meeting
the needs of their own processing
industry, they would give priority con-
sideralion to our requirements in view
of onr traditional posilion as the
largest marke!' for Tanzanian cashews.
Prospects of augmenting production of
riw  cashewy by Indo-Tanzanian
co'laboration are also beine explored.

There has been a great deal of talk
lately in various interngtional for aw—
at non-aligned conferences, in meet-
ings of thr Groun of 77 and eclecewhere
—about the development of coope-
ration amonnst developing eountrics ns
a step in the direction of collective
self-reliance, Indo-Trnzanian coope-
ration, which jg non-ideological and
non-exclusive, ig a model of what can
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be achieved when there is a genuine
political will to cooperate. I have come
back confident about the  prospects
that lie ahead and have no  doubt
that our cooperation with Tanzania.
and hopefully with other developing
countrics, will continue to grow from
strength to strength.

May 1 conclude by expressing my
grateful thanks to the Government
and people of Tanzama for the
warmth of the welcome accorded to
us and the courtesy. attention and
hospitalily which our delegation  re
ceived throughout its stay in Tanza
nia.

15 urs. . .

MOTION RE. CONDUCT OF HOME
MINISTER

MR. DEPUTY SPEAKER: SHRI1
Stephen io move the resolulion now.

PROF. P. G. MAVALANKAR
(Gandhinagar): On a point of or-
der.

SHRI SAMAR GUHA (Contai): Sir,
I nse on a point of order.

DR. SUBRAMANIAM SWAMY
(Bombay North Fast) On a point of
order.

MR, DEPUTY SPEAKER: One at
a time.

SHRI SAMAR GUHA: [ would

like to draw your altention to the
fact that i1 15 not n order, censure
motion or resolulion, whatever you
may call it. According to Rules of
Procedure relaling to motions, it has
been specifically mentioned that it
ghall rzise one specific definite issue.
In this motion. three completely dif-
ferent |1sues have been included or
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enlisted Into one single  resolution;
one aspect is the atrocities on the ha-
rijans, the second aspect is the alle.
gation supposed to have Leen made
by the hon. Minister and the third
one is the withdrawal from the flles
of the Eicction Commission a leiter
dated so and so. Therefore, it is obvi-
ous that three completely different
aspects, different matlers which are
not related to one another, which
are not linked in any way and which
cannolt be adumbroted inlo one as-
pect or one matter ur ons objective.
Therefore, it is in wiolallon of the
first provision of Rule 186.

Secondly, it shoul not contain ar-
guments, inferences, ironical expres-
siong and imputations and defamato-
ry statements. The coicluding part
of the resolution reads "hereby re-
cords the indignation”. The wond
‘indignation’ is expressed only in a
censure moiion. But I have not yel
come ucross any convenfion where a
resolution has bheen ullowed in  this
House wher: the word indignation
could have been allowed to be incor-
porated in the body of the resolution.
(Interruptions).

According to clause 7 of that Rule.
‘it shall not anticipate discussion ol
a maller which is likely to be discus-
sea in the same session’. Here the
first aspect is the hunjans malter.
The House 15 already svized of  the
discussion. It 1s conlinuing. Therefore,
it 15 also in vieolation of that provi-
sion,

Lusdy, the word used is ‘the dis-
approval of the House'. It tanla-
mounis directly almost to the censure
of the Government and the Govern-
ment 15 obliged to resign. Again (he
lust part of the resolution repds. *'1his
llouse “ereby records 1its indignatiop
and disapproval of the conduct of the.
Home Minister’. This means it is &
censure motion. I have nol come across
any such convention whatsoever. You
will be setting a dangerous precedent
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that in the form of a resolution a
censure motlion can be brought in
this House. Disapproval categorical-
ly means that it is a censure motion.
Fur moving a censure motion there
is a definite provision in the Rules of
Proced are, namely, the molion has to
be placed before the Speaker and if
the Specaker gives his consent, it has
fo be supported by 50 members.
Therelore.

MR, DEPUTY-SPEAKER: That is
for moving a mution of no confidence.

SHRI SAMAR GUHA: According
to the Rules of Provedure, according
to conventions and precedents that we
know ot in this House, this motion 1s
completely out of order and cannot
be taken up in this form If they want
to bring a censure motion, it should
come in the proper form of a censure
molion, not in this form.  Thig will
set a dungerous precedent and danger-
ous convenlion tfor the future Sir, this
paity 18 notl ufraid of any kind of
cen<ure motion Let them bring it. We
are nof afraid of any drcussion what-
soever  We krow what we have done,
we hnow whal ‘lhy have done, and
wo know what the penple want.

MR. DEPULY-SPEAKER: All that
will come during the discussion.

DR SUBRAMANIAM SWAMY
(Bombay-North-Eust):  Sir, I rise on
a point ol order under rule 186 rcad
with rules 187 and 191, In addition to
the points made by Shm Guha, the
rule says that it shall be restrieted to
& matter of recent occurrence. But 1n
this motion i1tem (c¢) really deals with
something that happened well before
this session began and which is a
matter which has been quite thorough-
ly discussed This is not a matter of
recont occurrence. Then, it also con-
taing inferences like ‘misusing the
floor of the House'. Whether allega-
tions made in this House can be
tuniamount to misusing the floor of
the House is the guestion. I invite at-

tention to the operative part of rule
187 and rule 191 which says:

“The Speaker shall, at the ap-
pointed hour on the allotted day
forthwith put every guestion neces-
sary to determine the decision of
the House on the original question”.

I weould like you to put the question
before the House whether this motion
should be taken up at all. Let us find
out whether the House is agreeable
to discussing the molion in view of
these points of order,

PROF. P. G MAVALANKAR' You
will see from the list of business thal
this motion has come under the name:
of Shri Stephen and Shri Unmikn
shnan. Bul originully it was pnnlec
in Lok Sabhu Bulletin Part I1 No 249
as a no dav-vel named motion under
rule 189. As you know under thal rule,
members are [ree to express opinions
on whatever subyeet of public impor-
tance they think 1s worth inwiting the
attention of the House. If the Speaker
admuts nolice of such a motion, 1t
only means that the Speaker has ad-
mitted s importance and urgency
Afterwards, the Speaker must decide
it on the hasis of urgency and public
importance within the framework ol
the rules of procedure. Rule 186(1)
says, “I1 shall raise substantally one
definite 1ssue”. Bul this motion raises
three issues, though the decision may
be one, namely, whether the conduct
of the Home Mimisler 1s to be approv-
ed or disaporoved. So, this motion
raises three different issues and is in
violation of rule 186(1). Then, rule
186(ivy says “it shall he restricted to
a matter of recent pccurrence”. But
the first part of the motion, part (a)
refers to  something done on 13th
June, 1977. almos! gl the beginning of
the current session. How is it an um
gent matter® There have heen pre-
cedents not only in our House, hut
also in various other Houses and par-
ticularly in the British House of Com-
mons, where the Chair has decided
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that if there is a delay by one day—
24 hours—the matter is no longer ur-
gent because the Members have to
bring it to the notice of the House
immediately. If the time limit of 24
hours elapses, the matter may have
importance ot public nature, but it is
not urgent Here 1s an issue of 13th
June, 1977. Secondly, it says  “13th
July 1077". And what is worse in
paragrap4 (c) of the same Motion 1s
that it says:

“by his conduct in withdrawing
from the files of the Flection Com-
mission a letter dated the 5th Mayv

1977. "

Why did the mover of the motion not
ruise il earher? That 1= one point.

Then rule 186 (vi) says:

“It shall not revive discussion of
a matter which has heen discussed
in the same session;"

This Belchi incident has been discus-
sed. It has been discussed during
the d:scussion on Demunds for Grants
of the Home Ministry, it is being dis-
cussed in the Report of the Commis-
sioner or Scheduled Castes and Sche-
duled Tribes and that discussion is
not vet over. Therefore, when the
matter is already seized of by the
House, how can there be a Motion
which is contrary to all these rules?

Finally. rule 174 gives the autho-
rity to the Speaker as follows.

“If the Speaker is catisfled, after
calling for such information from
the member who has given notice
and from the Mlinister he may consi-
der necessary...."

But the Speaker can admit part of the
Motion or the whaole Motion. I can
understand if the Motion is admitted
partly, but not wholly,
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Finally, the Motion says:

“this House hereby records its
indignation against and disapproval
of the conduct of the Hous: Minis-
ter.”

The Home Minisler in this House and
outside 15 not acling ws just ine Home
Mimster. file 15 acting as the Tiome
Minister who is a member of the
whole Council of Muusters. Hoe  is not
an individual, and this Huuse can
disapprove ot the conduct of 1he
Minister which means the cor'uet of
the entire Council ot Mimsice:is This
I{ouse cannof fake up one In fividual
Minister and say his conduet ;8 bad.

MR. DEPUTY-SPEAKER: . have
understood your puint of order

PROF. P. G, MAVAILLANKAEK. Thul
15 my point of order.

SHRI JAGANNATH ShARMA
(Garhwal): Sir, I would like to
emphasise only on ore puintl of what
my hon. friends have :tated. O .r Con
stitution has drawn insprratis from
the Constitution of the Biitish Hou-c
of Commons.

(Interruptions)

From 1841 ill today my triend: on the
other side cannot guote even .. single
instance of the British Flouse ¢f Com-
mons where this type of motion was
introduced, It wag only when Lord
Westbury was censured in 1864, that
was the solitary instance that we find.
But the resignation of the Minister
was not accepted by Lord Palmerston.
the Prime Minister.

There is not even a single instance
of thig in May's Parliamentary Prac-
fire. This Motion is in fact a no-con-
fidence molion which cannot be hrought
unless the constitutional provisions
are adhered to. If this is done, it would
set up an unhealthy precedent. For
a motion of no-confidence, there is
the constitutional provision under
article 75(1) and the principle of col-
lective responsibility. They cannot
move that motion in the gark of a
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motion of disapproval against a parti-
cular Minister. Simply because they
say that under rule 184/188, a motion
can be admitled, does not mean that
every motion can be admitted.

SHRI VASANT SATHE (Akola):
Why don't you consult Mr. Madhu
Limaye before making this point?

SHRI ITARI VISIINU KAMATH
{Hoshangabad): 1 raise a point of
order, 1o add to snd to reinforce the
pointy that have bLeen made by my
hon, friends earlier. I would like to
make just one or two poinis which were
overlooked by my colleagues.

We are now at the sceond stage.
The udmission stage is over. You
admitted the motion, On that we have
no guarrel, and we cannol have any
quarrel with you.

15.17 hrs.
[MRg. Sreaker in the Chair]

We are now at moving the molion
stage. Thal is governed by rule 187.
The points raised are with regard to
the admission of the motion. We con-
not raise them at this slage. You ad-
mifted 1t in your discretion, wisdom
and judgement, I don't want to pursue
it at this stage. Rule 187 says:

“the Speaker shall decide whether
a motion or part thereof is or is not
admissible under these rules and
may disallow any motion or a part
thereof when in his opinion it is an
abuse of the right of moving a
motion or is calculated to obstruet
or prejudicially affect the procedure
of the House or is in contravention
of these rules.” "

‘We are at the moving ihe motion
stage. At this stage again, the rules
come into operation. Just becutse it
has been admitted, these rules have
not been given the go.by. At this
stage also they come into play, because
of rule 187. Therefore, we go back to
rule 186. What are the rules? These are

the rules. (Interruptions). They are,.
Sir, unfortunately reminded of what
happened last PFridey when my re.
solution came up—and they cbjecled to
that: but you, in  your wisdom and
judgement said that not merely had
it been admitied. bul it had been
moved also. They were not alert, not
awake, but somnolent, perhaps som-
nambulists, That is why they did not
raise it earlier. I am raising it al the
proper stage, that is. at this stage of
moving the motion. At this stage, the
rule comes into operation, viz. rale 186,
because this is the rule which governs
the motion now. Please note the words
in rule 187, viz. “the right of moving
a motion.” Therefore, this is the rule
which figures at  this stage. What
should the House do? What shall we
place before you? What should we
urge before you? The rule governing
the admissibility of the motion ope-
rates here too, Before his motion is
discussed, the point of order raised
must be decided in the light of rule
186 and also rule 188. What does rule
188 say? It says:

“No molion which seeks to raise
discussion on a matter pending
Lefore any statutory tribunal or
statutory authority performing any
judicial or quasi-judicial functions
or any commission or court of en.
quiry appointed to enquire into, or
investigate, any matter shall or-
dinarily be permitted to be moved.”

e

Now, Sir, I am not sure whether this
particular matter in part (a) or (b) of
the Resolution, whether directly or in-
directly, is not the subject matter of
an enquiry before one or other of the
Commissions appointed in the country
during the last iwo months. If that is
s0, then you have got to examine it
in the light of rule 188. You must ex
amine it, and you have got to give a
ruling. You need not be in a hurry;
you are not being hustled; you can
hold it over till tomorrow, it is an
important matter, and it will be a bad
precedent if it accepted straightway, as
it has come before this House, if he is
permitted to move the motion and
sel a precedent,
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Now I come to the most impaortant
aspect of the matter, the hurdle set
by article 75 of the Constitution This
1 most important Article 75, clause
(3) says

The Council of Minusters shall be
coulectively responsible to the House
of the People”

Sir neither 1n the Constitution nor
in the Rules of Procedure, is there any
provision for moving a motion which
will challenge thus particular prowision
1n the Consfitution, in the sense that
no single Minisler can be held responsi
ble to the House of the People Now
let us sce the wording in the Resolu
tion I am sorry they have not been
properly advised as to the wording ot
the Resolution 1 do net know whe
drafted i1t The lasl part, the operauve
part says

this House  hereby records ils
indignation against and disapproval
of the conduct of the Home Minis-
ter

‘di~approvar s tuntamount to or
synomymou, with want of confidence
Thev say we huve no conhdence n
the Home Mimistet Under the Con
stitution under the Rules there s
onlv one way one method one pro
cedure by which a resolution or
motion can be moved in this House
with regard to disappoving the con
duct of the Ministers or censuring the
Minisiers expressing wan{ of con
fidence in the Mimsters and that 1s
provided for in the rules about no
conhidence mofion In the entire body
of the 1ules you may search for it I
challenge an+v learned lawyer any
membe; of the House but you cannot
find one sngle rule out of the J89
rules which provides for a contingency
of thus kund for this kind of motion
There 1« no provision at all I have
searched for it Last might I sat up
tall about 40'Clock in the morning
and I went through each rule in detal
There 15 not a single rule which pro
vides for a motion of thus kund
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Therefore, I would urge very
seriously, in all humulty, with all
earnestness that if you allow fhs
motion to be made—admussion 15 over,
it has been admitted we have no
quarrel with that—if you allow this
motion to be made I am sorry to say
that this will become g dangerous
precedent which will n effect (Inter_
Tuptions) be dangerous for parliamen-
tary demociacy, dangerous for the Con
stitublon  which says that the entire
Couneil of Ministers 1s responsible to
the House of the People and not one
angle Mimsler Therefore I would
urge you to disallow this motwon or
with the leave of the House and its
consent let them modify the motion

SHRI SHYAMNANDAN MISHRA
(Begusarai) So far as 1 am concerned
I would like to make two propositions
on which I want 1o base my objection
to this motion A. has been made
abund intly clear we warmly welcome
this opportunily of mecling this chal
lenge from the Opposition Let there
be no doubl ahout 1t

However thore ate two elemenlary
thuigs whicn re to te borme n mnd
The fhrst 15 thit there 1s no rule pre
venting the Chair from revising  its
eanuer  op mon if that ophmon has
betn found to be inconsistent with the
rulcs becondly there 15 no rule pre
venting « Member from making a sub
misston that a particular motion s
not in keeping with 1%e rules It
these two elementary things arc borne
in mind this motion would fall to the
ground

You know Sir more than any one of
us that there i8 a provision for a no-
confidence motion which comes under
rule 188 How is a motion under rule
198 framed® The motion is framed 1a
the most general terms, possibly ‘thai
the House expresses its want of con
fidence 1n the Council of Minsters”
No subject 15 mentioned Why Is it
807 Probably the intention {s that
many things could be thus ecovered,
But in the main motion there must be
unily 1 the subject and if that unity
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is not to be found jn the framing of
the subject, probably it would not be
admissible under the rules. That is
one of the reasons, that seems to be
one o! the intentions. of framing a
motion ander rule 198 1n general terms.

This motion 15 under rule 184, and
it has to be governed by the provisions
of thus rule. so that there must be
unity of the theme, and 1t must con-
form to certain other criteria laid
down in rule 184, If this motion does
not conform to those criteria, then it
is not a motion under rule 184

So we just do not reccgnise this as
a motion under rule 184, nor do we re.
vognise 11 under any other rule. What
1s this motion? Under which rule has
this motion been mowved? That is my
basic question. Because L do not find
it to be general terms expressing want
of confidence in the Council of Minis-
ters, nor do I find umty of theme in
1l as required under rule 184. There-
fore, this motion 1s completely outside
the hinok of the rules ol procedure ol
the Tlouse, and my suhmussion would
be that you should be pleased to rule
it out of order.

So far as the basic challenge of the
Opposilion 18 concerned. I would sub
mit to them that they should come
torwaurd honouring the rules in another
form, thus probably they can cover a
much larger gamut than has been
covered under the three items men-
tioned here,

SHRI C. M. STEPHEN (Iduk:) rose—

MR. SPEAKER: Are you raising a
point of order?

SHRI C. M. STEPHEN: Under rule
376 when a point of order 1s raised,
any other Member can contribufe his
opinion on that poini of order. It is
on thal basis that I am standing,

The position is absolutely clear and
covered by so many rulings.

Three objections were raised, firstly
that more than one subject has been
mentioned in the motion. The issue
is simple, We have stated “acts of com-
mission and omission”, and on that
basis we have sought to censure. And
the rule says that the acts of com-
mission and omission must be specifi-
caily stated. Therefore, we have speci-
fled what exactly the acts of com-
mission and omission are on which
we want io censure, so that it may not
be & perambulatory or unrestricted dis-
cussion, It should be limited to these
subjects.

What is stated here is:

“Whereas & censure motion must
set out the grounds or the charges
on which it 1s based and 1s moved
for the specific purpose of censuring
Government for certain policies and
action....”

It 1s not one. The kernel of the issue
is aets of omissions and commissions
specified, go that it may not he a com-
prehensive free for all discussion TChe
specification iy there. My hon. friend
there challenged me whether T could
cite an example from the United king-
dom. That is there in the House of
Commons debate 1926 (Censure motion)
pages 21 to 24, ITouse of Commons
Debate 1945-46—23, 15 columns and the
Tlouse of Commons  Debate 1952 53,
column 1783. Therefore, in the House
of Commons, there is a precedent. As
far as censure motions are concerned,
there is no specific provision in the
rules. Such a motion i: governed hy
the rules applicable to motions in gen.
era]l and can be admitted as ‘No-day-
yet-named-motion’. The Censure motion
can be moved against Council of
Mimsters or individual Minister or
group of Ministers for their violated
acts and may express regret. indigna-
tion, opinion or surprise of the House
of the failure. Motion would be specific.
self-explanatory so as to record the
reasons for the censurc precisely. As
far as the precedent is concerned. T
submit that in 1968 a motion was
moved by Mr. Madhu Limaye and
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half-a-day was taken for discussion.
Article 75, the scope of rule 184, all
these (uestions were discussed. The
Speaker took time to give a ruling.
Finally he came out with a wrilten
ruling sovering the whole area. Then
he said thot “admisaibility s my
affair, fixing the time is Covernment's
aflair. Admitled—I have done, limo—
the Government fixes; that is not my
affair.” Therr the wording 15 ‘dis-
approval’. The mofion was  against
Morarji Bhai. The House rejected it.
The second was Mr. Jyotirmoy Bo-u’s
motion agaiist Mr. L. N Mishra
There. the wording was none of these
but ‘resolve that the Minister should
be removed from the Cabinet’. All I
am saying is that this matter 15 com-
pelely covered by the decision of the
Spcaker at that time. All these aspects
had been ronsidered. It is not as if I
have not considered them, We went
into the rules. It 15 not n no-confi-
dence motion where T chould put it to
the vote of the House asking 50 mem-
bers to rise in their seats, It was a cen-
sure motion. The Speaker could admit
jt. The Government must find time;
the Leader of the House must find time
we had a no.day-yet-named-motion or
whatever it is under Rules 184 and 185.
There are a number of opportunities
for the Speaker to admit a motion.
Time can be fixed only by the Leader
of the House. In the case of a no-con-
fidence motion, the Speaker has got full
powers and immediately be puts it
before the House and if 50 members
get up, then it is discussed, But in the
censure motion, time has to be found
by the Leader of the House and the
Government. The Speaker secured the
concent of the Leader of the House,
Lecause only after he agreed. it is
being brought on a particular day and
particular time. All I am saying is
that it is completely covered by the
ruling both of this House and the
House of Commons and therefore. the
objection may please be over-ruled.

SHPI JYOTIRMOY BOSU (Dia-
.mond Harbour): Sir, Mr, Stephen, in
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his wisdom nag choscn to refer to my
motion. ... (interruptions). You can-
not go un misquoting. I had tabled a
motion against late Mr. L, N. Mishra
and, in .hat_I haq drawn spetific
attention of this House to the parti-
cular paragraphs t1aken out from
Justice Kapoor Commissiong Report
on tne misdeeds of the Bharat Sewak
Samaj. Here comes the questiion,
whether [ had tabled a motion against
late Mr I. N Muhra as a member
of the Cabinet. It was not so. The
motion was on the misdeeds com-
mitted by him when he was not a
member of the Cabinct. Therefore a
line of difference has to be drawn.
That has been misquoted. Otherwise,
1 had no desire to get up, 1f you
kindly sengd for the motion of mine -
and gp through the motion, you will
see that what Mr. Stephen has said
about mv motion is incorrect,

SHRI HAR] VISHNU KAMATH: 1
am sorry io say that Mr. Stephen has
referred to the rules of procedure in
the House of Commons. We are gov-
erned here by our rules of procedure.
Only in respect of privileges, immu-
nities and rights, we are on a Tpar
with the House of Commons, not with
regard to any other matter. (Inter-
ruptions). We are prepared tp face
them. We are not afraid of them. We
have faced them many times. (In-
terruptions). Let them bring a No-
Confldence Motion.

SHRI RAM JETHMALANI (Bom-
bay-North-West): Mr. Speaker, Sir,
while you are deciding these points
of order, it js the duty of all of us
t, tender to you what in our con-
science we feel to be correct advice.
Speaking for myself, nobody can deny
that there is substance in the points
of order which have been raised.
But when all iz said and done, these
objections are technica] objections
and can easily be met by making
proper changes in the motion. The
truth remaing that we are to deal
with the substance of parliamentary
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sovereignly and parliamentary demo-
eracy. 1 think, it does not behave us
tp defeat a motion of this kind by
bringing in technical objectiong of
thig kind. Therefore, through you,
Sir, 1 wish {0 appeal to my own col-
leagues that we will be creating an
impression in the minds of the public
that the allegations which really have
no busis. ... (mnlerruptions). Whatlever
have something in them. We should
nol creule the impression that we
have somerthing to hide. ... (Interrup-
tiong),

SHRI SAMAR GUHA: We are not
altaid of them; we have faced them
many times. Let them strajghtway
hring a No-Confidence motion There
Is no provision for bringing a motion
ot this kind under the rules. We are
ready to fave them. Let them have

the courage to bring u No-Confidence
motion.

SHRI RAM JETHMALANI: ] wish
to say that in regard to allegations
which are, on the face of it, false and
frvilous, we will be creating an im-
pression in the minds of the public
that we have something (o fear. We
do not wish to hide anything. Lei us

£0 on with the substance of the mo-
tion.

sttt welte foy (D) -
STy "EYET, OF AT ey § | Ao
o3 w7 i s 3 A ST Ay
T § Afer e geaw W e TAF
7 AT A AT T A &Y ] F
WA 7} gw wW g wmw vy B
nra@hﬁmagﬂ'tﬁsm Tt
T5a i Y & ferE wor g W g
TR gl ag www w46 1) vow #
TIFT Y | 78 wwrr Fr AT w7E
% v @ S ¥ wwg fox gw
TR e 3 war AT wX Wt g
TAERAR? 2 fFwiwe oxam ST
VTR § 7 et sy ot W foe

Frr &) ggar AW T FHFT HrIT )|
woq # au1 wowT & i w7 ey a9
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MR. SPEAKER:
they have made.
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The same point
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THE PRIME MINISTER (SHRI
MORARJI DESAI): We are spending
time on debating whether guch ¢ mo-
tion ig in order under the Constitu-
Lon or not. From the very begin-
ning, I felt personally that jf there
is to be a censure motion, 1t should
be against the whole Ministry or
against the Prime Minister, But I did
not want to take shelter under that
convention and, thereforé, when you
admitted jt I did not raise any objec-
tion. I beg of my friends not to press
their objections. Let them raise it
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and then they will know what it
muans,

SHRI SOMNATH CHATTERJEE
(Jadavpur): The question is that it
15 a matter of procedure. 1 quite
appreciate the sentiments which pro-
mpted the Leader of the House to
make an observation which he did to
bring it to the notice of the House. I
am not here trying to stop the dis-
cussion on the motion fo ra minute.
Thig is a mater which may have a
bearing in the future, because thcse
similar matter may be raised in
future, because today, the Leader
of the House may agree ¢hat
this may be discussed. But there
are various matters which may ecome
up in future. After all, you have
to give a rubng on this. Without
expressing anything on the desirabi-
ity of this motion or otherwise, the
question is whether our rules permit
thi=  So fur a: the motion chapter
is concerned. 1t ijs Chapler 14 My
submission before you and before the
House js that in respeet of those mat-
ters which have nowhere been pro-
vided otherwise 1n the rules, this
motion chapter and the motion should
be taken recourse to,

8o far as making allegations against
the Mimister i his capacity as Minis-
ter are concerned, there is 5 de-

finite provision for a no-confi-
dence motion for which a par-
ticular procedure has been laid

down. Then if a Minister or a Meim-
ber of the House has misled the House
‘he provision for raising a question of
privilege is there, If I mislead the
House or if & Minister misleads the
House deliberately, then that is a
matter of breach of privilege for rais-
ing which the procedure is laid down:
it postulates an enquiry and giving op-
vortunity to the Minister and all that.
Sir, kindly see the present motion.
Only assumptions are there. Tt reads:
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“That having conside;ed the aets
of commission and omission on the
part of the Home Minister wilh res-
pect to the following 1antters,. .”

Then three instances are given, and
the Mover infers them to be true aud
correct. This is g matter of purc o=
ference drawn by the Mover. Without
giving an opportunity to the Minister
concerned, on certain assumplions of
facts or inferences drawn by him, the
motion 1s frumed whach is really sought
to be a substitute for a non-cunfidence
motion. What should have bcen done
in a particular manner cannot be side
tracked and brought uuder a different
category. What cannit Le done direct-
ly cannot be done indirectly. T do not
have 1o tell you this, Sir. Therefore,
the question of procedure is involvea
In future 1t may come nup S far as
discussion of this particular molion i
concerned. the House ran go on, and
we shall make our sutmmigsicn~ on that
But that 15 not the issuc at ail. The
que-tior ic this. It proceeds on the
basis of inferenceg drawn by the Mover
of the motion —on which +here 18 no
accepted position, the facts are not
admitted. Tt savs that there has been
a deliberale misleading of the House
That 15 not admitted Thep ‘he ques
tion is about irresponsible statemenis.
I couly understand if the Slinister had
said, “All this [ admit.” In respect of
that there could be disapproval, Every
issue 18 a dispute as to fact  That wn
whv, theer is a procedure for that. If
the Home Mimistor makes 4 faise g le
ment, the entire Coun-il »f WMinisters
should be held respoisible tor whirh
‘no-confidence” has bheen  provided
Then for breach of privilege. opportu-
nity should he given !o the Mimster to
make his statements clear o prove or
disorove them. Therefore thisx =
really trying to sidetrack tne rules—
what Mr. Stephen has « inted

So far as the previous ruling is con
cerned, we do not know whnt was the
language of that motion, whethsr it
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proceeded on admitted facts or not,
what wag the subject matfer in that
motion, we do not know, we do nct
have the motion before us, we do nut
know. Therefore. for future guidance
we require your ruling after consider-
ing the facts. so that, . port {1om 1tne
merits of this motion, for fiture we
may be gwded.

SHRI HARI VISHNU KAMATH: Ot
tourse, the Leader of the House has
made an appeal. But [ am soery 1
cannot withdraw my point of order, I
will read out the molivn moved by Mr
dyolirmey Bosu igainst Ir. Lalnt
Narain Mishra. The wording 15 not a
rensure maotion at  all. On the 18th
Dee>mber, 1974, Mr. Joytirmoy Bnsu
moved the following moliun in the Lok
Sabha:

“That this House resolves {1hat
Shri Lalit Narain Mishra, 3 Member
of this House..”

*..a Member of thiy [Iouse and 2
member of the Cabinet, be removed
from the membership of  this
House ., .”

like the motion which Poandit Jawohar-
lal Nehru moved in 1051 arainst Mr.
Mudgal in this House, saying that hLe
be removed from membership of the
House, That is not censure ut ull
There is no question of censure. T1
It says, ‘be removed from member<hip
uf the House for romitting <erious im-
propriely and malpraciice as could be
seen from the Report of the Commis-
sion of Enquiry’ etc, elc. There is
no question nf censure at &1l and no
disapproval in that m«tion. Thercfore
1 would sgain requesi you lo cousider
the point of order raised. Though we
are not against the motion, we pave
discussed this subject often in this
House. Once, twice, thrice, this
matter has been discusted in the
House. Therefore. if it is allowed tn
be discussed again. such malters may
he raised again and again and it will
become a dangerous precedent for the
future.

MR. SPEAKER: I have heard gll the
sides. There are three poinis thal
arise from the discussion. One is whe.
ther the motion is adrmussible under
the rules, the second is whether the
three allegations are »puosed to Rule
186 of our Rules .md the third is vne-
ther any particular porlivn 15 objec-
tionable and therefore it should be re
moveg from the text nf the mauotion.

SIIR1 JYOTIRMOY PCSU: Whar
about the Constitutional 1cquirements?

MR, SPEAKER: I will cume to that,
do not be in a hurry.

Ag soon as this motion came up bhe-
forc me, 1 myself had doubt whether,
in view of the ijoint revponsibility
of the Cahinet. a rensure motion (ould
he moved against a1 individual Mims-
ter. 1 carefully went through our
Rules as well as carher precedents.
On esxamination of the Rules 1 did net
fing and rule either for or against. In
areas which are nol crvered hy rules 1
am of the view that I am guverned by
previous precedents. 1 thercfore went
through the previous nreceldents and,
in accordance with the pievinus prece-
dents. T came to ‘he conclusion that
this moffon has to he aimitted. 1 have
thercfore admitied it and it is no more
open to objection.

The second quesion that  arises s
whether it is in acrordance with Rule
186 Rul~ 188 providas 1hat. in nrder
that » mofion mav he  acmissible it
shal} satify the condition that it shall
raize subsiantially one dnfinile jesue.
In faci. when fhe arigianl rntice w7
given, it was vague and iclective ard
we therefore had 1n ask the smoneors
{n modifv it so that it may »aise ome
definite isee. The rne Anfinite issue
raised is that the Wome MMinister—
acearding 1o them—hag piven incorrect
information {o Parliament :nd he
shanld therefore Lo censured. The
fthree instances mentiomed are enlv il
lustratirms and thev all rolafa {o cn@
jseue, the issue being that he had
given incorrect information to the
Mouse. IInterruptions).
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I am giving my ruling, not your
ruling.

Therefure, [ thought there was no
breach of Rule 188. Now, alles the
motiun was admutted 1t came to my
notice that a crimunal case 1> pending
in resnect of the Belehr olaur When
a criminal case s penedie,, one ol the
mmpuriant aspecls  of the v alter s,
what 1s the motive for the oflence
Thercfore. since this hus gone o the
court, any discussion on thal 2mn' s
hikely to prejudice vhe trial of the case
1 therefore rule out the first nortion.
that 1s, 1a' which came tn *my notie
only after admitting 't The censure
motion will therefore be coalined cnly
te (b) and (c) and will not extend to
al.

SHRI SHYAMNANDAN MISHRA:
What about Rule 3587

MR. SPEAKER [ have grne inrough
it and it 1~ only after gwng  thiough
the relevant rules that I cae to this
decision. Now, I have given my i1uling
and the House will proceed

SHR] SHYAMNANDAN WMTSIIKA®
You must give 1« ruling on whether.
when a subject has already heen 1>
~ussed 1n a session, 1l can he tnken up
agmn in the smne w~sson Please give
a definite ruling on thoi

MR. SPEAKER: That is no* an obli-
galory or mandatorv rule

SHRI SHYAMNANDAN MISHRA
No, Sir, it is mandatory.

SHRI JYOTIRMOY BOSU; Vour #t-
tention was pointedly  diawn to Art
75(3). We would lhike to have vour
ruling as to whether this motion comes
within the provisions of Art 7T3(3' We
want a clear ruling on that

MR SPEAKER' I have covered it

SHRI JYOTIRMOY BOSU: No, Sir,
you have not covered it. Kinlly pive
a ruling on the submission made by
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Mr. Kamath drawing the attention of
the House to the prowvisions of Art. 75
(3).

MR. SPEAKER: I have given my
ruling.

SHRT M N. GOVINDAN NAIR
\Trivandram . Sir, 11 vour rulng, youw
have said that you have adrutted this
censure motion on the ground that the
Home Minister gave mcorrect informa-
tion and this incorrert inform .ion wag
ahout Behchi incident Linterrup-
tions) .

PROF P G MAVALANKAR: Sir,
what about (C»? What. is there to
muslead the House?

SHRI HARI VISHNU KAWNATI(. B
I, D is mentioned here n (C), there
1s no BLD here

PROF P. G. MAVALANKAR; S
ate you allowing diseussion on (L) and
(¢) or only on (b) ...(nterrup-
tions).

SHR] M. N GOVINDAN NAIR: I
can guife undeisiand thal the discus
sion here should aot give gny r~0m 1or
prejudicing the enquiry thot is faking
place Here the question is- wha' was
the incorrectness in the statement that
has been made If th ig left out. the
very basis for your a’dmitting +hie 1t-
self goes. Therefore, I wruld request
you to reconsider your ruling

MR. SPEAKER: I do not wa.t fo
reconsider.

SHR] SHYAMNANDAN MISHRA"
You were pleased io say w'h T¢ pard
to Rule 338 that (1 is no* wandntory
Pleased read it. It savs it ‘shal’ nct
raise’ How do you sav it is not
mandatory?

MR. SPEAKER: I have said it.

SHRI SHYAMNANDAN MISHRA:
That i{s very mandaw-y. The rule is
very clear; it says: “it shall not raise”
It is not a ruling then.
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_ th it here.

HR] SHYAMNANDAN MISHRA:
shall not’ is the wording. ...
erruptions).

- PROF. P. G, MAVALANKAK: How
do you allow (c)?....(interruptions).

- SHRI HARI VISHNU KAMATH: In
(¢), Leader of the BLD is mentioned,
not a minister.

; MR. SPEAKER: I am nst going to
disten to anything; my decision is final.

THE PRIME MINISTER (SHRI
MORARJI DESAIL: After the rulirg, I
~ Bould request the hon, Members that
| they should accept it. You have not
to question the ruling.

SHR] SAMAR GUHA. We honour
You, Sir, but when in the future you
i may not be here and Some other

Speaker comes, he would be guided by
F&be precedents. We are afraid of ‘he
" future, we are not afraid of any dis-

cussion on any matter. You have

govered in your own way some of the

ghjections that have been raised from
 our side, but the question iegarding
~ the distinction betwzen & nc-cunfidence
- motion and censure motion has mnot
‘been clarified. In our ruleg there is
no provision whatsoever of any kind
of censure motion. There is only one
kind of censure motion and that is
gxpressing lack of confidence nor in

any individual Minister for which
_ there is no provision....
16 hrs.

SHRI MORARJI DESAI: May I

draw the attention of my hon. friend
there that once a ruling has keen given
by the Speaker, it mpust not be chal-
fenged. T do not agree with him. That
is not right.

» SHRI SAMAR GUHA: I am chaileng-
ing if.

MR. SPEAKER: You are only ques-
tioning it.

7  Motion re. Conduct SRAVANA 13, 1899 (SAKA) of Home Minister

318

PROF. P, G, MAVALANKAR: We-
are seeking your guidance.

SH.IRT SAMAR GUHA: Wa are only"
Seeking clarification on your ruling for
our guidance.

) There is nothing as ‘censure motion’”
in the Rules of Procedure. There is-
only one provision, According to Art.

75 sub-section (3) of the Coustitution

the Council of Ministers shall be col--
lectively responsible {0 the House of
People. There cannot pe any kind of
censure motion against any individua]

Minister. You please clarify this for
the sake of future puidance as to how"
a censure motion can be brought. ...

(Interruptions). You please clarify.
Let us get ourselves educated for the
future. How does it comply with the-
provisions of Art. 75(3) of the Constitu--
tion where it is said thai the Council.
of Minisers shall be collectively res-
ponsible to the House of People? If it-
is so, how will you call it a censure
motion? If it is a cabstitute for a no-
confidence motion, then how can it be:
brought against one gingle Minister for
which there is no provision either in
our Constitution or in the Rules of-
Procedure.

We want your clarification and-
guidance for the future.

AN HON. MEMBER: It is on (b)
alone and not (a) and (c).

MR. SPEAKER: I have given the
ruling, Not on (a).... (interruptions).”
If you want to re-open it, then they
will alsp re-open it

Yes, Mr. Stephen.

SHRI C. M. STEPHEN (Idukki): T
am thankful to you for permitting rae
to move this motion.

I beg to move the fillewing:—

“That having considered the acts
»f commission and oJ:nission on the
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part of the Homg Minister with res-
pect to the following matiers. name-
Iy:—

(a) that he has been misusing the
floor of the Ilouse to make
hascless and  irresponsible
statements as inetan~ed,
among others, by his allega-
tion on the 13*h July. 1877
while replying to the dehate
on demands fur grants for the
Home Ministry that there was
a preparation and thinkmg
(“Vichar") on the part of the
previous government 1o shool
the political leaders in delen-
tiom,

(b

=

that he. misusing s official
position medlled, with the
affairs of iadepencient coneti-
tutional bodies as evidenced.
nmone others, by his conduct
in withdrawing from the fle
of the Election Commission &
letter dated the 5th May, 1877,
he had written in his capacity
as the leader of the BL.D.

this House hereby records its indigna-
tion against and disapproval of the
conduct of the Home Minister.' "

May 1 assure you and my very valu-
ed friends on the opposite that I have
sought the leave of the House to move
this motion not in a spirit of acrimony
and not with a fecling of animosity tc
the government or to the Minister
concerned.

1 rise in fact with a heart full of
SATTOW. (Interruplious) bii, €, with
the full conviction that in moving 1ms
motion I am gdischarging a duty which
resls on me in my -apacity as a Mem-
ber of the Parliament and as a citizen
nf this country.

1 have absolutely nothing azainst the
Home Minister. I have never talked
to him and I have never moved with
him in tlose quarters. Bui over ©
long number of years, I have heen. as
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a political worker, geeing his activi-
ties, watching his activities and honesi.
ly speaking. 1 have developed a feeling
of appreciation for certain character-
isties of hig and still T have got a feel-
ing of alienation from him alse. I re-
member him as a prominent man of
the All India Congress Commitiee in
the meetings I have leen attending. I
have still got the memory of the speech
he made opposing the Resolution for
Co-operative Farming snd I feil a (cep
sense of appreciation for him at that
time. not hecause 1 agreed with the
stand he took, in fact I disigreed w.th
the stand he took. bu! myself havisg
been rebel mentally I felt drawm to
him for the courage t-hich he showd
in opposing an Offimal hesolution,

Subsequently when he got away
from the Congress at‘er havine been
elected to the Assembly when he got
up after 18 days of h's eler i1, thete
by leading or inaugurating which
subsequently became the notorious
Aya Ram Gaya Ram movement. I felt
a feeling of endless revolt against him.

That Ministry fell and he raised hit
voice against Jan Sangh and R.SS
and he called the R.S.S. ‘Nikarwalas
I felt again drawn to him mental™
although I did not know him and h¢
did not know me. [ am (aly tracn
the relation. Perhaps. I kave nothin
against him: I do appreciate the firn
ness that he hag been showing. Onl
I wish he had a little bit of the reg.
dignity the Home Minister is experte
to have—Home Mimster, ote. lix
Vallabh Bhai Patel, Govind Valis
Pant. 1 wish he had that sort of regs
dignity

(Interruptions)

MR. SPEAKER: May I 1equest 1h
members to hear him patiently so ths
they may he heard later.

SHRI C. M. STEPHEN: In th
course of the last few years the mora
standard in our country, the publi
standard of this country, the level ¢
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political conduct in this country ir-
respective of any party, everybody—
all of us have a share in it, have been
coming down. Now, we have come to
a stage in which the unquestionability

of the judges is under shadow, the.

unquestionability of the Prime Minis-
ter is8 under ghadow, unques‘ionability
of, the political leaders i{s under shadow.
There is a crisis of condence in the
public of this country and I feel who-
ever I am, T also share it.

AN HON: MEMBER: You alone.

SHRI C. M. STEPHEN: Well, I free
the entire lot—my friends—irom that
guilt, I accept the whole guilt, But I
am postulating the fact and this is the
national problem which we have got
to face upto.

I have been watching the perfor-
mance of Chaudhriji here with all the
respect I have got for him by reason
of his age, by reason of his experience,
by reason of his political career.
Nevertheless I have felt that by certain
of his conducts, he hag not tone vell
by this House, he has not done well by
the Harijans, he has not felt himself
drawn towards the down-tvodden and
the people who are suffering. I have
developed that sort of feeling. Perwmit
me and forgive me that he is symbolis-
ing himself rightly or wrongly to the
persong who are watching him as a
person who is against the land reform,
as a person who ig against the Harijan
Class, as a person who is against the
down trodden people, as a person who
has got a misconceived notion about
Gandhian economy and about the
cconomic structure that has got to be.

This sort of feeling has developed.

MR. SPEAKER: Are you not trans-
gressing the limit? .

SHRI C. M. STEPHEN: The purpose
is not to defeat the government, which
I know, is not possible. I also realise
it; it is not possible. Whether you be-
lieve me or not 1 don't want this
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motion to succeed, either, because I
don't want the Government to fall.

AN HON. MEMBER: Pathetic.

SHRI C. M. STEPHEN: This Govern.-
ment, having been elected by the
people must be in power for a certaim
period, according to me. This country
is large enough, our problems are
complex enough and we can ill-affora
the game of toppling any structure.
Therefore it is not brought with that
purpose. This motion has been
brought with the purpose of focussing
attention on certain tendencles which
are developing in the administration,
in our conduct, and to focug atten-
tion on how we are being assessed, you
and we, both of us are being assessec
by outsiders, May I say this? May I
by a sort of recollection bring to your
notice that I remember I was shouting
from the other benches when we were
there, when things were defended,
which ought not to have been defen-
ded. Well, Sir, this was done. I am only
putting it to you—things which ought
not to have been defended, have “een
defended, but for party discipline it
was put up. I only appeal to my friends
that let us so conduct ourselves as
Members of Parliament thinking
objectively. I am not saying that they
must give a go-by to party discipline
and all that. But there are certan
issues on which we must make an
approach on a larger angle, on a higher
plane. Thig is all that I have got to
state initially.

Sir, I must say, 1 wag disappointed
by your ruling that Belchi incident
should not be discussed. I submit to
your ruling. I do not go into it.
Therefore I come to the next part of
the motion. It says:

“that he has been misusing the
floor of the House to make baseless
and irresponsible gtatements as ins-
tanced, among others, by his alle-
gation on the 13th July, 1977 while
replying to the debate on demands
for grants for the Home Ministry
that there was a preparation and
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thinking (“Vichar") on the part of
the previous government to shoot
the political leaders in detention.”

This is a basic thing. When a Minis-
ter—particularly a Home Minister—
comes to the House and makes a
statement of fact, he must be able to
substantiate that statement of fact.
Thiz courtesy he must show to the
House. This justice he must show to
himself. This floor of the House is
no place for rumours. It is no place
for wild inferences. A statement of
fact once made has got to be substan-
tiated. The statement of fact made
was this. It says ‘They were prepar-
ing for the day’. I have got the
Hindi portion translated because 1
don't know Hindi. ‘They were pre-
paring for the day when ceriamn
people must be shot down as happen-
ed in the Dacca jeil. The thinking
(vichar) was to shoot certain persons
right from Jayaprakashji if neces-
sary, 1 asked Dr. Karan Singh and
other friends something over which
one may get furious.” This is a state-
ment of fact. Facts ought to have
been substantiated by the Home Min-
giter, who has been in the Home
Ministry, who has access to the files of
the Minisiry, when making an asser=
tion, that there was a ‘Vichar' to
shoot down persons _from Jaya-
prakashji downwards.

This iz not a legal postulation. This
ig u statement of facts. But, the next
day, he was challenged to substan-
tiate the statement of facte And, Sir,
our Leader of the Opposition raised
a aquestion and asked him tn substan-
tiate the ctatement of facts This was
what he =aid-

“I emid that thcre was< a thinking
and there was a prensration for
that and this preparation does not
mean that the police had heen given
the orders or the army had been
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called or they were consulied o
there was any scheme in black and
white. As @ prelude to this, the
right to live wag suspended. Every-
thing else, if necessary, will follow.”

Now, Sir, instead of substantiating,
he makeg a confession that no order
was ever issued to anybody, there
wag nothing in black and white, no
scheme formulated, no military or
nobody was consulted. The point I
am putting forth is this that the
Home Minister of India makese a seri-
ous statement of facts. Should not
the Home Minister subsiantiate that
statement of facts? I have under-
lined the words statement facts. In-
stead of that, this was what he said:

“No argumentz now; what I was
going to sey was this that ] did
not gay that. Rather the Attorney-
General, Shri Niren De, who was
the Government Lawyer said before
the Supreme Court in November
‘today, nobody in India has even
the right to live'.”

He has said before the Supreme Court
interpreting the Presidential Ordi-
nance. If this was not a fact, a com-
munication should have been issued
by Government contradicting it.

Now. he says that because Shri
Niren De, arguing, came to an inter-
ference that this could have occurred.
May I put it to the friends? Ig it
enough? On the question of Shri
Niren De's arguments, two things
arise—(1) whether he had put forth
this argument. Sir you were in the
Supreme Court

MR. SPEAKER: 1 wag not there,

SHRI C. M. STEPHEN: Not at that
time. You sat as a Judge in the
Supreme Court. In the judiciary.
well, Sir, if a major point is made,
it the case’ is based on a major point.
in the judgment, that statement will
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find jts place, Here is the judgment
with me. Mr. Shenti Bhushan, show
me where it wag stated by the judges
that this plea wag raised in the
Supreme Court, went through the
whole judgment. Np suggestion or
observation anywhere in this case al-
leging that Shri Niren De based his
case on this argument or this argu-
ment was ever raised.

The second question is; whether
Mr. Niren De made the statement at
all. Now, Mr. Niren De himself—I
am not saying that his statement
must be accepted—hasz come out with
a statement repudiating the Prime
Minister’s statement. Who is to be
believed—that 15 a different matter.
Now, he has come out with a state-
ment contradicting the Prime Minis-
ter’s statement. He must come out
with a statement; no lwyer worth
his salt will make an argument like
this. He said that he did not make
an argument like this.

Now Shri Charan Singh is 1elying
on what has appeared in the press.
‘Well, Sir, he gave such a sanctity to
whatever appeared in the press.

Well, Sir, in one of these cases, this
is what he said about his opinion
about the press. In Rajya Sabha,
when discussing the Belchi—I am not
gong into it now—a press report that
appeared on Belchi mutters wa; dis-
cussed there—the reply of the Minis-
ter was this:

“According to the presg report
appeared on the crimes it was re-
ported. ...

He says: (Imterruptions).

SHR1 HARI VISHNU KAMATH:
8ir, I rise on a point of order. Belchi
hag been disallowed.

MR. SPEAKER: The Home Minis-
ter has not relied on that. Every
Bingle peper reported the statement

purported tg have been made by the
Attorney General in the couwrt. No
one paper has ever demied jt untll
the other day.

SHRI C. M. STEPHEN: With your
permission, may I submit all the
paper cuttings here? I could come
acrosg only one press cutting—not all
the papers—and that is what I re-
member.

That apart, what I am now gaying
is that Mr. Niren De hes come out
with a statement like this. Not that
everything hangs on that; The Home
Minister 15 not depending on any press
statement at 8ll. He has discounted
the press gtatement completely.

Now, Sir, assupung that was the
argument what the governmeni did
was thut 8 presidential order came
and on that presidential order the
court has said what it means. That Is
reported in June edition of A]] India
Reporter. Thig js not the first time
that a presidential declaration came.
I quote:

“....Unquestionably the court's
power to issue & writ in the nature
of habeas corpus has not been
touched by the President's order
but the petitioner's righy te move
this court for a writ of that kind
has been suspended by the order
of the President passed under Arti-
cle 359(I)",

So, 8ir, it {s not the fundamental
right which is suspended What is
suspended ig the right to move the
court for a writ. That is what in
suspended. (Interruptions).

Sir, they have got the right to reply.
Let me have my say. I quote fur-
ther:

“The President's order doce not
suspand all the rights vested in g
citizen to move thig court but only
hig right to enforce the provicions
of Articls 2] and 22. Thus ax @&
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result of the President’s order afore-
said the petitioner's right to move
this court but not this court's
puwvers under Article 32 have been
#u pended during the operation of
the Emergency with the result that
the petitioner hag no locuy standi
1o enforce his right, if any, dunng
ithe Emergency.”

The point I am emphasising 1g that
this is not a new situation. There
wiis such a situation in 1962 and then
in 1984. I have read she ruling and
1 do understand that it is not as if
the entire Article 21 was suspended.
Nobody said that as a remsom of that
there was proposal to kill anybody.
Now, an extre-ordinary situation
erizes and a certain action is takenm.
Bir, may I put this question directly
to you?

MR. SPEAKER: 1 would't answer
it.

SHRI C M STEPHEN: I am not
putting the question to you but
through you to the House. What I
am <aying is in 1964 such a situation
wa. there The Constitution of India
provides that under Article 850(D
the right for enforcement of Article
21 mey be suspended. That is pro-
vided for action thereunder. If the
Government comes to conclusion that
a situation under this has arisen,
when Article 21 must be suspended,
the Constitution contemplates that
the Article 21 be suspended. Iy it
that the Constitution contemplates?
The moment this is suspended, per-
sonc 1n jail can be shot down 'That
can become legal 1Is it the nature of
our Constitution the moment it is
suspended? It is not an extra-constitu-
tional suspension which takes place.
Our Constitution provideg for a pro-
mulgation under Article 352. Our
Constitution provides for a Presiden-
tial Order under Article 358(1). Our
Constitution provides that the provi-
sion under 350(1) can cover the sus-
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pension of the fundamental rights
such as specified.... Now, it the
Consutution provides thet an order
issued in accordance with that, would
it mean that the legal implication will
be such that anybody can be shot
dead ... (Interruptions).

DR. MURLI MANOHAR JOSHI
(Almora): I was a detenu and the
Advocate General argued that if I
was shot dead in the jail, then I had
no legal remedy. Five persong died
in Naimi Central mil. Two died in
the room in which I was detained.

One of them was Dr. 8. Sinha. (In-
terruptions).

SHRI C. M. STEPHEN: Now, what
I am saying 1s 1if the Government
feels that this is the consequence of
the Presidentis] proclamation, may I
put a question to them? Do they
fee] that the legal consequence of
the proclamation under Article 389
covering Article 21 emongst other
fundamental rights, is that shooting
down is possible? If that is the legal
understanding shared by the Govern-
ment, and if they feel that {t is
dangerous, then why in the course of
3 or 4 months, when they have been
in power, they have not come out
with a motion to amend the Article
359 <0 that this danger is taken away.
Thev have not moved any motion to
(Interruptions). Bui the
Mofthemﬂteristcmm‘to
me, that this is not the implication
at all. This is ome point.

The second point is. if under the
Emergency killing of persons who are
under detention hag ceased to be a
crim~ that can be done, Mr, Charan
Singh's argument is: “you have clear-
ed a legal deck’. Therefore, he con-
cedes that the clearing of the legal
deck iz necessary for shooting down
of the people. You say it is clear.
Legal deck is the question. Whether
the legal deck has beepn cleared and
whether by the proclamation the
Government has become powerful and
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free to shoot down whomsoever they
Iike? That 15 the argument (Inter-
Tuptons)

Now, I am trying to migue a case
1f you are patient enough to lsten,
you can listen I am trying to argue
a case Kindly bear with me and hear
me and you can reply to the.e pounts
when your chance comes I am not
making any wvilificatory Jemaiks
against anybody I am only trymng to
explamn the point of law, as I under-
stang 1t If Mi Charan Singh's posi-
tion 35 that ag a result of thig pro-
clamation the Government has be-
come free to shoot whom they like
to shoot, if that 13 the position 1if {hat
15 correct then we know duiwng the
Emergency there were caseg of tor-
tureus killing like the Rajan’s case m
Kerale If that was lawful, then a
case of murder cannot lie now because
that murder case has been registered
(Interruptions) For Heavens sake,
keep quite Al] that I am saying 1s
that it 15 not the legal consequence
of the power that had been assumed

Thirdly 1f the government’s inten-
tion was to shoot or lull people, how
1g 1t that Mr Cheran Singh was 1e-
leased 1n February 1978, when other
people remained in jail, Chaudhury
Charan Singh was released from yail
in February 1976 The moment 1t
was reported that JP was 1ll

SHRI GAURI SHANKAR RAI
(Ghazipur) You are sorry for the
carly release (Interruptions)

MR SPEAKER Please sit down
Mr Joshi I know 1t 1s an emotional
subject but you must give a patient
hearmng

AN HON MEMBER
vant®

Is he rele-

SHR] C M STEPHEN 1 shall
‘ummarise my argumente 1'e this
Government 1ssued an order, a< per-
mitted by the Constitution Nobody
in his sense, according to me; should

take up the position that the Consti-
tution of India 15 framed in such a
manner that an order that 1s permit-
ted by the Constitution can haie the
effect of legaliding the shooting of
people

SHRI GAURI SHANKAR RAI
Then what for an Ordinance’
(Interruptions) You shameless
sychophants

SHRIC M STEPHEN Now there-
fore the conduct of the goverament
itself would show that thi, charze &
absolutely baseless—the conduct of
the government in releasing persons
far before then time one after an-
other could not be explained Any-
body who wag feeling sick was given
protection assistance releaseq were
taking place (Interruptions)

SEVERAL HON MEMBERS No

SHRI C M STEPHEN  Shouling
will not take vou anywhere I shall
repeat the whole question I was ask-
g  Why exactly it 15 that they are
shving away from bringing forward
the amendment to the Emergency
clause They are not coming forward
with the amendment (Interruptions)

Therefore I am submitfing that the
moment the Home Minister submitted
here that he has no record, no evid-
tnce no plot and no allegation that
any order wag 1ssued to anybody, that
there wams not even a consultation
with anybody the moment he made
the confession here, he wag repudiat=
ing the statement he originally made
The fundamental principle 1s that a
statement of fact made by you has
got to be substantiated Having vio-
lated that principle, he owes 1t to
himeelf, he owes it to thig House to
tender an apology for the wrong
statement he made first Nothing has
come so far Thig 15 &Il I wanted to
<ay about 1t My friends may charac-
terise the Constitution of India as
carrying in its woom, a  provision
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which would end up in the annihila.
tion and the shooting of the people,
But my loyalty to the Constitution
does not permit me to agree to that
position at all. If they agree to that
position, let them amend that and let
them put 1t on the proper level. Thiy
ig all I want to say. If you can bring
forward the smendment, do it. We
have repeatedly said that with respect
to 42nd amendment, you can count oh
our support. Don't say, You do not
have two-thirds majority. We wil]
give you two-thurds majority. Come
forward with your amendment. But
you are not prepared to come forward
with your amendment. You will not
be able to come forward with your
amendment. (Interruptions).

THE PRIME MINISTER (SHRI!
MORARJI DESAI): If the Congress
Party gives assurance that it will
support the Bil] for amending the
Constitution in this House and in the
Upper House, I will do jt tomorrow.

(Interruptions).

MR. SPEAKER: Please sit down,
What the Prime Minister says is, if
the party, which means through its
leader, the Congress Party, commuls
itself to support the repeal of the
42nd amendment both m this House
as well as Rajya Sabhs, he will im-
mediately bring the amendment to
repeal t.

(Interruptions).

MR. SPEAKER: Why don't you
give an opportunmity to the Leader of
the Opposition to say one or the
other?

SHRI YESHWANTRAO CHAVAN
(Satara): I am rather surprised to
hear the Prime Minister insisting on
my commitment first as io what they
should do. I am really surprised that
the Government has not consulted us
as to what Bill they should bring and
what jts construction should be. I
have already said in the very first
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session that let us know what your
formulations of your constitutiomal
amendment Bill are and we are pre-
pared to discuss the same.

MR. SPEAKER: This incidental
question arose because Mr. Stephen
said, “We aie willing to support it
both in this House and in the other
House.” Therefore, the Prime Minis-
ter wanted to know whether he is
speaking on bxhalf of his party.

SHRI VAYALAR RAVI (Chirayin-
kil); You are the Speaker. You are
not & Janata Party man ((Interrup-
tions). You are supporting the Gov-
ernment.

SHRI K. LAKKAPPA (Tumkur):
You should act as a judge here. (In-
terruptions).

SHRI C. M. STEPHEN: The burden
of my argument is very zimple. They
speak one thing and do another thing.
After having taken up the position
that a potification under article 359(1)
can have the constitutional conse-
quence of annihilation of the people
of this country—we have not taken
up that position; they have taken up
that position—although monthg have
gone by, they have not cared to
rectify thet position in the Constitu-
tion Although they have taken up
the position that the 42nd Amendment
18 wiong, they have not initiated a
dialogue, although months have gone
bv. They have not brought forward
any proposal. They have not consult-
ed us as to which provisions should
be rctained and which should not be.
Fo~ example, is it your position that
the directive principle which provides
for the participation of labour in the
management should be deleted? Is jt
your position that the provision that
administrative forums will have to
be created in order that the citizens’
grievances may be heard and dispos-
ad of should be deleted? Is it your
position that the preamble gtating
that the country must be a socimlist
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fore, there are provisiong in that

amendment which I am sure some of
my friends on the other side will
cling to and will want to keep. There-
fore, it is not as if the 42nd Amend-
ment js a Bible for ug which cannot
be touthed. There are areas which
must be touched and amended.
Therefore, do not shirk; come forward.
We are there to see that the question
of two-thirds majority does nol arise.
Wherever 1t has to be amended, we
are here to support you. (Interrup-
tions). Sir, I am satisfied if Mr.
Shanti Bhushan listens, Let others
shout. My position is that you your-
sdf having made ga commitment
about the 42nd Amendment, we do
not want to pin you down to the en-
ticety of the 42nd Amendment. After
having made a commitment about the
42nd Amendment, ufter having made
all denunciations about the Emer-
gency and Article 352, after having
done all that, merely going on with a
sort of vituperative campaign saying
that the consequences of this would
have been this and that, but never
trying to rectify it, is not an honour-
able stand to take. This is what I have
Fot fo say. I am very clear in my
mind that as far as our position is
concerned, the Leader of the Opposi-
lion has explained the position that
there is no closed door, there is a vast
area where we and they can coope-
fale and that the entire Parliament
W!_II come forward and support. Any-
thing wrong that is done to the cor-
reclion of it is there, but there are
tertain areas in the 42nd Amendment,
Which | am absolutely sure, when we
settle down to discussion you will
agree that those clauses must be re-
tained. It not, then we will see. 1,
therefore, charge the Home Minister
With having made the ‘irresponsible
"nd bascless statement’. The state-
:“mt made is irresponsible because
hat is g statement which has no
basls, which reflects on the character
of the Constitution, That is, there-
fore, {irresponsible and baseless he-
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cause, when challenged, he had to
make a confession saying that “I have
no evidence to give in support ex-
cept that I draw the inference from
what Mr. Niren De said.” That is not
the position for the Home Minister of
India to take. Having said that, he
has to apologise to this House or to
withdraw the statement that he has
made.

Now I come to the third part—about
the Election Commission part of this
Motion. .

(Interruptions).

There was a discussion on thig Elec-
tion Commission. What happened
was. as I understood, ag the record
of the discussion in the Rajya Sabha
goes, Chaudhury Sahib wrote a letter
on the 5th of May to the Election
Commission in his capachty....

MR. SPEAKER: How much more
time yoy would like to take?

SHR] C. M. STEPHEN: ] will take
15 minutes more. I will accept the
facts of the case as stated by Chau-
dhury Saheb and Mr. Shantji Bhushan
in the Rajya Saha. I do not want to
go beyond that. What are the con-
sequences? Whether the conduct was
fair is a matter I would leave to the
hon. Members. About the status of
the Election Commission, we lnow
that the Election Commission is sup-
posed to be an independent constitu-
tional body. Itg staff and everything
is under the Home Ministry not like
the Parliament which is not wunder
anybody, but which is entirely under
the Speaker. The staff of the Sup-
reme Court is not entirely under Gov-
ernment, but it iz entirely under the
Supreme Court. But the staff of
the Election Commission happens to
be under the Home Ministry.

SOME HON, MEMBERS: Under the
Law Ministry.
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SHRI C M STEPHEN T am sorry,
it 15 under the Law Minustry I thank
You for correcting me

The facts of the case as | under-
stand are these On the 5th g letter
wig wntten More than that op the
Sth four Parties came to a decivion to
merge themselves into & Janata Party
and for that merger certain proce-
dures had to be gone through

SHRI HARI VISHNU KAMATH
Sir 1 am on a pont of order Your
predecessor has ruled that party
matters should not be discussed 1n
the House (Interruptions) There was
a ruling on whether party matters
can be raised or not

MR SPEAKER He 1z not discus-
ging party matters He 1s discussing
the action of the Home Minister

PROF P G MAVALANKAR What
15 being discussed—the conduct of the
Home Minister or the affairs ot the
party® (Interruptions)

SHRI C M STEPHEN Please see
(c) of my motion and say whether
1t has got anything out of order

MR SPEAKER T have ruled that
Portion to be 1n order I am not re-
opening 1t

SHRI C M STEPHEN Mr Shant:
Bhushan raised the aigument in the
Rajya Sabha—and the Prime Mims-
ter did 1t ;n his Press conference
The argument raised was  The BLD
leader wrote a letter the BLD Jeader
withdraws the letter and the letter is
returned back to the file What 1s
wrong? That is the question 1 gm
trying to answer that question This
18 related to the Election Symbols (Re-
servalon and Allotment) Order On
the Ist May a decision 1s taken that
the 4 constituent parties will merge
themselves into one after the merger,
the Election Commussion will have to
recognize the new party It will have
to give a symbol to that party (In.
terruptions) Why are thev interiupt-
ing if they have got a strong case®
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Therefore, all the 4 constituent par-
ties, according to the procedure, will
have to write to the Election Com-

mussion Section 16 of the Election
Symbols (Reservation and Allot-
ment) Order reads as follows—Mr

Shanti Bhushan mentioned it in the
Rajya Sabha

“When two or more political par-
ties—one or some or all of whom
18 a recogmized volitical party or
are recognized political parties—
join together to form a new poh.
tical party, the Commussion may
after taking into account all the
facts and circumstances of the case
hearing such representatives as the
newly-formed party and other per-
son as desired to be heard, and
having regard to the prowvisions of
this Order, decide whether the
newly-formed party should be a
national party or a State party
and the symbol would be allotted
to 1t The decimion of the Commis-
sion under paragraph (1) shall be
binding on the newly-formed poh-
tical party and all the components
thereof "

Under this Order, the Election Com-
mission 1S exercising & gquasijudicial
function and 1t exercises a quasi-
judicial function on the bass of the
letters the respective merging parties
are to write to the Election Comms-
sion The four parties write letters
to the Election Commuission on the 4th
that 1s Congress (Organization), Jan:
Sangh, Socialist Party and the BLD
write letters On the 5th the Com-
mussion receives the letters On the
basis of this the proceedings are to
start And the Election Commassion
has to give & final decwion, g quast-
judicial decision 1 call 1t quasi-judi-
c1al because the section prowvides that
he must hear the conshtuent parties
that he must hear the representative?
of the new party and that he mus!
hear others Therefore, the decisior
15 to come after hearing these parties
A decision so vital which 1s to comt
after hearing all these partieg 15 on ¢
quas;-judicial basis
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On what basis do the proceedings
start? The proceedings start on the
besis of these letterg which these
constituent parties write to the Elec-
tion Commission. It js not as if the
letter written is anybody's property.
That letter, once written to the Elec-
tion Commission, becomes a public
document because that letter ;s open
to inspection by persons who are to
appear before the Commission to
argu before it. The Evidence Act 1s
very clear that a document which a
party is entitled to look into, to ins-
pect, is a public document. A pri-
vate document kept in public custody
which is liable to be examined, and
which any other party is entitled to
examine, is a public document.

Here iz a public document connect-
ed with quasi-judicial procecdings
which have been started. Then one
of the parties gets a brain-wave. One
of the parties wants to withdraw the
letter. What is the method to be
adopted? Even if you want to with-
draw, the normal method should be
that you write a letter saying that
you repudiate your previcus letter,
What has happened here? Chaudhuri
Saheb telephones to the Election
Commission. The Election Commis.
sioner asks for the letter. On the
bagis of that, the Election Commis-
sioner gends back the letter. What
the Election Commissioner did is none
of our concern. That the Election
Commissioner in his wisdom kept a
copy is for his safety. That the Elec-
tion Commisgion put a covering letter
is for his safety. What we are con-
cerned with is  Chaudhuri Saheb's
telephoning.

Why do you telephone? Why don't
you write a letter? Why do you not
choose to keep it in the file there? 1
am not saying that Chaudhuri Saheb
would have spoken a lie subsequent-
ly, but supposing the affected patties
did not together subsequently? Sup-
posing the letter was not returned,
what would have happened? What
would have happened is that the other
three parties would not have got the

symbol. The merger would not have
been recognised. A breach of trust
must have been committed. That s
not my concern, but I am answering
the argument that it is inconsequen-
tial. I say that the conduct of Chau.
dhuri Saheb in telephoning and not
writing is not” so innocent, in just
getting the letter back without leav-
ing a trace ot that letter there is not
innocent. He FKds done something
that nobodv should do.

May 1 put another question? Sup-
Posing a puny clerk in the Election
Commission’s office had released that
letter back, would you not take dis-
ciplinary action agamnst him? Would
you not say that he has not conduct
ed himself properly? Certainly you
would have taken disciplinary action
against him. Supposing these four
parties were in the opposttion and
supposing one of you phoned, would
that letter have been released? Lt
us think about it. Certainly not:
Therefore, we have got to consider
very seriously how it is that the Elec-
tion Commissioner, Mr. Swaminathan,
with all his experience, was persuad-
ed immediately to release that letter.
That is a matter which 15 not very
much connected with my motion, but
there are circumstances prevailing in
the Election Commission’s office, there
is & subjective feeling that he is sub-
ject to somebody. This is a matter
which you and I will have to consi.
der when we are thinking of the
Election Commission and all that.

My main legal argument is this.
It is not as if the letter was the pro-
perty of the BLD. Who wrote that
letter? That letter was written by
Mr. Rabi Ray, Chaudhuri Charan
Singh writes as BLD leader, that is
what they vow. Chaudhury Saheb
says, “Send back the letter". not as
Home Minister, but as BLD leader.
The letter is written not by a BLD
leader but by a Socialist leader. (In-
terruptions).

Now I make a very serious allcgm-
tion. In my visualisation of things,
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here is a case of the cntrustment of
a document with a high quasi-judicial
authority. That document is for a
purpose. The purpose 1s the deter-
mination of the question of rccogni-
tion and the determination of the
allocation of a symbol. He is the
custodian, the trustee, of that lctier.
The relationship is not between him
and Chaudhur1 Saheb only Onece
the letter becomes part of the docu-
ments which arc to be the basis of a
quasi-judicial proceedings, the Elec-
tion Commissioner is a trustee hold-
ing that letter for and on behalf of
the parties, for and on behalf of the
peop 't of thig country. He is a trustee
holding that letter for and on behalf
of anybody who is entitled to appear
before the Election Commission That
letter he disposes of. That letter is
a property. That property having
been entrusted to him, cannot be dis-
pored of other than in accordance
with the law.

MR. SPEAKER: There are a large
number of speakers.

SHR1 C. M, STEPHEN: Therefore,
my position is this. This is a case
which comes under section 405 of the
Penal Code. There is a breach of
trust committed. Section 405 says
that whoever, being in any manner
entrusted with a propeity, uses or
disposes of that property in violatinn
of any directlon or prescribed mode
in which it has got to be disposed of,
commit a breach of trust. This breach
of trust was committed by the Elec-
tion Commission, and this comes
under section 409, being a breach of
trust by a public servant. The pun-
ishment given for that is very severe.

Here is a public servant who has
committed an offence which can be
punished with imprironment for life.
What is the role of Chaudhuri Saheb?
1 submit that Chaudhuri Saheb abet-
ted that erime. Abetment of that
crime will have to meet with the
same punishment.
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This is not a simple matter. Mr.
Shant; Bhushan argued in the Upper
House that documents in a court
could be got back. Mr. Shantl
Bhushan is far superior to me in the
matter of legal acumen and know-
ledge, and I did not expect this from
him. This is covered by the Civil
Procedure Code. You just cannot
take it away. Would yvou say that a
person will be in order if he just
rings up a Supreme Court Judge or
any Judge Lo release a paper—I am
emphasizing this conduct—not by
letter, not by an application, but by
telephoning? 1Is such conduct per-
missible? Would you agree to that
conduct? Supposing you telephone a
magistrate and ask him to send a let.
ter back, would the magistrate do
that? Would you hold his conduct as
proper if he did? You will not.
Then, let us hold the scales even.
The sections of the Criminal Proce-
dure Code are so clear. Therefre, I
am submitting that the Home Minis-
ter of India has done something which
even an ordinary citizen of this coun-
try should not have done. The Home
Minister of India has done something
of which an ordinary citizen of the
country should be ashamed of doing.
The argument for thking back the
letter from the Election Commission
was that he did it as BLD Chairman.
If he did it as Home Minister, I would
certainly say that there can be some
justification, but not as Mr. Charan
Singh occupying the Home Minister’s
seat and ringing up and getting back
that letter. May 1 put it to the Prime
Minister, to the Home Minister and to
the Law Minister, whether this con-
duct by any citizen in this country is
permissible and above reproach?
Therefore, the result is that nobody
has got confidence in anybody; any-
thing can be done now. Let this state
of affaire not happen here. That is
all T have to say. Things must have
happened in the past, let there not be
repetition and such situations should
not arise.

The Home Minister has meddled
with a constitutional authority; he
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has meddled with the judges, but I
do not want to go to other cases
about tribunals, writing letters and
all that He had the courage to med.
dlc with a constitutional authonty
because he feels that h¢ 1» the Home
Minister of India and his telephone
will be accepted and acted upon He
wag not disappointcd because the
Election Comm sent back the
letter to him This 15 g most repre-
hensible conduct which cicated a
storm in thewr own party But [ do
not want to go mnto that that 1s none
of my busines, and I do not want to
go mnto that On the basis of thie he
has betraved the trust that the peo-
ple have put in him by giving him
this extreme power But by using
that power he has done something
which 1s reprehensible and he has
instigated an officer to commit a
trime under the Penal Code He has
got to be castigated ior that and he
has got to be condemned for that
This 15 all I have to say On these
two grounds, I move the censure
motion for the dispassionate consi-
deration of the House and for the
acceptance of the House

MR SPEAKER Motion moved

“That having considered the acts
of commussion and omission on the
part of the Home Minister with
respect to the following matters
namely —

(a) that he has been mucusing
the floor of th House to
make bacelegs and 1res-
pon~ible statcments as ins-
tanced among others hv
his allegation on the 13th
July 1977 while replymng
to the debatc on demands
for grants for the Home
Ministry that there was a
preparation and thinking
(‘Vichar') on the part of
the previous government to
shoot the political leaders
in detention,

(b) that he misusing hs offi-
cial position meddled with

the affairs of mpedendent

constitutional bodies as
evidenced, among others,
by his conduct in withdraw-
ing from the files of the

Election Commission a
letter dated the 5th May,
1977, he nad wrtten 1n hs
capacity as the Leader of
the BLD,

thic House hereby records its indig~
nation against and disapproval of
the conduct of the Home Minmster ™

Shr1 Unnikrishnan

SHRI SHYAMANANDAN MISHRA
That i1s not the practice

SHR] EKANWAR LAL GUPTA
(Delhy Sadar) The practice in the
House 15 that once a motion lLas been
moved, the other side speaks

MR SPEAKER 1| am sorry , [
thought that there are two sponsors
of the motion and, therefore I cailled
him

Shr1 Shyamanandan Mishra

SHR] SHYAMNANDAN MISHRA
Mr Speaker Sir, 1 must say right 'n
the beginning that the hon mover of
the motion had no 11zht to disappoint
us 1 the manner in which he has
done Never had the solemmty of
the House been cheated in this man-
ner We were prepared for a more
solemn occasion and we wele piepai-
ed for more serious charge- if they
were 1n their possession Before what
has happened 1s that we have found
hum speaking with o much of diffi-
dence and lack of ronviction that our
guns must remain spiked and I must
say, that they will have to be used
on & somewhat later occasion

1 was almost thinking of congra-
tulating the hon Home Minister for
having been mngled out for <uch a
singular honour I have no doubt
that many in this House and outmde
would envy this kind of a distinction
for which he hag been so carefully
and after due consideration, hand.
picked
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I am told that there is a grand
strategy behind this motion and this
(grand strategy) is not only to take
‘them out of the slough of despond.
«ency but to divide this great party..
{(Interruptions),

MR. SPEAKER: Please sit down.

SHRI M. V. KRISHNAPPA (Chik-
ballapur): I am prepared to obey.
When our Member, Mr, Stephen, was
speaking on this side, half of hix time
was taken away by the Members on
the other gside in heckling him
because they are in a larger number.
(Interruptions). If they continue like
that, I can also heckle them. One
man will do. They should behave
properly. We are prepaed to obey.
1 do not want heckling from them or
from this side. But they ghould have
realised earlier.

SHRI SHYAMNANDAN MISHRA:
Otherwise, what did the hon. mover
of the motion mean by saying that
they were supporting the Government
but hating the hon. Home Minister,

SHRI C. M. STEPHEN: Who said
it? I did not say. (Interruptions).

SHRI M. N. GOVINDAN NAIR:
Bir, you must protect ue from both
the sides. We want to hear the argu-
ments from both the sides. T am trv-
ing to understand +the arguments
raised by both the sides. Unfortun-
ately, when gsomebody speaks here,
others ghout from there and, when
somebody speaks there, others shout
from here. We are not able to hear
both the sides. Therefore, please
rave us from these shoutings so that
we can follow the arguments of both
the sides,

MR. SPEAKER: You make an ap-
pesal to your colleagues on both the
sides.

SHRI SHYAMNANDAN MISHRA:
1 would only ask my hon. friends to
realise that the unity of this great
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Party is built on solid rocks, that it
was founded in the fire of a struggle,
that, all of us are bound iogether by
hoops of steel and nobody is going
to rend us as under. There should be
absolutely no doubt about it.

The hon. Home Minister had said
some time back and probably there
was a dark insinuation when the hon.
mover of the resolution was referring
to the letter being removed from the
archives of the Election Commission
that there was some intrigue in the
mind of the hon. Home Minister—
that the unity of the party would
break only on the dead body of
Chaudhuri Charan Singh, There-
fore, there is absolutcly no gquestion
of any....(Interruptions).

Now, Sir, I was submitting that
there could be no greater testimony
to the integrity of the hon, Home
Minister and to his efectiveness than
this motion of censure. To the peo.
ple, what does their ccnsure mean?
If they praised Choudhuri Charan
Singh, he would have come in for
public condemnation, and if they have
expressed their indignation about
him, I must say that the people are
going to compare the criticise with
the object of their criticism. And
what is going to be their preference,
can there be any doubt about it?
They have already made their choicc
recently.

Now, Mr. Speakr, it is also wery
clear why the hon. Home Minster has
been hand-picked for the attack, He
happens to be the leader not only of
the country, but of a State whicr hne
seen the exit of the earstwhile leader
of their party. They will have to con-
cede that it is because of the support
the Janata Party had under the
leadership of Chaudhuri Caharan
Singh that the electorate (Imterrup-
tions),

AN HON. MEMBER: He is dis-
cussing party matters.

SHRI SHYAMNANDAN MISHRA:
That the electorate rejected Mrs.
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Indira Gandh; lock, stock and barrel
Therefore, we are quite prepared for
all the venom and amimus that they
can pour upon the hon Home Minis-
ter

This 1s also very clear that the hon
Home Minuster had been attacked only
in those respects In which ha, been
recognised to be holding certan
principles Now, can there be any
contradicting the fact that he ;s re-
cognised as one of the best admunis-
trators i1n the country” When the hon
mover of the resolution was speaking
about certain aspects of the hon Home
Mimster having 1mpressed him, 1
thank, jt must mamnly be the fact that
he 18 recognised to be one of the best
administrators m the country And
vet he 15 being attacked for meddling
with certain affairs of an independent
or constitutional body

Now may I beg this point eut of
the first wav”

fThe hon mover of the motion was
saying—probably he thought that he
was carrylng conviction so far as this
letter of the President of the BLD to
the Election Commission was concern-
ed—that this letter was a quasi legal
document and therefore 1t formed
part of the papers which belonged to
the people and he had no right to
remove 1t Now, this sounds on the
face of 1t, somewhat plausible But
may I gay that it will not bear scru-
tiny even for a moment Is not a plaint
filed before the court taken away
and amended” If that was so here
‘was not even a case of an amendment
I really do not know, I have not con-
cerned myself with the details of it,
but if the letter was written by the
Secretary of the BLD and 1t was
sought to be read by the Presdent
of the BLD there 1s absolutely noth-
ing objectionable about it 'The Presi-
dent had to look into 1t carefuliy
whether the letter was perfect Does
my hon friend suggest that if the
letter to the Election Commussion was
snffering from certan defects and
v opknesses they should not have been
removed? 1 am speaking only in a
theoret:.a! way, I do not kanow the

exact postion If the fact of gurren-
der of the symbol by the BLD was
not clear and categorical, and the act
of suirender had to be made plain,
then should 1t not have been the duty
of the Piesident of the BLD to have
u look at that letter® But there
might have been many other consi-
derations

SHRI C M STEPHEN The Prime
Minister has said that 1f the Jetter
was corrected then there would have
been something wrong about it The
case 1z 1hat the letter, as taken mway,
was returned in the same way No
correction at all The Prime Minuster
has said that if ther. was a correction,
then 1t would have been found fault
with (Interruptions)

SHRI SHYAMNANDAN MISHRA:
He 1~ supporting me

SHRI C M STEPHEN
supporting you

I am neot

SHRI SHYMNANDAN MISHRA:
A question arses whether any public
interest was 1njured or affected
thereby Does the hon Member sug-
gest that public interest has been
affected adversely?” Then wag there
anything clandestine about it This
was not done secretly The Chief
Election Commussioner had recorded
in the file that the letter wag called
back by the President of the BLD
Thére was pothing hush-hush, there
was nothing clandestine, there was
nothing secret about it The paper was
not removed, the paper was taken out
only to be returned And there 1=
nothing to whih one can take
any objection So I really do not
know what 15 made out of that
episode How doeg 1t reflect
upon the integritv of the hon Home
Mini~ter® How does 1t reflect on any
public interest adversely® And how
is 1t made out that it was done in an
objectionable manner— that js, .t was
gecretly removed or ctolen from the
archives of the Elechion Commussion?
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BHRI C. M. STEPHEN: Telep-
phoning and getting the document
was a public affairs!

SHR! SHYMNANDAN MISHRA:
If it was a public thing, it remained
a public thing; it was returned to the
public office in a proper manner.

Bo, I am quite in order in holding
the view that these people have
nothing to substantiate their charge.
This motion has even {urned out
to be a motion of tribute so far as
the hon. Home Minister is concerned
and so far as they are concerned, jt 1s
a motion of despair and frustration;
it could have come out of that state
of mind only. Otherwise these
people could have waited for some
other occasion, althought we are ot
going to provide them with any op-
portunity of that kind....

SHRI C. M. STEPHEN: Wait: let
UE pee,

SHR] SHYMNANDAN MISHRA:
Yes; let us gee,

AN HON. MEMBER* You should
vote for this as a tribute,

SHR1I SHYMNANDAN MISHRA:
Mr. Specker, you would be wounder-
ing may be, even curiously asking him
a5 10 what could be the reason for this
motion.

The reason for this motion, to my
mind, 1= the ‘cmergency’ Commission
appointed by the Hon. Home Minister
1o Bo into the excesses committed
during the dark nights of the Emer-
gency. That is the answer.

The answer is the ‘Maruti’ Commis-
sion which has been instituted by the
‘Hou, Home Minister to go into the
misdeeds of their erestwhile leader
and her domineering son.

The answer lies in the Bansildl'
Commission. (I do not know whether
I am using the correct terms),
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Bo, we were prepared for this kind
of attack from their side,

The unswer, to say the least, lies in
the disclosure the Hon. Home Minister
was forced to make the other day
that the services of the ex-Clief
Justice of the High Court were em-
ployed to influence the judgment of
an acting judge in the election cage
of Mrs, Gandhi. (Interruption).

Sir, we treat this motion as a mo-
tion not against the Hon. Home
Minister but us a motion against the
Government, against the Party and
against the restoration of democracy
m this country. The letter is what
they arc smarting under; they have
not really reconciled themselves to the
restoration of democracy in this
country. Our illustrious leader, the
Prime Minister, has decided that the
Home Minister need not participate in
this debate. That is, so because our
leader has considered it as a motion
against the party, against the Govern-
ment and not as a motion against un
individual Minister. You can see the
dignity and stature of our Prime
Minister from the fact that he has
asked the Home Minister nut to jntei-
vene in the debate as he would take
care of it. But what is their position?
They, who claam to be great demo-
cratg to their fingertips now., think
that the villain of the piece is Mrs.
Gandhi. That iz their sense of
honour. Our sense of honour is
evident from the fact that everyone
is behind Chaudhuri Charan Singh.
Our sense of honour is that we say wWe
collectively stand or fall. But their
sense of honour js that they say the
villain of the piece is Mrs. Gandhi and
they must get a certificate of inno-
cence from us! What were they doing
when we were clamped behind the
bars? When Mahatma Gandhi went
on fast gt the Aga Khan Palace. there
was an Aney, a Bhabha to resign.
But what did these honourable
gentlemen do when Loknayak Jaya-
prakash Narain was almost breathing
his Iest? And yet they would like us
to believe that they were quite inno-
cent and it was Mrs. Gandhj who was
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SHR]I C. M. STEPHEN: Who said
that.

SHRI SHYAMNANDAN MISHRA:
That is what you are all doing, 1 am
asking you to contrast or compare
your position with our position, We
are taking, in this matter, the honour-
able position which an honourable
Party would take and which any great
leader like our Prime Minister would
take.

SHRI ANNASAHEB GOTKHINDE
(Sanglh': He says “our Prime Mimis-
ter”., Is the Prime Minister not the
country's Prime Minister?

SHRI SHYAMNANDAN MISHRA:
In this context. it 1s not without
significance that the hon’ble mover of
the motion is my hon. friend, a very
lovable friend. Shri Stephen, but
not the Leader of the Opposition,
Shall it go unnoticed? I do not say
thut the hon. Leader of the Opposition
is pusillanimous, or that he has not
approved of the motion which has
been moved by the hon. Member, nor
do I suggest that he is not going to
support it if it comes to voting in this
House. Sull, we cannot help obrerving
that the hon. Leader of the Opposi-
tion never comes to the defence of
Mrs. Gandhi when she is wunder
attack. We cannot also help observing
that this motion legitimately belonged
to the domain of the Leader of the
Opposition. But your leader did not
come forward to move this motion.
Can there be a greater discomfiture,
my hon, friend, Mr, Stephen?

After the motion has been denuded
of one of the much-trumpeted things,
the second aspect of the matter is the
statement of the hon. Home Minister
in this House regarding the thinking,
Vichar, about the shooting of the
leaders. I will come to the legal as-
pect of it later. But jt does mppear to
me that Chaudhury Charan Singh
must be Mrs. Gandhi in order to make
his statement acceptable to them.
The difficulty of the hon. Home Minis-
ter is, that neither he can change his
biological specie, mor his politi~al
specie. That is his difficulty. I am

thinking ebout his political specie
mostly, Chaudhry Charan Singh will
never turn a dietator in order to make
his statement acceptable to the other
party, to the other part of the House.

But let me recount what ‘hese
people have swalloed hook, line and
sinker from their erstwhile leader,
Mrs. Gandhi. Why sre you straining
at a gnat, as the saying foes?
(Interruptions) Mrs, Gandhi said
similar things without any basis, in
fact in a much worse form, and you
did not have the guts to oppose her
o1 to contradict her ... (Interrup-
tions)

Did not Mrs. Gandhi say on the Tth
of January, 1975, after the assassina-
tion of Shr1 L. N Michra, that it was
a part of a dangerous plan and this
was only a rehearsal” The hon.
Home Minister spoke about wichar
ard thinking. But here ir a definite
charge that there was a plan, and this
was a rehearsal. And yet, our hon.
friends, at that time stomached all
this. -

SHRI C. M. STEPHEN: Even now
we are Stomaching it. That was part
of the plan. We stand by it. What
about bombing the Chief Justice?....
(Interruptions) What about the dy-
namites? What about the bombing of
the Chief Justice of the Supreme
Court?

SHRI SHYAMNANDAN MISHRA:
Would my hon, friend ask the citizens
of the world, not only of this country,
whether they to believe that there was
something ljke a plot in the dynamite
case—a charge which they bad trump-
ed up agsinst Mr George Fernandes?
....(Interruptions) You may go ¢ven
out of the frontiers of your country
and ask whether or nat they believed
that it was a trumped up charge.

Yet you do not hang your head in
shame.

SHRI C. M. STEPHEN: You read
the Sunday magazine. Mr. Reddy
has written an article admitling it.
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"SHRI SAUGATA ROY (Barrack-
pore): I rise on a point of order.

There is & revision petition in the
Baroda Dynamite case which is at
present pending in the Delhi High
Court. Earlier you have ruled out
tke Belchi incident because it 15 sub
judice, but you are allowing them to
Taise this.

MR, SPEAKER: Mr. Mishra, if
there s a revision petition pending,
please do not refer to it.

SHRI SHYAMNANDAN MISHRA:
It is not Mr. S. N. Mishra who has
raised this subject. If my hon. friend
thinks that it would prejudice the
proceedings before the court, the
guilty party is my hon. friend....

MR. SPEAKER: If the matter is
pending before the court. nobody can
refer to it

SHRI SHYAMNANDAN MISHRA:
Mrs, Gandhi said on that occasion, that
is, on 7th January 1975, that she knew
that their target "was not the Railway
Minister, although hs killing was not
a mistake and that it was a rehearsal.
Then, paying homage to Mr Mishra.
Mrs, Gandhi said, ‘Everybody knew
who Mr. Javaprakash Narayan's target
was ...(Interruphong)

I ask you whether you would not
realise in your cooler moments that
even a saintly person like Jayaprakash
Narayan was not spared! The clear
charge of Mrs. Gandhi was that Mr,
Jayaprakash Narayan wag after her
blood and the real target was she
(Mrs. Gandhi). Now, this 13 the kind of
charge you make and try to get away
with Nobody from that side had ever
come forward and told Mrs Gandhi
that that was not done and must no'
have been done.

Not only that. Mrs. Gandhj also sai”
that if she had been killed, it would
have been said that she died as a
result of her own design. Her linking
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of Shri Jayaprakash Narayan and his
statements as also his movement with
the murder of Mr, L, N. Mishra, and
then suggesiing that actually it was
she that the murdererg were after has
been a much more serious charge that
has been levelled against the move.
ment and against all of us who are
involved in this movement. And, yet,
at that time when we raised our wvoice
against this in this House, none from
that side had ever come to support us.

Further, I will take you to 19th
September 1975. Since we happened
to be in jall, we had much quister
moments to reflect on all these things.
She said on September 18, 1975 while
reacting to the statement of President
Ford on the internal situation in this
country:

“Would this country be considered
more democratic had a large number
of people been killed after June 28,
if myself, my family and the Chief
Ministers and others who support
me had been annihilated.”

The hon. Home Minister said about
a few leaders. She spoke of a large
number of people who might have been
killed. That was the plot she suggest-
ed. Does anyone of you believe in your
heart of heart that Shyamnandan
Mishra, Chaudhury Charan Singh and
Shri Morarji Desal were moving with
bombs to destroy you? Did you really
believe that? But here is your erst-
while leader who said that a large
number of people would have been
killed and she-herself, her family and
also the Chief Ministers of the coun-
try would have been killed after June
29, This is a much more serious and
much more concrete charge than had
been made by the hon. Home Minister.

This Mrs. Gandhi said while com-
menting on the reaction of President
Ford on the internal situation in this
country. But she {s also on record
having said that in this country poli-
ticn] workers were only put behind the
bars while in some other countries
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they were even killed. This js a state-
ment by Mrs. Gandhi. What did it all
mean? What was this dark hint about?

Letl us coine to another instance—am
interview given hy Mrs Gandhi to the
Australian Broadcasting Commission
Television which was tolevised n
Australian on Ocioher 25. 1975. This
was one of the guestions and answers.

Q You have said that tulk of asses-
smation plot is not without substance.
Do you really think there was a poesi-
hility of organised political murder?

Ans, - Of course, there was and there
is

Of eourse, there was aed there is—
these are clear and «efinite charges
I there 18 murder in your statements,
there would have been real murders.
If there 1 murder in your cyes. there
1 murder in your statements, there is
murder in your thinking, this murder
would out. That is the kind of thing
which the hon. the Home Minister was
pointing out—you have been thinking
41l the time mn thig line,

Ay hon. friend the Mover of the
Virtion was veferring to the statement
made bv  ‘the ex-Attorney General—
Shri Niren De two days back. But
what has Mr Niren De said? To my
mind Shri Niren De has not contradic-
10d what fhe hon, Home Minister had
<smd. 1T am reading out. T will not
leave anything to your mercy What
has he said?

The point was nol that the funda-
mental rights were merely suspended.
tad it was open to a citizen to gn t0
the court after the emergency; the
point was that during the perind of
emecgency you die, you go to the grave.
What goes it mean? Could the Home
Minister say that the entire future was
woing to be in your hands? There was
bound to be the end of emergency and
ufter the emergency the laws would
hive {o be restored to the previous
position, if at all the people of India
mattered. Here the Attorney General
1808 LS—12.

says that the right to life wag in-
deed suspended during the emergency.
So if the right to life was suspended
during the emergency, there was no
remedy in courl. Then how is the
position of hon. Home Minister con.
tradirted by fhe ex-Attorney General,
I really do not know? The other point
that T would hke to make in the con-
text ol {the ox Atlorney.General's stale-
ment 15 this  He had said that he was
hiving 1n u state of constant terror and
pamw. and that he was uapprehensive
about the security of hfe of his dear
wife  Can there be a grenter condem-
nation of your regime (han that the
Atlorney General was shaking in hs
shoes. thcre was a tremor down his
spine il the tume us to what would
happen to his dear wife Who used to
come from Sweden to this country.

I leave it to you to judge whether
or not a legitimate inference could be
made that you were going to get into
a murderous mood and perhaps Yyou
could po even to the point of lunacy.
You could argue this way.

The hun, Mover of the Resolution
had said this was not the plea on
which the case was huill by the ex-
Attorney General But this was the
crux of the matter. Therefore, it was
squarely and clearly posed by Mr.
Justice Khanna: What would happen
to a citizen if he was ghot dead by 3
constable or any member of the execu-
tive” Then the Attorney General in
effect, said this throwing up his hands
in horror: “Your Lordship, you and I,
both are helpless in this matter.”” Sir,
that was the state of utter helplessness
in which the entire couniry found it-
self. So, we were then not the citizens
of 1 modern State, We were just like
animals and slaves; we had no right fo
life and we lived only by their merry.
That wag what the Home Minister had
said in his inimitable worde:

aAT gw & faagr 4 @1 gAY AR7
AR 99 |

This is what the Home Minister had
said. I[ we were alive, it was because



355 Motion re. Conduct

[Shri Shyamnandan Mishra)

of the compassion in the eyes of the
honourable lady, the Prime Minisler;
more correctly, it was hecause of her
sympathy, it was because of her mercy
it was by her grace and kindness. The
real grace of Urdu could not be pro-
perly commumcated through any tran-
slation of ‘Nazre Inayat".

Thus a legal framework of a thoro.
ughlv authoritarian regime had been
or was being evolved The citizens
had no right of entry to the court of
law What does the bar at the thresh
hold theory mean® It only means
“Mr Citizen. you cannot enter the
precinects of the court during the perlod
of emergency.” When you took that
plea, vou did not do so in an off-the.
cuff manner Surely, it was not the
off-the-cufl speerh of the honourable
Atforney General, 1t was after the
High rourte had pronourwed on this
issue and after dug deliberation had
taken place in Delhi,

It was nol only the statement of the
Attormey.General, it was a plea made
after full deliberations in Delhi. The
Aitornev.General had not made this
plea to the Supreme Court on the spur
of the moment Then, how do Mr.
Speaker we explain this?

Would not the hon gentlemen also
think about it a little more coolly that
they had been a party—not in this
House but in the other and in their
partv ton—to a law being passed im-
munising the Prime Minister against
any criminal offence that she might
have committed or she might commit.
What was it all for. for immunising her
from all the criminal offences” it was
pas<aq] in the ather Houce, in the Rajva
Sabha

{Interminptione),

So Sir, what was it meant for?
What was it against which the safe.
guerd wag being provided” Probably,
any reasonable person would think that
the safe~'»rd was against any poesible
offen~~ th~{ might be committed by
the then Prime Minister. Otherwise,
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what was the need for 1t? You all had
been a party to that at least in your
own parly meeting Pleage say if you
had not been party to that, (Interrup-~
tions)

Then, Mr Speaker, would you not
«lso recollect thai they were trying to
insulate cerain laws from being chal
lenged in  the couri—particularly the
law which related (o the declaration
of certain people as anti-national”
Anybody could be declared as anti-
nattoral and this law could not be
challenged in the court. So what was
the framework that was being evolved?

MR SPEAKER: Mr Mishra, now
you are goirg oul of the line Ant-
national law has nothing to do with
this You have covered the ground
which he has rovered

SHRI SHYAMMANDAN MISHRA:
Sir, this was one of the grouncs that
w.ig snught to be eovered

MR. SPEAKER: Up-till now you
were on the line of Mr. Stephen If
you go into the anti national law, that
huas no bearing at all

SHRI SHYAMNANDAN MISHRA:
This was one of the elements in a par-
ticular framework which had to be
reckoned with I would noi expand
that

Finally, summing up, Mr. Speaker,
I would say that the two issues on
which mv hon friend, the mover of the
Mntion has iried to atiack the hon'ble
Home Minister are the ones on which
‘he hon Home Minister stands erect:
in fact it is their heads which musf
bend, not the head of the Home Min-
ister (Imterruptions) Mr Speaker, I do
not even have to say very strongly that
I nppose thi= molion because the mo-
tion itself is inherently so wesk that
it will fall down, It will not require
the frrce of number. Probably, wis
dom may prevail upon them, when it
corpes to the final reckoning, to with-
draw the motion. I still hope it If
going to be s0.
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So, with these words, I have formally
to say that 1 oppose this motion. While
1 am opposing it, I feel it has already
fallen down inherently.

MR, SPEAKER: Before we proceed
any further, 1 want to say that four-
hour's time has been allotted by the
Business Adwvisory Committee for
imis Motion, It was to start al 3
PM. but it had started at 4 PM. s
it the pleasure of the House that we
will sit up to 7 O'clock today and have
one hour tomorrow?

SEVERAL HOUNR. MEMBERS: No, no.

SHRI VASANT SATHE: Sir, I have
my half-an-hour discussion which is
pul down at 6-30 P.M,

MR. SPEAKER: We will come 1o
thal.

SHRI VASANT SATHE: I do not
know how you rule that oul? The
Orcer paper says that it will be takeun
up at 6 30 P.M. or as soon as the pre.
ceding 1tems of business 15 disposed ol
whichever ig earlier. You have ul-
ready decided that it will be taken up
al 30 P.M.
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PROF. P. G. MAVLANKAR: Sir, we
began the discussion at 4 P.M. instead
of 3 P.M. My submission is that we
can go upto 8 P.M, and finish it today.
The Half-an-Hour discussion can be
postponed 1o some other day with the
consent of the House, (Interruptions)

SHRI VASANT SATHE: How it is
possible?

MR. SPEAKER: The mafter is en.
tirely for the House—and not for the
Speaker—to decide. At 630 P.M.
thete is Half-an-Hour discussion. It
15 open to the House tg sit as per
schedule or postpone the Half-an-
Hour discussion. For that somebody
hus to move....

SHRI KANWAR LAI. GUPTA: Sir.
1 move that Half-an-Hour discussion
be postponed. (Interruptions).

THFE. PRIME MINISTER (SHRI
MORARJI DESAI): May I suggest, Sir,
that this can be carried on till 7 P.M.
Then there is a Half-an-Hour discus
sion which can go from 7 P.M. to 7-30
PM I will reply to the discussion
{omorrow.

18 hrs.

MR. SPEAKER: I am entirely in the
hands of the House, because this is
a matter to be decided by the House
and not by the Speaker. The Prime
Minister suggests that this Resolution
shall go on till 7 O'clock. From 7 O
clock to 7.30. half-an-hour discussion
can go on and we will adjourn the
House after that. This resolution will
be continued tomorrow. Now, lg this
the pleasure of the House’

SOME HON. MEMBERS: Yes.

SHRI KANWARLAL GUPTA: Oniy
the Prime Minister will reply tomo:-
row.

PROF. P. G. MAVALANKAR: Only
the Prime Minister will speak tomor-
row and nooody else.

MR. SPEAKER: May I suggest &
compromise? We will go on till 7 O
Yk, &
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Mir  Stephen will reply alter
the Pnme Mmmster's reply He wil
reply tomorrow Two things will o
left tor tomorrow Now, we will go
on il 7 O'clock (Inter tims Nuw,
I take the pleasure i Touse that
thus will go on ull Oiloth 1 hie
half an hour disc.ss n will sturt  al
7 Ovclock today and tomoriow M:
Stephen will reply after the Prime M
nister 5 replv  (Interruptions)

SIRT SAMAR MUKHERJEE (llow
rah) How tan we discuss this mo
tion within 7 Oclock® You have vx
tended 1t for tomorrow also Now
it 1s already past 60U PM How cin
vou give chance to other political par
ties’ (Interruphons)

SHRI VASANT SATHE One Mem
ber will speak lor one hour and an
other Member wilt speak for anothe:
hour, that 1 tnll 700 pm ] had
given nofice ol my motion and it has
Lbeen shown in the agendd against my
name Now vou cannot delete m,
name

MR SPEAKER On neitha side
shouting will make a good argument
Quiet argument 15 stronger  than
shouting There 1, moie conviction In
a quet argument than 1n chouting
Some people think that shouting 1=
the only argument Hereafter I am
hmting the time to 10 minutes foi
every Member

MR K P UNNIKRISHNAN (Baudn
gara) Sir as I sat histening lo my es
teemed friend Mr Shyamnandan
Mishra for whom I have greal res
pert I thought i1t was one of the mo~*
extragordinary performances of his 1r
thig House extraordinary in the sense
that I cannot conceal my disappoint
ment about the performance of Mr
Mighra He said that the mover's
speech was disappointing But the
tone of adulation which I heard fo: the
Home Minister—I have no quarrel 1f
vou want to make him vour Prime
Minister you ¢an make him the iea-
der of your Party so that your prob-
lem of disappointment will be solved
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Now as for Mr Stepben's disappoint
ing performance to which Mr Mishia
referred, I can understand this Natu-
rally truth hurts, not only hurts some
tuue but something it stings also, as [
shad prov )ater

The whole question involved in this
motion the thrust of thus moflbu n
volves around mimsterial 1espomnsibi
Lty When we gay acts of commission
ind omission when we mention ot
tain specilic acts the main or centiul
thtust ol tne whole motion of censuic
av In the case of previous precedents
i the House of Commons as in the
previous precedents in this House alse
ind 15 Mr Madhu Limaye would agre:
with me the main thrust 1s of munis
tcrial responstality I should say b U
there are (wo aspects of thiy, respon
sibility Ministers are not only colle
tively but alse individually respons:
ble to: tht conduct of the policles o
the government It means that ihey
have 1o be responsive to the public de-
mands« and responsible to the move
ments of public opimon  You in vonr
wisdom said that we ghould not discu 3
certain things which were sub-judice
That of course I hope will not be ex
tended fo sa, that protection to th
Harijans and the rights of the Han
jans cannot he debated 1n thus motic |
or 1n other motions because this 15
not the onlv one specific insiance !
Bihar The (entre 18 constitutionally
nound the Home Minustry 15 bound
and consequently the Home Mimister
1s bound and responsible for the mo
tection of the life and property o
Harijans 1n this country

SHRI SHYAM NANDAN MISHFA
What aboul the Andhra Incidents’

SHRI h P UNNIKRISHNAN When
the Nife and property of Harjans an!
Tribals are endangered we are entitled
to rame 3t and that 15 why we ha'€
raised it today Since you mm veur
wisdom had said that we should not
mention or deal with the Belchi inc!
dent I do not want to mention thal
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No governmeni can pursue irresporsi-
ble policies and abdicate its constitu-
tional duties as well as moral res-
ponsibilities or deny the right ef par-
liamentary scrutiny and control of the
executive. Nobody can shut us out
aboul debating certain aspects whucn
surround this motion

i have two Ilaces of Chaudhurvy Cha-
ran Singh, the Home Minister beforc
me, One 1s, quule unlike many others
sithing herc, that of a great freedom
ighter—1 respect hum as a nationalist
auil freedom flignter—quite unlike Mr.
Jvotirmoy Busu—he 15 not here—who
was serving the British army during
those davs when Chaudhury Criran
Singh as well us the leader of the op-
position were in jail, unbke Nans)i
Deshmukh for whom I have resovect,
who wag orgamsing Swayam Sevaks
whom Chaudhury Saheb used to call
Knickerwalas’. 1 have respect for
hm as a greal nationalist, as« a man of
conviction

AN HON. MEMBER: What did you
da”

SHRJ] K. P. UNNNIKRISHNAN: 1
have gone on record in this House say-
ing that here 1 see a man ho was
as straight as a rod, a man who was
responsible for zamindari abolition in
hi. state, an opponent of communal
politics as represented by the Rashtri-
va Swavam Sevak Sangh. T did not
agree with him on many things; Mr,
Stephen referred to his views in Nag-
pur Congress: I do not wanti in go into
thote aspects.

But I have another picture of the
. Home Minister, 1 should not like to
“ay that he brought the politics of de-
fection to thig country but he is knewn
In recent political history as number
one or ace defector. Here I have the
anatomy of a defector hefore me; this
House has before it. I do not want
to say that he did so out of opportu-
Nism, because he always talk« about
Mg convictionsy he would argue that
it was not because be wanted to be
:be Chie? Minister of U.P. that he de-

ected. Suddenly one fine morning in

March 1967, he realised that all that

he stood for had gone wrong. (Inter-
ruptions).

MR. SPEAKER: Mr. Unnikrishnan,
1t 1 allow you, I will have to allow
them also. ‘'I'mis is a censure motion
and nol a no conlfidence motion,

SHRI MORARJI DESAI: T would
like Lo suggest to my hon, friend that
this 18 related to & particular issue.
Why 15 he bringing in all the other
things here?

(Interruptions)

SHRI K P. UNNIKRISHNAN: 1
understand that the Home Mimster
is very sensitive and in deference to
the wishes expressed by the Leader of
the House, 1 shall not go to £hri Cha-
ran Singh's past. But, as was made
clear, the main allegation aga.nst him
1 that he makes baseless and mis
leading statements in the House and
outside and he does not discharge his
duties in protecting the downirodden,
the Flarijuns and the tribals of thiw
country. This hag been confirmed by
the report of his own parly men. He
does not care tor public opinion and
goes against it and makes pronounce-
ments in this House. So, this is the
picture which emerges from his per-
formance in this House during the last
hundred davs.

Asg far as your ruling is concerned, [
shal] not go into details. I shall only
invite your attention to the fact that
nine to ten Members of Parliament
from his own party had constituted
an Enquiry Commission and....

MR SPEAKER: What cannot be
done directly, you cannot do indirect-
lv. 1 will pot allow it.

SHRI K, P, UNNIKRISHNAN: A 1
have said, prolection of Harljans.
tribals—1 hope you will agree with
me—is the constitutional responsibility
of the Home Minister and the Gov-
ernment. My main charge is that he
has failed in the discharge of his
duties in protecting these interests as
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evidenced by many of his acts of com-
mssion ang omussion. I am sure you
cannot have any objection to that.

Now here emerges from the s0-
called Election Commis-ion case, the
pohtical anatomy or the anatomy of
the political morality ol a man called,
Charan Singh, the Home Minister of
India The ‘Statesman’ first and the
-Patriot’ of Delhi brought out a news
concerning the  withdrawal of thas
letler and it was disputed, Mr. Shanti
Bhushan contesteg the point and said
that nothing was clandestinely re-
moved from the files, there was jour-
uey of a letter from Election Commis-
sion Office to Charan Singh's Office
and back again, sealed and delivered
by my friend. Mr. Rabi Ray. On 5th
May. 1977, the letter was sent by Shri
Charan Singh: received o 6th May
i the Office of the Election Commis-
gion On 8th May, hecause something
had happened in between, Shri Charan
Siagh. the Home Minister, desired 1he
return of the letter. It is astounding
that he has not kept any copy of the
letter. Tt is not that he did not keep
a copy of that Jetter! Tt was only that
the official communication, which was
senit on behalf of a particular recog-
msed purty, had to be withdrawn for
purposcs other than legitimate. Thut
wase the crucial pont  On 8th May it
way, returned to Mr. Charan Singh.
What happened on 10th May? Be-
cause it was delivered back to the
Tlection Commission on 1i1th May.
So, between these dates something
happened. Using his power and in-
fluence. using his high office nf Home
Minister, he deliberately and illegiti-
mately saw 1o it that letter of im-
portance like this was removed That
is my charge. I do not know what he
wanted in return for a symbol! But
whatever it may he, here is the ana-
tomy of a mthless political operator—
T do not want to zay ‘blackmailer’'—
who is prepared to do anything for the
<ake of power and ¥y furtherance of
hig ambition, That is the gravemen
of my charge today in this censure
motion,
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1t is not confined to this. There 1s
another thing which is very serious
Oy 13th July, when he spoke in this
House, he spoke very well, with all
the gifts he has. He spoke with great
determination and conviction, He
said:

“We should not think that since
we Itave become MPs and Ministers,
our relations have got a right Lo get
aything done. “Corruption is pre-
vailing from top to bottom, Politi-
cal leaders gre also not free from it.
The moral fibre jn the country has
campletely collapsed”—

am preparcd to agree with him 4o a
large extent ag far as generalities are
concerned, I have quoted from the
authentic English {ranslation of his
speech in 13th July....

MR. SPEAKER: You have 2 minute;
mare,

SHRI K, P. UNNIKRISHNAN:
There should not he any impression
that you are shutting me out on this
point There is 8 surgecyy in Willine-
don Hospital. New Delhi, who holds
as M.S degrec from Agra University
Sometime in 1978 or 1874, it was dis-

. rovered thay this surgeon hag left an

instrument in a patient’s abdomen auwd
stitcheq it up, Dr, Thanawala, whe
wos then Superintendent of the hos-
pital got an X-ray done and found it
out. The Union Health Ministry or-
dered an enquiry....

SHRT GAURI SHANKAR RAI: How
is it relevant?

MR. SPEAKER: Let him finish in

two minutes,

SHRI K. P. UNNTKRISHNAN: Ar-
cording to its report, the doctor tried
to put the blame ou the nurses. A
written warning was entered in the
personal file of this doctor kept in the
Health Ministry. In April 1877, after
Chsudhuri Charan +Singh becam*
Home Mbjister and after his proted®
Shri Raj Narain became Health Min-
ister, confidential orders were issved
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to remove the written warning from
the personal file of the surgeon.

e Wit qftare gearer Aot
(st Trw averaen) : wrE A faege
[T T T TR E (wmawry)

SHRI K. P. UNNIKRISHNAN: The
enlire personal filg of this surgeon is
o closely guarded secret. Who is this
VIP surgeon? He happens to be the
son-in-law of Chaudhuri Charan
Singh. Only a casual reference....
(Interruptions).

T T AT ;SR AgEd, &
w1 Sl g w1 aifer wedt
TraTg ) (weerr)

MR, SPEAKER: Your time is over.
I have to allow pther members also.

MR. SPEAKER: You will kindly sit
down now.

{Interruptions)
MR, SPEAKER: He is raising, a
point of grder.

SHRI SAUGATA ROY: Sir, why
did he order us to sit down?

MR. SPEAKER: Many times you
say “Sit down". But you forget that
hoth sides have vo authority, I agree.

ng wN (o wew fg) : a7 A
#1 7 g€, o g Fe @ ¥ 4w faeya
T g T ANEF a8 97 T T %
¥T T FS FET AT BT & AF T ?
fedz & fag, 78 o I wgr v am
Az A1s0, A7 ¥ ¥ wgr a7 5 & ady
dzar, mry 7 dzwr wfgw 1 (=mww™)
d, mm { A wgrarfeds wrevy
Fagrog e &k aff ddnr, 7f ww
Fegm g ... (wwww) .., H
37 &1 Jga fwar a1

% gy & wfcg  wgAr wrgAv
FoEI e vaT avds ATYY )2 ((wrramr)

weIe AgrEd, ¥ ag SrvAr <vgAn §
5 ot 78 AT F oA wiw fear
Tar § Wg T A% @z y ! TH
fedz wawr a1 amar 2 Arg
& a8 wgw wgen § fE g weE
218 ¥ AT ¥ AThAA I & o5 g
I AY qA-TA-AT 97 g1, F1E AT a1
v are & G 7 werw & W¥e A
frag arfas ¥ 3 fr &% g7 & ¥
st Ardr e fafrees & oY et
g & wré frame o wEgrat F
Frarza mox & fro A am g Tvar oA
F AT § &Y wrx fFrarew )
(Interruptions)

MR. SPEAKER: Please sit down.
The Home Minister raised a point of
order to say that this is whollysirrele-
vant for the present gebate and is not
in order. The charge is one of cen-
sure angd not of no-confidence Motion.
If the charge 15 one of censure, our
Tuleg provide that you must specifi-
cally mentioyy what you are going to
suy and You are not allowed to travel
out To some exient Mr. Stephen has
travelled out though not to a large
extent, ang to some extent Mr, Mishra
ulso has travelleg out. But so far as
Mr Unnikrishman's present charge is
concerned. it is wholly outside the re-
levancy and therefore. I pule it out,

(Iﬂformptiom)

SHRI SHYAMNANDAN MISHRA:
1 must submit that T have not travell-
ed outside the scope of the eubject.

Y TrATCITT ¢ cATEE ws wrd
ggawT My Heg ¥ Fax SR
w1 Afaw ¥A7 § wife  gfeocz
aoisdfrdt waw s Wiy o
Everything has happened within the

cye of the House. Thrrefore, I raise
the question of privilege,

SHRT K. P. UNNIKRISHNAN: Be-
fore you listen to me fully, if they get
wild. ...
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MR. SPEAKER: There is no addi-
tional charge that you cam add in a
eensure motion,

(Interruptions)

MR, SPEAKER; I do not allow. If
you deal with that subject further, 1
may expunge jt.

SHRI K, P, UNNIKRISHNAN: Su,
1 am only raising a poser to him, He
can deny it,

MR. SPEAKER: In a censure mn-
tion, 1t does not arise,
(Interruptions)

SHRI K P UNNIKRISHNAN: A, 1
sald eatlier, there arc two facets, 1
would hke to know which one jg coi-
tect. That 1 the crucial point before
the House. Which one 15 correct?
That 1s the crucial point before the
House Here we have both. 1 want
to know from the Home Minister. 1
bave not said that he hag put pressure
(Interruptions) I would like hiny to
enlighten us,

MR, SPEAKER: Not in this debate
Please go on to suy other point. You
Wiuve already taken much time,

SHR] RAJ NARAIN: You have just
now said that he pressurized Raj
Narain 10 do this.

SHRI K. P. UNNIKRISHNAN: I
would ke 1o know from the Home
Minister also about the smpounding of
certain passports.

MR, SPEAKER: I woulg not allow
it. Please don'l take 1t up

Rule 353 says:

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person
unless the member has given pre-
vious intimation to the Speaker and
slso to the Minister concerned so
that the Minister may be agble to
make sn investigation into the mat-
ter for the purpose of a reply;... "
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You have given ne such notice. There-
fore, 1 don't allow it.

SHRI GAURI SHANKAR RAI: Un
@ point of order, Sir. After your
tuhng, the enlire statement made by
my Inend has become irrelevant and
it should be expunged. 1 would like
Mou to expunge 1it, 1if 1t 15 not proper.

MR SPEAKER: Mr Unmkiishnan
please conclude

SHRI K P UNNIKRISHNAN: Tie
government s 4 governmeni of com-
mussions, for comnmussions and by
ctommissions Il hag no other purpose
heyond that  (Interruptions) Wa have
no quarrel, as far as our basic assess-
'nent and respeet for Mr Morarp aud
M: Charan Singh are concerned
They temaimn We dont want lo say
that our respuct for Mr Morarji Desay
is more and that for Chaudhur: Saheb
15 less  As I have already pointed out,
it 15 not our intention Our intention
1s this: As we have understood it,
theie were specific acts of commission
and omission on hi, hehalf, aml De
was  not discharging constitutional
1esponsibilities, That is why we
brought farward th;s motion Now
that we have come from total rcvolu-
tion to tolal prohibition, I don't know
where this government leg by Mr.
Morarji Desai 15 going to land u-
My grievance against the Prime Min-
ister js—it iz clear he has tried to
aswes, lhus Rajva Sabha performance--
he has not sought an explanation from
the Home Minister, nor sought his
resignation from the Council of Min-
isters for such acts of omission aad
commission

SHRT RAM JETHMALANI (Bomb: .
North-West): Mr Speaker, Sir, after
hearing with great interest the very
long <speech of my hon friend, Shn
Stephen. 1n support of this motlon,
where he argued like a lawyer, 1 am
afraid I will have to give, and he will
have to take, a good bit of the very
medicine that he tried to dispense to
others in this House.



He started as an accuser by telling
the Home Minister “Oh! you have made
~a false and baseless statement and,
- ierefore, abused the priviiege of mem-
Bership of this House”. But, having
said that, somewhere along the line
he forgot that he was the accuser and
he started another line of argument
by telling us that the Home Minister
the other day made a statement, and
it is his duty to substantiate that
fiatement. Now, the two things are
foparently different to a lawyer—
gwhether the Home Minister has now
fo gatisfy this House that the statement
which he made was a true statement,
er whether .it is for Shri Stephen to
fatisfy the House that the statement
made by the Home Minister was
false statement. The two things wie
Bbsolutely gifferent.

Shri Stephen was  right that the
Home Minister has made a statement
of fact. But I hope Shri Stephen re-
alises that there are statemenis of
facts and statements of facts. Some
are statements of facts which can be
seen, but there are other statements of
facts which can only be inferrec from
gircumstantial evidence, When the
Home Minister talked about the inten-
tion of the previous government to kill
those who were detained, he was speak-
ing about an inference which he raised
from other circumstantial evidence, erd
‘F he was not speaking about facts which

anybody could have seen. So, the pro-

blem before this House is whether the
inference which the Home Minister
made about the intention of the pre-
vious government was an inference
which was justified or not. Now, in

- the first place, I want to ask the dis-
tinguished gentlemen on ,the other
side....

AN HON. MEMBER: Distinguished?

" SHRI RAM JETHMALANI: Under
parliamentary conventions of courtesy,
it is not permissible to call a spade a
spade.

E Whenever we talk about the emer-
\Y gency, whenever we talk about the ex-
cesses of the emergency, every dis-
tiguished member on that side is aiways
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annxions to tell us “we never knew-
what was happening in the emergency,
we are absolutely innocent, we never
knew what the government was doing,
we never knew what the bureaucrais-
were doing”. This is the attitude which
they adopled, Shri Lakkappa included.
It was the same attitude which was
adopted by the Nazis in post-war "tec-
many. Whenever I used to wvisit Ge:-
many, I used to ask the Nazis what
happened to those six million jews who
were slaughtered during the war. Each
of them hung down his head in shame
and said “yes, we suspected something.
was happening, but we really did
not know that people were being killed.
in this manner”. It is exactly the ai.
titude which they have now adopted on
the other side.

Now, if T accept that, ag you want
us to accept that, then I am ufraid
none of you from your personal
knowledge can get up and say {hat
your Prime Minister did not entertain
the intention fo kill some of the lea-
ders. First of all, you must confess lhat
you were the confidantes of the Prime
Minister, first of all, you must be pre-
pared to tell us that you knew every-
thing that the Prime Minister was
doing, and then alone are you rom-
petent witnesses to come and teil this
House that the Prime Minister had ne
such intentions,

The other day, Shri Stephen will
recall, I got up in this House and saic
that our commissions of inquiry are
now trying to determine the truth, and
that the task of determining the truth
cannot be performed unless the acconi-
plices in the crime come forward and
give evidence and make frank dis-
closur@s, When I said that, there was
a furore from the gentlemen on the
other side. They got up and said “why
are you calling us accomplices? We
knew nothing of the crimes that have
been alleged” and Dr. Karan Singh was -
one among them who very vehemently
protested that day. Therefore, my .irst
submission to this House is that none
of these gentlemen who now come and
speak of Mrs. Gandhi's innocence is:
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competernt to speak about in-
mnocence of the Prime Minister, that is
absence of intention on her part to
kill some leaders.

SHRI A. BALA PAJANOR (Pon-
dicherry): The Member is casting as-
persons on the present Prime Mznister.

SHRI RAM JETHMALANI: I expect
that these distinguished Members of
the Opposition should have that much
common sense to judge whether I am
referring to the present Prime Minis-
fer or tke ex-Prime Minister.

SHRI A. BALA PAJANOR: If t is
reported in the press, the people out-
side eannot understand it.

MR. SPEAKER: You are wrong Mr.
Jethmalani. You should have used it
as ex-Prime Minister,

SHRI RAM JETHMALANI: I stanc
corrected.

Mr. Stephen challenged us today that
if the Home Minister makes a state-
ment which casts a reflection on gome-
body, he must be prepared fo substan-
tiate that statement. Before we ceach
the stage of the Home Minister or the
Prime Minister replying to the debate
1 take this challenge and I am going
to substantiate that what the Home
Minister said was and is true.

My friend, Mr. Stephen is right that
a mere argument raised in a court by
a law officer of the state is not enough
to come to the conclusion that there
was an :ntention on the part of the
.Government to kill people. But when
I say that these statements of the
Attorney-General in the case of a
person who has no other antecedents
about that person....

MR. SPEAKER: No personal attack
on the Attorney-General.

SHRI RAM JETHMALANI: I am
not even talking of the Attorney-Gen.
eral. I am sorry, I have been mis-
understocd. I will not say even one
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word about him. I am peinting out
somthing else.

What I am submitting to the Housew
is that normally speaking, from the
mere fact that the Attorney-General
argued that during the period of emer.
gency there is no right to life and
liberty, it does not follow that the
Government of the day wanted to k:ll
those who were in detention. I accept
Mr. Stephen’s first major premise of
the argument. But that otherwise in-
sufficient piece of evidence in the case®
of a Government or a Government
whose Prime Minister is not totally
free from any unsavoury antecedents,
raise a strong inference of crime. 1
want fo place before the House the
totality of the circumstantial evidencéd
which totally justifies the inference of
the Home Minister raised rom  tihe
statement of the Attorney-General

First of all, a point of fact was
raised whether the Attorney-General
at all made that statement in question
before the Supreme Court. Mr. Stephen =
said that he did not find that in the
record of the judgment. Let me give
the House the genesis of that argument.
That argument first started in the
Bombay High Court, in a state which
was under the over-lordship of the
small Chavan of Maharashtra. I am
not talking of the distinguished gentle-™
man who is sitting here as the Leader
of the Opposition. If anybody wishes
to verify it, he can refer to volume 77
of the Bombay Law Reporter snd he
will find that the Government pleader
exactly said that—and the Judges quoted ¢
verbatim his argument—if the Stated
shoots down somebody or starves
a prisoner, there is no right of
recourse to a court of law. It was not
merely an aberration of the Attorney-
General but this sick, this wicked
argument had gone down to the lower
strata of the legel officials of the Gov-
ernment and it has been pleaded in the
High Courts. So far as the Attorney-
General's role in the Supreme C'ourirj
ig concerned, I do not have to go %
the law reports because I mysq]i
appeared in the court and I -myséelf
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listened to the argument of the Afitor-
ney-General. It is after his argument
that I had to get up and remind the
judges of the Supreme Court that
there is a country by the name Uganda
which had lost its democracy. The
Chief Justice of that country was
kidnapped from his champer and was
not heard of for two years. It wus
after two vears that the diclator nado
a cryplic siatement that the Chief
Justice died a natural death. He was
the Chief Justice who had drafted the
Preventive Detention Act. He had reen
kidnapped from his Chomber by the
police and secretly killed. I said this
in the contexl of the Atlorney-Gen-
<eral's argument that there ir no right
to life and Liberty in this countrv. 1
told the learned  judges that in thus
country everyhody 1s a polential de
tenue including each of the judges sit-
1ing In the court. Therefore, 1 want
this House to accept once and for ail
that the Attorney-General did make
this statement whatever his subsequent
denials might he. The Attorney-Gen
eral marle that argument and it ha-
been reporied mm the newspaper called
“The Evening News' which was publish-
ed Mr Lakhanpal No other news-
paper dared 1o reporl these proceed-
1ngs The issue of the paper is st:]
available and anybody who wishes fo
verify it, can gee it.

18,40 hrs,

|SHRT SoNu SiNGgH PATIL in the Chair]

Let us go further and see what turr-
her evidence we have in the past of
the lasl Government and the Prnme
Minister of that Government. Apurt
from the fact that the Attorney.Gen.-
eral made his point, showing that there
was the conspiracy to kill or inten-
tion to kill, have we forgotten some-
thing which today is being investigated
somewhere? During the course of my
election campaign, there was not a
single election speech in which I have
not publicly said that there is prima
facie evidence—and when [ sajd prima
facie I mean to the satisfaction of a
courl of law—to send the ex-Prime

Minister up for irial. She may be com-
mitted to the court of sessions on the
charge of murder. I repealed it in a
hundred meetings. If Mrs. Gandh
today wishes to challenge me, I am
prepared to repeat it outside the pre.
cinets of this  House that there is
enough prima facie evidence to try
her on charge of murder. I do nol wish
to go into the detailed facis of ine
Nagarwala case.

SHRI SAUGATA ROY: You o not
have guts.

SHRI RAM JETHMALANI: 1 have
guis which I showed throughout my
clection campaign.

SHRI SAUGATA ROY: On u pownt
of order.

MR. CHAIRMAN I am not allowing
him to refer to this incident.

SHRI RAM JETHMALANI; It the
15sue before the Twouse is whether the
tlome Minister'’s statemeni Lhat tfhcre
was an intention tv kill 1s correet, then
all evidenee which shows that inten.
tion to kill, is relevant and must be
pointed out to this House and if it can-
not be pointed out to this House, the
motion mus«t not be allowed to be de
bated and the molion must be with-
drawn. [If the charge is made. then
we are entilled to present all the evi-
dence which shows that they entertai.
ned a design {o commit murder not
only of specific imdividuals bul  n
general of all those who were detained
in our country If money can be
withdrawn m lakhs on telephonic in
structions. ([nterruption)

MR. CITAIRMAN: Wherever I iind
that somthing is irrelevant, I will stop
him

SHRI RAM JETIIMALANI- ‘'l'hose
who are living in glass houses, shoula
not throw stone, at others. The only
person who had a molive 1o do away
with Mr. Nagarwala was the person
who was interested Iin concealing tte
fact of the money being withdrawn
from the bank. (Interruptions)
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SHRI C. M. STEPHEN: On a point
ol order, Sir. My point of order s
that the matter concerning the Nagar.
waia case is before the Tribunal and
11 is under judicial serutiny. There i-
a rule which sayg that the member
shall not refer to any matter on which
the judicial decision is pending. Therc
1s another rule which says that matter
which is before u tribunal shall not be
referred to. Both the rules apply tu this.
T'us matter is before the Tribunal and
it is pending judicial serutiny. Thete-
fore, he should be barred from re-
ferring to that matter.

MR. CHAIRMAN: I have heard “ou.
The point 15, he is not going into the
merits or the demerits of the case.
He 18 only muking a reference to ihat
so far as if has gol relevance to  the
motion. There is no point of order. I
rule it ont

SHRI C. M. STEPHEN: 1t zays that
the member, while speaking, shall nol
refer Lo any matter which 13 unde:
judicial scrutiny, the word used is,
“refer”.

MR. CHAIRMAN- No more argu-
ment.

SARI RAM JETHMALANI: I do not
wish to go into the details ot the case.
But 1 wish to point out to them and 1
wish to point out to the people nf this
country thalt the Home Minister had
Lefore hum the context of the behaviour
of the ex.Prime  Minister in  the
Nagarwala case and, if in the context
of the iacts of that case known to him
he also heard the Attorney-General
making thesc fantastic claims before
the Supreme Tourt, was he not as o
reasonable man entitled to come to a
conclusion ihat you people intendel
to kill. (Interruptions) Let me leave
Mr. Nagarwala out for the time being.
Can you forget the Rajan case in
Kerala? Are you not the murderer of
Mr. Rajan? Did not the Home Minister
know that your Government was re-
sponsible morally and politically for

**Pypunged as ordered by the Chalr,
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the murder of Mr. Rajan- If the Home
Minister believed that you were capa-
ble of doing that, surely, as a reasona-
ble man, he was entitled to draw an
mference that you people had the
intention to kill. (Interruptions)

1 wish to tell them somethuing which
they probably do not know yet. The
lawyer ot Mr. Sunder has given an
mterview, Sunder js a dacoit and, nor-
mally, I would not believe the word of
a dacoit against the word of any other
respectable person. But now we have
the word of one dacoit against the
word of** Mr. Sanjay and between the
two if I have to decide, 1 will still
decide m favour of Mr. Sunder rather
than any body else. May I tell you
that the lawyer of Mr. Sunder has
given an interview?

MR. CHAIRMAN You should .voud
such expressions,

SHRI RAM JETHMALANL I musi
give the facis to the House. (Interrup-
tions)

MR CHAIRMAN Please do not use
the strongest expression which § will
unnecessarily

SHRI VASANT  SATHE: Kindly
hisien to my point of order.

MR. CHAIERMAN: 1 have told hm
not to use unnecessarily the sirongest
expression. (Interruptions)

SIIRI VASANT SATHE: Have you
deleted it? (Interruptions) Sir, listen
to my point of order. (Interruptions)

SHRI RAM JETHMALANI: Their
interruptions do not  frustrate my
speech; these will only prolong it.

SHRI VASANT SATHE: Kindly
listen to my point of order. You must
sit down. You must allow me. I was
absolutely shoked. The hon. Speaker
ruled under Rule 353 that any reference
1o the son-in-law of Chaudhuri Charan
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Singh which was made musi have an
earlier notice because Rule 353 says:
“No allegation of a defamatlory or in
criminatory nature shall be made by .
member against any person unless the
memher has given previous intimation
lo the Speaker.” On that ground, he
wus stopped. I would like to know
whether he has given any notice. He
can call anybody; **he cun cal] any-
body he likes, I do not mind, The only
question is that he should give a notice
and therefore will 1t be in order. If
he has not given, it must be expunged
from the records. You cannot give in
the same breath (Interruptions) you
give another ruling and the Speaker
gives arother ruling. This cannot be
done You yllow it and T will also
<oy sv. I do not mind even saying so.
But a'low me also tn say something.
{Interruptions).

MR CHATIRMAN Order, order.
Howsoever we may be consclous about
varion deeds or misdeeds of Mr.
Sanjay Gandhi. that matter is still
under consideration of the Commis-
sion. T only want (Interruptions) to
avold that expres<ion of a **with re-
ference to that So, that word muy
he expunged., (Interruptions) 1 said
that it should he expunged.

SHRI SURATH BAHHADUR SHAH:
On o point of order.

MR. CHAIRMAN: What js vour
point of order.

SHRI SURATH BAHADUR SHAH
(Kheri): You have the plea to have
that expunged. T agree with you,
bui can another adjective be wused
instead”

MR. CHAIRMAN: That iz not the
noing of order. ([nterruptions).

SHRI RAM JETHMALANI: I want
to tell the House that it gives me
no pleasure at all to mention the

name of Mr. Sanjay Gandhi or in-
deed of his mother. When I men-
tion these names, it causes me phy-
sical] wagony and | get emotionally
upset. ([nterruptions). I have to do
1t as a part of my duty of presenting
the facts which | think my friend 1s
aware of. (Interruptions) Now, [
wish to tell the House about the
statement made to the Morning Echo.
I do not believe 1n mincing words.
Here 15 the lawyer of Mr. Sunder who
claims that Sunder confided to him
shortly beforc hig death He toid
him that he stood in danger of be-
ing killed by the police because he
had been rcpeatedly requested to
cause to be killed or tp kil] a Janata
leader which he had refused to do
from time to time.

18.55 hrs.

[MR., DEPUTY-SPEAKER 1t [he Chair]

As a lawyer, until a person is fin-
ally convicted. 1 am prepared o
assume his innocence. Mrs. Gandhi
may be jnnocent buy I am spraking
from the point of view of the Homse
Minister, a Home Minister why has
all the material in his possession.
When he hears the Attorney-General
making those fantastic claims in the
Supreme Court, will he not jump
to the conclusion that these gentle-
men did intend to kill. T am not go-
ing into the merits of the accusations,
but the fact j that this was the ewvi-
dence which ways available to the
Home Minister, and the Home Minis-
ter drew those conclusions. Ang those
conclusions are such that a reasonable
man may have drawn, though Mr.
Sathe may not draw them. Mr Chavan
may not draw them. The point s
this: were thev conclusions which a
reasonable man can draw? If the
Home Minister could draw those con-
clusions, then he did not make a false
staicment before this House and his
statement cannol become a subject-
matter of a motion of closure.

**Expunged as ordered by the Chalr.
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Lastly, I thought that the second
Mover of the motion at least would
attempt to grapple with the pomnt
as to why did Mrs. Indira Gandh and
her Government and her cohorts find
it necessary to bring an amendment,
before this House, of the Constitution
under which she wag claiming immu-
nity from crimes committed by the
Prime Minister, what was the neces-
sity for this. Has any justification
been shown till today? Has 1t been
shown that the Prime Minister's
claiming immunity—for the first time
in the history of any democracy—
from crimes committed by her is
justified? The inference is that she
did commit crimes. I think, these
gentlemen nn the other side would be
well advised to withdraw this motion
and nol press it becausc the more you
press the motion the more evidence
you will have of your ignoble de-
signs to kill. and that js not going to
be good either for your Party or for
Pgrliamentary democracy. We are
willing to let bygones by bygones.
But dp not persist in mud-slinging
against @ distinguished member of
this Government That is all that
I have to say.

MH. DEPUTY-SPEAKER: We have
to start the half-an-hour discussion
at 7 O'Clock according to the direc-
tion of the Speaker....

sSHR! J. RAMESHWARA RAO
(Muhbjpobnagar): The time for this
debm(bt::ay be ¢xtended by half an
hour.

MR. 'DEPUTY-SPEAKER. There is
no qufmion of extending the time..

sHikl SAMAR MUKHERJEE: No
othew Party has been given a chance
to s peak. If you conclude the debate
nadW, 1t becomes a debate between the
Janata Party and the Congress Party
and we will have been completely
kept out of this discussion. That is
why I suggest thut we may continue
this.
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SHRI SOMNATH CHATTERJEE
(Jadavpur): We must be given our
chance.

SHRI VASANT SATHE: Mr. De-
puty-Speaker, Sir, having heard the
hon. Member from the other side....

MR. DEPUTY-SPEAKER: Let us
first decide whether we are going to
extand the time and if so for how
long.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1I RAVINDRA VARMA): 1
would not mind if the debate is con-
tinued upto 7.30 p.m and the half-an-
hour discussion is taken up from 7.30
to 8.00 p.m,

MR. DEPUTY-SPEAKER: Let us
extend the time upto 7.30 pom. and
try to accommodate as many as pos-
sible. Mr. Sathe, you will take ten
nunutes. Then I will call a Member
from CPM. At 7.80 p.m. we can {ake
up the half-an-hour discussion.

19.00 hrs.

SHRI VASANT SATHE (Akola):
I waut to take up only two points.
Unfortunately, the entire trend of the
argument of the two speakers who
have spoken just now from the other
side appearg to ba that two wrongs
(ie. if you give an example of en-
other wrong from this side) make one
right and would justify whatever the
Home Minister had said. But the
Hoine Minister had, in this House,
made a positive charge and my friend
Mr Jethmalani who is an eminent
lawyer knows the law regarding cir-
cumstancial evidence. First, let us
see what the charge was. The charge
was:

“Barfeat @t off ff 3w faw e W
urefidt # wz 5 fear ovr 4§ gret
oY dw ¥ qz W fogr mar W@
Thig is a positive allegation and not

an inference. A positive allegation
has been made the preparationg were
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~ going on that some persons will be

shot in the jail just s it had been
done in Dacca,

“FPTT T8 AT KA AT G T BT
@A YT TR w A ar )

Now, when a charge like this i~
made—anyone who has a little know-
ledge of law knows that circumstan-
cial evidence must be such that it will
lead tu one and pnly one conclusion.
Can it be shown that the circum-

! plance, mamely the speech or state-

munt of Mr. Niren De in the Court
about a hypothetical proposition as
1u the effect of suspension of Art, 21
leads to only one conclusion that
there was a positive plan 1o shoot.
Incidentally, if you read Art. 21, it
does not give the right tg lhive; the
right to live is natural. Art. 21 doe-
not give that right: ;t only says that
no one shall be deprived of life or
the right to liberty except in accord-
unce with the law. So, therefore, it
v neither here nor there if an argu-
ment jg advanced that, gn the basis
of what Niren De hag said one can
tome to the conclusion that this is a
‘circumstance’, whatever Mr. Jethma-
lan1 might say. Now, unfortunately,
Charan Singh Sahch did not have
the yicious mind which Mr, Jethmalani
had and, therefore, he was thinking
only of the immediate circumstance
and his mind did not go back by eight
Years to a particular thing which was
never proved. [ do not know whe-
ther he is going o improve now by
taking mdvice or a hint from Mr.
Jethmaleni so as to say that that was
the ‘circumstance’. Mr, Deputy Spea-
ker, you are also an experienced man
and you know that in a court of law
this thing cannot for a minute be
taken ag the circumstance which would
lead to this conclusion,

Another elementary principle of
law js thet intention or motive is
inferred or deduced from an action.
If a persop commits n crime, from
that crime or from his action, you

382

can infer his intentions or his motiva-
tion. Therefore, let us see jmmediate
actions of the then Government, If
the intention was to shoot certain
people based on an argument advan-
ced in January or April, 1976, but
arrests were made in June, 1975, the
desire to shoot and kill them should
have been soonafter.
uzl,E E?'QTFGIT 'ﬁ”

Now, let us take up the post June,
1875 period. Let us see what was
the behaviour of the Government in
this period. Tha firsi person to be
released was Shri Jayaprakash Nara-
van on an intimation that his kidney
was not functioning properly. He was
not satisfied with the treatment be-
ing given to him in the best medical
institute, like the Chandigarh insti-
tute, and he was released and allow-
ed to have treatment in the hospital
of his choice. He was relcased com-
pletely.

AN HON. MEMBER: Aftcr his
kidneys had been damaged.

SHRI VASANT SATHE: If vou arc
now suggesting that some medicine or
injection wag given to him to damage
his kidneys; I do not know; that also
can be an allegation which the fertile
brain of Shri Jethmalanj can make.

The next person to be relased was
Shri Syamnandan Mishra, the eloguent
spokesman: he was all the time on
parole. The third person to be rela-
sed waq hon. Bhri Charan Singh him-
self, after five monthg and not parole,
but completely, I do not know, what
were the circumstances; he is the best
man to tell what was that was going
on between him and the then Govern-
ment There were <0 many rumours.

syt faerrr av | #4i Free #R wwwrY
T A a7 wWT Y T o 7# A
9T, ATET WET ¥ fY wAT Aww ¥

Then, Shri Atal Bihar Vajpayee,
who was under house arrest was
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|Shry Vasant Sathe]

allowed to go regularly o the Medi-
c¢al Institute for hig treatment Prac-
1 ally, one gf the stormy petrels here
was allowed to have his second honey-
woon o Japur. . .. (Interruptions).

S JYOTIRMOY BOSU: sir, 1
want to rive under Direction 115 to
make ¢ stateme nt of personal explana-
Lion,

MR DEPUTY-SPEAKER: Let him
continue.

SR} JYOTIRMOY BOSU: If vou
ireat 1t lightly, I have got to be verv
firm This 15 not the first time that
he 1 maligning me. He hag heen
telling lies on the floor of this House.

SHRI VASANT SATHE: You get a
repurt from Jaipur jail and vou will
know what he was doing there.

SHR! JYOTIRMOY BOSU; WMr.
Sathe. on behalf of Mrs. Indira Gan-
dhi, has been maligning their politi-
cal opponents. In Hissar jail 1 was
kept in <nlitary confinement. Banwlal

wanted 15 harm me 1 had a heart
uttack

MR. DEPUTY-SPEAKER® 1f bLoth
of you sprak <imultaneou~lv, vou will
not gn on record. You can reply to
him later if vou want Bul let him
finich

SHRI VASANT SATHE: Anv one
leader, can they poing out, who was
in onv manner, leave alone shooting.
nhysically harmed to the knowledge
or under the jnstructions of the Gov-
ernment® Not one case can thev point
out. Tf a ecase like the Raian’: case
ha, taken place 1n <ome State you
cannnt ronnect it to the Government
of India and say that there was @
vlan here.

Therefore, prima facie, you will
fnd tha* *hic alleration, particularly,
was rompletelv basrless, falee and a
lie, a Geohbelsian lie and Choudhury
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Charan Singh is a strange combina-
tion of Gandhi and Goebbels. Why?
Berause he believes in Gandhian prin-
ciple:

HraH 17 AT NF AW w0ied

Meang and ends must he fair What
ure the ends that he wants {0 achicve
by such tvpe of lies, such blantant
hes repeatedly said? It iy only to
piovoke the people and if the pcople
kelieve hin, thun they will feel that
here was a government which want-
ed to shoot the people jn jail.

SHRI SOMNATH CHATTERJEE:
On u point of order. Shri Sathe i
so much surcharged with emotion that
he 1z using unparliamentary words
The word 'Lie’ 15 unparliamentary

it TrwenTrmer © ArEY ez
gaqfaaaeT & |

SHRI VASANT SATHE: 1 was nnly
saymye  ‘Goebbelsian  technique of
telling a le’

ot wew fag : =3 07 g9 A AAITE

T faar, afe wov''wd" SEAFTIN
Qv oA EFIT |

SHRI VASANT SATHE: If I have

said that he hag lied, 1 withdraw the
word ‘lie" He has spoken untruths.

MR DEPUTY-SPEAKER:

conclude.

Please

SHRI VASANT SATHE: Unfortuna-
telv today, my fear ig that this is
the same propaganda which was car-
ried on in this country by certain cle-
ment, which have been referred 10
by Mr. Morarji Desaj in his book
which provoked Godsey to kill the
Father of the Nation. Thigz is the
tvpe of atmosphere that such un-
truth, and Gocbbelsian lies will
creatc. Is that the intention? Kua
Yahy Vichar Haei in making such
baseless allegations?
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Unfortunately we guffered mnd are
stil] suffering from a sun stroke, but
the other side seems to be suffering
from moon-stroke. Moon in Enghsh
1s called Luna and in Sanskrit Indu.
A man who suffers from the siroke
of Luna is called a lunatic and, there-
fore, the entire Janata Party, at pre-
sent, appears to be suffering from
the strokc of Lune, that is, Indu.

Please do not keep on repeating
‘Those 19 months, those 18 months’.
When a pin gets stuck in a record, you
feel like breaking it. I hold, Sir,
that Mr, Charan Singh is guilly of
musltading the House and misleading
the country.

SHRI JYOTIRMOY BOSU: 1 rise
under Direction 115. Shri Sathe once
before had said things which had no
relation with truth.

Afler T was arresled, I was kept
n complete solitary confinement n
a eell in Hissar Jail where even the
yard gate with hard iron  grating-
wag covered with two blanketg stiteh-
ed on all sides.

In Hissar Jail they tred to make
me a lunatic. They tried all sorts
of mental tortures. 1 had a heart
attack. On 27th July 1975 the ECG
machine way brought. ECG was
done. ECG hed detected my heart
trouble, but the ECG script was not
given to me. I was told that there
was no complaint. But in an affi-
davit before the Dehli High Court
they had affirmed ‘Yes, Mr. Bosu had
heart ailment'.

Then my father was dying. They
kept the news concealed from me.
The hon. Home Minister knows be-
cause he was in Tihar Jail. I was
brought from Hissar to Tihar, for
arguing my own case before the Delhi
High Court. In the meantime, my
B85 vear old father died.

(Interruptions)

1 was given such medicine which
in the opinion of u mMost eminent car-
diologist, a Professor Emeritus, could
have done gerious damage to me. 1
was kept completely bed-ridden be-
cause I had a gerious myocardial in-
fraction. | was dying. That was
what exactly Mrs. Gandhi wanted to
do. Mr. Bansj Lul in a dinner party
at the house of a Mimnusler had said,
“I wanl him to be kept with lunatics
sp that he becomes a lunatie”.

I was shifted from West Bengal to
Jaipur where I was kept again com-
pletely scparate {rom other persons.
But because the Government was bat-
tered by two Migh Court Judges, I am
glad to say—Justice Rangarajan was
ong of them and the other was a
Judge of the Calcutta High Court, the
Government did not dare o do that
scit of thing. Bul ir Jaipur my son
who used to comc to me to interview
me sometimes, developed trouble with
his brain. The Professor of psychiatry,
Juipur College and Hospital —an em.i-
nent Psychiatrist of Calcutia, advised
Rajasthan State Government through
the Central Governmen't that unless
the boy is allowod to stay with his
parents he would be.ome a lunatic.
On the insistence of the State Gov-
ernment they had brought my wife
and son to stay with me for a few
weeks just before my release. These
arc bornc out by documents. Let
Mr. Charan Singh institute an enquiry
and lel a White Paper be published
so that people may know the truth,

They are preaching lies, they ore**
(Interrupticnz)

SHRI K. LAKAPPA : He has utter-
ed un.parliamentary words,

SMRI VASANT SATHE- What
more can**

MR. DEPUTY-SPEAKER: All
these un-parliamentary words will be
expunged. This is not the way f{o
have repartee in Parliament.

**Expunged as ordered by the Chair.
1008 1L.S—13
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SHRI SAMAR MUKHERJEE
(Howrah) : I have stood 1o oppose
this censure motion. We arc speaking
on the basis of our experience, 1
am very much glad to see that these
people are accusing the ex-Prime
Minister, Shrimati Indira Gandhi that
she was planning to murder the oppo-
sition leaders. The politics of muder
started from 1970 in West Bengal. We
were the worst victims. From that
1lime onwards we were telling through-
out the country that the ruling party,
the ruling chque, has started the poli-
ties of murder, and ils consegquences
would be very wvery danyerous Now
1 am glad thal the cntire couniry hus
got that cxperience. The country lhins
known how the ex-Prime Minister
was the main culprit in organisin. 1hjs
murder, These are political murders

SHRI JYOTIRMOY BOSU* They
slould be flogped prioliciv.

SHR] VASANT SATHE: You Naxa-
lites, you killed professors in Rabin-
dranulh Tagore's Shantineketan,

SHuit SAMAR MUKHERJEE: Mr,
Deputy-Speaker, Sir, my point s
this

MR. DEPUTY.SPEAKER: 1 re-
guest them not to shout because Mr.
Samar Mukherjee’s speech 15 being
interrupted.

SHRI SAMAR MUKHERJEE. Mr.
Deputy-Spcaker, Sir, at that time ijt-
self we were warning the whole coun-
try that the country is heading to-
wardy totalitarianism. We have got
all our documents vublishcd relating
to 1870, 1971 and 1972 and
the subsequent years. Here gre
our documents. In  our party
Congress we have declared in 1972
that there were tendencies of ane-
party dictatorship. In West Bengal we
have pasged through a reign of semi-
fascist terror. Thousands and thou-
sands of cur members have been st-
tacked. Dur leading cadres have Licen
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murdered. There was political mur-
ders of our leaders, Hemanta Basu,
President of All India Forward Bloc
was murdered openly just before 1971
election, in broad daylight. After mui-
dering Hemanta Basu, immediatly,
the then Chief Minister announced
that this was the action of the
CPI(M). without going through
an enqiury, He was in North
Bengal at that time. Murder took
place in Calcutta, Tmmediately he
went to the Radio Station and suid,
CPI(M) has done this, What was the
molive behind his announcement?
They wanted to get political advan-
tage in the election. Then th: dead
hady of Hemanta Basu was taken from
North Caleutta to South Calcutta, a
distance of 8 miles. What was the
slogan? The slogan was, CPI(M)
murdered Hemanta Rasu, Still you
know what was the result of the elec-
tion in 1871. Out of 40 narliamentary
seats our party won 20 parliamentary
scats in 1971, despite these political
murders. Therefore, we gre in the
thick of this politics with Mrs, Indira
Gandhi right from those limes ond
Mrs. Indira Gandhi had beean conti-
nuing, perpetrating this thing from
those very times,

The Home Minister has said that
there was a plan. [t was not from
just this time. There was a plan—
she had that plan—right from the be.
ginning and we know it. ] may read
out from Jyoti Basu’s pamphlct to
prove that, It was categorically told
that there were plans of political
murders by Shrimati Indira Gandhi
herself.

Sir, in the past, whenever we had
raised that matter on the floor of this
House, we had been denounced. Now,
through the experience of my friends,
they have come to realise that what
we told at that time had its basis. We,
Marxists believe that people learn
through their bitter lives' experiences
That was why we waited for so many
yeers and we are very glad that you
have got similar experiences and that



389  Motion re. Conduct SRAVANA 13, 1899 (SAKA) of Home Minister 390

is why we have come closer today.
And Shrimati Indira Gandhi has been
completely overthrown from the Gov-
ernment. (Interruptions) Sir, so long
as this Government is prepared to
fight the authoritarianism, we will be
with them. Mr. Deputy-Speaker, Sir,
the debate is now going on and Mrs.
Indira Gandhi and the Ruling Con-
gress had a plan to murder and what
not. In 1970 and 1877, if you analyse
the course of developments, from that
time onwards, we told that what was
happening in West Bengal, that was
bound to happen in the res. of the
country in future, We have becn
proved absolutely corrcct. (Interrup.
{ions) After this Parliamcniary Elec-
tion, I have heard the radio announc-
ing that 1972 clection was the rigged
one. The C.P.M.’s accusation then had
proved absolutely correct.

Even Shri Jayaprakash Naravan did
not believe us before. He has mot hi=
own experience. Once he went to
Calcuita to address a meeling in  the
University Institute, There gangster-
ism was perpetrated against him. Shri
Jayaprakash Naravan from ihat day
accepted from his personal expurience
that he was quite clear that Congress
had completely abandoned democracy
and that they had faken the opath of
gangsterism with murders (Interrup-
tionsg), Sir, in 1872—before 1972 elec-
tions—Shri Jyoti Basu and some Mem.
bers of Parliament visited the Prime
Minister—I was myself present—and
we raised the question of the mur-
ders and gangsterism etc. perpetrated
before 1972 elections. The Prime Min-
ister even did not listen to our talks.
But, immediately she told that all
these were blatant lies. We understood
the meaning of it—why she acted in
this way—from that day onwards we
told the public that she had a plan
behind her.

Sir, Shri Jyoti Basu wrote this
pamphlet from which T am qunting
“After the rigged eclection in 1972,
and even a cursory glance of that
would show, what the Prime Minister
bhoA in mind. She ssid thet these were

blatant lies and not facts.” (Iaterrup-
tions)

SHR]I C. M, STEPHEN : Sir, I rise
on a point of order.

MR. DEPUTY-SPEAKER: Let me
listen to his point of order,

,SHRI SAMAR MUKHERJEE: The
Prime Minister certainly knew what
was happening. (Interruptions)

SHRI C. M. STEPHEN: Sir, 1 am
on a point of order.

MR, DEPUTY-SPEAKER: Yes,
what iy your point of order?

SHRI C. M. STEPHEN : The point
of order 15 this. Before you took the
Chair, the Speaker was scrupulously
observing that nothing outside this
spectific matter could be raised by the
hon. Members. The motion is very
specific He was very particular about
that. The hon. Member is speaking
not on this particular motion but on
something else.

MR. DEPUTY.SPEAKER: 1 see
your point. Mr. Mukherjce, please be
relevant.

SHRI SAMAR MUKHERJEE: This
Motion says that the Home Minister
has accused the Congress Govel nment
saying that therc was a wvreparation
and thinking, a plan, of murdering
opposition leaders. But we know {hat
the then Prime Minister had z plan
cven in 1972, We rcalised in 1972
that she had a plan. The point is
that the authoritarianism has its ugly
character and it has grown and reach-
ed a stage and it was at its highest
peak when there was this sccond emer-
gency. The whole couniry was furn-
ed into prisons and the wholr politics
was a politics of torture; polities of
terror and murders.

Sir. had she heen not defeated at
the polls the logical result would have
been that many leaders would have
been got killed. There Is not the
slightest doubt about it. What had
happened in Chile would have bees
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repeated here. That has to be under-
stood. What is totalitarianism? Though
there was not a plan to shoot one
particular leader on a particular day.
But the logical result of totalitavian-
ism would be mass murder of the
Opposition leaders and the liguidgtion
of the entire opposition forces so as
to retain herself in power. This is the
logical result. Sir, the credit should be
given to the people of India Credit
may also be given to Indira Gandhi
and her government because by put-
ting all the Opposilion in jail her
government helped the Opposition
forces to unite against totalitarianism.
Sir, it seems no lesson has been learnt
by my friends sitting on the Opposi-
tion benches today. T would say they
are living in a fools’ paradise  This
censure motion has been breught as
a political cover to all the crimes com.
mitted by the ex-Primc Minister and
that is why 1 totally oppose this
censure resolution.

MR, DEPUTY-SPEAKER: Mr. Go-
vindan Nair. He is not here. So we
take up now the next item on the
agenda, The Prime Minister will reply
tomorrow Mr. Sathe

19.34 hrs.
HALF-AN-TIOUR DISCUSSION

ENGAGEMENT oF WORKERS THROUG
CONTRACTORS

SHRI VASANT SATHE (Akola):
Sir, I am raising this gdiscussion re-
garding engagement of workers
through contractors,

19.34-1/2 prs,
[SaRr1 SoNu SINGH PATIL in the Cheair)

Sir, 43 I said, I was inviting the at-
tention of the House to the situation
of contract labour, particularly in the
iron-ore mines. 8ir, the matter has
arisen out of the condition of iron-ore
mineg employees in Bhilai. There be-
cause of the conflict between the con-
tractors and the contract 1abour a very
unfortunate incident occurred where
more than a dozen employees were
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shot dead in Bhilai. Therefore, the
guestion is a larger implication,—dur.
ing the President’s rule in Madhya
Pradesh. The problem is wider. Bul
in the reply which was given by the
Ministry, it was stated that the Minis-
ter of Steel and Mines, Shri Biju Pat-
naik, gave this reply on 28th July 1877
where he said that “the employment
of contract labour to total labour in
public sector Iron Ore Mines under
various undertakings ig indiratad be-
low.” In Bhilai steel plant, i{ is stated
that it is 60.98 per cent See the mag-
nitude of the contract labour, In
Rourkela Stcel plant, it is 47.52
per cent. In the National Mineral
Development Corporation Limited, it
is 55.86 per cent. In Bolani Iron Ore
Limited, it is 45.78 per cent. Accord-
ing to the terms and conditions of the
Employment of the Contract Labours,
the statement says that they are regu-
lated in accordance with the Contract
Labour Regulation and Abolition Act
and the rules framed thereunder. The
management of public sector mines
tries to ensure that the interests of
contract labours are safeguarded and
statutory rrovisions are observed. But
in these places, although the stautorv
minimum wage is Rs. 11.20, the work-
ers get less than Rs. 50 ang the rest
of the amount goes to the contractors

Now, this is a wel] known thing. The
Contract Labour Regulation and Abo-
lition Act of 1970 says that a contract
labour is a labour which is employed
for occasional and intermittent pro-
cess. Therefore. when we know that
in a number of industries these work-
ers work not for months but for years
—together. Can they be called inter-
mittent or of casual nature? There-
fore, my humble submission iz kindly
imagine that out of the total employees
nearly 61 per cent of employees are
contract labour and they work there
for years together. According to the
policy of the present Government,
they want to have employmenti-erien-
ted programme of industrialisation.
And here in Bhilai, they are threa-
tening to mechanise the digging of
iron ore by complete mechnnisation
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process, with the result, thousands
of employees will be thrown out of
job. What is your object? Although
technically it has been shown that
the cost of production is lower if it
is done by manual Jabour through the
workers than through the meehanis-
ed method, now, economically also—
but more than that I would submit
the human also—are you not going to
have this consideration that thou-
sands of employees will be thrown
out of job? I would ask a progres-
sive revolutionary like my friend,
Mr. Biju Patnaik, even if theoreli-
cally you were to draw some benefit
by mechanisation, what would you
prefer? Would you prefer giving
work and bread not only to the con-
tract labour but to their families to
their children or will you insist on
mechanised ore digging? What is
the work that you are going to do?
Does i require sophistication? Is it
the type of work which must be
done in a mechanised way, like fur-
nace or something like that? If the
operation is only digging and carry-
ing, why do you insist on mechanisa-
tion?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Do
not ask me.

SHRI VASANT SATHE: Do not
get away by saying that it was de-
cided previously. I wag critical even
of the previoua overnment when-
ever such occasions arose. It is not a
question of this or that povernment;
the nation is ours. You have the
charge now and your policy clearly
is employment oriented. | want a

categorical asfurance from the hon.

Minister that at least in his ministry,
in steel mines, iron ore mines, he will
see to it that bread is not snatched
from the mouth of the poor workers
and that they gre not exploited by
the contractors. The minimum wage
is Rs, 11.20; they get less than Ra. 5.
They are mainly adivasis of Chattis-
garh area; they are ignorant and
poor. Why cannot they be organis-
ed in a cooperative society? It
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should be your job, your depart-
ment's job; you supervise ang see
that there is a cooperative. They
are under your direct control. You
should see that they get the minimum
wage. So, agre you going to consider
those employees, who are not, as the
law requires intermittent or casual?
They are permanent workers. Why
do you not treat them as your perma-
nent employees. Wherever there is
permanent work, you should do
away with contract Jlabour. Se-
condly, why do you not bring them
under some cooperative?” Thirdly,
what will you do {0 ensurc that they
gl mimimum wage as well as assured
employment, which will nol be taken
away by mechanigation? I should
like clarification from the hon. Min-
ister and an assurance, not io me,
nut 1o those thousands and Iakhs of
employees in the country working in
various uron ore mines, an assurance
that they are not going to he depriv
ed of their Vbread. I think that 1t
would be a good gesture, May I
reques! 1he hon, Minister fo clanfy
the policy.

PROF. P. G MAVALANKAR
(Gandhinagar): 1| am glad thal Shri
Sathe hag brought up this half an
honur discussion; this matter requires
urgent attention and  urgent imple.
mentation, I hope us a result of this
half an hour discussion, some  cone
rrete sleps in terms of urgent atten-
tion and urgent implementation will
become possible, Before 1 ask my
question Sir, please look al the ans-
*vers given {o the original question,
It is my general complaint, I find in-
creasingly that {he answers given by
sceveral of our ministers—this  has
been happening for many years; I do
not know why the janata governmeni
ministers are nol {rying to set 1he
matter right—are vague, or rometimes,
the answer is diffcreni while the ques-
fiop is on somethingelse; 1he answer
is nnt {0 the poini. Take [or instance
part (a) of this question: “Whether
the coniractors indulge in  warious
malpractices and thrive at the cost of
labour”., My gnod friend Shri Biju
Datnaik's answer iz there; il contains
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nothing about this. I hope now at
least he will give a reply 1o the ques-
tion whether the contracti labour are
being exploiled and malpractices of
coniraciors take place on a large
scale; and if these are facts, will he
take urgeni steps to see that those
malpractiices are brought {o the m
nimum T do not think they can be
eliminsted; but they can be at leas!
Lrough! to the minimum.

Then. Sir. please Jook al the parl
{ey of the queslion., Mr, Sathe asks.
whether Government propose o ban
employment of workers in public sec-
tor mines 1through contiaclors. Now,
please look al lhe answer. Il reads

“The employment of conlract la-
bour in public =eclor mines as in
other establishmenis is heing gov-
erned and regulated by the provi
sions of the Coniract Labour (Re-
gulation and  Abolition) Act, 1970
and the rules thereunder.

Is this an answer?

Now. Sir, I wanted to speak on this
nnt onlv hecause  of my inlerest  in
labour and my  concern for the con-
traet labour aned their  ewploitation,
Il glso herause I wanled 1o bring fo
the notice of 1this House that quile
often the answers to the unstarred
quesiions are noi relevant angd We
cannot gel half-an hour discussion on
every queshion  This is one occasion
when 1 wanled to  say that  {here
should be al leasl some substantial,
more relevant and more honest ans.
WeTS.

Alout the rxpledation of contruct
lahweur, T would like to ask my friend.
Mr, Biju Patnaik. whether il is a fact
or ro! thal nule often. the contrac-
tors. not only in the private seclor
bLut also in the public secctor under
{akings, surh as mines of which he is
charge. arc found to he hand-in-glove
with management with regard 1o em-
ploying these people for this or that
joh? If that is so, 'what is the Gov
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crnment’s solution {o this malter be-
rause we cannot allow this especially
in public sector, since it is the public
sector which should become an object
lesson 1o privute sector unils gs 1o
how labour should be emploved and
trealed.

I labour is fo be employed—I in-
ciude unskilled labour also-—if they
are o by employed almos{ on a per-
manent basis. why should they not be
macle permanent? Why should they
nt be gmven cerlain benefits which
are given to the permanent emplo-
yees? So, 1 hope he will answer this,

Finally, my poin{ is that 1 find such
vxploitation of contracl labour not
only in his Mumistry but in other Min.
isirics as well. I -would like fo poini
oul on thig occasion that this practice
of explotation of coniract labour has
heen taking place in P. & T. and also
m  Railways. We have gol several
thousands of people as casual labour
in Railwovs and in P. & T. for 10, 11
and 12 years It is going on. Mr.
Biju Patnaik may say ‘T can only take
the responsibility for my Ministry bui
rot for P. & T. amd  Railways'., [
would requesi him on ihis occasion o
pease econvey our request to his col-
leagues, the Railway Minister, Prof.
Madhu Dandavale and the Commu-
meations Minister, Shri Brijlal Verma
that exploitatien of easual and con
fract labour in Railways and P. & T.
should be stopped. I hope the hon.
Minister will give some salisfactory
answer {inday.

SITRI CHITTA BASU (Barasal):
Sir, I am quile graleful {o my hon
friend, Mr. Shathe, because although
the scope is very limiled on the occa-
sion of  half-an-hour discussion, an
ympertiant aspect of the labour life of
the country hns heen hrought {o the
nofice of this House, I will be un-
fair here tc mention that it merely
refleets an insignificani secior of our
rontract labour, we. the workers en-
paged in iron ore mines, There are
lakhs of contract labourers not only
in the privale sector but also in the
pithlic secior,
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Sir, 1 raise this gquestion from the
point of view of the problems of the
contract lahour of our country as a
whole.  The problem of contract la-
bour has been engaging the atllention
of not only the Congress Government
but the previous British Government
also. In this connection, T only want
to menfion that the Whitley Commis-
sion, in early twenfies. pleaded for
the abolition of the eontract labour
system in India. The problem of con
tract labour has {p he considered as
# whele  Even the Whitley Comunis-
sion in the 10 discussed the prob-
lem when 'we were not even indepen-
dent and recommended that this oY
noxious system of contract labour
should be aholished. Ii was 1aken up
by the Rege Commilloe amid they also
recommended  its  abolition There
wis i case in the Supreme Court n
1960 between Standarg Vacuum O4] Co
and their workmen 1 do not want to
go inty {he details In all this back=-
ground, the Contract Labour Regula-
fion & Abolition Act was passed in
1970,  That Acl is not being imple-
mented in this case and in olher cascs
also. Particularly il is being vicolated
in the public sector, which has 1o he
taken as a model employer, like rail
ways, P, & T. Steel and Mines etc.
Under cluuse 10 of the Act, it 1s obli-
gatory for the contractors to get li-
cences from the licensing authorily.
May I know from the hon. minisler
‘whether these labour contractors are
really licensed contrartiors? So far as
I know, they are not.

Secondlly, there is a provision here
for total abholition and regulation of
the contract svslem. The public sec-
{or, which is a model employer, should
abolish forthwith this abnoxious sys
tem of contract labour. The gquestion
is about intermittent, casual and non-
parennial nafure of work. Thes( ca-
tegories of workers should not be
called intermittent if they have been
given 120 days work in the previous
12 months. If the industry is of a
seasonal nature, if a worker puts in
60 days of work in a year he should
not be called a casual worker. In the
iron ore mines, the workers work
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hard {or 365 days in the year, There-
fore, no contract labour syslem can
be continued there. I rely on section
9 of ‘he Act, by which the govern
ment by a single stroke of the pen
can abolish the enlire contract labour
system in the iron orc mines, parti.
cularly in the public sector. Will the
hon Minister of Steel and Mines im-
plement eflectively the provisions of
the law, whirh he is hound 1o do”

SHRI K, LAKKAPPA (Tumkur) :
Mr. Chairman, Sir, my friend, Mr.
Sathe has raised a very important
diseussion regarding  exploitation  of
man by man, That is, in a soclely
prople are being  exploited by all
means, butl the Constitution says that
uli prolection should be given with-
oul digerimination and eaploitation of
man by man should be stopped. These
are {he socialist measures that You
have i adopt  Ahout this T gm ask
jmg you, the dyvnamic Minister, hbut
not 1he dvnamite Minister., Sir, con.
tract labour sysiem and the abolition
of 1t has heen rnnsed m {his House
for & number of times and I had also
raiserd in the previous Lok Sabha.
Thiz has been, of course, pertaining
io pnly Steel Ministry. But there is a
principle involved in it. As Mr, Ma-
valonkar said, in various public
undertakings 1n our country millions
of people are working, but the exploi-
fation has been continuing and even
in spitc of the abolition of the con-
fract svstem and the Act being in
foree, implemeniation  is not there.
Therefore, i1 is very necessary. In
some places, (n quarries the people
are working at the risk of thewr life
and there is no insurance system and
there is po securily for them and the
contractors 1ake eoven their wages
just hke in bonded labour. Tl i1z a
bonded labour system. In our State
we have abolished the bonded labour
system, but wherever we want to
amelinrate them. legislation is wvery
necessary. No doubt we pass a num-
ber of legislations, bhut their imple-
mentation is not there. Whether it
comes under the Ministry of Railways
or Labour there is a joint responsi-
bility and therefare, I urge upon the
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Government (o lake up this issue
earnestly. Will you kindly tell me
what is the machinery that you are
going to adopt for implementing, in
letter and spint, all these legislations
and at what point of time you would
rsee thal at least this kind of exploi
ation is stopped either in your Minms.
try or In any other Ministry and a
soriety of uncersianding, a society of
mutual respect and a society of equal
living standards in this couniry 1s
established. I would like o know
this. I hope the hon. Minisier would
give a categorical reply amd not an
evazive type of reply as this 15 a mosl
important matter. Sometimes when
we raise this kind of important dis-
cussions, there will not he any report
in the press and when therp are acri-
monious discussions, they will be re-
poried. This 15 a very important dis-
cussion and therclore. [ request you
lo kindly give a cotegorical unswer io
this queshion,

20 hrs.

THE MINISTER OF STEEI. AND
MINES (SHERl BILIU PATNAIK). Mr
Chairman,  Sir, 1 wish 1o take the
{echnical proteclion of the House that
the House may nse a! 8§ O'Clock for
the simple reason that if 1 were 10
elaborate on this problem, the ans-
wers will not be palatable either 10
thig side of the House or that side of
the Houce., We pass many laws in
this HMouse, namely, the minimum wa-
ges low for agriruliura]l workers. This
is like one of those laws, Who does
not use, in thig country, the contract
labour? Everyone in this country
does il. Anybody who bullds a house,
uses ccntract labour. State Govern
menis, municipal corporations, ¢O-
operafives, private parties and all
individnals use them. Contract la-
bour makes ruads for us, roads on
which we go by cars. They make
them. working in the heat and rain:
and they sweat for us. These men
and women put tar on the roads

They are on coptract labour. This is -

eur society. How dare you talk of
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contruct labour? Do you wish me to
do thig? If the whole House demands
it with one voice let us get on with
this job; and I am all with you,

I dul not wish to dilate on this
question cf contract lavour. The mine
in question has been operating for the
last 15 years, They have introduced
mechanization for  crushing. The
technology of stevl has changed. For-
merly, they used lump ore in the blast
furnace; it was for the hand lubour 1o
break the lump ore,

Now we have to use erushing mau.
chines for sintering, for improving
productivity and for other reasons.
That is the way of the world. We get
fine dust; bul the hand-labour Uses
only hands to produce lumps.

I know something sbout this indus-
try, and its problems. [ have been
tiying 1o operate on the whole can
vas of the mives all over the country,
which are under the purview of this
Mimstry. How to gel these men a
living wage, a home to live, education
for their childien and all the rest of
the things? One of the mechanized
mines is Kiriburu, which is having a
strike; it 1s under the CPl.controlled
unjon. Not CPM.

I asked the guestion the other day.
Workers in the public seclor are
geting Rs, 500/- a month. Mr, Sathe
said that these workers on contract
are getting Rs. 5/- a day. Those who
are geuling Rs, 500 p.m. are on strike;
and next cdoor to them, people are
getling R« 5/-. Where is justice?
What sort of sociely do we want to
build? The organized sector is fleecing,
at the cost of the disorganized sector.
Is it the sort of society which we
wani? 80 per cent of the landless
workers in the villages do not get
even nne rupee a day. A clerk in the
LIC gets Re. 1500/-. A liftman in
the Shipping Corporation gets Rs.
1500/- por Rs. 2.000/-, What sort of
a wage poliry should we have? Has
this Parliament ever, during the las
30 years, thought of a wage-and.in-
comes policy, to be discussed, adopted
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and finalized? Have you ever dis-
.¢ussed the proposition that a mini-
mum number of 5 or 7 essential ilems
must be supplied at a fixed price to
all the people—and how to do it? You
have discussed the continuous in-
crease in the price index and increase
in DAs. There have been ircreasc in
the price index, more of DAs, more
increase in priec index and more of
DAs. and a confinuous rise in prices.
Is this whal the Parliament has been
«dchating for the last thirty wyears? I
can only tell Shri Sathe that this
| naiter is engaging my attenlion, as
an experiment, as fo what {o do with
these 5,000 people. I do not know
how much T will succeed but  1lis
problem of contract labour is a ma-
tional gueslion. I hope {his House
will utilize its mind

SHRI VASANT SATHE- We are

with you

SHRI BLIU PATNAIK: o find
a way so that this scourge is elimi-
naled for all times from the enlire
nation, from everywhere. [ do not
know what! the previous Government
did. They claimed thev removed
honded labour from the Adivasi areas,
But what we see now in the entire
country is nothing but bonded lahour.
Contract labour is taken to tea gar-
dens. From my State of Orissa they
are taken {o the tea gardens of Assam
as contract labour over a period of
the last 50 years. In fact, it in
ihrough their blood and sweat that
the tea gardens of Assam have been
developed, Contract labour are taken
tven ouiside the couniry, all over the
place.
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A reference was made to section
10. A commuitee has been set up on
this question and it is going to sub.
mit its report next month, in Septem
ber. But what is the use of that re-
port® How do you implement i1? How
will you pay the wages? Where is
the money to come from? All these
things must be seriously debated in
this House and a firm policy esta-
blished if wyou want to give the
smallest comfori 1o the poorest seclions
of the workers.

1 am thankful to Shri Sathe for
having raised this question, ewven
though is an empty House. Nobody
sits when such questions are raised.
You can see the interest of the House;
never mind the newsmen; this shows
where we are. I am interesied to
know how many Members of Parlia-
ment are truly interested in this. All
the empty shoufing you will find in
the headlines, berause empty shouting
interests the people. We are interesti d
in cheap popularity, not in any seri-
ous effori That 1= why I am Wor-
ried.

1 am crateful 1o Shri Sathe for
having given me this opportunity to
unlvad myself. You have to find out
a muachinery, g ‘way. and we will im-
plement it. 1 thank you once again.

MR, CHAIRMAN: The House

stands adiourned to meet again to-
morrnw at 11 A.M.

20.09 hrs.

The Lok Sabha then adjourned thl
Eleren of the Clock on Friday,
August 5, 1977/Sravana 14, 1809

(Saka).



